) ) Monday, April 22, 1974

LOK SABHA
-DEBATES

(Tenth Session)

( Vol. XXXIX contains Nos. 41-to 50)

LOK SABHA SECRETARIAT
NEW DELHI
Price : Rs. 4 00



CONTENTS
(Fifth Serses, Volume XXX 1X. 10th Sessun, 1974

No. ¢1 —Monday, April 22, 1974/ Vaisakha 2, 1896 (Sakha).

COLUMN3
Oral Answers to Questions :
* Starred Questions Nos. 770, 771, 773 end 776 to 780 . 1—34
Short Notice QuestionNo 10 o . . . . . 34—3
Written Answers to Questions :
Starred Questions Nos. 772, 774, 775, 779, 781 to 784 and 786
to 789. . . . . . . . . . 39~-53
Unstarred Questions Nos. 7503 to 7530, 7532 to 7574, 7576 to 7578,
758010 7679 and 7681 to 7702 . §3==231
Calling Attenuon ta Matter of Urgent Public Importance—
Reported sealingof zogodowm of Delht Mumcipal (orpurauun
by the CBI. . 231—47
Papers Laid on the Table . . 247—53
Public Accounts Commuttee—
Hundred and Twenty-Fifth Report . . 251
Statement Re Interim Reports by National Commission on Agn-
culture—
Shit - A Ahmed . 241—61
Swuement by Member Re New Friends Cooperative House
Building Society . 262—77
Shn Atal Bibar1 Vajpayee . . . . 262—69
Shri Ram Niwas Mirdha . . . . . . . 272—""

Constitution (Thirty-Second Amendmenrt) Bill—
Recommendation to Rajya Sabha to aproint Mcmhn. to Jomt

ittee . . 277—79
Matter Under Rule 377—

Reported death of a glrl mna I\anpur Hospltal due to Dlu'ys-
ticine injection. . 279—82

*The Sign + marked above the name e of & member indicates that the
question was actually asked on the floor of the House by that Member.



LR

(u)

Demands for Grants, 1974-75— CoLuMNs
Minsstry of Agriculture . 282—402
Shni S P. Bhattacharyya 29297
ShriK Suryanarayana 297—304
Shri Sarjoo Pandey . 304—14
Shri Darbara Singh 31422
Shri Mukhtiar Singh Matik 323—32
ShrnR V Swammnathan . . 332—38
Shri P. A. Saminathan 33849
Shri Vasapt Sathe 349—538
Shn (& Mayathevar . 358—63
ShriNathu Ram Ahirwar 36471
Shri Bhalpbhai Parmar 37175
Shri Achal Singh 375—8c
Shruman Gayatr: Dev . . . 38084
Shr: Tula Ram . . 384—g0
S$hn Annasaheb P Shinde . . . . . 390-=402
Shri Ranabahadur Singh . . . . . 402
Half-an-Hour Discussion—

Tax Exemption to Industites . Backward Areas 402
Shrn N K P. Salve . . 40206

Shn K. R. Ganesh . . 408B~14



LOK SABHA DEBATES

LOK SABHA
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The Lok Sabha met at Eleven of the
Clock

e

[Mgr. SpeARER in the Chair]
ORAL ANSWERS TO QUESTIONS

totting of sugar and rice bags in
F.Cl. Godowns, Cossipur

*770. SHRI DEBENDRA NATH MA-
tIATA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether recently a large num-
ber of sugar and rice bags got wasted
due to rotting in the Food Corporation

" India godowns at Cossipur, Cal-

J£a ;

(b) if so, facts thereof and the steps
taken by Government in the matter;
and

(¢) the number of caseg of waste of
stocks in Food Corporation of India
godowns reported from various parts
of the country during the last one
year?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P, SHIN-
DE): (a) No. Sir.

(b) Does not arise.

{c) A total quantity of 407 tonnes
rice and 630 kilogrammeg of sugar
got damageq in the various godowns
of the Food Corporation of India dur-
ing 1872.73. The damage occurred
because of leakage of rain water or
seepage of ground water due to sudden
heavy raing and floods in the area,

44157, o

2

SHRI DEBENDRA NATH MAHA-
TA: I do not understand why the
Hon. Minister says in the first part of
the question that it does not arise. I
want to know whether it is in the
knowledge of the hon Minister that
the hon. Food Ministey of West Ben-
gal, Mr. P. K. Ghosh, hag stated some-
thing on this matter and it was repor-
ted in the papers; I read the report:

“Hindustan Standard, Calcutta—
23rd Nov., 1973.

“Mr. Ghosh wondered why rice
stored as early as 1970 had not been
distributed so long, He held that the
F.CI had not been maintaining the
godowns according to the gchedule.
But when he admitteq that despite
repeated reminders the P.W.D, had
not made the necessary repairs.”

The Chief Minister of West Bengal,
Mi. Ray, has described it ag ‘criminal
negligence’. I do not understand why
the Hon. Minister has evaded reply-
ing to the first part of the question.
Is it within the knowledge of the
hon. Minister or pot that the Food
Minister of West Bengal had formed
a Committee of four men to investi-
gate into the matter? He hag also zaid
that sugar is coming as a soupy sub-
stance. I do not understand why was
that stored for long period, since 1970,
The godown was not maintained, food
stuff got wastey when the people in
the area were starving, Why is  he
giving an evasive reply?

SHRI ANNASAHEB P. SHINDE:
Sir, there is no question of evasion.
Ag the hon, House will appreciate, I
always place all facts, As far as this
particular godown is concerned, it
will be interesting for the hon, Mem-
ber to know this. This question rela-
ted to Cossipur In Cossipur, out of
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71,000 tonnes storage capacity, 62,000
tonnes capacity belong to the State
Government, owned by the State Gov-
ernment. Maintenance and repairg is
the responsibili of the State Gov-
ernment. Food ( sration of India is
only holding the,, pdowns on  hire
charges. Whatever damage etc. has ot-
curred elsewhere, I have mentioned
this in my reply There is no question
of evasion at all,

SHRI DEBENDRA NATH MAHATA:
Who were in charge? I would like to
know whether Food Corporation of
Indig authorities have got any autho-
rity to look after the godowns. Who
were in-charge of the godowns? When
it was brought to the notice of the
authorities? Why should the Chief
Minister and Food Minister of West
Bengal blame the Food Corporation of
Indie? That is the point.

SHRI ANNASAHEB P. SHINDE:
Sir, as the hon. Member has referred
to certain statements made by the
hon Chief Minister and Food Minister
of West Bengal, we will get in touch
with them and find out what exactly
they want us to do. But the point 1
would like to submit is, unfortunate-
ly many of these godowns in West
Bengal were constructed before the
Second World War. They are very old
godowns, damaged godowng and the
State Government, due to financial
difficulties, is not in a position to
modify them or transfer them com-
pletely to us. So, that has been the
difficulty

SHRI DEBENDRA NATH MAHATA-
I would like to know whether the
hon Minister has got any information
regarding any other godowns where
such fond articles and foodstuffs are
jotting and have become unfit for
human consumption.

MR. SPEAKER' He has very clear-
ly stated that they are very old go-
downs.

SHRIMATI M. GODFREY: I would
like to know whether the hon. Minis-
te; 18 aware that besides rotting of
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foodgrains in the godowns, rodents
lhike rats and other creatures are
eating away the bags and other food-
grains, making them inedible sub-

stances Is the Minister aware of
that?

SHRI ANNASAHEB P. SHINDE:
There are two categories of storage
facilities available with the State
Governments. Out of the total
storage capacity of 8 million tonnes,
5 million tonnes of storage capacity
have been constructed by the Food
Corporation of India. They are
modern. 1odeniproof, damage-proof
and rain-proof Some of the godowns
which were taken over either from
the private parties or the State Gov-
ernment, unfortunately, were not up
to the standards and so some damage
did occur. Ag far as Food Corporatimn
of India’s storage facilities are con-
cerned, they are absolutely modern
and damage is also minimum there.

*ft THETE WS FAT T Y
ag W & B fedt o X A A
g ag frerae et €, e o
s ® e ¥ A& oA T wArE
form ¥y &% fafaeex awga & o forvraq
#/ ot Ww ® fag smasr A
ufierd ot wehy, faeT EEER
wat a7, qgh I efwT WEW THTY ST
® garfa® 20,000 frres g 7 wUF
Tt g1 mar W AR qE W § o
o s18o T FX, AfFT gwr @z
for qe 77 reraT WIS 91 A T W@ FI
¥ Al oz ¥ @9 ¥, Forw ® wfew
Areraw FTaw fagr w@T AT 9T T@v
w o arfon & A% 9T T W
Y 7 W 20,000 fRrEer g aTame
&1 AT | § AT § A Srgar g e
1 ¥ 7YE A frrua wHIT o Faely
& frgear I DA gL W I By
FF WfeT Q@Y TreET § TI9H &r
wr? 5\ g5 4g fF TR WY qusAE
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T as faard af fis el ¥ & A
# wi¥f g o7 30 & falr v bedy W
foreirare wore fear wat e iy Tandy
& fay?

WRrR AN ¢ WA A, W
T AT oY woev § Afe ag & o
argA § FEIgT & fA1

sft gagre awwel : 77 g7, faeger
Fader & wwrge ¥

SHRI ANNASAHEB P. SHINDE:
As far as the current year is concern-
ed, my information is that 10 tonnes is
the reported loss from UP. We will go
into the specific case mentioned by the
hon. Member. Normally, the damage
is the minimum wheyn the foodgrains
are stored in the godowns of the Food
Corporation of India. When there is
transit from mand: or the railway
station and if there is rain, naturally
some damage occurs. We do not know
the facts about thig particular case.
if there is anybody at fault, we will
not hesitate to take strong action
agamst him,

ot ArgTw TN : weaw wEIRd.
# gl vt AEIRY A OAAT AEATE
frag Iy & TR AT & T
BT FTIGIAA MG FOLAT F AVE[H
TgA W9 § AR aEeyE & W A
A ¥ G & ? & e g g fr oo
foraraT & sredr w0 STar &, &Y -
& wafaat o F3 % FF N
I @ svar & afes Sae-sre e &
W 47 |raT &, AY 99 § gy g 3
dt 1 wrwT e g fr s d 9w A
W ¢ g &7

SHRI ANNASAHEB P. SHINDE:
Normally, there is a procedure for
issuing foodgrains. If it is not up to
the standard, the fair price shop-
keeper has the freedom to ask for
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change by better quality foodgrains.
The sample of the foodgrains issued
is ulso sealsd and given to the shop-
keeper for showing in the shops. It is
also maintain with the godown
keeper and sample is maintained
with the heauquarters. So, there ore
well laid down procedures. But I
cannot guaraniee that there are no
humay, failures.

SHRI A. K. M. ISHAQUE: It is ad-
mitted by the hon. Minister that some
quantity foodgraing has been damaged,
whatever might have been the quan-
tum. May I know whether it is not
one of the responsibilities of the Food
Corporation of India to set up godowns
in every State? Is there any godown
belonging to the FCI in West Bengal?
What steps have been taken to fix
responsibility on those who were res-
ponsible for damage of foodgrains and
what penal measureg have been taken
against those officials? How is it that
the FCI did not ensure that the go-
downs were fit enough for stoiring
ivodgrains?

SHRI ANNASAHEB P. SHINDE:
The hon. Member has raised twe or
three points. The storage capacity of
the FCI is located at various points,
strategic pownts. An expert committee
of the Planning Commission went into
this problem four years ago and its
report was accepted by the Govern-
ment of India. Storage construction is
taking place according to that repuit
in strategic places, in deflcit and sur-
plus areas, taking transport and other
facilities into consideration. Beneal
has some storage capacity, though tne
figure is not readily available with
me. Further, a large construction acti-
vity has been taken up in West Bengal.
Sp far as specific cases of damage are
concerned, there is a well laid down
rule that if there is any damage due
to the fault of any individual. respon-
sihility should be fixeq and  action
taken against him.

SHRI TRIDIB CHAUDHURI: May
I know whether the charges against
the Food Corporation, Cossipore, and
other godowns in West Bengal have
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anything to do with the refusal of the
Food Corporation of India to procure
food in West Bengal?

SHRI ANNASAHEB P. SHINDE
Thig question is only about procure-
ment.

SHRI R, R. SINGH DEO: It is a fact
that a four-man committee has been
constituted by the West Bengal Food
Minister to look into the matter? Has
any report been submitted to that
effect and, if so, what action has been
taken in this connection?

SHRI ANNASAHEB P, SHINDE:
Some committee was appointed by the
West Bengal Legislature to go into
the problem of foodgraing issued by
the FCI. That report is a printed do-
cument. The West Bengal Government
wag good enough to send us a copy of
that report

st wa ot wera S
AT wRY S { S W W T g
oot a8 =HTe o & B s e &
B FIIAIRET AT Yfeear ¥ wiveryey 7
A &1 Frer TEEW g0 ¢ § s
it W ¥ 7 AT WP i gme wkw
# frad o W A gETE T R
sfemfal & oo ag wem g &,
3 & faras v FrdArdy Kr A€ g

Reaw APRT AL W ¥ AT ¥
WA IAX VW ¥ A} ¥ wAq v
¢ W &g

SHRI ANNASAHER P. SHINDE: I
have already replied to the query.
According to the information avail-
able with me, about 10 tonnes were
lost due t0 leakage of water and
damage. The other figures are not
available with me,
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SHRI DINEN BHATTACHARYYA:
It 1s seen from the reply of the hon.
Mimster that almost all the gddowns
of the Food Corporation in West Ben-
gal are out-moded. What stepg are
taken by the Government of India or
the Food Corporation to Ssee that
stocks are not stored in ithese : out-
moded godowns in West Bengal?

SHRI ANNASAHEB P. SHINDE:
When there are better godowns the
firsy preference is always given to the
better godowns. But if theie is no
storage facility at a particular point,
then even second category godown
facility has to be utilized

Amount gpent oun research activilles
by Birla Institute of Technology and
Science, Pilani

*771 SHRI SHIV NATH SINGH:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) what amount and in what shape
the Birla Institute of Technology and
Science, Pilani has gpent opn research
activity during the last three financial
years and from what source the
money wag received; and

(b) whether the whole amount re-
ceived for research work during
these vears has beep spent and if not,
what lias happened to the balance?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) A
statement is laid on the Table of the
House.

(b) The balance of amount eath
year 15 being kept in the Scheduled
Bangs as fixed deposits.
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Starement

For the last ihree financia} years i

the amount was received is as follows:

ndicated below the sources from which

(Rupees in Lekhs)

it

recart by vey of domane o from :

70-71 71-72

1. Gwalr  Ra n (Silk Mig. ¢ Wi Co. Ltd, Nagda

Pardas avin . . B . . 20°00 20°00 20°' 00
y Centurs opr > Mie ¢ "l B8 ubay . 20°00 2000
3. Buie Consdt « vty Ld , Bons” a3 2-2§ 1-00 5°00
1 Fhn’est » Alamimum Corp Ttd Ranckoot, 20°00 20°00 2000
So N L han ot bratnwan Alheg, Bon oo . (-3 11 050
5 1. OGN Ted Drla e, Ge ol 20°00 20°00
4. Puant in et Corporation Lid, Birlanagar,

G, . . . . 5-00 50 o0

‘TotTm . . 62- 25§ 66-25 90° 50
Out o f th sneennt the expeadituie has been made on Recurring and Nop-recurring

atems of it e reccarch programmes a- follaws ¢

(Rupees in Lakhs)

Year _ Amount «pen’ on rc.:senrch Total

T " Recurring Non-recurnng
1970-71 . 20:96 224 23°20
1971 72 26-08 182 27.90
197273 . 28-8¢ 292 31,77

o e a4 e cmep———— -

Wt o ag 5y wone w, cFR
g i s erede e S (e €, 9
¥ fgw == & qra o1 SRee Ty
¥ e frrmrm w2 #
nrits welt A T g oan AT wIEATE
fr omr ww weEEgE #oAon ¥,
FH T X 'Y ¥, wiE weeId,
dto Two 480 W' giEtAA weEm
T A mAew fad o & fad
Fouy e § 4y ol Fear oy ?

Wto QHe ATH gew : gfrafed
g T & g0 S ' wow
w0t § wagy fear s X, 5 - e ey
azEr ARk At I A oy qwdt oy
frw frm @im ¥ e voay fev arer
faar mr § o 99 W gfreedwm
afefietiz wrar § a1 7, # wew & qny
T T T | gt A% WY aerh B
#E I oA FE FERWT ¥ oAy
e § w fedt & afed ¥ adl amr
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3, afer wre o Qs & fawfed
Hamd, ¥ sev ¥, oA oww
¥ Egm

MR, SPEAKER: He has asked a
question about money for research.

PROF. S. NURUL HASAN: Accord-
ing to the balence sheet, there is no re-
ference tp money received; there
might have been “services” received.
If the hon. Member so desires, I will
supply full details to him.

st fta s fag: =9 ¥ Ww
@i a0 5w ¥ §Y oy & maree
v £ <gTSE 99 | at T # owrye ot
2 ot frw @9 § ag ToT AT, ¥
§ gt s ¥ o3 & fasT A
dar oY 717 9T § | @lRe WM " 78R
FT o A I | T TP §
firer® F€ afAiue 39 T3 & T q¥
a;iﬁ?;ﬁt;wéﬁz%w”‘rzrafmn
1 maw off, FOF OF FT TAT A
1 1972-73 ¥ fawr &, fora & oA
31 ~rg Tz @ &+t fFard 1971-72
¥ 6eara woay faer ar, formw § & 27
vy waT @ fFaT & W17 1970-71 °
g2 are AT faen aqr, o § ¥23 ™
oy & & fiear 3 A & s S
gﬁfmmmﬁtmaﬁtw
¢ o< X v w07 60 T T
:ﬂ%mmt,a‘?mmﬁ%
¢y rard P & 7 o ¥ Yo
Ft v ad A A WA T §
WrAd et rAN T, AW
so,ssmmﬁﬁtmﬁim
e T ¥ e wat f ot 32

8 & () % AR ¥ &F
a‘raﬁngfﬁaﬁfﬁﬁmmtm
ot ik @ T TR T § 9w
1 7oy s1iee g e & 7 qg ot o
T ¥ e AT T E | QI
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war e 7T & e ¥ fai

A 3T A fagyy & wnaar Srger
§ v o0 e 1 o war fagenr

# faer § 3w a1 7 1 fowd Qe 3

#Y fier § AT o NET N 10T
zafwd § orar 52 & 9RW 3.7 frod

we?

WU R IS ;WY 7 aga v
wger & ey 2

ot far< a1a Fag : 7= wgag am
Y foar @, T gET I R R E

PROF. S, NURUL HASAN: §o far
as the question whether any conces-
siong have been given to these various
concerns which have given donations
to the Institute by the Income-tax or
other tax authorities is concerned,
that is a matter for the Ministry of
Finance or the Ministry of Company
Affairs to look into, I have already
made that submission while replying
to the debate on the Demands of ‘my
Minis'ry that I shall bring whatever
points have been raised to the notice
of the Ministries concerned. So far
as the details of the personnel are
concerned as to which individual is
involved, I would need a separate
notice for that.

SHR] JAGANNATH RAO: May I
know whether the researches are car-
ried out in the CS.ILR. or in any
other institution of the Government of
India or in the various industries run
by these people, whether any results
have been achieved and, if so, whe-
ther they are made available to the
public”

MR. SPEAKER. The Question is
very specific and limited in its scope
about amounts spent on research ac-
tivities.

SHRI. JAGANNATH RAO: We
want to know whether the amounts
‘have been properly utilised, whether
any results have been achieved and
made available to the people. We tre
entitled to know that.
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MR. SPEAKER: You are going into
much more details,

PROF. S, NURUL HASAN: As the
House knows, when any academic
institution takes up a research activi-
ty. then it is a continuing activity.
The results of research, if they are
positive, are publisbed in various
scientific journals. They are avuil-
able to the whole country on the
busic of the published material, that
is 1n the research journals. Some-
times, the work is done and positive
results are not obtained. Therefore,
these are not reported. It would be
very difficult for me to answer this
question unless something very speci-
fic iy asked,

SHRI P. G. MAVALANKAR: Over
@ perivd of three years, the last year
has reen very important in the sense
that they Thave got Rs. 90.50 lakhs
whereas in the same year 1972-73,
according to the statement, only Rs,
81.77 l1akhs have been spent of which
Rs. 28.85 lakhs are on recurring.

In the context of these figures, I
want 1o know whether the balance
amount is going to be spent in the
next couple of years on research pro-
jects, Secondly, I want to know whe-
ther, in the context of the recent dis-
turbances and student unrest at the
Pilani campus, unspent and wnutilised
money on research programmes is also
responsible for student discontent.

PROF, S. NURUL HASAN: I cannot
answer the question whether the un-
spent amount is responsible for stu-
dents discontent. The point to be
considered is, where grants are sanc-
tloned by the Government, subject
to parliamentary approval, one can be
certain that regular funds would be
available for recurring expenditure
on research. But where the research
Work has to be orgenised on the basis
of fundg recelved as donations, there
s m deflaity procise of comtinuity.
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Therefore, it is possible that the
Governing Body of the Institute
might have decided to build up a
corpus which may be utilised for
carrying on research activities on a
continuing basis. '

SHRI DINESH CHANDRA GOS-
WAMI: From the statement it ap-
pears that many of the Birla concerns
themselves are giving amountg to the
Pilani Institute wWhich is also a Birla
institute. Therefore, on the one hand
they are getting tax benefits ag also
they are earning income from the
fixeg deposits. .

Considering this fact, may 1 know
whether the Government has taken
some steps to see that the results ac-
hieved in thys Institute are made
available throughout the country beca-
use the Government's reply is not at
all satisfactory. I want to know
positivaly whether the Government
has taken steps to see that results
achieved by the Institute are not con-
fined only to the Birla Institute and
Birla concerns but are made available
to the country because they are gett-
ing all these benefits from the Gov-
ernment.

PROF. S. NURUL HASAN: Firstly,
the income from the fixed deposit ic
credited to the balance sheet of t:-
Institute which is being utilised feo-
the expenses.

So far ag the other questions are
concerned, the results of research, as
1 submitted, are published where
they are considered to be of a high
order. The amount actually spent on
research is comparatively a small
amount, much smaller than the am-
ount which is spent for example by
other Institute; of Technology and
some of the betier Departments of
Science, However, if there is any
specific question which the hon.
Member wishes me to answer, I will
be glad to do that or he may write
to me ang I shall be glad to supply
the information,
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SHRI DINESH CHANDRA GO-
SWAMI: My question is this. 1Is it
left to the discretion of the Institute
to publish whatever they want to
publish or whether you have got any
machinery to see that ihe results of
research are published?

MR SPEAKER: You are asking for
the information whether it is a mat-
ter of routine for them to publisk
the results of research.

SHRI DINESH CHANDRA GO-
SWAMI: The hon. Minister says that
ihe results of research are published
in the papers. If it is a discretion
with the Institute, then they may
publish or may noi publish the re-
sults and they may not be available
10 the couniry. I want to know whe-
they thiey have some machinery to see
that they are made available to the
' public. '

PROF. S. NURUL HASAN: This is
an autonomous organization. If there
is any specific question, I can ans-
wer. The research work comprises
many types of things. There is the
research published in 'the Journal
There is also the consultancy work
done by the Institute as all other
Institutes are doing, whether they
are Institute of Technology establish-
ed by Parliament or by this particular
Ins‘itute or by the Engineering Col-
leges or the Regional Engineering
Colleges, As I have submitted, if I
have any specific question, I will try
to answer it to the best of my ability.

SHRI H. M. PATEL. The Minister
may make the position clear. The in-
formation he has given relates to do-
nations given by ‘he Birla concerns.
Donations are not given specifically
for the purpose of research as such.
Therefore, has the Minister any in-
formation as to the conditions sub-
ject to which  these donations are
given. What one is concerned about
it that the large donations are re-
seived annually and the sums spent
are much gmaller than the amount
received What use is made of the ba-
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lance? The Minister said that a corpus
may be built up out of these sums.
But is that in fact being done or not
or is it spent towards the deiicit of
the Pilani Institute? The picture must
be clear, Donationg are made by these
various concerns of Birlag in order
to see that the Instituie runs efficien-
tly. Is that the case and the balances
that are there may be built up in a
corpus? If i decs wnot go  towards
meeting the deficit, what does it
go towards?

PROF. 8. NURUL HASAN: Ac-
cording to the information that ap-
pears from the balance-sheet, dona-
tions are under two heads: (1) for Ins-
titute’s activities. Thig is presumably
activities other than research and
(2) Scientific Research. The informa-
tion my hon. friend had asked for re-
lated to scientific rescarch,. For exam-
ple. for Institute activities other than
research a sum of Rs. 32 lakhs and old
was given by the Birla Educational
Trust during 1972-72. I have nct added
it on to research activities because the
question related to research funds.
1 have only mentioned those donations
which have been given for the pur-
pose of scientific research.

MR SPEAKER. Next question—
Shri Venkatasubbia—not here Shri-
mati Parvati Kirshnan—also not
here.

Estimated yield in
Wheat

procurement of

*773. SHRI B. V. NAIK: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) the estimated yield in procure-
ment of wheat ag a result of policy

changes indicated on 28th  March,
1974; and
(b) what percentage of the total

produce and also marketable surplus
does this represent?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(€3RI ANNASAHEB P. SHINDE): (a)

A
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and (b). It is not possible at thig stage
to make any precise estimate of the
quantities of wheat that may be pro-
cu.ed under the new policy.

SHRI B. V. NAIK: The hon. Minis-
ter has stated that no precise estimate
can be made at this stage, Does it
mean that the new licences, namely,
1he traders do not alsg have any pre-
cise responsibility either by contract
or by undersianding with the Govera-
ment?

SHRI ANNASAHEB P. SHINDE:
There is no guestion of contract or
wndersianding with the Government.
Ordors have been passed under the
Essential Commodities Act for a 50
per cent ievy. That is a statutory ob-
ligation. Why I replied like this was
because it will all depend upon the
vuigine of the market arrivals, Per-
haps, the wheat market arrivals are
mainly confined to 6-7 weeks. Per-
hups by the last week of June we shall
be in a position to have a precise esti-
mate as to what will be the market
arrivals and how much wiil come to
ihe Government.

SHRI B. V. NAIK: The hon. Minis-
wer has siated and he has also laid
stress on the fact that at this stage
it is difficult to give a precise estimate
@s to what will be the procurement.
But is it not a fact that as early as
1Cth Apri]l there was a guarantee of
zupplies of 5 million tonnes? It has
comg in the editorial tha: before the
wheat policy was changed, the trad-
ing community came to some sort of
a gentlemen’s agreement with the
Government of India in the Ministry
£ Tscd that they would procure 5
million tonneg of wheat. Wag it merely
a nsws management? If so, who is
responsible for it? Is it the trading
community or the Government? The
country was given to understand that
5 million tonnes of wheat will be pro-
cured before these changes would
take place.,

SHRI JYOTIRMOY BOSU: Where

are the gentlemen in the Agriculture
Ministry?
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SHRI ANNASAHEB P. SHINDE:
“Varicus people including the trading
crganizations have been giving differ-
~i estimates. It is true that the food-
graing dealers’ association did in the
initial stage give some estimate. But
the- Government did mot proceed on
the basis of that estimate as I indicat-
ed earlier because after modifying the
oolicy, the Government wanted it to
be.carried out and implemented under
statutory orders, wviz., the Essential
Commodities Act and not on the basis

of any understanding, formal or infor-
mal.
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PROF. MADHU DANDAVATE:
They are doing it already.

SHRI ANNASAHEB P, SHINDE:
The understanding of the hon. Mem-
ber, I am sorry to say, is not correct.
First of all, as far as the direct pur-
chases from the producers are cone-
cerned, the Government is in favour
of that under twg sets of circumstan-

eces. First of all, we have given a firm

under-standing to the producers in
the surplus States that when prices -
fall, the Government would take the
responsibility of purchasing wheat
at Rs. 105 and the farmers would nct
be required to part with their pro-
duce at a price lower than Rs. 105.
But as a result of market mechanism
the farmers are likely to get a little
higher price. That mechanism pro-
vides for that. Then, in the deficit
States, we have suggested to the State
Governments that they introduce a
graded levy from the producers at a



at

19 Oral Answers APRIL

price of Rs. 105 and actually, in some
States it has been introdyced and,
therefore, the rest would be at the
rate of market operations. There also
arrangements for purchasing from the
producers have been made, Ag far as
the implication of the hon, Member is
concerned, that he has the freedom fo
sell at any price, is not correct. As
my senior colleague has submitted al-
ready in the first policy statement
some ceiling on prices is contemplat-
ed, At what stage, and how 1t should
be done, the method of doing it, all
these are various factors which have
got to be carefully examined because
any announcement by the Government
should not result in pushing up pri-
ces higher and therefore Government
would be carefull in coming to any
conclusion about this. The under-
standing 18 that there would be some
ceithng on priceg by the traders,

Setting up units for producing bread
loaves in Public Secter

*776. SHRI D. B. CHANDRA
GOWDA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government propose
to set up units in the public sector for
producing bread loaves;

(b) if o, the location of these units;
and

(c) whether Government propose
to set up a biscuit and bread-wrapper
plant in New Delhi also?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHR1 ANNASAHEB P. SHINDE):
(a) and (b). Modern Bakeries (India)
Limited a Government of India Un-
dertaking, hag already set up 9 units
for production of bread in the public
sector at Ahmedabad, Bangalore,
Bombay, Calcutta, Cochin, Delhi,
Hyderabad, Kanpur and Madras. The
company is also setting up 4 new units
at Chandigarh, Ranchi, Indore and
Bhubaneswar besides expending some
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of the existing units. The Company
is also conducting a survey on Al
India basis for finding suitable looa-
tions for setting up of future plants.

(c¢) The Company is ¢
proposals for setting up a protein bis-
cuit plant and a bread wrapper unit.
The location and other details are stili
to be finalised.

SHRI D B. CHANDRA GOWDA: In
view of the fact that there is acute
shortage so far as bread is concerned
and even the patients in the hospitals
are not getting it, may 1 know what
steps the Government propose to take
to meet the immediate demands?

SHRI ANNASAHEB P SHINDE: It
1s not proposed to take up the whole
thing m the public sector. Public gec-
tor unit i8 meant to show the way
how a modern unit can be run and
they are doing very well as the House
will appreciate. I would request some
of the hon. Members to pay a visit to
some of these units if they can find
time There are so many private tra-
ders who are also engaged im bread
manufacture.

SHRI D. B CHANDRA GOWDA:
Does he know that substantial quan-
tities of bread are being smuggled
across the border from Delhi to Rohtak
and other places and Delhi bread is
being sold in Haryana and UP. at
double the price? Has this come to
his notice? 1If €0, what immediate
steps are proposed to be taken to stop
this illegal activity?

SHRI ANNASAHEB P. SHINDE:
We have seen the reports of a general
nature. In some respects they indi-

cate the popularity of the Modern
Bread.
SHRI PRIYA RANJAN DAS

MUNSI: Since bread is not available
for the consumption of the people, es-
pecially the poorer sections of society,
hag the Government taken any policy
decision not to allow the confection-
ary and private sector units and others
to use or produce cakes and pastries
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and to transfer the quota of the wheat
for bread manufacture only so that
the maximuwm production can be
made?

SHRI ANNASAHEB P. SHINDE:
In the new policy there is no ques-~
tion of allotment of quotas. Producers
will have to rely on their purchases
trom the traders.

SHRI PRIYA RANJAN DAS
MUNSI: What atout the production of
cakes and pastries.

MR SPEAKER: It is all over now.

SHRI JYOTIRMOY BOSU: Will the
hon. Minister tell ugs how then the
Britannia Buiscuit Company could
afford to increase their licensed capa-
tity three times more unless, of course,
they have diverted their flour bread
production to biscuit production?

MR. SPEAKER: Mr. Bosu, you had
enough opportunity the other day.

SHRI JYOTIRMOY BOSU: He is
prepared to reply.

SHRI ANNASAHEB P. SHINDE:
I require notice for this.

MR. SPEAKER: He takes special in-
terest in these things,

SHRI JYOTIRMOY BOSU: Notice
after 1976!

SHRI BISWANARAYAN SHASTRI:
May I know from the hon. Minister
what is the reason for excluding the
Eastern region from the operation of
the scheme and may I also know
whether any scheme of modern Bake-
rieg is going to be extended to this
area in the Fifth Five Year Plan?

SHRI ANNASAHEB P. SHINDE:
1 would very much like to have the
suggestion of the hon. Member. We
shal] earry out a survey and, as g re-
Bult of that gurvey, if the economics

of the scheme is favourable, we shall
take notice of that.
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SHRI R. S. PANDEY: It i{s a matter
of pleasure to hear from the hon.
Minister that nine units are establish-
ed and they are working in differemt
parts of the country. May I know
whether they are working to the full
capacity? If so, what are the targets
fixed for them and whether they have
attained the targets or not.

SHRI ANNASAHEB P. SHINDE: I
am happy to report to the hon. Mem-
ber and to the hon. House that these
public sector units are doing very
well. Most of them are running upto
the capacity. They were showing pro-
fits last year of the order of about
Rs. 62 lakhs.

SHRI R. S. PANDEY: Sir, the House
15 interested in the ‘argets of produc-
tion. I too am interested in the tar-
gets of production.

SHRI ANNASAHEB P. SHINDE:
I have replied that they are running
almost to the full capacity.

MR. SPEAKER: Are you satisfled
now?

SHRI NATWARLAL PATEL: Is it
a fact that these big people in this
country are usMig these breads for
their use. Their housewives are pur-
chasing the readymade breads from
the market and are making use of
them for their own household purpo-
ses. If so, whether Government intend
putting a ban on such big people?

SHRI ANNASAREB P. SHINDE:
Sir, it is a suggestion for action.

SHRI H. M. PATEL: May I put one
question? Will the Minister tell us
why profits are living earned from
bread by the undertaking?

SHRI ANNASAHEB P. SHINDX:
Naturally, in the market, we are com-
peting with the other units, If the
Modern Bakeries sell the breads at
lower price, that would result in un-
healthy practices. In the private sec-
tors, they are selling them at high
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prices, If the public sector sell them
at higher prices, then the hon. Mem-
bers might criticise about the func-
tioning of the public sector units,
There would be a number of other
implications. I do not know whether
the public sectors units shculd at-all
be denied the normal advantage of the
the economic activities.

Rise in Issue Price of Wheat

*777. PROF. MADHU DANDA-
VATE: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether it is true that imme-
diately after the announcement of
the new procurement ang price policy,
ithe issue price of wheat went up by
40 per cent; and

(b) if so, what prompt action is

proposed to bring down -the issue
prices of wheat? ’
THE MINISTER OF STATE IN

THE MINISTRY OF AGRICULTURE

(SHRI ANNASAHEB P. SHINDE):
(a) and (b) Consequent from the
increase in the purchase price of

wheat, the Central issue price of
wheat has been revised to Rs. 125|-
per quinta] for all varieties against
Rs. 90/- and Rs. 96]- per quintal for
common and superior varietieg fixed
earlier. -

PROF. MADHU DANDAVATE: Mr.
Speaker, Sir, before I put my sup-
plementary, I would like to bring
to your notice that he has not re-
plied part (a) of the question at all.
I shall put my supplementary after
he replies to part (a) of my question.

MR. SPEAKER: You cap ask that
through your supplementary.

PROF. MADHU DANDAVATE: I
think he has forgotten part (a) of
my questisn. Let him first reply to
that.
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SHRI ANNASAHEB P. SHINDE: I
would like to submit to you that
the hon. Member may be having a
different view. I have tried to make
a humble attempt to reply to his
question. May be, he may have a
different view.

PROF. MADHU DANDAVATE:
Part (B) of the question is—

“What prompt action is  being
_taken to see that the issue prices
are brought down?”.

Not a single word has been given
in reply to that. You may read the
reply yourself, Sir. If not giving
a reply is also part of the reply,
then it is all right.

MR. SPEAKER: He says that he
has already given the reply. Now,
1 leave it to the hon. Member to-get
the clarifications he wants from the
the hon. Minister through his sup-
plementary question.

PROF. MADHU DANDAVATE: In
view of the 38.8 per cent rise ipn the
issue prices as admitted by the hon.
Minister, 'may I know whether Gov-
ernment would decide to provide ade-
quate Central food subsidy so that
the issue- prices which have been
raised can be brought down?

SHRI ANNASAHEB P. .SHINDE:
We appreciate the concern of the
hon. Member about the high issue
prices, but I would again like to
appeal to the House.and to the hon.
Member to consider whether this was
avoidable at all, because it was the
desire of this House that remunera-
tive prices should be paid to the
farmers, and it was an almost unani-
mous demand from all sides of the
House; and everybody knows that it
ig in *he national interest that pro-
duction should not go down and no
prices shoulg be fixeq which . may
discourage production or bring the
economy of the country into difficul-
ties as a result of lesser production.
So, a remunerative price of Rs 165
has been fixed.
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Now, the question is whether it
should be sold at a subsidised rate.
Fven at the present rate of issue
price, our calculations indicate that
there would be a subsidy of Rs 7
per quintal involveg in that; that
mans tha: if 3 milion tonneg of wheat
are distributed, the total subsidy
would come to about Rs. 21 crores.
8o, the subsidy is already there
and it is provided for If more subsidy
is to be provided, it means deficit
financing and a number of other im-
plications of the same of which hon
Members are aware.

PROF. MADHU DANDAVATE: 1
bave said adequate food subsidy.

SHRI ANNASAHEB P. SHINDE: 1
would seek your indulgence, Sir. I
have observed your remarks esrlier,
but if I do not clarify one point
further here, perhaps hon. Members
may misunderstang me. Imported
wheat at the moment is purchased at
much higher prices, while we are
selling it at cheaper prices. 8o,
even the subsidy of Rs. 100 crores
that we have provided for in the
budget may get absorbed in that. It
is a matter of judgment whether
it is possible to have subsidy higher
than Rs. 100 crores and whether the
economy can bear it

PROF. MADHU DANDAVATE. In
view of the increase in the issue price
of wheat and also the unsatisfactory
procurement, will Government decide
to reconsider this entire approach
to the policy of take-over so that at
least the vulnerable sections of so-
ciety can be assured of wheat at lower
issue prices and also protection to

them?»

SHR] ANNASAHEB P. SHINDE: I
do not know what the hon. Member
Means by reconsidering the policy.
After giving a lot of thought to the
Problem, Government have come to
certain conclusions and there is no
Proposal at the moment to reconsider
the policy as such.
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As fay as providing foodgrains to
the vulnerable seclions is concerned,
Government are equally concerned
about it, ang our effort would be to
see that the public distribution sys-
tem 1n the country is supported by
providing food at the issue price of
Rs. 125 to the State Government.
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SHRI ANNASAHEB P. SHINDE:
There has been mixed reaction but
by and large, I learn that large
secion of the farmang community
have reacted very favourably to the
prices announced by Government. But
there can be different views, because
the inputs are in short supply and
there are a number of other diffieul-
ties. but the interests of the farmers,
to my mind, have been taken into
consideration while fixing the prices
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SHRI ANNASAHEB P. SHINDE:
When the 1ssue price 1s raised, natu-
rally everywhere through the public
distribution sys‘em from a particular
date the new price comes into force.
Most of the wheat procured last year
has already been distributed; only a
few areag here and there remain
where 1t 1s now distributed. What s
being distributed now 1s imported
wheat over large parts of the coun-
try In specific areas, there may be
a small quantity of the procured
wheat being sold. But that is inevit-
able when Government takes a deci-
sion on an all-india basis
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SHRI AKNASAHEB P. SHINDE:
The farmer# interest has been very
much taken mto account in the new
policy. The hon. member will appre-
ciate that the price mixed of Rs. 105
would be simost the minimum price
and not the procurement price as
such. If as a result of the operation
of the market mechanism, the price
rules at Rs 110 or Rs. 115, to that
extent the farmers’ interests will be
protected In fact, what the new
policy ensures ig larger production
and incentive to the producer. I do
not think a negative view should be
taken of this policy.
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SHRI SHIVAJI RAO 8 DESH-
MUKH: May I know whether the
concept of subsidy is born out of a
misplaceq enthusiasm for increase in
the cost of distribution which is am
high as 40 per cent? How long do
Government propose to insist on this
democracy and socialism in the prin-
ciple of subsidy under which all the
high income group people in urkan
areas are subsidised in the matter of
cost of foodgrains and also in terms
of incresed salaries and DA?

SHRI ANNASAHEB P SHINDE:
He has expressed his opmion I do
not think an answer is called for It
18 not relevant.

SHRI SHIVAJI RAO S DESH-
MUKH: It is relevant.
SHRI ANNASAHEB P SHINDE:

Without gomg in‘o the rationale of
1t, Government naturally feel that
higher subsidies would cieate more
problems for the economy and there-
fore, the effort 1s to reduce the ele-
wment of subsidy m the issue price

SHRI SHIVAJI RAO 8 DESH-
MUKH' My question has not been
angwered I asked whether the cost
of distmbution 1s as high as 40 per
cent, Let Government come out with
facts at least.

SHRI ANNASAHESB P. SHINDE It
ig not a correct s‘atement that it
18 as high as 40 per cent Of course,
information about the cost of over-
heads etc involved in this has been
given op the floor of the House a
number of times

* 'SHRI SHIVANI RAO & DESH-
MUKH: Is it ag high as 40 per cent?

MR. SPEAKER: Do not make it &
debating hour
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SHR] S. M. BANERJEE: When the
procurement price was fixed at
Rs. 108 per quintal, we were assured
by the Cabinet Minster that the issue
price would not be more than Rs. 1.25
per kilo. Then the Coief of the Grain
Dealers’ Association, under  whaose
initiative the whole thing was hand-
ed over to the private sector, made
a statement saying that the price
may rise to Rs. 1.50 a kilo, which
has come true. What is the basig of
fixing the issue price? Is it calculated
on all basis of procurement price or
some subsidy ig given so that the
consumer may be benefiteg or it has
been done at the dictateg of the Grain
Denlers’ Association who have forced
Government to change the decision?

SHRI ANNASAHEB P. SHINDE:
As I have said earlier, there was
no question of Government formu-
la‘ing its policies on the basis of the
dictates of any organisation as such.
Of course, Government exeémineg all
ideas and suggestions. That is a
different matter.

SHR! PILOO MODY: You make
the policy at the dictates of these
people and you change it at the dic-
tates of some other people.

SHRI ANNASAHERB P, SHINDE: It
is well known to the hon. Members of
the House that a very large number
of elements for the subsidies were
involved. The difference between the
procurement price and the issue price
was very low. After examining all
the possibilities, the Government
came to the canclusion that
the minimum price hag to be raised
to Rs. 108, naturally, the issue price
was decided to be rnised to Rs. 125,
where it rests. According to the
calkulétion of the Food Catpétation of
Indla, even this should inelude an
element of Rs. 7 per quintal as sub-
sidy, because, with the other costs
like transpor!, storage charges, etc.,
it comes to almost Rs. 25 to Rs 27
plus Rs. 5, totalling Rs, 82. That is
the overbead expenditure. So, it
Means Rs. 7 ag subsidy per quintal,

when ~
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MR. SPEAKER: Next question.

ISHRI 8. B. GIRI: Sir, in my Telen-
gana area we are not given any wheat,
1 want to ask a quewtion.

MR. SPEAKER: Kindly sit down.
I have called the next question. I do
not go by areas; I go by the ques-
tions,

PROF. MADHU DANDAVATE: He
says not only Telengana was lost but
wheat also was lost!

MR. SPEAKER:; Please sit down.
We have not beep able to do many
questions.
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THE MINISTER QF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNABAHEB P. SHINDE):
(a) to (c). A statement is laid on
the Table of the Sabha.

Statement

The decision of the Government of
India to lift all restrictions on the
movement of coarse grains was an-
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nounced m Parhiam-nt on 6th Mardh,
1974

The Government cf Uttar Pradesh
have intimated that they have already
wi hdrawn all restr.cticng on  the
movement of coarse grang within and
outside the State and further that
movement of levy free coarse gramns
15 permutted freely mn tha eastern dis-
tricts including Rala
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SHRI ANNASAHE3 P. SHINDE:
The decision hag beey taken at the
all-India level, and the State Gov-
ernments have been requested to im-
plement it In Uttar Pradesh, there
have been some difficulties, We are
in touch with th State Governments,
and we are consulting them, so that
all the State Governments fall in line
with the Government of India’s dec:-
sion
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THE MINISTER OF FDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S NURUL lIASAN), (a) to
(c) A sta‘emeant is laid on the table
of the House

Btatement

(a) to (¢) C©On the .nitiative of the
Central Government the Central
Adwvisory Board of Education, i its
meeting held on September 18-19
1972 drew vup proposals for the
construction of educational system m
the Fifth Plan period, at an estimated
cost of Rs 3320 crores ing cul-
ture In the light of dliscussions and
mndications given pn the Approach to
the Fifth Five Year Plan as approved
by the National Development Council
these proposals were revised &nd
called down to Rs, 2200 crores The
revised proposais were approved at
the meeting >f the Standing Com-
mittee of the Central Advisory Bosrd
of Education held on June 13 1973 to
which Educaton Ministers of all States
and Union Te.ritories with elected
legislature were mvited The pro-
ceedings of both the meetings are
available in the ParLament Library
The Plannmng Commission broadly
accepted the 1evised proposals appio-
ved by the Standing Committee but,
due fo financiil constraints, the total
allocation for the Education Sector
was reduced to Rs. 1726 crores ex-
cluding Nutrition The main features
of the Educstional Programmes in
the Draft Fifth Five Year Plan have
been indicateq in reply to Lok Sabha
Unstarred Question No 1778 on
Mardh, 4, 1974

SHRI M C DAGA Sir, the
answer 1 not there What is the
answer? He says I must refer to the
answer which hag been kept in the



33 Oral Answers

library. That is what he gays in his
sfatement.

‘%P, SPEAKER: The statement is
1alg on the Table. Do not create new

procedures,

SHRI PILOO MODY: Perhaps you
have not followed what the hon.
Member has said. He is saying that
within the statement that hag been
laid, the Minister gays “Consult the
Library.”

SHRI M. C. DAGA: Should I go to
the Library to find out the answer?
I want to know the details of the
scheme. Let him give a specific reply.

MR. SPEAKER: 1 have not been
able to follow. When he says that
a statement 1s laid on the Table, what
is it that you want?

SHRI PILOO MODY: The hon.
Member is complaining that in the
statrment that hos been laid, it is
said, “Go to the Library and find
out.”

MR. SPEAKER: That. I think, is
your own addition. That is not the
situation.

SHRI M. C. DAGA: The statement
says that “The Proceedings of both
the meetings are available in the
Parliament, Library.” I think the
answer that has been given is not the
answer to my question.

MR. SPEAKER: Speak to the
Minister afterwards.

SHRI M. C. DAGA: That portion
which is relevant to me I should
read.

MR. SPEAKER: Dr. Daga, as you
will see from the rules applicable to
thege answers, the questions in respect
of which there are accessible docu-
mentg are always answered like this,
If you ask a question for which an
answer ig available in an waccessible
document, the reply is like this,

434 182
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SHRI ATAL BIHARI VAJPAYEE:
What about parf (€)?

MR. SPEARKER: It is up to the
Minister to state now.

SHRI ATAL BIHARI VAJPAYEE:
The atatement does not contain the
reply to part (c).

PROF. S NURUL HASAN: If the
hon. Member would kindly refer to
the reply I have already given on
March 4, 1974, he would notice that
the main featuregs of the educational
plan which includes the question of
work experience and vocationalisation
have ulready been answered in this
House. 1If you would like to me to
read all that now. I am prepared to
do so.

MR. SPEAKER: 1 am going to
declare that the question hour is over.
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SHORT NOTICE QUESTION

Death of Cattle and Sheep imported
for breeding farms in Andhra Pradesh
and Karnataka

SQN. 10 SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether whether it has been
alleged that a large number of
cattle and sheep importeq from
abroad for the Central Government
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xun sheep and cattle breeding farms
in the States of Andhra Pradesh
and Karnataka, have recently died
because of wrong policies mis-
management and callous attitude of
the administration headed by the
present Animal Husbandry Com-
missioner to the Government of
India: and

(b) 1f so, the facts thereof, and
‘Government’s reaction thereto?

THE MINISTER OF STATE IN
‘THE MINISTRY OP AGRICULTURE
(SHRI B, P. MAURYA): (a) There
are no Government-run sheep farms
in Andhrg Pradesh and Mysore, No
Government-run cattle breeding farm
hag been located in Andhra Pradesh.
A cattle breeding farm hag beep locat-
ed in Hessarghatta (Mysore State). 34
head of cattle died in 1973-74 at
Hessarghatta Farm out of cattle imn-
ported for this farm from 1982-63 on-
wards. The deaths were due to the
incidence of T.B. in the farm which,
despite measures taken, resulted in
deaths No mismanagement wag in-
volved nor was it due to any wrong
policy of the Government.

(b) Does not arise,

SHRI JYOTIRMOY BOSU: Un-
fortunately the Minister has misled
the House, Is it or is it not a fact
that due to the fault of the head of
this division, Dr. C. K. Ruo. Animal
Husbandry Commissioner 300 cattle of
Jeresey and Red Dane have either
dieg or were slaughtered on account
of the incidence of TR in the Govern-
ment cattle farm at Hessarghatta and
that had caused a loss of Rs. 1 crores
in foreign exchange to this country?

SHRI B. P. MAURYA: Only 252
cattle werp imporied, So the question
of death of 300 dnes not arice.

SHRI JYOTIRMOY BOSU: My
information iz 300 cattle of Jeresey
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and Red Dane and other varieties
died. Either they have bem

slaughtered because of TB infection
or they had died a natural death dus
to TB infection because of the fault
of the heag of the department. He
did not answer this question. This
disease wag detected in this farm in
March 1969 Due to inaction on the
part of the management this catas-
trophe had taken place.

THE MINISTER OF AGRICUL-
TURE (SHRI F. A, AHMED): I should
like the hon, Member to confine his
supplementary question to the main
question which he had put before the
House. He asked for information
about the death of cattle in Mysore
and Andhra Pradesh. My colleague
has already mentioned that so far =s
sheep was concerned there wag no
government-run sheep farm i, Andhra
Pradesh or Mysore, There ig g cattle
breeding farm in Mysore. Only in
Mysore, there is a State farm and in
that cattle farm 252 cattles were im-
ported during 1962-69, Out of these,
only 84 catiles died. So, where ig the
question of 300 cattles dying because
even that number was not imported
from outside. If he wanis information
with regard to the whole country, let
him put his question and we shall
supply the information.

SHRI JYOTIRMOY BOSU: Sir, my
question(b) 15, is it a fact that Dr.
Rao recummended two applications
of Messrs. Hoechst Pharmaceuticals
Limited to the Minister of Industrial
Development for grant of two licences
and in addition to this, Dr. Rao
struggied haid to get Rs. Three and
a halfi crores passed in favour of
Cynamide Company Limited, which is
a British company.

MR. SPEAKER: How doeg it arise?

SHRI JYOTIRMOY BOSU; They
are making a mess of the whole thing.
On the one hand they are giving
contral 10 the pharmaceutical houses.
On the other hand, due to negligence,
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thnynrekﬂhn.thmxmportedutﬂe.
Hon. Minister is only misleading the
House, to get away from this.

MR. SPEAKER.: This doep not
arise out of the question.

SHI R. V. SWAMINATHAN: I
‘would like to know whether it 13 a
fact that Hessarghatta farm was
under the Danish Government and
the farm wag maintained by Danish
experis. In respect of the 30 animals
that have died, I would like to know
whether this was during the time
when the faimm was managed by
Damish experts or was 1 during the
management of the farm by our own
experts.

SHRI B. P. MAURYA: Sir, I have
already replied that thegse 34 cattles
died not because of any neglect and
it is true that the farm iz now being
looked after by our doctorg and
experts

SHRI R V SWAMINATHAN: 1
wanted to know whether these deaths
took place during the Danish manage-
ment of the farm or during the
managemeaent by our own experts.

SHRI B P MAURYA It is in the
year 1973-74 It iz not because of the
failure of the management or doctors,
as I have already submitted. These
animals died because of TB in the
year 1973-74.

SHRI NIMBALKAR: Sir, the
Minister has; said that these cattles
were imporied during 1962-69, Did
not any breeding take place during
that time? The number should have
risen to 800,

SHRI B P. MAURYA: Must have
taken place.

Sir. these
whether ?mported or indi-
or cross-breed, are not

SHRI B V. NAIR:
cattles,
genous
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supposed to be immortal and they
had been brought specifically for the
purpose of hybridisation or cross-
breed. What would be the value of
these 34 cattles? Naturslly, I presume,
within a period of 10 years or so,
out of the 200 and odd, 30 and odd
died on unnatural death and there are
many others who would have died a
natural death. What would be the
value of these 34?

MR. SPEAKER: You are going too
much out of the scope.

SHRI B V. NAIK: Hon Member
has said one crore of rupees, We
want to know the facts. What is the
cost of these 34, including landed
freight etc. of these Jersey or Red
dane or whatever it is.

MR SPEAKER: You may supply
the information later on, if you are
not sure,

SHRI B. P. MAURYA: Out of the
cattles imported during 1962-89, out
of 252, 131

MR. SPEAKER: Mr. Maurya, he
wants to know. what is the value of
those cattles.

SHR B. P. MAURYA: 1 cannot say
now, kil
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WRITTEN ANSWERS TO
QUESTIONS

Suggestion by Acharya Vinoba Bhave
for collection o:hl;auq Reveriue in
d

*772. SHRI P. VENKATA-
SUBBAIAH:
SHRIMATI PARVATHI

KRISHNAN.

Will the Minister of AGRICUL-
TURE he pleased to state:

(a) whether Acharya Vinoba
Bhave’'s guggestion for collection of
land revenue in kind has been
examined;

(b) if so, with what results; and

(c) the wsteps proposed to be
taken in this directions?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (¢). Acharya Vinoba Bhave's
suggestion for collection of land re-
venue in kind is being examined.

Failure of National Seeds Corporation
to procure Targetted Kharif Seeds

*774. SHRI YAMUNA PRASAD
MANDAL:
SHR]I D. K. PANDA:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the National Seeds
Corporation has failed to procure the
targetted Kharif seeds; and

(b) if so, the reasons thereof and
action taken in that regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):

(2) There has been a shortfall in
the procurement of seed from the
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contracted meed production pro-
grainme orgettiseq by thé N.8C. in
Kharif last year, as compared to the
anticipated levels of procurement.

(b) Seed production is dependent
on several variable factors like
agro-climatic conditions, problemg of
pests and diseases on crops etc. In
addition to such factors, constraints
of fertilizer availability, power
shortages and relatively high market
price of grain had also affected the
quantities of seeds produced by the
contract growers of the National
Seeds Corporation and the procure-
'‘ment of seed from them, However,
as compared to the previous year the
Corporation was able to procure
larger quantities. The National Seeds
Corporation have decided to increase
their seed production programmes in
the Rabi/Summer seasong in case of
jowar for meeting the shortfalls in
the Kharif production and procure-
ment.

Construction and Allotment of Flats

under the Low Income-group and

Middle Incoms Group Schemes in
Delhi/New Delhi

*775. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
WORKS AND HOUSING be pleased
to refer to the reply given to
Unstarred Question No. 1761 on the
4th March. 1974 regarding auction of
plots of land by D.D.A, and state:

(a) the number of fiats under the
Low Income Group and Middle
Income Group Schemeg under con-
struction by the D.D.A, in Delhi and
New Delhi; and

(b) their location and the number
of flats in each locality under
construction and when they are likely
to be Tready for allotment?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI): (a) 2652 flats under the
Low Income Group and 1833 flais
under the Middle Income Group,



41 Written Answers VAISAKHA 2, 1896 (Saka) Written Answers 42
()
Middle Income Group Low Income Group
S, Localiy. Number Lakely date of Number Likely date of
No. o completion, of completion.
flats, flats,
1. Mumrka . 382  March, 1975
2. Bast of Kailash 88 March, 1975
3. Kalkap . 1026  June, 1975
4. Madangir 31  December 1974
5. Janakpuri 348 June, 1975
6, Prasad Nagar 280 September, 1975 237 December, 1974
7. G-8 Area . 149  December, 1974
8. Rajouri Garden 360 September,
1974 to June,
1975
9. Malviya Nagar 20 December, 1974 .
10. Katwaria Sara . 66 Duscember, 1974 88  Decumber 1974
11. W zirpur 389 March, 1975 1121 May, 1975.
TOTAI 1933 2652

Note -(1) The likely Jates of completion are subje.t to avalability of building

services.

n. tetrials

(2) Apart from the above, DDA is also constructing flats fo1 retuing Public servasts
138 for Middle Income Group in Sheikh Sarai, and 150 for Low Income Group

in Rajour: Garden.

Increase in freight rates on the carri-
age of Cargo between India and
Foreign Countries

*779. SHRI S. N. MISRA: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

() whether there is any proposal
under Government's consideration to
increage the freight rates on the car-
Tiage of cargo between India and
foreign countries; and

(b) 1f so, the extent thereof and
the outlines of the purposal?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) and (b). Liner
freight rates on India’s exports and
imports are not controlled or approv-
ed by the Government of India, These
are fixed or revised by the Shipping
Conferences/Lines operating in India’s
overseas trade. Some Shipping Con-
ferences|Lines have been effecting
general increases in freight rates pen-
odically on account of increase in the
cost of operations. Detaiis of general
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increases in freights recently effected
by the Conferences are givemn below:

Name of Percentage Date of

Conference of increase  effective
India/Pakistan/Middle

East Conference . 15 ,I-I-74

West Coast of India/
Pakistan/USA Conference 12°5 1-2-74
Bay of Bengal/Japan/
Bay of Bengal Conference 20 1-4-74
Pacific -India/Pakistan/
Ceylon/Burma Agreement 13 1-1-74

Discussion with Polish Delegation Re:
survey of Marine Fisheries Resources

*781. SHRI ARVIND M. PATEL:
SHRI VIRBHADRA SINGH:

Will the Minister of AGRICUL~

TURE be pleased to state:

(a) whether any discussion was
held between the Polish Team and
Indian delegation to organise a sur-
vey of marine fisherieg resources 1n
India;

(b) when the survey is likely to
be conducted; and

(c) the area likely to be surveyed.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes,
Sir.

(b) ang (c), Negotiationg are in
progress.

Libraries Getting Central Aid

*782. SHRI SHYAM SUNDER

MOHAPATRA: Will the Minister of
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FDUCATION, SOCIAL WELFARRE
AND CULTURE be pleased to state:
(a) how many libraries in India are
getting Central Government aid at
present;
(b) how many in Orissa are getting
such aid; and

(¢) what is the procedure for grant-
ing Central aid to such Libraries?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SO-
CIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
D P. YADAV): (a) and (b), The Ceni-
tral Government have given financial

aid to 45 lhibraries in India during
1973-74, including 5 libraries in
Orissa.

(c) 1. Giants-in-aid have been ie~

leased to 40 public hibraries under
the “Scheme of financial assistance to
voluntary educational organisations
working in the field of public libra-
ries’ for purchase of books, Library
equipment and furniture and also for
approved construction purposes on the
basis of applications received after
the scheme had been  circulated.
Financial assistance under the sche-
me is given on a sharing basis. The
Central Government’s share ig limi-~
ted to 60 per cent of the non-recurr-
ing expenditure for the purchase of
books, furniture and equipment and
40 per cent of the expenditure on
construction of buildings for librari.
es, subject to a limit of Rs. 30,000.

The Centra] Government are also

giving grants on an annual basis to:

(i) The |Library of Tibetan

Works and Archieves, Dhara-

msala on the basis of the

recommendations made by a
committee of officials.

(ii) The Delhi Library Board,
an autonomoug body, to meet
the expenditure incurred un
the Delhi Public Library.

(iil) To assist the Central Library,
Town Hall, Bombay, which is
a recipient Library under the
Delivery of Books and News~
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paper Act 1954 (as amemded
1 1956) to the extent of
half of the recurring expen-
diture and two-third cf the
non-recouring expenditure on
its Delivery of Books Act
Section.

(iv) Khud. Bakhsh Oriental Pub-
lic Library, Patna, which is
an 1nstitution of natinonal
importance within the mean-
ing of Entry 62 of List I of
tre Seventh Schedule of the
Constitution,

(v) The Rampur Rara Library,
Rampur (U.P.), which has
valuable collections of manu-
scripts, mimatures and prin-
ted books, and wlach has
been receiving central aid for
a numinr of yewmrs for diffe-
rent purposes 1t 1s proposed
to mtinduce a bkill 1n the
Parliament to declare the
Library as an institution of
national importance,

In addition to the above, the Raja
Rammohun Roy Labrary Foundation,
an autonomous organisations, has been
set up in 1872 by the Central Govern-
ment to promote library services in
the country, particularly in the rural
areas. The Foundation supplies books
and other reading materials to diffe-
rent libraries on the recommendations

of the State Liabrary Planning Com-
mittees,

Seeds Deal Probe and Resignation of
Chairman of Enquiry Committee of
National Seeds Corp-ration

*763. SHRI BIBHUTHI MISHRA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether attention of Govern-
ment has been drawn to a news-item
In a local daily dated 24th March, 1974
With heading *seeds deal probe; penal
Cl}airman resigns” relating to a Com-
miltee appointed to enguire into Na-
tional Seeds Corporation; and
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(b) if so, reasong of his :esignatione?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) Yes, Sir,

(b) Shri V. N. Gadgil, Chairman of
the Committee appointed to enquire
into the grievances of the -:mployees
of the Corporation and irregularities
alleged by the National Seeds Ccr-
poration Employees Union submitted
his resignation of the chairmanship
of the Committee in February, 1974
on the ground that duc to his other
pre-occupations it  would not be
possible for him to give adequate time
for the work of the Committee, Hs 1s
being persuaded to coatinue as Chair-
man of the Enquiry Committee.

High Speed Container from G.D.R.

*784. SHRIMATI SAVITRI SHY-
AM: Will the Minister of SHIPPING

AND TRANSPORT he pleased to
state:

(a) whether the Shipping Corpora-
tion of India has received a  high-
speed container from German Demo-
cratic Republic recently;

(b) if so, the carriage capacity of
the vessel together with its cost; and

(c) the total strength of such ves-
sels of S.C.I, as a result of inclusion
of this vessel and the extent to which
these vessels would meet the cargo
and other Indian traffic?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) Yes, Sir.

(b) The tonnage, carrying capacily
and price of this vessel are*

GRT: 11,179.
DWT: 14,676.
It can carry 366 containers of’

20' x 8 x & size, The contract price
is Rs. 412,50 lakhs.
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(c) With the inclusion of this con«
tainer-oriented cargo vessel, the
total strength of such vessels with
the Shipping Corporation of Indla
will be three, with a total tonnage of
42,024 DWT. These would be able to
carry 991 containers, All these three
ships are being used in India’s over-
seas trade,

Forest Policy and its Impact on Tribal
People

*786. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the new Forest policy of the
Central Government ang different
State Governments;

(b) the impact and effect of policy
of tribal people and hilly areas;

(c) the proposed measures, scheme
and plans to protcct the tribals from

the economic impact of the policy;
and
(d) the steps taken by the State

Government in this regard?

THHE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) The
existing National Forest Policy was
enunciated in 1952. The State Gov-
ernments follow, by and large, the
National Forest Policy.

The National Forest Policy is based
on 6 paramount needs of the natiom,
such as, evolving a balanced and com-~
plementary land use, prevention and
checking of erosion, establishment of
tree lands wherever posgible for ch-
matic considerations, providing graz-
ing and small wood for agricultural
implements, etc. ensuring sustained
supply of timber for Defence, Comr-
munications and Indusiry. Revision
of this Policy is in progress.

(b) and (c). Regarding tribals,
this Forest Policy states that the wel-
fare and well being of the people in
the neighbourhood of forests provide
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the irm ground on which sound
management. ...should rest. There-
fore, the willing support and coope-
ration of these people should be trea-
ted as of paramount importance.

The Policy has also emphasised the
nced for recognition of rights of the
local people to the forest produce at
concessional ra‘es In addition, it
has been laid down that Forest Lab-
our Cooperative Societies should be
set up so that local labour living in
the Forest areas are not exploited
by the intermediaries, Accordingly,
Forest Labourers’ Cooperative
Societies have been established by
the State Governments, Similarly,
Departmental working has also been
started in several States io eliminate
intermediaries and to give maximum
direct benefit to forest labour
consisting mostly of tribals.

A new Central Sector Scheme for
control of shifting cullivation with an
outlay of Rs 5 crores has been provi-
ded in the 5th Five Year Plan, This
scheme aims at improving the socio-
economic conditions of the tribals.
Details of this scheme ang guidelines
are being finaliscd Another program-
me on “Social Forestry” with an out-
lay of Rs. 18 crores has alfo been pro-
vided which aims at providing much
needed iuelwood, timber. and grazing
for the tribals and other people Hv-
ing in the vicinity of forest areas.
These schemes have great potentiality
for rural employment and will benefit
the tribals and other weaker sections
of the society,

(b) The information is being colle.
cteq from States/U.Ts. Governments
and will be laid on the Table of the
Lok Sabha.

22, 1974

Allotment of Zetor-2011 ang Bylarus
Tractor

*787. SHRI SAT PAL XAPUR:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the alloiment of two
Zetor-2011 tractors and one Bylarus
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Tractor were made by the Mmigh-y ot
Agriculture on a ‘priority’ basis;

(b) whether these three tractors
were sold out and no szervice cenire
wae opened nor any development pro-
gramme was carried out;

(c) whether the conduct of the offi-
cers who recommended *he priority
allotment on the basis of bogus
certificates is also being investigated
by the Central Bureau ¢f nvestiga-
tion; and

(d) action Government propose to
take in the mater against those held
responsible?

THE MINISTER OP STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The name of the party to whom
the allotment of two Zetor-2011
tractors and one Byelarus tractor was
made by this Ministry on priority
basis has not been indicated in the
question. Presumably it relates to
the allotment of 2 Zetor—2011 trac-
tors and one Byelarug tractor made
in 1968-70 by the Mmistry of Agn-
culture on  puority basis to the
Nutional Agro-Industrial Coiporation,
Delhy, a private orgamsation, for sett-
ing up of custom-service centres.

(b) The relevant records of this
Ministry relating to this case have
been siezed the C.B.L in conmection
with a case being investigated by
the C.B.I on a complant filed by the
Punjab National Bank, New Delhi.
This Ministry has requested the CB.L
to include in the scope of thejr
investigations the allegations relating
to obtaining the allotment of tractors
on the basis of bogus and forged
certificates as well as allegation
relating to the re-sale of these
tractors.

(¢) and (d). This would be exa-
mined atter the receipt of the repoit
and the relavent records of this
Ministry from the CBI
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Setting up of Universities in Tamit
Nadu

»788 SHRI R, V. SWAMINATHAN:
SHRI V. MAYAVAN:

Will the Mimster o EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Tamil Nadu has re-
quested the University Grants Com-
mussion to the setting up of more
Universities in Tamil Nadu State;

(b) if so, the reaction of the
University Grante Commission;

{(c) what are the proposals made
by the Tam] Nadu Government; and

(d) how far the Union Govern-
ment have agreeq to ask the Univer-
=ty Grants Commssion to help the
State?

13k MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{PROF S. NURUL HASAN). (a) to
(d), In September, 1970 the Govern-
ment of Tamil Nadu had submitted
a proposal for the establishment of a
Technological University in the State
as teaching and affiliating University.
The University Grants Commission
has considered the proposal and is of
the view that it could not recommend
the setting up of technological Univer-
sities with affiliating functions, H,
however, there was a compelling aca-
demic need for the setting up of such
Universities, they should be establi-
shed as unitary universities withost
any affiliating functions.

The above views of the Commis-
sion have been communmicated to the
Government of Tamil Nadu. No other
proposal in this regard has been
made by the State Government.
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Package Programme on Jute for West
Bengal

*789. SHRI S. N. SINGH DEO: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether any scheme for special
package programme on jute had been
sanctiohed for West Bengal;

(b) if so, the main featureg of the
scheme and the amount sanctioned
during the last three years, years-
wise; and

(c) area so far covered by
scheme district-wise in that
year-wise?

the
area,

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). A Centrally Sponsored
Scheme eniitled ‘Special Package
Programme on  Jule' was launched
in the Fourth Five Year Plan and
implemented in West Bengal among
other States. The moain features of
this scheme were:—

(i) Adoption of intensive culti-
vation measures on the lines

of package programme in
area having potential for
achieving rapid increase in

production

(ii) Provision of staff for imple-
menting this scheme.

This scheme was more or less of
the nature of demonstration, Although
the measures taken under the scheme
were encouraging. it was felt at the
time of the mid-term appraisal of
the Fourth Plan that still better re-
sults coulg be achieved if such mea-
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areas in potential districts instead of
spreading them over scattered areas
where efforts got diluted. According-
ly, a Centrally Sponsoreq Scheme for
Intensive Jute District Programme
ws sanctioned for implementation
from 1872-73 in West Bengal, among
other States. The scheme for Special
Package Programme was, however,
simultaneously continued jn areas not
covered by Intensive Jute District
Programme has the following addi-
tional main features;—-
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(i) To convince the growers
about maximum production
potential of jute and meta.
demonstrations on full pack-
age of practices are  being
taken up;

(ii) To popularise jule growing

under irrigated conditions,

demonstrations on irrigated

jute are being eonducted n

compari blocks;

(iii) Launching motivational cam-

paign to saturate the entire

area with recommended does

of inpuis and to adopt im-

proved cultural practiceg in-

cluding any new technology
that might be evolved in
future;

(iv) To stimulate the flow of cre-
dit from various institutional
agencies particularly co-
operatives, or enabling the
growers to apply recommen-
ded does of inputs; and

(v) Initiation of a drive to regain
the jute area lost to paddy in
the recent past through adop-
tion of jute-paddy cropping
sequence.

The amount released under the
two schemes during the last  three

sures were taken over concentrated years for West Bengal are as follows:

released (Rs. in during
Amount Lakhs)
Scheme 1971-72  1972-73  1973-74
x. Special Fackage Programme on Jute . . N 31-00 28°30 16° 00
2. Intensive Jute Distt. Programme. e e 30°00 58-00

—
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(¢) The area coverad during the
last three years under the Special
Package Programme in West Bengal
is given below:

Year Area (ha)
1971-72 . 48,000

1972-73 23,389
1973-74 . 25,000

The area was scattered throughout
the State and hence the district-wisc
figurvs wre not available,

The area covered under the Inten-
sive Jute District Programme during
1972-73 ahd 1973-74 in the State of
West Benga! is indicated below:

Dastrict Ared Corveted ann g
1972-73 1972-"4

Mur<tidahad 20,73~ 10 000

Nadia 40,700 4,200

Coouc't-Bohar 6,770 13.609

66,107 93.609

——— s e
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Recommendations of Govinda Reddy
Committee regarding Deparimental

Promotions of Engineerg
7504 SHRI S. D, SOMASUNDARAM:

“wiul the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the Committee headed
by Shri Govinda Reddy recommended
that the period of three yearg for the
promotion of Ciass I Direct Recruits
should be raised to 5 yearg and that
the then Minister has conveyed the
acceptance of the Government and
further implemented it for a number
of years;

(b) whether the department has re-
duced the period from 5 years to 4
vears and further contemplates to
reduce from 4 to 3 years in disregard
of the promises made on the floor of
the House, causing further frustration
amongst stagnated engineers; and

(c) if so, the reasons therefor?
THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) The
Committee headed by Shri Govinda
Reddy had recommended that Gov-
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ernment should revert to the normal
‘eligibility period of 5 years service in
the grade for promotion of Assistant
Executive Engineers to the grade of
Exccutive Engineer in the Central
P.WD. This recommendation was
accepted by Government in 1967 and
was followed for a few years,

{b) and (c). In view of the prevail-
ing imbalance in the cadre of Execu-
tive Engineer due to promotion of
Assistant Engineerg in excess of the
quota prescribed in the Recruitment
Rules; the eligibility period for promo-
‘tion of Assistant Executive Engineer
‘to the grade of Executive Engineer
was reduced, with the aproval of the
"Department of Personnel and the
Union Public Service Commission
from 5 yecars to 4 years for a period
of seven years starting from 1973.

There is no proposal for reducing
‘this period further from 4 years to
3 years.

Suspension of running works in
CPWD.

7505. SHRI AMBESH:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether most of the running
works in C.P.W.D. have beeyp suspend-
.ed by Government for want of funds;

(b) whether Government are aware
- that unemployment to a great extent
has resulted to the casual labour on
account of this pelicy; and

(c) what steps Government propose
‘to take to solve the question of un-
employment?

THE MINISTER OP STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Only
new construction of non-functional
‘building; including residential and

. office acrommodation and those which
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have not gone above the plinth area
have been postponed due to financial
stringency, o

(b) insotar as CPWD works are
concerned, the CPWD is likely to have
sufficient workload pertaining to the
completion of the running works, as
also the maintenance of Government
buildings and as such there will not
be unemployment to a great extent
on that account at present.

(¢) The question does ont arise,

Take over of Liquor Trade by Delhi
Administration

7506. SHRI M. KATHAMUTHU:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased 10 state:

(a) whether Delhi Administration
propose to take over the foreign and
Indian made foreign liquor trade in
the territory; and

(b) if so, the salient fealures there-
of and the steps being taken in  this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) Yes, Sir.

(b) A Committee has been consti-
tuted by the Delhi Administration fo
report of the process of take over.
Pending its report, the Delhi Adminis-
tration will open ils own shops in
areag where therg is need for such
shops,

Sewage Scheme Bungling

7507. SHRI VASANT SATHE:

- Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the news
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report appearing in a loeal Daily dated
the 27th March, 1874 under the cap-

tiom, “Sewage Scheme bungling”; and

(b) if so, the reaction of Govesrn-
ment thereto and steps taken in the
matter?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Yes.

(b) According to the information
received from the Delhi Water Sup-
ply and Sewage Disposal Undertaking
the work of laying the trunk sewers
in Shahdara area was allotted on 11th
September, 69 to M/s. National Project
Construtcion Corpoartion at a cost of
Rs. 172 lakhs and was to be complet-
ed by 6th November, 1972

The work involves laying of 5 trunk
sewers and a rising main 15’ to 25
below subsoil water table in running
sand. Alignment for three trunk
sewers was available without any
serious obstructions. As regards the
remaining two sewers the same had
to be laid through congested area of
Gandhi Nagar and Krishna Nagar for
which traffic diversions could not be
provided

Upto June, 1972 work worth Rs. 20
lacks only was completed. As the
progress was very slow, the Delhi
Water Supply and Sewage Disposal
Committee considered the question of
termination of the contract of the
firm. A final decision in the matter
has not yet been taken by the com-
mittee,

Maharashtra State Cooperative Tribal
Development Corporation

7508, SHRI Z. M. KAHANDOLE:

Will the Minister of AGRICULTURE
be pleaseq to state:

(a) whether the Maharashtra State
Cooperative Tribal Development Cor
D_'_l'ﬂtit!n has been set up in that State;
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(b) if =0, the nature of its functious;
and it

(c) the extent of Central help to the
Corporation?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir. It was registered under
the Maharashtra Cooperative Societies
Act, 1960 on the 22nd March, 1972.

(b) The society has undertaken the
following functions:

(i) Supply of consumer goods to
tribals;

(ii) provision of
tribals;

(iii) purchase of fodder grass and
minor forest produce from
tribals; and

smal] loans to

(iv) management of Ashram
schools, in tribal areag allot-
ted by the State Education
Department on agency basis.

(c) Central assistance of Rs. 28.69
lakhs has been given to the State
Government for assisting this society.

Nationalisation of Bus Transport on an.
All India basis

7509. SHRI M. KATHAMUTHU:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whetter the Tamil Nadu State
Government has suggested to the
Centre the nationalisation of the bus
transport on an All India basis; and

(b) it so, the outlines and Governe
ment’s response thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and (b).
No such proposal has been received
from the Goverament of Tamil Nadu.
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Disposal of stock of Saccharine by
FCI

7510. SHRI M. KATHAMUTHU:

Will the Minister of AGRICULTURE
be pleaseq to state:

(a) whether Food Corporation of
India has got a stock of about 3000
Xkg. of Saccharine, importeg five years
ago and they now decided to sell it;
and

(b) if so, the reasons thercfor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR1I ANNASAHEB P, SHINDE):
(a) Yes, Sir,

(b) The stocks of Saccharine are
being disposed of g itg use ag a
sweetening agent in Balahar has been
discontinued,

Unsold beeks with N.B.T.

7511. SHRI DEVINDER SINGH
GARCHA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the total number of books
which remain unsold with the National
Book Trust because of faulty planning
and execution; ang

(b) expenditure involved in the
translation/writing/printing ol these
‘books?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P. YADAV); (a) There are about
21 Jakh nhooks in stocks at present, of
which nearly 68 lakhs were published
duiing the year ending March 1974
Governmen{ have appointed a com-
mittee to examine inter alia, the pric-
ing, printing, distribution and sale of
National Book Trust publicaticns, amd
t0 <uggest economy in their produc-
tion a. also their rapid disposal. The
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report of this Reviewing Committee is
awaited,

(b) This information is being ool
lected. -

Delay in getting up Medium Size Units
of Modern Bakeries (India) Limited

7512. SHRI SUKHDEQ PRASAD
VERMA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether plan of the Govera-
ment to set up medium size units of
the Modern Bakeries (India) Limited
in the country have since been put in
abeyance; angd

(b) if so, the reasong for delay in
setting up the units?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) Xeeping in view the increased
demand of bread the Modern Bakeries
(India) Lid. are setting up standard
size units instead of medium size
units,

(b) Does not arise,

Government employees entitled for
Type V, IV and I guarters

7513 SHRI SUKHDEO PRASAD
VERMA.:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government employees*
entitled for type V guarters are also
cligible for vne Ixlow type whereas
this facility is not provided to the
employees’ entitled for type IV and
type III quarters; and

(b) if so, the reasons for the ano~
maly?
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THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (BHRI OM MEHTA): (a) Yes,
8ir,

(b) Officers entitled to type IV and
iype III accommodation count their
entire contmmuous service under the
Central or State Governments for
purpose of allotment For those en-
titled to type V, priority is reckoned
from the date from which they draw
emoluments of Rs 800/- pm They
have been made eligible for type IV
accommodation also as, otherwise,
they would be at a disadvantage wvis
a wmg those entitled to type IV and
below

Suspension of Food Inspectorg due to
failure to check hogus ratiogp units in
Delhi

7514 SHRI SUKHDEO PRASAD
VERMA: Will the Mimister of AGRI-
CULTURE be pleased to state

(a) whether laige number of food
mspectors were suspended during the
mwonth of December, 1973 to March,
1974 for themrr failure to check the
bogus 1atton units 1n Delh, and

(b) 1f so, the number thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE):
(a) and (b) Delhi Administration
has reported that one food inspector
was suspended due to failure to check
bogus ration umits in Delh, during the
period December, 1973 to March, 1974.

Constitution of New Boara of Central
Inland Water Transport

7515 SHRI VAYALAR RAVI- Wwill
the Minister of SHIPPING AND
TRANSPORT be pleased to state:
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(a) whether the Inland Water
Transport Board has not met for the
last many months;

(b) if so, what are the reasons; and

(¢c) when the mew Board is to be
constituted and who are to be the
members?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) ang (b).
The eCntral Inlang Water Transport
Board met on 9-11-1973 last. The next
meeting has not yet become due,

(¢) The Board 1s a standing body
and 1ts constitution 1s as shown be-
low —

Chawvman

Minisier of Shipping and ‘I ransport
Government of India, New
Delhi.

Vice-Chairman
Mimster of State (now Deputy
Mimster) for Shipping and
Transport, Government of

Indwa, New Delh,

Members

Mmisters-in-charge of Inland water
Transport o the State Govern-
menis of Andhra Pradesh,
Assam, Bihai Goa, Daman and
Diu, Gujarat, Jammu and
Kashmir, Kerala Maharashtra,
Mysore, Ornissa, Tamil Nadu,
Uttar Pradesh, West Bengai
and Madhya Pradesh

Members
Five non-officials with {echnical
back-ground 1n the deld of
inland water transport,
(i) Shn B Bhagavati, Member
Rajya Sabha.

(hy Shn Chandika Pra,ad, Mem-
ber Lok Sabhs.

(i) Chairman, Centra} Inland
Water Transporl Corporation
Ltd., Calcutta
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¢Ww) Dr, Mahadeo Chand, Director
Bihar Pathology smd Research
Laboratory Private Lid.,
Patna-3.

(v) Shri P. C. Chatko, Kanjirap-
pally (Kerala).

Upgrading of All India Soil and Land
Use Survey Organisatien

7516. SHRI VASANT SATHE: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government have de-
cided to upgrade the existing All India
Soil and Land Use Survey Organisa-
tion into an independent Directorate
with headquarters at Nagpur; and

(b) if so, the nature of the pro-
gramme of the organisation, the areas
proposed to be covered, technical em-
ployment poieatial of the organisation
and its phasing during the Fifth Five
Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) Yes, Sir. The All India Soil &
Land Use Survey Organisation has
since been upgraded to function as an
independent Directorate with IHead-
quarter at Nagpur, under Indian
Council of Agricultural Research, with
effect from 1-4-1974,

(b) The programme of the organisa-
tion includes (i) conducting recon-
naissance and standard soil survey
and (ii) imparting professional train-
ing to personnel engaged in soil sur-
vey in the country, (iii) Sofl correla-
tlon and classification at the National
level, (iv) research to refine soil sur-
vey techniques and soi] correlation,
(v) organising Soil museum at diffe-
rent locations in the country and (vi)
promoting co-operative soil survey in
States.
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The following is the tehtative tar-
get area, to be covered during the Stu
Plan period:—
Year 'l’cgetu:;
covered
(million
hectares)
1974-75 . 50
1975-76 . 13°0
1976-77 200
1977-78 . 270
1978-79 . 25°0

Aczordiag t) the propased programme,
the expected emoloyment potantial of proe
fasomal and techmcal personnel will be as
under :—

Year Employm-
ent poten~
tial of pro=-
fesstonal
and techni-
cal per~
sonnel,
expected

1974-75 48
1975-76 122
1976-77 76
1977-78 19
1978-79

Delivery of wheat.purchased by USSB
to India

7517. SHRI R. N, BARMAN: Wwill
the Minister .of AGRICULTURE bhe
pleased to state:

(a) whether from October, 1973 to
January, 1974 a large quantity of
wheat purchased by USSR from
Canada and Australis was delivered
to India; and
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(b) the total quantity of such wheat
and the amount India Government
is required to pay for this wheat?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) and (b). During the period from
QOctober 1973 to January 1974, about
5 lakh tons of wheat was recewed
from USSR from their purchases in
Canada and Australia Under the
Agreement with the USSR, the entire
quantity is to be replaced in kind

-65

Application of Food Produet Order

7518. SHRI SAT PAL KAPUR: Will
the Minister of AGRICULTURE be
pleased to state;

(a) whether Food Product Order
applies to industries which are cover-
ed under the Prevention of Food
Adulteration Act;

(b) 1f so, the particulars thereot
and which industries are covered by
it angd the reasons and justification
thereof;

(¢) whether the licensing authority
charges only Rs. 10/. for a licence
under the Food Adulteration Act
while under the Food Product Order
the fee charged is Rs. 1,000 /- or more;
and

(d) whether Government propose to
amend the Prevention of Food Adul-
leration Act and make it more com-
prehensive ang not to apply Food Pro-
duct Order on the industries where
the PFA Act applies and if 50, the
Particulars thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAFIEB P. SHINDE):
(a) and (b). Yes, Sir. The Order in
Question is the Fruit Products Order.
It eovers fruit and vegetable products
including synathetic beverages to en-
sure that the same are manufactured
under hygienie conditions snd in ac-
cordance with the gpecifications laid
down in the Order,
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(c) Licences under Prevention of
Food Adulteration Act are issued by
the State Governments and the licence
fee varies from State to State.

Licence fee under the Fruit Products
Order is fixed by the Government of
India and varies from Rs. 100/- to
Rs, 1500/-on the basis of annusl pro-
duction capacity.

(d) There is no probosal to exempt
the Fruit and Vegetable Presgervation
Industry from application of FPO.

Groundnut in Stock for productiop of
Vegetable Oil during 1974

7519, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the production of
groundnut in the country for 1973 and
together with the stock in hand will
be sufficient to meet the needg of pro-
duction of vegetable oil for 1974; and

(b) if not, the shortfall and steps
proposed to import adequate quanti-
ties of groundnut oil and to augment
the utilisation of the present produc-
tion capacity?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) The requirements of vegetable
oils in the country are met from
groundnut and other edible oilseeds,
Estimates of produtcion of various ojl-
seeds for 1973-74 will be available
after the close of the agricultural
year, ie some time in July-August
1874. Data on carry over stocks of
oilseeds and oils precise quantitative
estimates of their requirements ip the
country are not available. At present
there is a basic shortage of internal
supplies compsred to requirements,
which have been rising as a result of
growth of population anq incomes,

(b) In recent years, imports of edi-
ble oils and oflseeds have been gene-
rglly in the form of palm oil, soys-
bean oil, rapeseed oil and rapeseed.
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There is no proposal to import ground-
nut oil. Besides arranging imports of
oilteeds and ofls to the extent
feasible, steps have been taken to
improve the availability of vegetable
oilseeds and oils. These include en-
couraging larger crushing of cotton.
seed and rice brap oil, promoting
greater utilisation of minor oilseeds
of tree origin, restricting the use of
groundnut oil and mustard oil by utili-
sation of several substitute oils in the
manufacture of vanaspati and increas-
ing production of traditional as well
as non-traditional oilseeds, like soya-
bean and sunflower seed.
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Change in Method of Procurement of
Foodgrains and pesuifant reduction in
F.CX. Staft

'7520. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether some of the State Gov-
ernments have changed the method of
procurement of foodgraing and will
now procure from the traders instead
of the farmers direct;

(b) if so, the names of States; and

(¢) whether it is likely to result in
substantial reduction in staff strength
of F.C.I ang if so, to what extent the
present strength of F.CI will be
pruned?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
¢a) and (b). The procurement and
pricing policy of wheat for the 1974~
95 season has already been announced
in the statement made in the Lok
Sabha on 28-3-1974 which, inter alia,
provides that the procurement of
wheat by the public agenices would
continue in all the States and in the
surplus States of Punjab, Haryana,
U.P.. MP. and Rajasthan 50 per cent
levy will be impopsed on foodgrain
traders including the wholesalers, In
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the other wheat producing States, the

State Government may undertake
procurement by a graded levy on
producers,

In regard to rice, the States have
been left free to adopt any system of
procurement best suiteq to the pre-
vailing local conditions, namely:—

(i) Levy on millers/traders;
(ii) Levy on producers;
(iii) Monopoly purchase; and

(iv) Combination of the above
methods.

(¢) Ih addition to the procurement
of wheat from the producers under
price support, the Food Corporation
of India will receive the levy quan-
tum from the traders in the wheat
surplus States alongwith some other
agencies It is too early to judge the
impact of the new scheme on the
strength of the staff,

Procurement charges of F.CI. gduring
1972.78

7521. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether a consumer pays nearly
Rs 100 per quintal for wheat procured
by FC1I as charges of procurement;
and

(b) if so, the names of the different
foodgrains that are procured by F.C.L
and per quintal procurement charges
for each at 1972-73 level and total over
head cost charged by F.C.I. for 1972-73.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE: (a) No,
Sir.

(b) The procurement charges and
storage, movement and distribution
costs incurreq by the Food Corpora-
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tion of India for different foodgrains goet Natak’, a quarterly jour-
during 1972-73 were as under:— “nal of the Aksdemi

(iii) taking films, nhotocrl.phl.
slides and tape-recording of.

4 R "";;2,,) these forms for the archival
i Y collection of the Akademi;
Procur- Storap,nwvement :
coent jsna distribution (iv) acquiring costumes, crowns
charges. , Cost. ornaments, etc., pertaining to
these arts for dmplny in the
- M
1 Whest useum cf the Akademi;
indigenous] 1057 12:07* (v) scouting for young talent in
Rice indi- the field and presenting the
2 genous. 7°43 ‘12:07* same at the Young Dancers
Festival orgenised from time
3 Coarse to time;
grains. . 7+80 12:07* ’

(vi) arranging lecture-demonstra-
tions on these arts for the

*The storage, movement angq dis- benefit of invited audiences;

tribution costs are inclusive of ad- ’

ministrative over-head charges of (vii) producing Hindi versions of

Rs. 2.04 per quintal. traditional plays in Katha-
: kali and Yakshagana;
Promotion of Bharat Natya,
Khathakkali and Yakshagana (viii) attaching leading Gurus to
pupils or institutiongy under
7522. SHRI P. R. SHENOY: Will the Fellowship Scheme of the
the Minister of EDUCATION, SOCIAL Akademi; and
WELFARE AND CULTURE be pleased . i
to state what are the measures taken (ix) recognising outstanding con-
by Government for the promotion of tribution in the fisld through
‘Bharat Natya’ ‘Khathakkali’ and Akademi Awards|Fellow-
“Yakshagana’? ship given annually.

Besides the above, the Department

s DEFUTY JEMSTER IN THE s Cutt ar apesing o b

DEPARTMENT OF CULTURE (SHRI to Young workets in Different Cul-
D. P. YADAV): The Sargeet Natak tural Fields ang (ii) Cultural Talent -

Akademi, an autonomous orgenisation St2rch Scholarships.  Upder . the

get up by the Government, tantly scheme of Scholarships to Young

strives for :he promotion of al Workers in Different Cultural Fields,

art forms including Bharata N.:‘Iat scholarships are granted to young

Kathakali and Yakshagana. The acti- *Cists of wﬁg_ﬂm promise in the

Wiies of the Akademi in this regard 08°"STOUP of 18-28 years for advance

include the following: training in India in music, dance,

: ) drama, traditional theatre, pai;:tcil\:

ste. The fleld of dance inclu

- (0 providing fnanciel e 'ty Bharata Natyam and Kathakali ‘and

of roductions. ete.: cludes ‘Yakshagana’. Under the Cul-

teachers, fural Talent Search Scholaxships

Schemse, talented young children of

(i) publishing articles on various the age-group 1014 years are offer-

aspects of thesy arts in "San- od scholarships in tiusic, dance, paint-
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ing ang sculpture. Dance forms
under the scheme include the forms
of Bharata Natyam ang Kathakali.

Kuderemuk-Mangalore as National
Highway Road

7523. SHR1 P. R. SHENOY: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether there is a representa-
tion to declare Kuderemuk-Mangalore
Road as National Highway; and

(k) it so, the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) Yes,
Sir.

(b) The demand hag been moted
for consideration alemg with similar
other proposals while formulating
proposals for new additions to the
existing N. H. System in the 5th Plan
keeping in view the funds available
for the purpose, the interfuse priority
of individual proposals on ap All-
India basis and the criteria laid down
for declaring >oads as National High-
ways.

wardt mdw faeeh # qf 9T Ao
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(@) Toaadt qer W W R
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IJyreg g7 v W Fraw w27

8.AV. Certificate to Drawing Teachers
in Dethi

7527. SHRI PURUSHOTTAM
KAKODAR.

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether S.A.V. certificates are
being given to language teachers and
other teachers of Delli on the basis
of experience, by Delhi Administra-
tion;

(b) whether these certificates are
not being given to Drawing teachers;
angd

(c) if go, the reasons for discrimina-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND

DEPARTMENT CULTURE (SHRI
D. P. YADAYV): (a) Yes Sir. SAV.
ertificates are given ta those Asis-
#ant Teachers, Headmasters and Lan-
tuage Teachers who fulfil the rye-
luisite qualifications as datailed in

the Delhi Administration’s letters
Nos; F',32-1/23-Gen/71—74 dated 18-12-
1972. 81-1.1978 and 31-1-1874.

(b) Yes, Sir.

(c) S.A.V. Certificates are not given
to Drawing Teachers because they do
not possess Certificate or Diploma in
teachers’ training and other essential
qualifications prescribed for grant of
such certificates. Drawing Teachers
have completed courseg meant for
Drawing and Arts only.

Selection Grade to Assistant Teachers
in M.C.D. Schools

7528. SHRI RAMAVATAR
SHASTRI:

Will the Mimster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government are aware
that a section of Assistant Teachers
(both male and female) of primary
schools have been denied to the bene-
fit of Selection Grade by the Municipal
Corporation of Delhi, who were entitl-
ed to get this benefit on 5th Septem-
ber, 1971 only because of their share
having been given to the temporary
Heads of Primary Schoolg (both male
and female) out of their quota;

(b) if so, the reasong therefor and
whether Government have in view
any measures by which the affected
Assistant Teachers who have thus
been put to recurring loss could get
their due share of benefit of Selection
Grade on the due dates;

(c¢) if so, the measureg being adopt-
ed in thig regard; and

(d) it the reply to part (a) is in the
negative, the number of permanent
posts as on Sth September, 1971 and
the number of Assistant Teachers who
have been given benefit of Selection
Grade on this date?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
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D. P. YADAY): (a) to (d). The in-
formation is being collected from the
Municipal Corporation of Delhi and
wilj be laid on the Table of Lok
Sabha as soon ps possible.

Increase in Shipping Tonnage 0p the
Country

7629. SHRI K. P, UNNIKRISHNAN:
SHRI VAYALAR RAVI:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether the shipping tonnage of
the country hags increased considerably
during the last three years;

(b) if so, the total increase in pub-
lic and private sector with company-
wise break-up; ang

(c) total financial assistance given
to the private company as alsp in
foreign exchange?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE). (a) Yes, S8ir.

(b) and (c). The required infor-
mation is being collected.

Financizl Assistance to Siates from
National Cooperative Development
Corporation

7530, SHRT RAMACHANDRRAN
KADANNAPPALLI:
SHRI VAYALAR RAVI:

Will the Minister of AGRICULTURE
be pleased to state:

(a) total amount of financial wsais-
tance given by National Cooperative
Development Corpuoration (N.C.D.C.)
to the different States during the last

three years and State-wise break-up;
and

(b} wh the Katl!i te
operative

SR
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)

(a) A s‘atement is lald on the Table
of the House. [Placed in Library. See
No. LT-8772/74],

(b) A request for financial assis-
tance for undertaking matketing ope-
rations of rubber was received by the
National Cooperative Development
Corporation from the KXerala State
Cooperative Rubber Marketing Fede-
ration towards the end of the last
financial year (i.e, 1973-74). The re-
quest ig under consideration of the
Corporation.
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Number of Motor Vebicles on the
1vad fu Indja

7533. SHRI VAYALAR RAVI:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state
the total number of Motor vehicles on
the road in India and the break-up of
iype of vehicles, State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): The nfor-
mation reguired, 1in respect of the
rear ending 31.3-1972, for which data
1s available, 15 given in the state-
mnent laid on the Table of the House
[Pleced m Library. See No LT-6733/
4]

Building Plans pending sanction with
DDA,

753¢ SHRI M RAM GOPAL
REDDY;

Will the Minister of WORKS AND
1OUSING be pleased to state

(a) whether m the Sant Nagar
Jolony (East of Kailash), New Delhi,
about 30 building plans are pending
sanction with the Dellhi Development
Authority;

(b) if 80, when will these plans be
sanctioned;

(c¢) what steps have been taken by
the D.D.A, to develop the said colony
unce the approval of its lay-out in
962; and

(d) when will the colocny be com-
leted?

THE MINISTER OF STATE IN THE
EPARTMENT OF PARLIAMEN-
JARY AYFATHS ARD IN THE MI-
USTRY OF WORKS AND HOUSING
SHRI OM 'MEHTA): (a) Yes, Sir.

(b)to (d). Even though the DD A.
1ad resolved to release the building

activity m the colony, subject to pay-
ment of development charges etc,,
actual release could not take place
till May, 1973, as the question whe-
ther the colony should be freehold
or leasechold was under considera-
tion The Building plans can be con-
sidered for sanction by the DD A.
only after the development charges
are paid by all the plot holders
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Education of Tribal Children
1536, SHRI GAJADHAR MAJHIL:

Wall the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE

be pleased to state:

(a) whether Government’s atten-
tion hag been invited to a news report
in a Secunderabad daily on 23rd Nov-
ember, *13, regarding scheme to quick-
en the process of learning by tribal
children submitted to the State and
Central Government by the Child-
club an organization devoted to the
development of creative facilities in

Children; and

(b) if so, the main points of this
scheme and the reaction of Central

Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAV): (a) and (b).
No scheme has been received by the
Centra} Gevernment from the Child
Arts Club ag mentioned in the Press

report,

The State Government of Andhra
Pradesh have, however, informed that
with the cooperation of Child Arts
Club a scheme for promotion ot cul-
tural talents of tribal children was
implemented with effect from 1972~
78. The Child Arts Club selected
and imparted preliminary training to
403 tribal children in Painting Music
and Dance, 28 talented children were
given further intensive training in

1973-74.

Rice-husk as a Fertiliser

7537. SHR1 D, D. DESAL:
SHRI N, SHIVAPPA:

will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government are aware
of the reported discovery by the
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Secretary, Ferozepur District Farmers
Fgmn a't;cord.ing to which rice-husk
ash provides a new and cheaper type
of fertilizer; P

(b) whether a sample of this ash
was sent for analysis;

(c) if so, outcome of the analywis;
ang

(d). whether this is cheap and will
h_elp in solving the problem of ferti-
lizer shortage?

‘THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No, Sir. We are not aware of
such a discovery made by the Secre-
tary, Ferozepur District Farmers
Forum.

(b) to (d) Paddy husk ash gene-
rally contains 1.1 per cent to 3.15 per
cent K2°, With such g low K2° con-
tent, paddy husk ash may not help
much in solving the problem of fer-
tiliser shortage.

Cases of Selection Grade of S.C. and
S.T. Teachers pending with Ministry

7538. SHRI AMBESH:

Will the Minister of EDUCATION,
SOCIAL, WELFARE AND CULTURE
be pleased to state:

(a) whether a file submitted by the
Delbi Administration, Delhi in res-
pect of the Selection Grade to the
Scheduled Caste, Scheduled Tribe
teachers in Delhi is pending in the
m;:istry for last two years or more;
an

(b) if so, the difficulty in sanction-
ing the above Selection Grade to the
above teachers?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (&) and (b), Reser-
vation for Scheduled Castes and Sche-
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duled Tribeg for posts filleq by pro-
motion or otherwise is decided upon
by the Department of Personnel. Ac-
cording to the existing orders, reser-
vation for Scheduled Castes and Sche-
duled Tribes is not provideq for in
Selection Grade posts. A reference
was recewved in this Ministry in Jan-
uary, 1973, on whether such a reser-
vation in selection grade posts should
or should not be made and the matter
has since been referred to the Depart-
ment of Personnel whose decision is
awaited.

Veterinary Hospitals in Delhi/New
Delhi

7539 SHRI BHAGIRATH BHAN-
WAR: Will the Minister of AGRICUL~
TURE be pleased to state:

(a) the number of velerinary hos-
pitals .1n New Delhi and Delhi at
present,

(b) the number of S.P,C.A, Inspec-
tors working at present in Delhi and
New Delhi;

(c) whether drivers of Tonga. The-
las and other animal driven vehicles
beat the animals mercilessly and
most of the injured animals are forc-
ed to drive vehicles without any pro-
per treatment; and

(d) what steps have been taken by
Government to appoint more Inspec-
tors to check cruelty and also to
open new hospitals for these animals?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) 41 ve-
terinary  hospitals|dispensaries are
being run by the Delhi Administra-
tion|Municipa! Cprporation of Delhi|
New Delhi Municipal Committee, In
addition, ong hospital and one glinic
is being run by SPCA Delhi for out-

(b) 1. Inspector 1
2. Dy, Inspector 1
3. Sub-Inspector 1
4, Asstt. Sub-Inspector 3
5. Constables. 17
(c¢) Yes, Sir. Such cases do occur

Subject to the resourceg available with
the DSPCA, such cases are appre-
hended by inspecting staff under Pre-
vention of Cruelty to Animalg Act,
1960.

(d) The DSPCA proposes to appoint
one more ASI and four constableg to
make an extra party for Delhi|New
Delhi to apprehend cases of cruelty
on the road. The society has enough
space for the present to accommodate
cases apprehended on the roads, The
society has no plans to open newl
hospitals for the present

Tilling and Sowing of Land under
Dry-Farming

7540. SHRI K. MALLANNA: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) the minimum and maximum
number of times land under dry
farming needs tilling for sowing
wheat; and

(b) whether there is any difference
between the rate charged by the Cen-
tral Government and State Govern-
ment for harvesting and winnowing

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) Accord.
ing to the local soil conditions, the
crop sequence, the time interval bet-
ween crops etc, the tillage practices
for rainfed wheat vary from gtate to
state and even within the game state.
During the ‘kharif fallow, before
taking ‘rabl’ wheat, several plough-
ings are given during the rainy ges-
son, hopefully aiding absorption of
rain water, In earlier days as high as
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10 ploughings were in vogue in wes-
tern Indo-Gangetic plains, but such
tillage practices have, however, been
reduced now to 5-6 ploughings. For
preparing a fine seed bed for rainfed
wheat, at present, one ploughing with
mould beard plough and 4-5 plough-
ingas by “Desi plough”, each followed
by planking or alternatively one
ploughing by disc plough, followed
by 1-2 cross harrowing with planking,
ig considered enough in States like
Punjab, Haryana, Western U.P. etc.
In the black soils of the Central Pla-
teau region of Madhya Pradesh and
Maharashtra, instead of planking, har-
rowing is the general practice.

(b) Required information is not
readily available for the whole coun-
try.

-Carving of Additional Plots at
Shantiniketan, New Delhi

7541. SHRI JYOTIRMOY BOSU
Wil} the Minister of WORKS AND
HOUSING be pleased to state-

(a) whether thirty additional plots
are being carveq out at Shantiniketan,
New Delhi by changing parks and
places earmarked for community
facilities;

(b) whether the Lt. Governor has
.passed orders on this and asked Gov-
ernment Servants’ Society to send
+the proposed revised plan;

(c) whether the original lay out
plan was approved by the M.C.D, and
subsequent change made by the Lt
.Governor without any authority;

(d) whether the 14, Governor has
addressed a letter to his Ministry to
withhold the spproval of zonal plan,
.of thig srem go that he couid get theme
changes made against the
.of the Master Plan; and

(e) it s0, the facts thereof ahd the
weasons Lherefor?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). The Lt. Governor had wpproved
in principle the carving out of 27 ad-
ditional plots in Shantiniketan to en-
able the Government Servants’ Co-
operative House Building Socicty to
avail of the maximum density permis-
sible under the Master Plan. A final
decision in the matler is, however,
yet to be taken.

(¢) No change hag been mad: by
the Lt. Governor in the lay out Plan,

(d) and (e). The Lt. Governor has
requested thig Ministry not to fina~
lise the zonal plan of the area till the
question of carving out additional
plots is decided. No violation of the
Master Plan is involved.

Improvement in I, C. A. R,

7543. SHRI SAMAR GUHA: Will
the Minister of AGRICULTURE he
pleased to state:

(a) whether recommendations made
by the Gajendragadkar Committee
and the assurances given by the
Hon'ble Minister on the Floor of the
Houge to improve the condition of
I1.C.AR. have been fulfilled; and

(b) it so, the outline thereabout?

THE MINISTER OP STATE IN THB
MINISTRY OF AGRICULTURR
(SHRI ANNASAHEB p. SHINDE):
(a) and (b), Government of India
decisions on the reorgenisation of
the Indian Council of Agriculturel
Restarch in the light of the recom.
mendations of the LCAR. Inquiry
Committee have been indicated in the
Statéement lald on the Tekile of the
House by the Minister of State in the
Ministry o Agricullure on the 13th
Nmb!r 1978, The brofress of

imblementation of fhe Governman
dedﬂoh. and the vutline thwrsof are
indicated in the statement laid on the
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Tam"e"of the Holse. [Plated in library.
See No, LT-6174|74]

River irrigation Schemes in Orissa

7543, SHRI BANAMALI BABU:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the target of the first year of
the Fifth Plan for the river irrigation
schemes to be implemented in Orissa
State; and

(b) the amount of Central assist-
ance in each scheme and the areas
likely to be irrigated under these
schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE

(SHRI B. P, MAURYA): (a) and (b).
Minor irrigstion programme includ-

ing river life irrigation schemes is

expected to benefit an additional area

of 75,000 hectares during 1974-75.
.Schemewise break-up of this figure is
not available. According to the finan-
cial pattern in vogue Central assis.

‘tance to the State Plan Scheme is

given in the form of block loans and
grants for the anuual Plan as a whole
and schemewige details about the
Central assistance are not available,
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Special Central Cell to Enquire into
Students’ Academic and Living
Condition

7545. SHRI P. G. MAVALANKAR:
Will the Minister of XDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to gtate:

(a) whether it is proposed to open
a Special Central Cell for enquiring
intp Students’ academic and living
conditions and their various demands;
and

(b) if 80, the broad outlines there-~
to?

THE MINISTER OF EDUCATION,
SOCIAL, WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b). A proposal to set up g Students’
Welfare Unit in the Ministry is under
consideration.

Project for Fruit Canning and
Processing in J, & K,

7546, SHRI SYED AHMED AGA:
Will the Minister of AGRICULTURE
be pleased to state whether Govern-
ment propose to congider a Central
project on a fairly big scale for fruit
canning and processing including
beverages in the State of Jammu and
Kashmir?
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Written Answers 1.9

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
The Ceniral Government do not have
any proposal at present for setting up
a large scale fruit and vegetable pro-
cessing unit in Jammu and Kashmir.

Project for Producing Sugar from
Beet Root In J. & K,

7547. SHRI SYED AHMED AGA:
Will the Minister of AGRICULTURE
be pleased to state whether Govern-
ment propose to consider producing
sugar from beet root in the State of
sTammu & Kashmir as a Central pro-
ect?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): No, Sir,

Self-contained Sanitary Sysiem in
Delhi and Bombay

7548, SHRI K. RAMKRISHNA
REDDY: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the Ministry’s atten-
tion was drawn to Australian Trad-
ing News, February, 1973 about ‘self-
contained Sanitary System’; and

(b) if so, whether such system
would be tried for its introduction
where water pollution is maximum
in cities like Delhi and Bombay?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND
HOUSING (SHRI OM MEHTA): (a)
Yes,

(b) Such chemical closet systems
are costly both in capital and main~
tenance costs, They cannot be used
for community sewage disposal werks
in populated cities like¢ Delhi and
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Bombay., They may be useful only
for isolated far flung individual house-
holds etc. where non-availability of
water and immediate disposal of
human liquid wastes are main factors
without any consideration of cost,

More Area under Tebacco Culiivation

7549. SHRI MOHINDER SINGH
GILL: wWill the Minister of AGRICUL-
TURE be pleased to ntate:

(a) whether in spite of many meet-
ings with the Ministry of Agriculture
to bring more acieage under tobacco
cultivation, no substantial change has
been brought about in the acreage
under tobacco; and

{b) if so, the reasons for the same?

THE MINISTER OF STATE IN THE
MINISTRY oF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b) The policy of the Gov-
ernment is to increase the production
of Virginia tobacco particularly for
export purposes, by extension of area
Accordingly, the area under Virginia
tobacco has shown a significant
increase in recent years while that
under all varieties has recorded a
relatively small increase, as may be
seen from the followinfi:—

(000 hectares)

—— -—

Average for the Area under Area under
quinquennium all Varie-  Virginia
ing ties tobacco
1062-63 . 402 90
1967-68 414 125
197273 . . 443 162
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Improvements in supply of Essential
Commodities by States

7550 SHRI P. VENKATASUB-
BAIAH: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the question of im-
proving the supply of essential com-
modities has been taken up with State
Governments;

(b) it so, the outcome thereof; rnd

(¢) the steps taken or proposed to
be taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). With a view to 1mroving
the supply of essential commodities
like foodgrains and other foudstuffs
the State Governments have been ad-
vised to take the following measures:

(1) Streamiming and strengthening
of the public distribution system
tniough fair price ghops/ration shops
to make available foodgraing and
some other items of foodstuffs at fixed
prices.

(11) To curb on consumption of
foodgiaing by enforcement of the
Guest Control Order and restriction
on the number of courses to be served
i hotels and other eating houses.

(mm) Removal of restrictions on
inter-zonal movement of coarsegrains
so a3 to allow free movement of these
commodities from surplus States to
deficit States.

(1v) The revised procurement and
pricing policy of wheat for the 1974-
75 rabi season which envisages im-
proved market availability of wheat
in deficit States.

(v) Strict enforcement of the
various Food Control Orders to invoke
the provisions of the Defence of India
Rules, 1871 for regulating various
matters relating to essential commo-
dities including foodgrains and to use
the powers under the Maintenance of
Internal Securlty Act 1971 against
persons indulging in hoarding, black-
marketing and other anti-social acti-
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vities prejudicial to the maintenance
of essential supplies.

(vi) To curb speculative hoarding
of stocks of oilseeds and oils as also
to issue necessary orders requiring
traders and millers to declare stocks
of oilseeds/oils and to display their
prices.

Fancy Price for Sugar and Basmati
Riee in International Market

7551. SHRI PRABODH CHAN-
DRA: Will the Minister of AGRICUL-
TURE be pleased to gtate:

(a) whether Government’'s atten-
tion has been drawn lo the press re-
ports that sugar and basmati 1ice had
an assured international market and
could fetch fancy prices; and

(b) if so, the steps taken to boost
their exports?

THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
(SHRI B, P. MAURYA): (a) The
Government are aware of the demand
for cugar and basmati rice in the inter-
national market,

(b) The Government propose to
review and decide from time to time
the quantity of sugar to be exported
this year taking into account the pro-
duction prospects. requirements for
internal consumption and the prevail-
ing international prices of sugar.

To poost the export for basmati rice,
a production programme for 1974-75
has been chalked out in consultation
with the Basmati producing State
Governments to obtain an additional
50,000 tonnes of basmati rice for
export, in addition to the quantities
obtained from the levy collections of
Food Corporation of India and pur-
chasey in the open market for the
purpese,
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Fixation of Minimum Price for
Tobacco

7553. SHRI G. Y. KRISHNAN: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Indian Tobaceo
Development Council has made any
plan to improve the economic condi-
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tions of Tobacco growers by fixing
minimum prices at growerg level;
and

(b) 1f so, the outline thereof?

1HE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR] ANNASAHEB P. SHINDE):
(a) and (b). The Indian Tobacco
Pevelopment Council has been making
certain recommendations to improve
the cconomic condition of growers by
fixing mintmum prices at growers
Jevel, from time to time. and necessary
remedial measures, have been taken,
dcpending upon the situation.

‘Project Tiger' and Protection of Lion

7554. SHRI RAJDEO SINGH: Will
the Minister of AGRICULTURE be
plcased to state:

(a) whether the number of tigers
in India came down to the alarming
low figure of about 1800 in 1972
against about 30,000 in 1930;

(b) whether to save this fast va-
nishing national animal a ‘Project
Tiger’ has been evolved which has
sclected nine forests in various parts
of the country with different climatic
and natural conditions to study and
create the habit as needed to enable
it 1o survive;
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(¢) if so, whether lions, a vanishing
species, are not being protected and
multiplied; and

(d) the reasons for mnot showing
zeal towards liong found in Gir forests
in Gujarat?

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) Yes.
(b) Yes.
(c) and (d). Indian liong are zeal-

ously protected and reported to be
multiplying in the Gir forest in
Gujarat.

Arnual Budget of Birla Institute of
Technology and Science, Pilani

7555. SHRI SHIVNATH SINGH:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) what is the annual Budget of
Birla Institute of Technology and
Science, Pilani; and

(b) source of receipts and 1tems of
expenditure actually spent during the
last three yeara?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b). A statement is laid on the Table
of the House.

Stratement
1970-71 1971-71 1972-73
Bu Actual t Adtual Budget Actual
Provi‘;;:tn Expen- Expendi- Provision Expen-
diture ture diture
(Ruppes in Lakhs)
Recurring . 71°49 5494 73'53 58-05 8011 6o'79
Non-recurring . 979 9'88 4's0 4.93 3°00 548
Toray, © . . 81-28 64°82 7703 62:98 83'11 §6-27
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«b) Sources of receipts.
(a) Fees from students;
(b) Rent from Staff Quarters;

(c) Grants and Scholarships from
Universit y Grants Commis-
sion;

(d) Dividend on ghares;

(e) Interest on fixed deposits and
debentures, and

() Donations,

Ttemg of Expenditure

Salaries and allowances on staff;

Institutional expenditure;

Prizes and Gold Medals;

Examination;

Magazines Prospectus,

Scholarships. freeghips;

Library;

Expenditure on TA/DA on Govern-
ing Body Members;

Convocation;

Mazaintenance of Buildings;

Audit fees and other contingencies;

Hostel expenses (including salaries
of staff water charges ang other
contingency expenditure).

Central Allocation for Schemes for
Assessment Survey of High Yielding
Programme

'7556. SHRI DEBENDRA NATH

MAHATA:
7556. SHRI DEBENDRA NATH
MAHATA: Will the Minister of

AGRICULTURE be pleased to state:

(a) the number of schemes for
assessmint survey of High Yielding
Progranime flnanced by the Centre
during the last three years, State-
“wise;
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(b) total allocation ©f the scheme,
State-wise during the maid period;
and

(¢c) the amount to be sanctioned
during 1974-75 under this scheme,
State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) One Scheme for Assessment Sur-
veys on High Yielding Varieties Pro-
gramme wag financed 100 per cent as
a Plan Scheme during the last 3 years
(1971-72 to 1973-74),

(b) The total allocation under the
scheme State-wise during the 3 years
1971-72 to 1973-74 is given in the
statement laid on the Table of the
House. (Placed in Library. See No.
LT-6775/741.

(¢) The above scheme 18 to continue
upto the end of August, 1974, so as
to complete collection of data for rabi
1973-74 in various States, The amount
{0 be sanctioned under the scheme in
the different Stateg for a period of 6
months ig piven in the statement laid
on the Table of the House. (Placed in
Library See No. LT-6775/74)

Recommendations of Conference of
Cooperation Ministers of Eastern
States

7557. SHRI DEBENDRA NATH
MAHATA: Will the Minister of
AGRICULTURE be pleased to state:

(a) the action taken so far to im-
plement the recommendations of the
conference of the Ministers of Co~
operation of Eastern States held at
Gauhati in October, 1973; and

(b) number of cooperatives in those
States, State-wise, as at present?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURR
(SHRI ANNASAHEB P. SHINDE):
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(a) and (b). A statement is laid on
the Table of the Sabha. {[Placed in
Library. See No. LT-67776/74].

Committee on Works under crash
Programmes for Rural Employment
in Jhunjhunu

7558. SHRI SHIVNATH SINGH
“Will the Minister of AGRICULTURE
be pleased to state:

(a) the constitution of the Com-
mittee to look after and assess the
work under crash scheme for District
Jhunjhunu in Rajasthan during 1872-
78 and 1973-74;

(b) the number of meetings and
dates of the meetings held; and

(c) whether a large sum of money
had to be surrendered and could not
be utilised only because of the jr-
responsible attitude of the District
officers towards this scheme in taking
no interest for works and not holding
meetings and if so, what action has
been taken?

THE MINISTER OF STATE IN THE
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(SHRI B. P, MAURYA): (a) to (e).
Information is being collected from
the State Government and will be
laid on the Table of the House. when
reccived

Donations received by Birla Institute
of Technology and Science, Pilani

7559. SHRI SHIVNATH SINGH:
Will the Mimmister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) what donations the Birla Insti-
tute of Technology and Science,
Pilan1 have receiveq in the form of
money and other form from various
business concerns of Birla Group
and others during the last three years
and for what purpose; and

(b) whether the money received
have been spent for the purpose it

was received and if not, in what
account the amount is still kept
pending?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE

MINISTRY OF AGRICULTURE (PROF S NURUL HASAN) (a)
(a) Name of Donors 70-71 71-72 72-73 Purpose
(Amount of Rupees 1n Lakhs)
__1 2 3 4 5
Donations received in cash
Gwalior Rayons Silk & Mfg. (Whg. Company
Ltd., Nag ia, Birlanagar. . 20 00 20 00 20 0o For Sci-
en'ific
Research
Century Spg. & Mfg. Co, Ltd., Bombay . 20 00 2 00 »
Birla Consultants Pvt. Ltd. Bombay, 2 2§ 100 500 »
Hindustan Aluminium Corp. Ltd. Renukoot 20 00 20 00 20 00 e
Sanat Pranpvan Mehta, Bombay 025 0 §o »
J. C. Mills Co, Ltd. Birlanagar, Gwalior 20 00 20 00 »
Pilani Investments Corporation, Birlanagar,
Gwalior, . . R S R s 0o 5 00 »
62-25 66 25 90 50



99 Written Answers APRIL 22, 1974

09
1 2 3 4 s
Birla Education Trust . . . . . 32-84$ for Inisti=-
tute acti-
vities
other tham
Resenrch.
K. C. Trust . . . . . . .. .. 39855 »
Birla Academy . . . . 040 ‘e »
6256 66-25 163° 20
Donations reccived in kind
( Shares and Debentures)
Birla Educations Trust 50" 13 .. .. ”
K. C. Trust . 173 .. . ”
51-86 . ”
(b) (i) Donations received for Scientific Research and spent on
Scientific Research:—
1970-71  X971-72 197273
(in lakhs of Rupees)
Amount received . . . . . . . 62°28 66-23 go- 50
Amount spent

. o B 2320 2790 31°77
. 39:05 38 35 58-73

According to the Inatitution this balance is kept in the fixed deposits-
in the scheduled banks.
(ii) Donations received (Cash) for
activities of the Institute other than
research and spent for that purposes:

1970-71 197172  1972-73

(in lakhs of Rupees)
Amount received . 0'40 73-70.
Amount spent . . . . . . 040 .. .
Balance . 72 70

According to the Institution the balance is kept in fixed term deposits

and current account with scheduled bankg and a small part of the amount
is kept in cash with Cashier,
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Developmeny of Binagy in Nerth
Eanarz as 3 Harbour

7560. SHRI B. V. NAIK: Will the
Minister of S8HIPPING AND TRANS-
PORT be pleased to state:

(a) the prospects of development of
Binaga in North Kanara as a harbour;
and

(b) the outlay contemplated

durmg 1974-787

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and (b).
Presumably, the question refers to
the development of Karwar Port in
Karanataka. The Government of
Karnataka have advised us that Kar-
war has good potential for harbour
development and that the outlay con-
templated during 1974-75 13 Rs. 257.24
lakhs.

New Pavement Shopw in Delbi Metro-
politan Area

7661, SHRI B. V. NAIK: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) the number of newly created
and built pavement shops in Delhi
Metropolitan area: and

(b) how it is proposed to dispose
them of?

THE MINISTER OF STATE IN THE
DEPARTMENT OoF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND
HOUSING (SHRI OM MEHTA): (a)
and (b). The information ig as follows:

NDMC.

%8 pavement shops (Kiosks) have
been coastructed in tlie NDMC. area.
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The exact policy regarding allotment
of these kiosks is still to be decided
by the Committee.

Muynicipgl Corporation of Delht

There are only 19 kiosks constructed
on foot-paths under the Remunera-
tive Project Scheme., These were
constructed 2-3 years ago. Hitherto
these kiosks were being allofted on
monthly licence fee basis for 11 monthg
through public auction. Now it has
been decided to allot them on monthly
licence fee basis for § years by inviting
tenders

Free University

7562. SHRI B. V. NAIK: will the
Munister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleaged
to state:

(a) whether any University on the
model of free University of the West
has heen contemplated by the Min-
istry of Education; and

(b) if so, the outlines thereol?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) No
Sir.

(b) Does not arise.

Population under Biatatory and Modi-
fied Rationing

7563 SHRI D, B. CHANDRA
GOWDA:
SHRI M. S. PURTY:

Will the Minister of AGRICULTURE
be pleased to state:

(a) the population covered under
tull statutory rationing in each State;
and

(b) the population under modified
rationing and the number of food-
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grains godowns in each State along-
with their copacity?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Statutory ratiomnng ig in force
only in the city of Calcutta and
Durgapur-Asansol group of Industrial
towns in West Bengal and in Bombay
city in Maharashtra. The population
covered under statutory rationing in
West Bengal is 90.30 lakhs, while that
in Maharashfra it 1s 84.88 lakhs.

(b) In the rest of the country, the
consumers meet their reguirements
from the open market supplemented
through fair price shop. The infor-
mation in respect of the population
covered under the public distribution
systern and the number of foodgrains
godowns in each State along with their
capacity is being collected and will
be laid on the Table of the Sabha.

Representation of Handicapped in
Legislatureg

7564 SHRI D. B. CHANDRA
GOWDA:

SHRI JAGANNATH
MISHRA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether any demand from the
Blinds has been 'made for inclusion of
representation of one handicapped in
each of the Legislatures in the
country: and

{b) it so, the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCJIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETRAM): (a) Yes, Sir.

(b) The suggestion is not considered
feasible
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Meeling of Central Prohibition
Commitiee

7566. SHRI ARVIND M, PATEL:
SHRI1 VEKARIA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether g4 two-day meeting of
Central Prohibition Committee was
held in Delhi; and

(b) if s0, what were the conclu-
sions drawn snd how Governmsnt
propose to implement them?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM) (a) The Central
Prohibition Committee met in New
Delhi on March 28, 1974

(b) The main recommendations of
the meeting are hsted in the attached
statement These recommendations
are bemng examined

Statement
Last of Mawn recommendations

1 The resolve to 1emntroduce pro-
hmbtion was reafhrmed

2 Specific attention to the follow-
Ing measuies was stressed

(1) Introduction of ‘dry days', par-
ticularly, pay days to be ‘dry days’

(i) Ban on drinking in public

(ir) Imposition of special restric-
tions on drinking by persons below
21 yeas of age

(1v) Reduction 1n the strength of
alcoho] content of spiritous bever-
ages

(v) Resirictions on consumption
of toxic and spurious hquors/drugs,
control over the (mis) use of tinc-
tures.

3 Regulation of location of hguor
shops was emphasised There should
be no liquor shops m the following
places:

(1) places of worship,
(i1) educational institutions,

(1) basties, especially of harjans,
and labour colonies

Qv) highways,

(v) mulls and factories,
(v1) petrol pumps;
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(vn) railway stationsiyards and
bus stations

4 Regulation of drunken driving was
also emphasised

In particular

(1) besides dnivers of motor
vehicles and pilots of aircraft, the
“rain passing staff’, of the Rail-
ways should also be covered,

(n) stringent punishments in-
cluding suspension'cancellation of
licenses should be provided, and,

(1) application of breathaly ser
tests should be enforced

5 State take-over of manufacture
of hquor was not considered neces-
sary However, taking nole of the
experience of Deihi the Commuittee
commended to the States the sugges-
tion to take over sale of hquor

6 Legslative ban on advertise-
ments was recommended Central
legislation on the subject was recom-
mended, if possible

7 A special examination was re-
quired of the report given by the Ex-
pert Group on the health aspects of
consumption of hquor The Sub-
Commuttee to be constituted for the
purpose should, besides proposing
specific pom!s for action, also propose
measures for publicity on ‘health haz-
ards of drinking’

8 The recommendations pertaining
to Union Territories in view of their
many-sided implications, were defer-
red for detailed consideration through
correspondence

9 The special policy proposed for tr1~
hal areas was accepted It was recom-
mended that:

(1) (contract) lquor vending 1n
tribal areas should be stopped,

(1i) the tribal people should be
allowed to have their own brew for
personal and social use but not for
commertial puipose, and,
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(iil) in areas where therg is no
vestige of the custom of traditional
brewing, liqgour should be sold, if
necessary, through Government
shops.

10. Educative publicity for prohibi-
tion should be strengthened.

In particular—

(i) Appropriate provisions in the
curriculut  of  schools|colleges
should be made; and,

(ii) the States should set apart a
portion of the excise revenue for
educative propaganda.

11. There should be concerted action
for improving implementation. In par-
ticulgr—

{i) half-ysarly reports should be
given for monitoring profress; and,

(ii) State-level prohibition com-
mittees should be set up promoting
coordination.

Capacity of Paradip Port

7567. SHRI SHYAM  SUNDER
MOBAPATRA: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state;

{a) the eapacity of Paredip Pert at
prevent Tor atcommoliating ships:

(b) whether it will be able to
accommadste eargo ships us in Bom-
bay and Mangelore; end

(¢) how wmmeh money has been
spent on Paradip port 80 far by the
Government of India?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) the port
cap accommodate ships of 80,000 DWT
at the iron ore berth and 12,000 DWT
at mooring buoy berth,

{(b) Yes, after completion of the
cargo berth.
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(c) the investment by Govern-
ment of India in the Port from
1-8-1968 to 81-10-1067 is Rs. 8,11,60,348.
Thereafter, loans have been given up-
to 1978-74¢ to the extent of Rs.
20,45,00,000, including a ways and
means advance of Rs. 1 crore in 1872-
78.

Cases of Grievances of Employeey of
1.CAAR, pending in Courts

7568. SHRI SHYAM  SUNDER
MOHAPATRA: Will the Minister of
AGRICULTURE be pleased to state
whether any cases of grievanges of
employees of 1.C.AR. are pending in
courts for redress of their grievances
after the presentation of the I.C.AR.
Enquiry Comrmittee Report?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE:
(SHRI ANNASAHEB P. SHINDE):
Yes, Sir. Some cases filed by the em-
ployees of the Indian Council of Agri-
cultural Research before the presen-
tation of the ICAR Enquiry Committee
Report are pending in various courts
for redress of their alleged grievances

Construction of Government Buildiag

b,smenmomonuw
of by Coatractors

7569. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
WORKS AND HOUSING be pleased
to state: -

(a) whether Government are con-
templating to entrust the construction
of Government Buildings to the State
Housing Corporations, rather than
giving them to private contractors;
and

(b) whether it has been practised
in any State in the country; if so, the
profit and loss thereof?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) It is
not clear what type of State Hous-
ing Cotrporation is meant., There are
of course State Housing Boards
-which execute their own schemes.
‘There are also some Public Sector
Corporations get up for the constiuc-
tion of Project/Buildings etc. Gene-
rally these tender for Works when
advertised, like other parties or ob-
taan jJobs on negotiated basis. There
is no decision to have al} the Govern-
ment buildings constructed through
such Corporations instead of private
«<contractors.

(b) No question of profit or loss
anses 1n this matter.

Meeting of Educational Experts from
Commonweslth Ceantiries
7570. SHRIMATI S8AVITRI
SHYAM:
SHRI M. RAM GOPAL
REDDY:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be plensed to state:

(a) whethey Educational Experts of
the Commonwealth countries at their
meeting recently held in New Delni
have recommended for a unified
education policy: and

(b) if 20, the steps being taken by
‘the Government of India to introduce
a national education system at par in
all the Stateg in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THRE
DEPARTMENT OF CULTURE (SHRI
D P. YADAV): (a) A Regional Se-
minar on Adult Education and Natio-
nal Development, organiseq by the
Commonwealth Seecretarist in colla-
boration with the University of Man-
chester, was held in New Dclhi in
March, 1974. The Seminar suggested,
with reference to promeotion of adult
education, that closer ovoordination
and integration of non-formal and
#ormal education was desirable. This,
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along with other suggestions, made
for countries in the Aman Region,
could be examined in due course by
the respective Governments,

(b) Does not arise.

Inerease in Operating Rate of Private
Buses ram by DIC

7571. SHRIMAT! SAVITRI
SHYAM:
SHRI JAGANNATH
MISHRA:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the D.T.C. Private Bus
Operation Association has approached
the Gevernment of India to enhance
the operating rate from Ra. 1.00 to
Rs. 1.85 in view the high
price of diesel ofl;

(b) if so, the decision taken in this
regard;

(c) the extent to which such an
increase would affect the public with
regard to Bus traffic in the Capital;
and

(d) the steps taken to ease
the load of traffic in the Capital by
introducing more buses including
mini-buses?

THE PEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKERJEE): (a) Yes, Sir. The
Delhi Bug Operators’ Association has
made a representation to the mana-
gement of the D.T.C. in thig connec-
tion.

(b) The matter is pending before
the D.T.C. Board.

(c) A mere increase in the hire
charges payable to owners of private
buses being operated under D.T.C.
control would not have any effect on
the travelling public.

(d) Several steps are being taken
by D.TC. to provide adequate trans-
port services to the travelling public
in Delhi. The Corporation has recent.
ly started (3reen Line Services on a
ten minpte frequency from nine di-
flerent localities in the city to Central
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Secretariat. The Corporation con-
templates fo run feeder services to the
nine nodal points from where Green
Line Services are being operated.
Further, the Corporation has engaged
forty-five private mini buses fot
operation under its control, Lastly,
the Corporation proposes to acquire
580 buses jncluding ninety double de-
cker buses during the current finan-
cial year to augment its fleet.

Increase in Price of Wheat Supplied
from Fair price Shops

7572 SHRIMATI SAVITRI
SHYAM:
SHRI NAWAL KISHORE
SHARMA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have de-
cided to increase the price of wheat
supplied to the consumers from the
Fair Price Shops;

(b) if so, whether the increased
price is effective in the case of im-
ported wheat or indigenous also; and

(c) if the price is to be increased
for both the varieties, the extent to
which the consumers are to be
affected as a result thereof?

THE MINISTE OF STATE IN THE
MINISTRY OP AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
() to (¢). Consequent upon incr-
ease In the procurement price of

Kendriya Vidyalas
(Central Schools),

1. Delhi Cantt.

2. Ramakrishrupuram, Sector 1V.

3. Ramakrishnapuram, Sector
VIII

4. Andrewg &nj.

. Gole Market.

. Tagore (Giarden,

. LN.A. Colony,

. ILT. New Delhi.

. Janakpuri.

10. Vishesh Xendriya Vidyalaya.
C-H Area, Janakpuri.
(For border area Children),

O Imen
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wheat, the Central issue price of
wheat has been increased from Ra. 80
per quintal for common varieties and
Rs, 88 per quintal for superior varie-
ties to Rs. 126 per quintal for all
varieties w.e.f, 15th April, 1874. This
increased issue price is applicable to
both imported and indigenous wheat.
State  Government|Union Territory
Administrations have been advised to
fix the sale price of wheat for iasue
through Fair Price Shops atter adding
local distributioy costs.

Coucessioy, in Admission for Students
belonging to SC. and S.T. in Central
Schools in Delhi

7573 SHRI M S. PURTY: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) the number of Central and
Public Schools in Delhi and New
Delhi and the locations thereof: und

(b) the concessions being giver
by Government to the students be
longing to Scheduled Castes and
Scheduled Tribes in such Schools at
the time of admission?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) There are
10 Kendriya Vidyalayas (Central
Schools) and 3 Public Schools in Delhi
and New Delhi located at the follow-
ing places:

Publjc Scheols

1. Modern School,
Barakhamba Road
New Delhi

2. Delhi Public School,
Mathura Roed,
New Delhi.

3. Air Force Central School,
Behind Subroto Park,
Delhi Cantt.
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"b) Kendriya Vidyalayas are pri-
marily intended for the children of
transferab’e Central Government
employees including Defence Person-
nel. The rules of admussion to these
Vidyalayas provide for preference
being given to the children of Sche-
duled Castes|Scheduled Tribes em-
ployees according to the following
categories of priority viz. Children of
transferable defence personnel, trans-
ferable Central Government employees;
and of officers of All-India Services
and autonomous bodies, subject to
their qualifying the admission test.
Besides, Scheduled Castes and Sche-
duled Tribes students are also exem-
pted from payment of tuition fees.

“As regards Public Schools, under
the Government of India Scheme of
Scholarships 1n approved Residential
Schools 15 per cent scholarships are
reserved for Scheduled Caste and
5 per cent gcholarships for Scheduled
fnbes students

¥Free Education upte VIII Class in
State

7574 SHRI M 8. PURTY: Will the
Mimister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state the names of the
States in which Government have
proposed not to charge fee from
students upto VII or VIIth Classes
during the Fifth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL, WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): According to the
available information, for children in
the age group 6-11 is free in all States
except some urban areas of West
Bengal. By the end of the Fifth Plan
West Bengal is expected to extend free
education facilities for this age group
in all urban areas,
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2 In the age group 11-14 education
is free in all States except Uttar
Pradesh, Orissa and West Bengal. Girls
in the age-group 11-14 are provided
free education even mn these three
States Boys of certain categories such
as scheduled castes/scheduled tribes
also get free education. These three
States are expected to introduce free
educatien for all boys in this age group
during the Fifth Plan, subject to
availability of funds,

Agriculture in Orissa during Fifth
Plan and Credit Facilities to Tribals
in that State

7576 SHRI GIRIDHAR GOMANGO
Will the Muster of AGRICULTURE
be pleased to state:

(a) the recommendations sent by
the Orissa Government to the Centre
to strengthen the agriculture in that
State; and

(b) the steps taken by the Centre
and State Government {0 provide the
agricultural credit to the tribal and
poor farmers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTUR (SHRI
B. P. MAURYA): (a) No recom-
mendations as such were sent by the
Government of Orissa for strengthen-
ing agriculture in that State. The State
Government, however, furnished to the
Government of India during 1973
Draft Fifth Five Year Plan proposals
for the development of agriculture
and allied sectors of the State. The
proposals consist of (1) Agricultural
Programmes which include agricultu-
ral regearch and education, crop hue-
bandry, land reforms, minor irriga-
tion, scil conservation, commantd area
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development, anima] husbandry and
dairy, fisheries, forestry and agricul-
tral marketing, storage and warehous-
ing; (2) Allied Programmes which
include cooperation, community deve-
lopment, panchayats, agricultural
credit and special programme for
rTural development and (3) Other Alied
Programmes which include irrigation
and fleed control.

These proposals were carefully
considered by the Government of
India and a total allocation of Rs. 179
«crores have been tentatively approved
for strengthening agriculture and alli-
ed programmes of the State during
the Fifth Plan period.

(b) The steps taken to facilitate
greater flow of agricultural creditv to
the tribal and poor farmers are indi-
cated below:

1. Special concessions like liberali-
sed share capital requirements,
loans without inmsting on mor-
tagage security, lower margins
and longer repayment schedul-
es ete. whith were iatroduced
during the 4th Plan periog will
continue to be pursued during
the B3th Plan also.

2. The credit institutions bave
secepted that agriculturel cre-
dit should be production-orien-
ted rather than security-orie-
nted.

3. Medium term cooperative loans
will be given withous security
of Jand up e Rs. 2,000/~ for sub-
sidiary sccupations like dairy,
poultry farming to agriculturists
where marketing arrangements
are adequately provided and
upto Rs. 3,500 for minor irri-
gation scheme,

4, Ipstructions have also been
issued to emable primary agri-
cultural credit socleties to ad-
vance meditm term loans for
purchase of tractors ang power

tillers in excess of Rs. 3,580}~
without insisting on the morte
gage of land or charge of land
under certain conditions.

5. Loans for agriculture will be
available in an increasing niew-
sure tp groups of farmerg who
cannot afford to take such
loans on an individual basis.

8. 100 per cent refinance facility
would be provided by the Agri-
cultural Refilnance Corporation
to the schemes prepared by
SFDA|MFAL Agencies.

7. Loan eligibility would be
determined with reference to
incremental returns expected
by adoption of the principle of
the post development valug of
lang for purpoze O0f security
against loans.

8. The Credit Guarantee Corpo-
ration that has been set wup
would provide ccverage to
commercial  banks’ losang fSor
agriculture to the extent ot 75
per cent of the losses in respect
of loans upto certain specified
limits.

9. The Central Cooperative Banks
are required to ghow at least
20 per cent of the outstand-
ings of borrowings from the
State Cooperative Banks as
covered by the outstendings of
loans to socjeties against small
farmers/murginal farmers econo-
mically wesk farmers.

10. The commercial banks are
also adopting a scheme of
differential rate of interest for

benefiting the weaker sections
which include small farmers.

11. The principle of giving crop
loang without security has been
accepted by both cooperatives
and corrmercial banks.

12. Suitable legislative amend-
ments have been made 1o re-
move impediments in the way
of refinancing of loans to -
culiural labourers for su -
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oc tions and to enable
ﬁ Rem Bank of India to
accommadate the credit require-
ments of achemes for the de-
velopment of fisheries ete,

13, The State Governments cox-
cerned are taking sveps 1o re-
vitabse and restructure the cgo-
operative crdit institutions in
the Tribal Development Agency
Project areas so that the flow
of credit reaches the tribals on
easy terms,

14, For implementation of the
various economic development
programmes in the Tribal De-
velopment Agency Project areas
subsidy at the rate of 50 per
cent to 100 per cent is provided
out of agency funds which in-
directly reduces the credit
needs of the tribals.

7577. SHRI GIRIDHAR GOMANGO:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to stdte:

(a) whether the Government of
India recelved recommendation and
letter from the Government of Orissa
requesting 40 give loan assistance by
the Centre to construct a bridge over
river Bansadha on Gunupur Rayageda
Road wunder “inter-state economic
importance” in Fifth Plan;

(b) it so, the reaction of Govern-
ment in this regard; and

(¢) the names of bridges and
roads recommended by the Govern-

ment of Orissa for loan assistance for
Fitth Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI  PRANAB
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KUMAR MUKHERJEE): (a) Presum-
ably, the Member 1s having in mind
the Vansdhsra bridge pear Gunupur
on  Parlakhemondi-Gunupwr road.
Thig is one of the 31 projects submit-
ted by the Government of Orissa for
assistance under the Central aid pro-
gramme of State Roads of inter-State

or economic importance in the 5th
Plan.

(b) As the Fifth Five-Year Plap is
stil in preparatory stage, it is not
possible to indicate at present the
extent to which any road|bridge pre-
Ject could be included m the Fifth
Five-Year Plan within the very limi-
ted provision likely to be available
for the purpose in the 5th Plan.

(c) A statement 1s laid on the Table
of the House. [Placed in Library, See
No. LT-677/74].

Cooperatives in Adivasi areas of
Tripury

7578 SHRI BIREN DUTTA: Will
the Minister of AGRICULTURE be
Pleased to state:

(a) whether no viable coopera~
tive is set up in Adivasi srea of Tri.

£l

(b) whether misuge of iarge
amounts in Adivasi areas has caused
difficulties 1n procuring fresh loan
through cooperative; and

(¢) whether any specia] provision
for cooperative %n Adivasi ureas is
tontemplated in Tripura?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEBR P, SHINDE):
(a) and (b), Information s being eol-
lected and will be laig on the Table
of the House,

(¢) A provision of Rs. 3 crores has
been made under the Central Sector
for Special Cooperatives in Tribal
sreas.  State-wise allocation has not
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yet been made. In addition to this
amount, a special programmg for the
expansion of Cooperative movement
in the Tribal areas will be taken up
under the Integrated Area Develop-
ment Programme for which separate
allocatiun is being made.

Target of Bousing during Fourth Plan
in West Bengal

7580. SHRI S. N. SINGH DUEO:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether target of Housing
during Fourth Plan with the Central
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Assistance in West Bengal has been
fully achieved; and

(b) if 80, what was the amount of
Central Assistance given?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THRE
MINISTRY OF WORKS AND HOU-
SING (SHRI OM MEHTA): (a) and
(b). During the Fourth Plan all the
Social Housing Schemes, except two
schemes, were in the State Sector.
Central Assistance for the two Cen-
tral Sector Schemes was given to the
Government of West DBengal as
shown below; —

Name ot the Central Sector Scheme

tor

) Subsidised Housing Schemes
Plantation Wurkers: and
(ii) Scheme fo. P ovision of house-siis
to Landless workers in Rural Arcas

Central sssistance released

Rs. 8,30 lakhs

Rs 4.85 lakhs o8 advance forundertaking
development of 114166 house-sites

No specific targets were fixed under these two Schemes.

Target of Agricultural Production of
West Bengal for Fourth Plan

758i. SHR; S N SINGH DEO; Will
the Minister of AGRICULTURE be
pleased to state;

(a) whether the target of agricul-
tural production for the Fourth Plan

{b) if not the reasoms for the

same?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULURE (SHRI
ANNASAHEB P. SHINDE); (a) and
(b). The targets of agricultural pro-
duction in West Bengal for the year

for West Bengal has been fully 1973-74 ie. the last year of the IV
achieved; and Plan are given below:—
Crops Units Targets
1. Foodgruns . . . . . lskh tonnes  90.00
2. Sugarcane (cane) . . . . . . . . ”» 17-00
3. Oilseeds . o . . . . . . . . » 12§
N . . lakh bales 43.00

4.,Jute&Meim . . . . .
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The firm estimateg nf production for

1973-74¢ would be avsailable after the
close of the current agricultural year
i.e.,’  sometimes during - July-August,

1974 and - it is too early to say whe-
ther the tafgets have been _fully

achieved or not.

Schemes for Agricultural Research
in West Bengal, Maharashtra and
Gujarat

7582. SHRI S. N. SINGH DEO: Will
the Minister of AGRICULTURE be
pleaged to state:

(a) the schemes for agricultural
research wo far approved by the Gov-
ernment in West Bengal, Maharashtra
and Gujarat;

(b) main features of the schemes
and amount sanctioned during the
last three years; and .

(¢) contribution of I.C.AR, re-
garding these schemes, scheme-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR1 ANNASAHEB P. SHINDE):
(a) to (c). The information is being
collected and will be placeg on the
Table of the Sabha as soon as possible,

Prvferarwa & quwwafodl o daw
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Self-Sufficiency in Seeds of
Sugarbeet

¥689 SHRI PURUSHOTTAM
KAKODKAR:
SHRI RAGHUNANDANLAL
BHATIA:

'Will the Minister of AGRICUL-
TURE be pleased to state:
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(a) whether the National Seeds
Corporation hag initiated any action
for self sufficiency in sugarbeet leeg:
and ,,

(b) if so, whether a buffer stock
of sugarbeet seed would be created
under the plan?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The National Seeds Corporation
has been producing Sugarbeet seed on
50 acres of land and an average pro-
duction of 15-20 tonnes 13 achieved
agamnst the present assessed demand
of 13 tonnes. The year-~wise produc-
tion of sugargeet seed for three years
18 given below:-

tonnes
estrman ted
1972-73 - 19°5
1973-74 . - X35
197478 - 16°5
(b) The Corporation bas alresdy

created a buffer stock of 15 tonnes.

Violent Stir against Examinatiens in-
Abmeodabag

7580, SHRI PURUSHOTTAM
KAKODKAR:
SHRI P GANGADEB:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether his attention has been
drawn to the violent stir against exa-
mmations in Ahmedabad; and

(b) if so, whether students have
been demanding cancellations of exa-
minations this year?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPFARTMENT OF CULTURE (SHRI
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D. P. YADAV): (a) and (b). Accord-
ing to the State Government all exam-
inations except final examination Me-
dical, post-graduate and S.8.C.
Examinations have been made option-
al as a result of students agitation.
The State Government has further
informed that there 15 now no agita-
tion against compulsory examina-
tions.

Allotment of Lands to Colleges in
Delhi

7591, SHRI BIRENDER SINGH
RAO:;
SHRI MUKHTIAR SINGH
MALIK:

‘Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the names of colleges in Delhi
1o which lands have been allotted at
concessional rates;

(b) the rate of premium charged
for such lands;

(c) whether there js any proposal
by DD.A. to charge more money
from these Institutions now at an
enhanced rate; and

(d) if so, the reasons for going hack
on the undertaking given 1o these

Institutions at the time of allotment
of land?

THE MINISTER OF STATE IN THE
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA). (a) and
(b). A statement ig laid on the Table
of the House. [Placed in Library. See
No LT-6781/74].

(¢) and (d). In respect of allotments
made by the DDA, there is a propo-
sal to charge the actnal cost of acqui-
sition of the land plus enhancements
decreed by Courts, ip pursuance of
clause V of the lease agreements exec-
uted in these cases. The Government
are examining the matter.
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Demand and Supply of Tracterg

7682. SHR!ItA BIRENDER SINGH
0:
SHR; MUKHTIAR SINGH
MALIK:

Will the Minister of
TURE be pleased to state:

AGRICUL-

(a) the present estimated demand
of tractors in the country, State-wise;

(b) th: requirements of tractors
during the Fifth Five Year Plan; and

(¢) whether Government have
made any programme to meet the
demand of tractora and if so, the de~
tails thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR} ANNASAHEB P. SHINDE):
(a) on the basis of the demand regis-
tered under the Tractor (Distribution
and Sale) Control Order with the
Agro-Industries Corporations ad deal-
ers of indigenous tractors and after
taking into account the demand from
the Director-General, Resettlement, for
ex~servicemen and Defence Personael
and the estimated requirements for
Agro—Service  Centres, Multiple,
Cropping Projects etc ; the demand is
estimated to be about 60,000 nos.
State-wise particulars of demand
are no{ readily available.

(b) The National Counci] of Applied
Economic Research who have recently
carried out asystematicand rcientific
study of demand for agricultural trac-
tors of various h.p. ranges over the
next few years hag estimated the de-
quirement of tractors for the Fifth
Five Year Plan period as under:-

197375 45,000
1975-76 . 52,000
1976-77 . 60,000
1977-78 . 68,000
‘978'79 . 78;000
[——

303,000




139 Wrikten Anstery VAIBAKHA 1, 1898 (Saka) Written Answers

(c) At present 17 units have been
licenced with a to'al capacity of 1.47,000
nos. per annum., The break up of the
licenced capaecity horse-power-wise is
indicated below:-

Upto 25 h.p. 463000
26-35 h.p. 393500
36=50 hip. 513000
Above so h.p: 10.500

1347000

In order to step up production, the
following facilities are wisc being
given to the existing tractor manufac-
turers:~

(i) As tractors are included in
the list of ‘Priority Industries’, Go-
vernment have been able to meet
the full requirement of tractor manu-
factures for import of compo-
nents and raw materials in accor-
dance with their phaseq manufac-
turing programme. Subject to
availability of foreign exchange,
they are alsp alloweq to import
packs with lower deletions to en-
ble them to increase their production

(ii) All tractor manufacturers are
bemng assisted by the grant of im-
port licence for additiona! capital
goods required for achieving their
licenced capacity.

(iii) The existing tractor manufac-
turers are being encouraged to ex-
pand their installed capacity.

The question of optimising produc-
tion of tractors, if necessary by start-
ing the manufacturing units with com-
paratively lower rate of deletions
which would, however, integrated
with phased manufacturing program-
me of these units is also under con-
sideration.

434 L83
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Visit of 3 Team of LCAR. to
Sunderban, West Bengal

7593. SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of AGRICUL-
TURE be pleased to state:

{a) whether a number of teams of
IC.AR. have visited West Bengal,
particularly Sunderban area, during
the last three years;

(b) if so, the places each team visi-
ted with the dates during the said
period and the purpose of the visit;

(¢) the recommendation of each

team; and

(d) the actions taken so far?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) At the suggestion of the Govern-
ment of India, a team comprising the
following Officers visited the Sunder-
bans arcas last year-

Director
Develop-

(i) Shri S.B.P. Rao,
Dorectorate of Cotton
ment, Bombay.

(1) Dr. G. V. Ramanamuthy,
Director, Directorate of Oilseeds
Development, Hyderabad, Andhra
Pradesh.

(i1ii) Dr. V. Sundaram, Director,
Cotton Technological Research La-
boratory, Matunga, Bombay—18.

Mr. L. R. Thambe, Public Relations
Officer, Vanaspati Manufacturers’ As-
sociation, Bombay, also joined the
team His interest was mainly on
the sunflower programma m the area.

(b) The team visiteq sunderbuns
area and Midnapur District in West
Bengal from 9th to 13th April, 1973
to make suggestions for expanding the
development activities in respcct of
Cotton and Oilseeds Crops in this re-
gion,
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(c) The folowing broad recommen-
dation were made:-

The drainage problem should be
tackled, as a first pre-requisite, by
providing opcn  cross-drams, at
suitable intervals, on priority bass.

Power tillers or small tractors
should be made availuble, in larger
numbers either by the Department
or through the Agro—Industries
Corporation on custom— service—
basis, to help land preparation in
time

Cultivatory should be adviseq to.
swilth over to the high and quck
yielding varieties of paddy like
Ratna, Jaya and 1R—38, in place of
long duration, tradicional rice varie-
ties. This helps the laug tc be
released for early <owmng of cuitun
‘Ratna’ varity of rice appears to be
the kest among the lots so for tested
for this area.

At present, the farmers may con-
tinue to grow only ‘Krishna' variety.
MCU-—5 and PRS—T72 may be drop-
ped alotgether. This is because the
former is of longer duration and
the latter is highly susceptible to
borer and other pest attack. Trials
with new short—duration vareties
like KCU—7 and JK—78 may be
taken up on Government frams in
the first instance. Trials with early
arboreum types may also be inclu-
ded in these {rials

The ideal planting date for cotion
being the last wesk of October to
early November, these dates should
be adhered to strictly.

The paired—row planting tech-
nique may be adopted with advan-
tage.

Greater attention should be paid
1o the plant protection schedule, to
minimize losses due to insect pests.
More frequest sprays at early stages
of crop growth be ygiven to check
the belloworms attack more effec-
tively.
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Use of hormone sprays, like planc-
fix may be included in the schedule
of sprays, so as to obtain more bolls
per plant than otherwise,

The extension staff engaged in cot-
ton development may be rent for train-
ing to the Cottun Rescarch Stations at
Surat and Coimbatore, and al%o to the
short-tery in-service training crganise
ed by the Directorate of Cotton Deve-
lopmen:, Bombay. :

Pure sceds of cotton (Krishna
vatiety) should be obtained ufresh
from the Cotlon Speciilist, Agricul-
tural Re<earch Station, Nandyal PO,
Xurnool Distniet, Andhig  Pradesh,
fur next season’s sowings. The seeds
hom the standing crop may be dis-
carderl, as they ae highly impure
In addition, the Depatment of Ag:ri-
culture may formulate a scheme {o
multiply the foundation seed, on one
of their farms, go that they may not
depend on outside supply year after
year for puie seeds.

Dr D. R Bhandan, Cotton Special-
ist, Sniganganagar P O, Rajasthan, has
reporied that a few cotton varieties
developed by him are speciatly suited
forsaline conditions. Thecse may be
obtained from him for trials, on the
Government Farms m the firsl ins-
tance

Cotton seeds for general sowing
should he acid-delinted and fumigated,
before then distribution to the cotton
growers.

A small hand-operited Laboratory
mode] gin may also be insfalled in
cach of these farms so that the pro-
duce can be ginned under the depart-
mental supervision, to maintain thejr
purity for the subseyueni vears as
well,

Clean cultivation and fleld sanita-
tion will have to be observed to avoid
pest build-up for the subsequent yesars.
All cotton stalks should be pulled out
soon after harvest and Lurnt ty avoid
pest build~-up.

The sPacing-cumn-fertiliser trialg with
NPK may be laid on (i crnment
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Farms, o that we may arrive at a
suitable package of practices for this
new areg.

Mixed cropping is generally prac-
tised to insure against crop failures.
“Tora” (80 to 90 days in duration)
and guick-yielding Soybeans may be
tried as companion crops with cotton.
These trials may be confined to Gov-
ernment ferms only in the first ins
stance. “Toria” must be sown by the
last week of October to avoid ‘aphid’
attack. Suntlower which also yields a
high quality edible oil could well be
another potential oilseeds crop of the
Sunderbans. Sunflower has a strong
root system, 1s drought resistant and
can stand well pH 85 like sunflower.
However, 5 disadvantage the crop has
as compared to sunflower is its longer
duration namely 130 days as against
100 days of sunflower and lower oil
content, namely 32 per cent How-
ever, because of its hardy nature, 1t
can fit into the cropping patterns in
Sunderbans in areas where short-
duration varieties of paddy aie raised
It is suggested that a few trials with
safflower alsp mught be laid out.

(d) one man centre at Sunderbans
areg and one sub-centre at Midhapur
Dastrict have bene included in the

, 5th Plan Cotton and Oilseeds Projects
Lrespectively which are at present un-
der examunation.

¥

|

Production of Edible Ofl in West
Bengal

7394, SiHRI SAKTI KUMAR
SARKAR:
SHRI A. K. M. ISHAQUE:

Will the Minister o AGRICUL-
'URE be pleased to state:

(a) whether edible oil is not pro-
luced enough in West Bengal so that
he State depends on other States;

134

(b) if so, the edible oil produced
in West Bengal during the last three
years;

(c) the quantity and amount of
edible otl supplied to West Bengal
during the said period;

(d) whether West Bengal Govern-
ment has given any proposal for in-
creasing the production of edible oil
in the States; and

(e) if so, the actign taken in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHERB P. SHINDE):
(a) Yes, Sir.

{b) Information asked for is not
available.

(c) The following quantities of im-
ported rapeseed only were supplied
to Wesl Bengal by the Central Gov-
ernment during the last three years

Year Quantity
Supphied
(Tonnes)
1971 29,329
1972 44,708
1973 35,416

-~ O — - .-

Bulk of fhe suplies of cilseeds and
otls from other States are received in
West Bengal on private account. The
following table shows the figurea of
net movement of edible cilseeds and
oils into West Bengal by rail duvring
a period of three yearg ending 1871-72
for which thege data are avaiable.
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(In tonnes)
Net Imports* mtoWest Bengal,
Trem 1969-70 1970-71 197172
Bdible Oslseeds
Groundnut . . . . . 14,738 11,840 12,420
Rapeseed & Mustard . . . . N ' 219,508 183,634 150,997
Sesamum . . . . . . . 1,985 1,501 1,402
Edsble Onls
Groundnut 01l . 28,875 42,367 48,772
Caconut Oil 1,389 5672 6,804
*Imports mto West Bengal from other States minus exports 1o other States,
(d) and (e) No such proposals has . - - -~ ";"“
been received by this Ministry. o B
Tamil Nadu Madras
hin Mopla B
Amount sanctioned for Fishing Ports Kerala Cochin Mepla Bay
during IV Plan Gujarat Veraval
Karnatak Honravar
7585. SHRI SAKTI KUMAR SAR- Maharashtra Sassooy Dok
. t f AGRICUL-
;{ARURE' ‘\Zem :zzsglil?: es:a:e: Andamans and Phoenix Bay
P Nicobar Islands
(a) names of the fishing ports for Lakshadweep Kavaratts

which amount was sanctioned during
the Fourth Five Year Plan period,
State-wise; and

(b) the progress of work in these
ports upto date?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE):
(a) State-wise names of fishing har-
bours sanctioned dunmng the Fourth
Plan are given below:-

Name of State. Name of fishing
harbour.
1 2
Orissa Chandipur
West Bengal Roychowk

-

Besides, funds have been granted
for provision of landing and brthing
facilities on a limited scale at 54
centies  In addition, work on four
fairly large fishmg harbours, namely;
Tuticorin in Taml Nadu, Bahapatnam
and Vizhinjom in Kerala and Karwar
in Karnataka initiated prior to the
Fourth Plan has been continued.

(b) Construction »f fishing harbour
has been nearly completed at Karwar
and Kavaratti Construction 18 4n
advanced stage at Vizhinjom, Baia-
patnam, Phoenix Bay, Veraval and
Tuticorm, while 1t 13 only in iutial
stage. at Cichin, Madras and Honna-
var  Construction has, however, not
statrd at Sassoon Dock and Roy-
chowk. At Sassoon Dock, where a
harbour was sanctioned for Rs 474
croreq, as the present estimates are in
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excess of the original estimates by
nearly Rs. 10 crores, reduction in fa-
cilities is being considered . The con-
struction in Roychowk 1s expected to
start shortly. Some difficulties have
been experienced at Tuticorin, Vizhin-
jom, Karwar, Veraval and Mopla Bay,
but they are being sorted out In
general, there has been delay on nc-
count of inadequate dredger capacity.

Minor Irrigation Schemes samnctioned
by West Bengal

7506 SHRI SAKT1I KUMAR SAR-
KAR: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the main features of the minor
irrigation schemes sanctioned during
the last three years, State-wise with
particular reference to West Bengal
(District-wise); and

(b) the target of each of the
schemes and the number of villages
facilitated by these schemes; scneme-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTCRE
(B. P MAURYA)‘ (a) Minor irriga-
tion programme in different States in-
cluding West Bengat usually compri-
ses surface water storage and diver-
sion projects, river pumping schemes.
State tublwells and private works in-
cluding tuhewells, wetls pumpsets
ete

(b) The number of minor irriga-
tion schemes in a State usually ranges
mn thousands and the schemewise de-
tails of the target and the number of
villages benefited by these schemesg ure
not available.

Wi paw st ot nwne ama &
it ¥ wy ndw g K e

7597, WY W WY woww : ¥
fAater Y2 qravw g @y A
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T FGT B (¥) wr R THE
w35y e § g 59
v #) wEAw geedt i AT

srT gt d;

(=) afz g, @ @orar A wov
T17 %77 § AR TSY AR Y 7T Ay
fraet gaofr af & ; i

(7) %7 Aowvg ¥ @@ ¥ T
FAAE M ?

aat wrl frrn awy fiwfor witx
oo WA § v sl (situiw
gm) : (%) ¥ () : v qai J
FfadT Al & qFT WA 37
F FEPT AT, wEwWe, 1971 ¥
ATTEw A TE Y | T AT d gRee
grevor &A1 ¥ yfadw aag ¥ # wE-
Al #7 qaT AT fer s &
wagd & g o WY A @ e
a7 AETIETEaY WA AT § Wy
A FFEAT ¥ A0C A I ST FTWE
wqT wa eifeaw wfwsoilt oo
TTT ) 7E VYA e Ty oAy ¥

OTeET § WPTRATHY arated s drasdy

0T /7 FY Toray F i, wer
920 g ¥ $O qtearaard sy gf
137 & § damrg (7,752), W
( 5,615 ), TR ( 14,3320),
waT (13,051 ), TIRT AT
(16920), =g (15153 ),
(16079), Tam (6, 428), &
(10,97 9), TorF (9,106 T9T ¥R
(19,131), ¥FA=F 1, 34, 4967TAR
TqT T AY 7 3 A W e Y 08
& forralr sepmifrr s 199, 63 W
&3 & 1 wepitfer afciomnedt & fasar-
& AT T WLHTT A 197374 ¥
49. 91 9 T &Y vfw whim ¥y
agaw v Fer § frmr g ?
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wey wtw ¥ wew g o g fawrs
qfeaorn & frg wrercledia fina wiv—
wu grar epam

7598, 3t J®N WX woww :
sty v ufpant:

#1 FfY et gg,TATVHY FACHG {6

(F) wav fawg &% & weaw &
seTsig famg afwsor § s
46 78 AT WIA FY FIYAT ¥ Weq
sRer & Y afrerf foreY ¥ AR oW wF
g frma afaemr saifar s &
oF weaa g T iamrodm g, AR

(@) 9w afraraar & 59 7%
sHordr & o ?

it Auve ¥ e salt (s dto
ftos¥d) (¥) wiz (=) i gr o=
afaar aoRe F famrmiw R
7 afcdro fam s N wrqa Frag §
oYr I g Y ¥ TR yeaerw e
£ | T¥ ART Uy qAT AHAT GwE AE
¢ 5 g afvrdroar w1 g1 3w ofeay
wr g w0y ey =rght T oaw &
ST Yo

naval onl Wt smyfe 1 ufed
afg *t wiw

7599. sit jeN WK woOW :
Mo wsfareraw givw :

w7 fien e weaw ot deppe
wdY 7Z FvN A gar w39 6 -

(F) ®rr #F07 qLHC MIFAT
orat ¥ wragfr & w1 § gfr am 200
T aq7 wrHlew sy & fag afy ad
1000 ®q¥ (wgerar @wT) T ¢,
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(w) war 7dm™ ger-afy O daF
BT 9w ufi weaew §, o0 I o
I sram Wi A

() afz g, & g WAGRA
war sfafer & ?

fowy, s wear site &gl
A (% o gue aww gaw) (%) ¥ (1)
fawaframas wyze s A g
wur fawrigfa 300,578 aifes ot
& 1 573 wfaforr gF ST W 1000 WY
& arfes fyma & zene wer ot
Srra & 1 fawafaenerg s W gy
sz frrgfer & ofr Ad wE &
HIATT X9 77 Wraer wfwr ® § fFare
TR

U G.C. Regulations regarding Recogni-
tion of Institutions

7600 SHRI ANNASAHEB GOT-
KHINDE Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to efer to the
reply given to Unstarred Question No
4829 on 18th December, 1972 regard-
ing recognition of institutions and state
the fina] position regarding suitably
amending the said regulations?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S NURUL HASAN): The
Commission has, since decided that
the regulation relating to recoguition
of Colleges under Section 2 (1) of the
University Granty Com.nission Act
may be suitably amended. Necesssry
steps in this regard are being taken
by the Commission.
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Report of National Commission on
Agriculture on Export-Oriented
Cropy

7601 SHRI K LAKKAPPA
SHRI NIHAR LASKAR

Will the Minister of AGRICUL-

TURE be pleased to state

(8) whether National Commission
on Agriculture has finalised a report
i respect of export-oriented crops
hike tea jute 1ubber and coffce and

(b) 1if so, the main features thereof
and action taken thereon?

THE MINISTER OF AGRICUL-
TURF (SHRI F A AHMED) (a) An
intc1im Teno { on ‘C-rtain Important

Arpects of Selected Export-orinted
Agnicultural  Commodities’ namely
Tea Coftce Tobacco Pepper and

Cudunom has bern submittcd by the
National Commussion on Agriculture
tn Government on the 18th Aprl,
1974 The Intennm Repcrt does not
deal with jute and Rubber

() The Interim TReport of the
Commission on “Certain aspects of
Sclectcd Export-orintrd Agricultural
Conrmodities” containing their recom-
mendations 1s being placed before the
Hous.c today and 1s under considcr
ition of Government

Creation of Post of Personnel Adviser
in 11T, Kharagpur

7602 SHRI INDRAJIT GUPTA
Will the Mmster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state’

(a) whethe; he 18 aware that a new
post of Personnel Adviser has recent-
ly been created at the Indian Institute
of Technology, Kharagpur and has
been filled without prior approval of
the Visitor and without processing by
any Selection Commuttee,
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(b) 1if so, whether such appoint-
ment 1s irregular and in violation of
the 1IT's constitution and rules, and

(c) whether Government propose to
take any action in the rhatter?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURF
(PROF S NURUL HASAN) (a) to
(¢) The Boatd appointed subject {o
io the approval of the Visitor, a Per-
sonnel Adviser, in acco-dance with the
provisions of the Act and the Stafute
the cuncumstances in which the ap
pomtment was made did not attrac:
the procedure of a Selection Commi-
ttee The Boaid nave posted the
incumbent that they had selected, 1n
anticipation of the formal approval of
the Visitor being obtawned, the ap-
pointment will hold good however,
only it the Visitor’s approval 15 ac-
corded

Proposal for New Food Policy

7603 SHRI INDRAJIT GUPTA
Wil the Minister of AGRICULTURE
¢ pl '« d to state

(a) what was the concensus at the
Chief Minmstess' Conference held last
March regarding (1) nationalisation ot
wholesale trade m various types of
fundgrains (1) Government procure-
ment and (au) strengtheming of the
public distribution system, and

(b) whether as a result, there 1=
going to be a new national food policy
1elying mainly on free trade, open
market and import of foodgraing from
abroad?

THE MINISTER OF STATE IN THE
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(a) and (b) The Chief Mimisters had
expressed then views on the necessity
to adopt a suitable {ood pohicy No
consensus as such as attemtped to be
evelved m the conference. The re-
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vised policy which has already been
announced was formulated mainly in
the context of the current food situ-
ation apd the need to increase avail-
ability of foodgrains in the market by
offering the growers the benefit of
market price,

Centiral Assistance to Acquire new
Buses and Tramcars for Calcutta

7604 SHRI INDRAJIT GUPTA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Calcutta State
Transport Corporation and the Cal-
cutta Tramways Co. have asked for
Central aid to acquire 400 new buses
and 300 new tramcars, respectively, in
order to cope with urgent traffic re-
quirements;

(b) if so, Government's response to
the request; and

(¢) whether any part of the Gov-
ernment’s income from the excise
duty on petrol will be allotted for
this purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE;' (a) The Cal-
cuttg State Transport Corworation ha«
forwarded proposals, for the improve-
ment of bus services in Calcutta, in-
volving an outlay of Rs 1301 crores,
to be implemented during the years
1874-75 and 1975-76 This programme
envisages the acquisition of 120 double
decker buses, 200 single decker buses,
80 articulated double decker buses and
200 mini buses, besides provision of
the necessary infra structure facilities
for repairs and maintenance of vehi-
cleg

The Calcutta Tramways Company
has sent a proposal for acquisition
of 1st iramcars during the three years
from 1974.75 to 1976-77.

(b) The proposals of the two Under-
takings are under examination,
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(c) It is not possible to gay at this
siage what provision will be made for
the schemes of the Calcutta State
Tiansport Corporation and Calcutta
Tramways Company. The proceeds
from the addifional levy on pctrol
vill merge with the general revenum
of Government from which moneys
will be drawn, after valid appropria-
tiong sanctioned by Parliament, to
cover any assistance that may even-
tually be agreed to be given to Cal-
cutta State Transport Corporation/
Calcutta Tramways Company for {heir
Schemes.

Air/Sea Rescue Organisation for
Maritime Disasters

7605 SHRI INDRAJIT GUPTA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether there is any proper
Air|Sea Rescue Organisation to deal
with maritime disasters;

(b) whether there is any regular,
designated authorities to do rescue
work and have all fécilities at its
disposal, at least in Indian Waters;

(c) whether there is any properly
equipped aircraft or Rescue craft for
the job;

(d) whether the Navy and Air
Force are expected to take part in
rescue operations and have they any
prescribed  duties)facilities for this
purpose; and

(e) if not, why not?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) and (b).
Yes, Sir. All air/sea scarch and re-
scue operations around our coast are
conducted under the overall direction
of the Air-Officer-Commanding-in-
Chief, Central Air Command and the
respective Air Force C'mmander ex-
ercises functional control over the
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operation within the urea/sector.
Thus, LLAF. is the controlling and co-
ordinating authority for such opera-
tions duly assisted by all other units|
forces concerned, namely,

(i) Maritime Reconnaissance
craft of the IAF.

(ii) Transport Aircraft of the IAF
whenever required.

(iif) Any other Aircraft as expe-
dient.

(iv) Ships of the Indian Navy.
(v) Naval Aircraft.

(vi) Aircraft under the control of
Directorate General of Civil Aviation,
whenever possible.

(vii) Merchant Ships,
avatlable in the vicinity.

Air-

whenever

(c) One special aircraft for recon-
naissance purposes is available.

(d) Yes, Sir As per information
given in parts (a) and (b) above.

(e) Does not arise.

Commercia) Complex under Style of
“Raghushri Market” Delhi

7606 SHRI SHASHI BHUSHAN
Will the Mnister of WORKS AND
HOUSING be pleased to state

(a) whether a commercial complex
under the name and style of “Reghu-
shrli Market” at Aymeri Gate Delhi 1s
being built by some private party;

(b) whether the building plan for
the said market has been sanctioned
and if so, when by whom and for
what use;

(c) whether it ig in accordance with
the Master Plan and draft zonal plan
of the area and if not, who permitted
the change of land use and under
what authority; and

(d) the steps proposed fo be taken
in this matter and also against the
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persons responsible for violation of
rules and to stop further consh:qc-

tion? . 3

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Yes,
Sir.

(b) The building plang have been
sanctioned for construction of a double
storeyed commerical building by the
Commussioner, Municipa} Corporation
of Delhi on 20th April, 1971,

(¢) and (d) Since the property was
included in the slum area, the Ad-
hoc (Slum Clearance and Improve-
ment) Committee of the MC.D. Per-
mitted the owners of the property to
redevelop it in accordance with the
redevelopment scheme of the area.
Under Section 53 (1) of the Delhi
Development Act, the provisions of
that Act do not affect the operation
of the Slum Areas (Improvement and
Clearance) Act, 1956.

“cheme for Allotment of Shops on the
Pattern of Residential Houses in Delhi

7607 SHRI SHASHI BHUSHAN:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether shops in D.D.A, colo-
nies are auctioned to the highest bid-
der and as such capitalism is being
encouraged by DDA ;

(b) whether Government propose to
evolve some scheme for allatting shops
in the same pattern on which resi.
dential houses are allotted so that
commen man can also aspire for it;
and

(c) whether in the case of allot-
ment of shops, reservation for service
personnel would be made in some
form as in the case of residential
houses and whether any preference
would be given to any cooperative
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society of the allotteeg or the welfare
aseociation of the residents in the
matter of allotment of shops?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) and (b).
Shops in D.D A. colonies are auctioned
as they are to be used for commercial
purposes. As such there is no scheme
for allotting them at predetermined
rates.

(c) No, Sir.

Terms and Conditions of Allotment in
Refugee Colonies a5 Compared to
D.D.A. Colonies

7608. SHRI SHASHI BHUSHAN
Will the Mimister of WORKS AND
HOUSING be pleasd to state

(a) the terms and conditions of al-
Jotment 1n refugee colonies like Laj-
pat Nagar and Tilak Nagar, as com-
pared to that in D.D A. colonies in
Janakpuri;

(b) whether the terms imposed by
DDA. are more stringent as com-
pared to the terms and conditions of
allotment in refugee colonies because
the allottees in DDA colonieg are sup-
posed to form registered agency and
the land is registered in the name of
the registered agency whereas in the
refugee colonies no such body and no
difficulty whatsoever 13 beinn  ex-
perienced by allottees though the pat-
tern of houses is the same as regards
the common portions; and

(¢) it so, the reasons and justifica.
tion thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) The terms
of allotment in refugees colonies are
governed by the Displaced Persons
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(Compensation and Rehabilitation)
Rules, 1855. The Termz and Condi-
tions of allotment of DDA flats jre
governed by the Delhi Development
Authority (Management and Dispnsal
of Housmg Estates) Regulation, 1968.

(b) and (c¢). The management of
common portions in the case of colo-
ni~s of the Deptt. of Rehabilitation
and those of the DDA is based on the
principle of joint responsibility.
Though the terms are gdifferent, they
wre not considered to be stringert in
the casc of DDA colonies

Ccommunity Centre and other Welfare
Projects in the D.D.A. Colonies

7o SHRI SHASHI BHUSHAN:
Wil the Mimster of WORKS AND
TIOUSING be pleased to state;

(a) whether Government have re-
crived representations from the allot-
tees of DD A, flats (on 80 sq. yard—
single storey) for providing commu-
nmty centre and other welfare pro-
ject™ in the colomies;

(b) whether no community centre
has heen provided for the welfare of
the residents of DDA flats where the

=Lops have been constructed and
auctinned at ugh prices: and
(¢) the proposal under considera-

tion of the D D.A. for construction of
community centres in the colonies and
proviling other welfare benefits?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MI.
~ISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) to (c¢). The
area or the colony referred to is not
clear.

Land for community centres is ear-
'marked 1n the layout plang of all the
colonies developed by the Delhi Deve-
lopment Authority as per standards
prescribeg in the Master Plan.
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Shopping facilitles are also provid-
ed n the community centres as per
regulations of the Master plan

Production of Commercial Crops and
Skift to Cultivation of Cash Crops

7610. SHRI A. K. M. ISHAQUE:
Wil the Minister of AGRICULTURE
be pleased to state-

(a) production of Grecundnut, Cas-
tor, Sugarcane, Jute, Cotton, Sesam
Rapeseeds and mustard in the coun-
try during the last three years, State-
wise;

row

(b) whether farmers all gver the
area increasingly are switching over

from food crops to cash crops during
the last three years, and

(c) if so, its break-up of switch-
over, State-wise with a particular re-
ference to West Bengal, District.wise?

THE MINISTER OF STATE IN 'THE
MINISTRY OF  AGRICULTURE
(SHRI ANNASHEB P SHINDE):
(a) Statement (I to VII)
State-wise

showing
estimates production of
groundnut (nuts in shell), castonseed
sugarcane (gur), jute, coiton (lint)
sesam, rapeseed and mustard during
the three years ending 1972-73 are
laid on the Table of the House }Placed
in Library See No. LT-8782/74].

(b) ang (c) At the all-India ievel,
there does not appear to be any indi-
cation of switch-over of area from
food to cash crops, ag the all-India
area under food-grains and cash crops
since 1969-70 as shown below, show
?.r:{y a mixed trend.

150

(Area <000 hectares)
Year ¥ oodgrains Cash crops

includes
five major
oilseeds,
sugarcane,
cotton,
jute, mesta
and of

Tobacco.

15€9-70 2€ $19

JTRASRA | {12~ 1€ Ha TR
1451-52 [122 €.

G52-"3 117 2:@ 2€ 28

1t will be seen that during 1970-71,
thete was an increase in area toth
under foodgraing and commercial crops
compared to the previous year. During
1971-72 while the area under food-
grams dechned, that under commer-
cial crops registeregq some increase
The vear 1972-73 wag characterised
by serious drought in large parts of
the countrv and areas under both
foodgrains and commercial crops fell.

As statement (VIII) showing State-
wise costimates of area under food-
grains crops and commercial crops du-
ring the three years ending 1972-73
1s attached Similar information for
individual districts of West Bengal
has not become available for all crops

1t mav b€ mentioncd that area un-
der different crops in a particular year
is influenced significantly by weather
at sowing time It is difficult to sav
that there is definite tendency for
switch-over of area from foodgrains
to cash crops or vice versa

Edible Oil supplied to States during
last three years

7611. SHRI A. K. M. ISHAQUE:
Will the Minister of AGRICULTURE
be pleased to state the quantity of
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edible oil supplieg to the States during he last three years?

THE MINISTER OF STATE IN 1HE MINISTRY OF AGRICULTVLE (SHRI

B P MAURYA) A statement 1s attached
S1atcment
(Tonnes)
Name of State 1971 1972 1973 Total
(1) Soybean ol (smported)
Mahara.htra 1,260 1,269
(2) Rupeseed (Imported)
Assam 5,546 1,984 7,530
Bihar 1,200 1,200
Meghalaya 1130 1,130
Nangalan 5§24 226 750
Onssa 1,525 X,525
‘West Bengal 29,329 44,708 35,416  1,091,52
Total 37,729 48,443 35,416  1,21,588

e et

Khosla Committee on Sahitys

Akademi
7612 PROF NARAIN CHAND
PARASHAR Will the Mimster of

EDUCATION SOCIAL WELFARE
AND CULTURE be pleased to state

{7) the mam findings made by the
Khosla Enquiry Commuittee about the
affaurs of the Samtya Akademi and

(b) the recommendations which
have been accepted and implemented
by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P YADAV) (a) Copres of the re-
port are already available in Parla-
ment Library  Chapter seven con-
taing 8 summary of conclusion and
recommendations of the Commit ee

(b) The recommendations, s» far as
they relste to the Akademies, fall

under two bioad categories mz those
relating to (1) admmstrative struc-
ure and (u) progiamming The re-
commendations relating to admunis-
trative gstiucture are under zctive con-
sideration of the Government in the
lhight of comments received from the
Akademies Those relating to prog-
iamming have to ba censidered in
the context of the approved schemes
under cultural development sector in
the Fitth ¥Five Year Plan

Fxpenditure of Sahitya Akademi

7613 PROF  NARAIN CHAND
PA: ASTIAR Wilt the Minister EDU-
CATION SOCIAL WELFARE AND
CULTURE be pleased to refer to the
reply given to Starred Question No
430 on 25th March, 1074 regarding
amount allotted to languages recog-
med by Sahitya Akademi and state

(a) the expenditure on establish-
ment for the same period, separately;
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(b) the expenditure on the literary,
linguistic, tremslation and  research
activitfes during these years separa

tely,

{c¢) the expenditure incurred ex-
clusively for each one of the langua-
ges, recognsed by the Sahitya Aka-
demi during these years, and

{d) the total expenditure incurred
on (i) semmnars (u) traveling and
(1) daily allowances to the officers
of the Akadem while on tours during
each one of thege years separately?

THE DEPUTY MINISTEK IN THE
MINISTRY OF EDUCATION AND
SOCIAL, WELFARE AND IN THE
DEPARIMENT OF CULTURE (SHRI
D P YADAV) (a) to (d) The fi-
gures of expenditure for 1973-74 have
not been compiled so far However,
Statements 1 and II contaming the
information for the years 1970-71,
1971-72 and 1972-73 ate laid on the
Table of the House [Placed mm Ltb
rary See Nu 1T-6783/74]

Housing Co’onies in Simla and Kulu

7614 PROF NARAIN CHAND
PARASHAR Will the Minsten of
WORKS AND HOUSING be pleased
io state

(a) whether Government have ap-
proved the settings up of Housing
Colonies 1n Sumnla and Kulu in Hima.
chal Pradesh, and

{b) if so the total amount sanc-~
tioned for these colomes and the
hikely date by which the construction

would be started at each of these
sites?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA)- (a) The Mini-
stry of Works and Housing have not
approved any scheme of the Govern-
ment of Himachal Pradesh for the set-

1808 (Soka) Wntten Answers  1¢4

ung up of housing colomes 1in Simla
and Kulu

(b) Does not arise

Applications Registered for Milk
Tokens and issue of Milk Tokeng dur-
ing March, 1974

7615 PROF NARAIN CHAND
PARASHAR Will the Minister of
AGRICULTURE be pleased to state

(a) whether any applications for the
sanction of Milk tokens have been ac-
cepted by the DMS during the
month of March, 1874,

(b) if so, the number of applicants
who have been given Milk Tokens;
and

(c) the criteria on which the tokens
have been 1ssued?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B P MAURYA) (a) Yes, Sir

(b) and (¢) On account of uti-
hsation already of 100 per cent of its
installed handhing capacity, the DM &
1y not able to issue fresh milk tokens
in substantial numbers During the
month of March, 74, miik tokens we e
1ssued against 514 apphications Fresh
tokens are 1ssued only i1n very deserv-
mg and exceptiona] cases, mncluding
those on medical grounds, for widows
separated defence families etc etc
Even in thcse cases the quantity of
milk 1ssued is restricted to the ba e
mimmum

Aliotment of Vegetable Products to
Madhya Pradesh

7616 SHRI CHANDULAL
CHANDRAKAR,
SHRI NATHU RAM AHIR-
WAR:
Will the Muuster of AGRICUY.
TURE be pleased to state

(a) whether the allotment of vege-
table products to Madhya Pradesh 1s
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less than the requirement;

(b) whether Government of India
have received any communication m
this matter from the Madhya Pradesn
Government; and

(¢) what action the Government of
India have taken on the gcommunica.
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P, MAURYA): (a) to (c).
Attention is invited to the answer
given on 15-4-1974 to Unstarred Ques-
tion No. 6776 asked by Shr1 Phool
Chand Verma

Rise in Price of Major Agricultural
inputs during last three years

7617. SHRI DHAMANKAR:
SHRI MOHINDER SINGH
GILL:

Will the Minister of
TURE be pleased to state:

AGRICUL~

(a) whether the prices of major
agricultural inputs have registered an
mcrease of 40 per cant to 50 per cent
during the last three years; and

(b) if so, steps being taken to pro-
vide these inputs at reasonable prices
since rise in prices of agricultural
produce affects the whole price
structure in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) ang (b).
The required information ig given :n
the statement laid on the Table of
the House. [Placed in Labrary See
No. LT-6784/74).
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Plan to provide subsidised houses to
economically weaker section

7618. SHRI RAJDEO SINGH: Will
the Minister of WORKS AND HOUS-
ING be pleased to state;

(a) whelher the Housing and
Urban Development Corporation
(HU.D.CO.) hes prepared an smbi:
tious plun to provide subsidised
Houses 10 economically weaker section
and sell houses on a “no prefit no
loss” basig to persons of low income
group;

(b) if so, whether the plan is only
for Urban area or both urban as well
as rural;

(c) whether beside selling the
houses on the bass of “no profit no
loss” the Corporation has also m
view to offer sale of the houses on
subsidised cosi; and

(d) if the plan covers only urban
area why Government is completely
ignoring rural areas and offering in-
centive for rural migration indirect-
ly?

THE MINISTER OF STATE IN TFE
DEPARTMENT OF PARLIAMEM.
TARY AFFAIRS AND IN THE MINI-
STRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) The Cor-
poration does not provide directly
subsidised  houses nor does it gell
houses on “no profit no loss” basis 10
either economically weaker sections
for low income group households. 1t
only gives loans for construction of
houses {0 public onganisations such
as housing boards which in turn sell
the houses to the {general public
either on outright sale or hire-pur-
chase basis.

It is only in Calcutta that 232 flats
are being constructed by HUDCO for
sale to low income group and middle
income group households.

(b) At present loans are being
given by HUDCO for construction of
houses in urban areas only,
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(¢) No.

(d) Rural areas are not ignored.
The rural areas are covered under
the Village Housing Projects Scheme
and Seheme for providing House
Sites to Landlesg workers. These
Schemes are being implemented by
the State Governments and Union Ter-
ritory Administrations.

Three phase pattern of Education in
Dethi

7619. SHRI RAJDEO SINGH: Wil
the Munuster of EDUATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether Government are aware
that Delhi Administration has decid-
ed to introduce the thrce phase pat-
turn of education from May 1, 1975;

(b) whether it 1s proposed in the
pattern to bifurcate the last two years
of education into the academic and
vocational streams,

(¢) if so, the sulient features of the
plan; and

(d) whether Guvernment
to recommend tne same
State Governments?

propose

to other

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b) Yes, Si1,

(¢) There will be a common sche-
me of swdies ypto class X and at
end of class X diversification will be
provided with more of Vocational
and Technical courses along with
academic courses.

(d) Thig pattern has been recom-
mended by the Central Advisory
Board of Education at which all the
State Governments are represented.
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Proposal to equip ports to handle
ships of all sizes

7620. SHRI RAJDEO SINGH: Will
the Mmister of SHIPPING AND
TIRANSPORT be pleased to state:

(a) whether the port handling
equipment for unloading ships is an~
tiqucted at Vishakhapatnam, Cochim
and Madras ports;

(b) whether it was felt three
months back when grain supplies
from the Soviet Union began to be
diverted to the above ports; and

(c) if so, what steps Government
propose to make these and other im-
portant ports in the country well
cquipped to handle loading and une
loading ships of «ny size?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAR
KUMAR MUKHERJEE); (a) and
(b), Visakhapatnam Port is equipped
with latest type of cranes and fork-
1L.f s for normal traftic The need for
additiona] forkihifts was felt due to
rush of gramn supplieg during the last
few months.

The port handling equipment at
Cochm Port 1g old bug discharge of
foodgrains has not been affected,

Madras port has sufficient number
of ghore cleciric cranes and forklift
trucks for handling bulk foodgrain
vessels In January, 1874, Soviet vessel
‘Seneca’ was berthed anq foodgrains
were discharged with vacuators. No
difficulty was experienced in handling
foodgrains on shore.

(c) The position in respect of major
por:s is indicated below:

Calcutta: The existing equipment
available at the port is capable of
handling 2 million tonnes of food-
graing annually, The Haldia Dock
when commissioned would be able
to accommodate large und deep
draughted ships.
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Bombay: The port hag adequate
number of cargo handling equip-
ment mainly consisting of cranes
and forklifts; for handling deeper
draughted ghips Nhava-Sheva port
is necessary,

Madras: The port hag sufficient
number of granes to meet the pre-
sent requirement,

Cochin: The port has a variety
of handling equpment—Electrie
cranes, Forklift trucks, Tractors and
Trailers. It 1g tentatively proposed
to acquire six wharf craneg and six
forklift trucks during the Fifth
Plan period.

Visakhapatnam: The equipment
available and programmeq for Fifth
Plan period will be sufficient to
handle loading and unloading of
ships of normal size visiing this
port.

Kandla: The port is equipped with
different type of equipment-elec-
tric ghore cranes, electric wharf
cranes, vacuator machines, mobile
diesel operated cranes, for handling
loading and unloading of vessels.
The port has plans to acquire elec-
tric level Jufing cranes, mobile
clanes  Forkhift trucks, towing
tractor during the Fifth Plan period.

Mormugao: The port has handl-
ing equipment for loading and un-
loading of ghips consisting of elec-
tric quay cranes, heavy lift gteam
quay crane, mechanical ore loading
plant owned by M|s. Chowgule and
Co, A new mechanical plant is being
installed for handling vesselg of
60,000 DWT initially. Replacement
of 5 electric quay cranes, one heavy
lift steam quay crane, acquisition
of two electric quay craneg is
proposed during Fifth Five Year
Plan period.

Paradip: This is essentially n
mono-commodity port for the ex-
porf of iron ore. Normally imports
and not handled at this port. A
general cargo berth is under cons-
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truction and it is contemplated to
provide four shore cranes.

Aid from UND.P. to Internatioifl
Crop Research Institute, Hyderabad
for development of high yielding
varieties of Sorghum Millet

7621. SHRI RAJDEO SINGH: wil
the Minister of AGRICULTURE be
pleased to state:

(a) whether the U.N. Development
Programme has sanclioned assistance
of the order of $3.7 million spread
over a period of six years o the
International Crops Research Insti-
tute at Hyderabad for developing
high yielding varieties of Sorghum
and millets;

(L) if so, wlether s institute
will serve as the world centre for
improvement of Sorghuy, pear} millet,
pigeon and chick peas; and

(c) whether it is to promote crop-
ping patterns and system of farming
in semi-and-tropical areas?

THE MINISTER OF STATE IN THZ
MINISTRY OF AGRICULTURE
(SHR1 ANNASAHERBR P. SHINDE):
(a) Yes, Sir. The U. N. Development
Programme has sanctioneq support
amounting approximately to 3.7 mil-
lrion US dollarg spread over a period
Of siX years to Internationa) Crops
Research Institute for the Semi-Arid
Tropics at Hyderabad, for develop-
ing sorghum and millet varieties with
high yields, improved nutritional
quality and adopted to rainfed areas
in the semi arid tropics,

(b) The Institute is developing a
programme towards becoming a world
centre for the improvement of sorg-
hum, pearl millet, chick pea and
pigeon pea,

(c) The Institute will also be con-
cerned with development of cropping

patterns and gystems of farming
desigmed to give dependable harvesta
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Free Tuitign Pee, ¢+ Hestel Seat andl
Beek Groat t9 8.C. and 8.7, Students
in LN

7624. SHRI A S. KASTURE: Will
the Minister of EDUCATION, SOCIAL

WELFARE AND CULTURE be plessed
to state

{a) whether a Committee consti-
tuted by the Council of the Indian
Institutes (of Technolegy under the
Chairmanship of Shr1 K. T Chandy
for attracting larger number of Sche~
duled Castes/Scheduled Tribeg stu-
dents ghould be provided free tuition
fee, hostel seat rent, book grant of
Rs 300/- ang a scholarship of Rs
150/- per month to cover Board ex-
penses starting from 1973-74 Session;

(b) whether whereas these facili-
ties are provided at I I T, Kanpur, and
the new adwmssion forms also men-
tion that these facilities will he pro-
vided to all SC/ST: students, the
same are not being provided at the
IIT. Delhi, and

(c) whether Government propose
to implement the recommendations of
the K. T. Chandy Commiitee and it
so, when?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S NURUL HASAN): (a)
Yes Sir

(b) The Chandy Commititee report
18 yet to be approved by the Govern-
ment of India These facilities were
not indicated in the admugsion forms
for 1973 For 1074 admission forms,
Indisn Institute of Technology, Delhl,
is awaiting the deaision of the Gov-
ernment of India

{c) The Government is considering
the matter



165 Written Answers VAISAKHA 2, 1896 (SAKA) Written Answers

WMoviey of Post-matrle Schelarsblp
mies

7625. SHR] A. S KASTURE. Wwill
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether the post matric scho-
Inrship rates were fixed sometime in
1950-51;

(b) whether Government propose
to revige these rates in view of the
high cost of living; and

(c) if so, whether Govermment pro-
poee to connect the rates of scholar-
ships with the cost index as is done
in the case of revisions of pay and
dearness and other allowaicey from
time to time?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SO-
CIAL WELFARE AND CULTURE
(SHR] D P YADAV) (a) to (0).
The Mmstry of Education and So-
cial Welfare have been operating the
following scholarship gchemes under
which scholarships are awarded for
post-matric studies in India-

(1) National Scholarships Scheme

(2) Nationa} Scholarships Scheme
for ithe children of school teachers

(8) National Loan Scholarships
Scheme

Schemes No ! and 2 were instituted
in the year 1981-62, whereas the
seheme NoO, 83 wag instituted in 1963~
64,

The rates of scholarships under the
above schemes were fixed in the year
in which these were started and have
not undergone any revision since then.
The question of revision of the rates
of scholarships in view of the high
:loat of Hiving is receiving cohsidera-

on
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Indo-Sri Lanka Agreement for Supply
o¢ Rice to Sri Lanka

7627. SHRI VIRBHADRA SINGH:
SHRI BANAMALI BABU:

Will the Minister of AGRICULTURE
be pleagad to state:

(a) whether Indo-Sri Lanka agree-
ment has been signed for the supply
of rice to Sri Lanka, and

(b) it so, the main features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) and (b). On the basis of a re-
quest for an emergency assistance
received from Sri Lanka Government
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about 10,000 tonneés of rice is" being
supplied on replacemesat basit within
a perivd of H0 days.

Appolatment in LET., New Delhl

7628. SHRI M. KALYANASUNDA-
RAM: Wil] the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to refer to the

reply given to Unstarred Question No.
g287 on Tth May 1973 regarding
appomniments in LLT., New Delhi and
state what steps Government have
taken in the matter?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S, NURUL HASAN): The
Bceard of Governors of the Indian Ins-
titute of Technology, Delhi has regu.
larised all ad-hoc appointments

2. Ag regards appointments made by
relaxing qualifications, these cases
were approved later by the Board of
Governors in accordance with the
procedure prescribed by the Board.

implementation of One Lakh Houses
Programme in States

7629. SHRI C. K. CHANDRAPPAN:

Wil the Minister of WORKS AND
HOUSING be pleased to refer to the
reply given to Unstarred Question No.
1070 on the 86th July. 1973 regarding
Central help to Government of Kerala
for One Lukh Housing Programme and
state;

APRIL 22, 1974
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Y thé number of hwulies undes-the

one-lakh housing programme com-
pleted so far in Kerala State;

(b) whether any other State has
implemented similar schemes and if »0,
the facts thereof, State-wise; and

(¢) whether the Centre propose to
give any other assistance to the said
scheme of Kerala Government?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINI-
STRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) The Cent-
ral Sector Scheme for provision of
house-sites to landless workers in
rural areas doeg not provide for grant
of Central financial =asgistance to
State Governments to consiruet hous-
es on the house.sites allotted to eli-
gible persons The Government of
Kerala have, however, undertaken
construction of houses on these house-
sites under a scheme known as the
“One-lakh  housing scheme”, They
have intimated that construction of
about 30,000 houses has been comp-
leted and another baich of about
80,000 houses is under various stages
of construction.

(b) A statement showing the num-
ber of house-sites sanctiomed, their
approved s ;. the funds released
under the Scheme ig attached

{(c) Apart from the Lentras assis-
tance for provision o1  house-sites
under the Central scheme already
implementad. nn other assistance
contemplated
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et Statement
“p -
s;.lo. Name of State ?‘:;?;):‘%f;w l’l‘o‘:noef sits Apg:lved m
released’
: - (Rupees in Lakhs)

1. Andhra Pradesh . . . . 19 79,598  131°13 32:78
2. Bihar . . . . 44 32,608 6287 1571
3 Guprat . . . . . 8s 1,62,676  306°s8 76°65
4. Haryana . N . . ¢ 53 o-o8 0°06
s* Hmachal Pradesh . . . . 7 583 o-87 0+38
6. Karnataka . . . . . 109 1,72,597 239°38 59 84
7. Kerala . . . . . 9&@?;:‘-' 96,000 67776 358.44
8. Madhya Pradesh 73  I1,34496 19963 49°91
9. Maharashtra . . 83  1,08,962 164 56 41 14
10. Onssa . . . 2 3,349 840 2:10
11. Punmab 3 [x2,082 31:68 16°56
12. Rajesthan 46 17,832 2896 719
13. Tamul Nadu . 36 33,692 7551 56-64
14. Uttar Pradesh 27 19,808 30 85 771
15. West Bengal 12 11,166 19-39 4°85

TovaL,— 1.507 885,502 1977°4S 729'96

Selting uwp of Land Commissions for

tmpiementalion of Lanj Reforms in
Siates

7880. SHRI C. K. CHANDRAPPAN:
Will the Mimster of AGRICULTURE
be pleased to state:

H

v

(a) whether in certein States Land
Commussions have been set up to see
the implementation of Land Reforms
Acts; and

‘ {b) i so, the namey of the States?

THE MINISTER OF STATE IN TEX
MINISTRY OF AGRICULTURE

(SHRI ANNASAHEB P SHINDE):
(a) and (b). Information is being col-
lected from the State Governments
and will be laxd on the Table of the
Sabha,

Enguiry inte tarning wheat seeds into
Atta by a Gaulail dealer

7681. SHRI VEKARIA: Will the
Manister of AGRICULTURE be pleased
to state: .

{a) whether Govermmuent are aware
that 1,000 tonnes of wheat seeds
bought by National Seads Corporation
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in West Bengal out of which 700
tonnes had been sold to & Gauhati
dealer, who had convertegq it into
atta;

(b) it so, whether any enquiry has
been made in this regard; and

(c) if so, the findingy thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). The National Seeds Cor~
poration had allocated only 15 tonnes
of wheat seeds for distribution in
Assam out of a total guantity of 921
tonnes handled by its regiopal office
at Calcutta. The National Seeds Cor-
poration had made a preliminary en-
quiry which revealsy that no wheat
seed has beep converied into atta.
The Corporation hag decided to order
a departmental enquiry in this mat-
ter.

24 Routeg for running Taxi, Buses in
Delhi

7632. SHRI B. S. BHAURA:
SHRI S. A. MURUGANAN-
THAM:

Will the Minister of SHIPPING
AND TRANSPORT
be pleaseq to state:

(a) whether the State Transport
Authority has selected 24 routes for
running point to point taxi buses in
Delhi;

(b) whethey S.T.A. has decided to
run point to point scooter rickshaws
is likely to start?

(¢) it so, facts thareof and when it
is Likely to utart?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (§HRI PRANAB
KUMAR MUKHERJEE): (a) The
Stgte Transport Authority, Delhi has
not yet taken a decision on the sche-
me {o permit taxis to ply on point to
point basis in the capital.
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(b) There is no such proposal ba-
fore the salg Authority, at preseant

(c) Does not arise.

Absence of a Permanent Chairman in
the Shipping Corporation of India

7633. SHRI M. KALYANASUNDA.
RAM:
SHRI VASANT SATHE:

Will the Minister of SHIPPING
AND TRANSPORT be pleased +to
state;

(a) whether the absence of a per-
manent Chairman of the Shipping
Corporation of India, has created a lot
of bickering in the Corporation; and

(b) if so, the facts and reasons

therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) No Sir.

(b) Does not arise.

Allotment of imported fishing trawiler
to business honses

7634. SHRI B. S. BHAURA.: Will the
Miniater of AGRICULTURE be pleased
to state-

(a) whether all the imported fish-
ing trawlers are supplied to the big
business houses; and

(b) if so, the facts and reasons
therefor?

THE MINISTER OF STATE IN

THE MINISTRY OF AGRICUL~-
TURE (SHRI ANNASAHEB P.
{a) No, Sir.

(b) Does not arise,
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Posts lying vacant iy National Seeds
Corporation

7637. SHRI D, P. JADEJA: Will the
Minister of AGRICULTURE be pleased
to state:

(a) since when the posts of Chair-
man, Managing Director and Finance
Controller of National Seeds Corpo-
ration are lying vacant; and

(b) the reasons therefor and steps
being taken to fill those posts?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURRB
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). The post of Chairman,
Natiohal Seeds Corporation, fell va~
cant on 9th March, 1974, when the
then incumbent tendered his resig-
nation. The post of Managing Direc-
tor hes been vacant with effect from
23rd Decembgx, 1§73, when the re-
gular Managing Director, proceeded
on leave. Mowever, the Goverament
had, approved the proposal of the



175 Written Answers

aibility for looking after the work
of the Managing Director to the
Chief of the Production Division of
the Corporation in addition to his
duties. The post of the Financial
Controller hag been wvacant from
9th April, 1878. The post of Finance
Controller is to be filled by the Cor-
poration.

The Government and the Corpora-
tion are taking steps for filling these
posts,  Officers have been selected
for the posts of Managing Director
and Finance Controller and they are
likely to join soon. The selection of
the Chairman is under considera-
tion of the Government.

Setting up of National Motor Trans-
port Finance Corporation

7688. SHRI R. S. PANDEY:
SHRI PRABODH CHANDRA:

Will the Minister of SHIPPING
AND TRANSPRT be pleased to state:

(a) whether Government have re-
jected the recommendation of the
Transport Development Council for
getting up a National Motor Transport

Finance Corporation; and
(b) it 20, the reasong theresf?

THr DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
XKUMAR MUKHERJEE): (a) and
(b). The existing structure of finan-
cial institutions/banks is considered
Bdequate for meeting the financial re-
quirements of the road transport in-
dustry. It has not, therefore, been
felt necessary to set up a separate
finance corporation for this purpose.

¥

Inclusion of DMC. area In NDMC.
Jurisiiotion

7639, SHRI R. 8 PARDEY: Wwill
fhe Minister of WORKS AND HOUS-

1RC be pleased to state:

APRIL 23. 107¢
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(a) yMthu some localities of New
Delhi, “wifer§ theré i tontentration
of Goverunment servawts hawvg . been
removed from DMC area ang included
in N.D.M.C.' jurisdiction; and

(b) it so, the reasong thervefor?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). In order to rationalise the
boundaries and with a view to re-
moving administratives in-congruities
for the sske of better functioning of
civic programmes and proper deve-
lopment etc., the New Deki Munici-
pal Committee has made a proposal to
the Delhi Administration for includ-
ing in N.D.M.C. jurisdiction some
areas at present falling in the D.M.C,
area.

Written Answers

Agency for coprdinating predmction of
organic manure ang its popularisation

7640. SHRI SAMAR GUHA,

7640. SHRI SAMAR GUHA: Will
the Minister of AGRICULTURE be

pleased to state:

(a) the exient of present annual
production of organic manure and the

proposed targets;

(b) whether any centra] organisa-
tion has been set up to supervise,
co-ordination and guide the existing
and proposed organic manure produc-
tion upits,, it so, facts thereabout;

{c) whether any scientific research
unit has been set up for developing
the technology of use of organic
manure for specific flelds of agricul-
ture; and

(d) whether machinery has also

been set up for popularising organic

manures; and if so, facts thereabout?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The level of achievement under
the various schemea for development
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"of Yochl menurisl vessutees antici-and the targets proposed for the
pated at thy end of ih Fourth Plan¥ifth Plan are as under:
1
Achieve- Targ:t proposed for the
o ment for "P¥iah Plan
1973-74
(
1. Urban compost production (million tonnes) 48 7S
45
2. Setting up of mechanice] lplanu to (These will yield 1+ 5
manutacture organic  manure fro! mullion tonnes of com-
city wastes. post anmmally)
3. Area under sewage sullage m'muon (hcc-
tares) 24,000 24,000
(additional)
4. Rural compon producuon (Mimon
tonnes) . 170°0 350°0
. Cover: underpeemmmnn n'ull n
5 - g (mulbo . 60 Not fixed*

hectares)

.

. Setting up of gobar gas plants in rural areas.

50,000
*4(These will provide 80 fakh
tonnes of manure annually)

*With the mtroduction of multiple
cropping and intensive cultivation
programmes, the scope of green
manuring has become limifed. As
such no target for green manuring
has been fixeq for the Fifth
Plan. However, efforts will be made
to popularise green leaf manuring

and inclusion of leguminous cropg in
the intensive crop rotations.

**§.975 gobar gas plants are report-
ed to have been set up in different
Btates upto January 1974 by the
Khadi and Village Industries Com-
mission.

(b) and {d), There is a cell in the
- Ministry of Agriculture for I:‘pervi-
sing, coordinating apd gui
popularising the proxrtmme of pro-
duction, and use of organic manures
at the central level.

(¢) Bcientific research on  the
different aspects concerning develop-
ment of the technology of production

and use of organic manures for crop
production are being carried out in
the varioug Agricuitural Univerasities
and Research Institutes.

In so fa; as gobar plants are con-
cerned, the National Committee on
Science and Technology has proposed
to bg set up g group of scientists
drawn from various Research Insti~
tutes to study the problems of fer-
mentation Chemistry, micro-biology
ang designing of drums and burners.

Pension for teachers of schools, col-
leges and Universities

7641. SHRI SAMAR GUHA: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be plea-
sed to state:

() whether many Btates bave
adopted schemes for for
teachers of schools, colleges and uni-
versities;
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(b) if so, facts thereabout;

(¢) whether the Central Govern-
ament will take initiative in co-ordi-
nating such schemes for developing
a uniform pattern of pension for the
teachers; and

(d) if so, facts thereabout?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV). (a) and (b). The
information is being collected and
will be laid on the Table of the
Sabha.

(c) ang (d). So far as the school
teachers are concerned, there is no
such proposal before ithe Ministry.
As regardg the university teachers
the University Grants Commission
‘had circulated to the universities the
following two schemes on the retire-
ment benefits:

1. Contributory Provident Fund-

cum-gratuity.

2. General Provident Fund-cum-
Pension-cum-Gratuity.

The State universities have been
-asked to obtain approval to these
schemes from the concerned  State
Goverrments.

Ships made in Indiap Shipyards

7642. SHRI SAMAR GUHA: Wwill
the Minister of SHIPPING AND
TRANSPORT be pleaseq to state:

(a) number of ships made in
Indisn shipyards dquring 197074 and
types of such ships made;

(b) ships under constructionm, tar-
gets for the year 1974-73 and the
extent end nature of foreign collabo-
rationg sought for the purposes;

(¢) number of foreign experts
working in different shipyards; the

APRIL 22. 1874

Written Answers 8o
country-wise break-up of annual ex-
penditure made on account of such
foreign experts; and

(d) the time achedule of achieving
self-sufficiency in Indianising the
technology of ship-building and the
programme adopted for the purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) to (d). Re-
levant information is being collected
and will be laid on the Table of the
House.

Massive food production drive to check
famine

7643. SHRI SAMAR GUHA. will
thé Minister of AGRICULTURE be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the warn-
ings by the World Bank and Rock-
feller foundation, to the effect that
Indig is likely to face massive famine
in the year 1974-75 unless massive
food production drive is undertaken

and if so, reaction of Government
thereto;
(b) whether international food

stockg are also dwindling;

(c) the expected markets from
which India wants to import foods;
and

(d) the extent of general incresse
of foodgraing in the international
market since 10722

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURR
(SHR! ANNASAHES P, SHINDE):
(a) to (d), Government have sten
reports to this effect. According to
reports received there was a short-
fall in the carryover stocks in the
main exporting countries. The world
production, however, iy reported to be
better in 1073-74. The rhaip emport-
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ing countries for foodgrains are
U.S.A. Canads, Australia and Argen-
tina.

Permanent vacancies in the grade of
Assistant Manager

7644, SHRI D. K. PANDA; Will the
Minister of WORKS AND HOUSING
be pleased to state;

(a) whether permanent vacancies
in the grade of Assistant Manager in
the erstwhile Printing and Stationery
Department have not been fillegq sub-
stantively during the past 8 years:

(b) it so, the reasons and facts
thersof;

(¢) whether personne] in this cadre
with more than 30 years service con-
tinue to be purely temporary despite
the availability of number of perma-
nent posts; and

(d) whether Government propose
any action against those responsible
for the above state of affairs despite
instructions issued in this regard by
the Cabinet Secretariat?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). The last Departmental promo-
tion comrmmitee that met to consider
the cases of confirmation in the
grade of Agsaistant Manager (Ad-
ministration) was in January, 66. The
question of confirmation in the grade
in respect of vacancies occurring
subsequently was taken up in Decem-
ber, 1870. A reference was made to
the UPSC. in Javuary, 71, for
arranging a maeeting of the Depart-
mental Promotion Committee. The
Recruitment Rules for the post of
Amtstant Memnager (Administration)
ware published in Jsnuary, 68, Ac-
cording '3 fhese rules, quotas were
fixed for the deparimental promotees
sa direet recrmits in the ratio of
2:1. Prior to January 1063, 100 per
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cent Vacancies were fillel up by pro-
motion. As it appeared that the
UPS.C. wanted all the vacancies
being subjected to the provisions of
the Recruitment Rules of January,
1963, it was felt that the matter may
be taken up for g decizsion in consul-
tation with the Department of per-
sonel and the Ministry of Law. This
was duly done and the Commission
was requesteq to arrange for a D.P.C.
meeting m January, 1973. Meanwhile,
the question of revision of seniority
List came to be considereq by the
Government on the basis of a
Supreme Court Judgement on quota
rule in another case. The seniority
list was accordingly circulated and
objections were invited. A direet re-
cruit represented against the revised
semority hst. The seniority list has
pot as yet been finalised as it is being
examned 1n consultation with the
Department of Personnel ang Mn-
istry of Law.

(c) and (d). There are four per-
sons in the grade of Assistant
Manager (Administration) who have
rendered about 30 years of service
and are holding no substantive post.
As stated in the earlier part, the
question of confirmation in the grade
of Assistant Manager (Administra-
tion) had already been taken up and
the delay is on account of legal and
procedural difficuities which have
supervened.

Inquiry against scaler members of
teaching staff of I11.T., New Delhi

7845. SHRI D. K. PANDA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be plea-
sed to state:

(a) whether the inquiry against a
senior member of the teaching staff
of 1IT, New Delhi who allegedly
committed gross irregularities by
claiming travelling allowances, has
been submitted; and
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(b) it not, the ressonp for delay
and action taken to expedite it?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASAN): (a) No,
Sir. aidd

(b) The procedure to inquire pro-
vides obtaining explanation, giving
the person against whom the enquity
is conducted an opportunity to go
through relevant records, right of
cross examining witnesses and re-
presentation by a lawyer. Fulfilment
of these steps, adjournments sought
out by the lswyer, grave campus
gituation during October/November
1973 and absence of inquiry officer for
sometime has delayed finalisation of
inquiry. At present the final argu-
mentg are being made and the report
is expected thereafter.

News strategy for production of cash
crop during Fifth Plan

7646. SHRI G. Y. KRISHNAN: Will
the Mininster of AGRICULTURE be
pleased to state:

(s) whether Uniop Government
have proposed any new strategy for
the production of cash crops in the
Fifih Plan period;

(b) whether there is any proposal
for setting up an Oilseeds Corpora~
tion to provide the requisite market-
ing support, particularly to oilseeds
stuch as sunflower and soysbesn; and

(¢) if 5o, the facts thereof?

. THE MINISTER OF STATE IN THE
MINISTRY
(SHR1 ANNASAHEB P.
(a) The new strategy for increasing
the production of various cash crops
during the Fifth Five Year Plan will
mainly consist of achieving quick and
rapid increase in production by the
adoption of intensive cultivation mea-
sures on the lines of the package pro-

gramme in respect of each im-
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partant crop in selected districty,
where the production technology
has been well developed and po-
tentialities for rapid growth in pro-
duction are good. In addition, the
percentage of irrigated area under
cash crops is proposed fo be conside-
rably increased in order to enhance
production and alss to enable the pro-
duction to be stabilised. For this pur~
pose, special emphasis is proposed to
be given in the Fifth Plan on the deve-
lopment of these crops under major
irrigation project.

Efforts will also be continued to in-
crease the production through the evo-
lution, and spread of high yielding and
short duration varieties to fit into the
multicropping sequence, application of
fertilisers and micro-nutrients and the
adoption of plant production measures,

Written Ansiwsers.t

(b) and (¢). Yes, Sir The Govern~
ment of India have agreed in principle
to set up a Vegetable Oils and Ojlseeds
Corporation. The details are being
worked out.

Development of fishery during Fifth
Plan

7647. SHRI P. R. SHENOY: Will the
Minister of AGRICULTURE be plea-

sed to state;

(a) the provision in the Fifth Five
Year Plan for the development of
fisheries State-wise; and

(b) whether neyw fisheries harbour
are proposed to be constructed dur-
ing the plan period snd if so, the
places of their location?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE): ()
The tentative sllocation for develop-
ment of fisheries in the 5th Five Year
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Plan {n the State Sector iy given
beloOWime

S. States Outlay
No. (Rs. in lakhs)
1. Andhra Pradesh . 39500
2. Assam 200° 00
3. Bihar 250°00
4. Gujarat 75:00
5. Haryana . 70000
6. Himachal Pradesh 62:00
7. Jammu & Kashmir . 40°00
8. Kerala 1625° 00
9. Madhya Pradesh 335°00
10. Maharashtra 453°00
11. Manipur 100 00
12, Meghalaya 40°' 00
13. Karnataka §50° 00
14. Nagaland 40°00
15. Orissa 325°00
16. Panjab 60-00
17. Rajasthan 7S°00
18. Tamil Nadu 1880° 00
19. Tripura . . . 93°00
20. Uttar Pradesh . 150°00
21. West Bengal 650°00
ToOTAL 800800
Union Territories 993°00

No State-wise allocation has been made
in respect of Central or Centrslly
Sponsored schemes.

The tentative allotments for Central
and Centrally Sponsored Schemes are
as followss—

(Ra. in Jakhs)

Central Schemes . .
Contrally Sporsored Schemes

4710°00
2330'00
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4} New.Fishing Herbaurg &re pro-
posed o be constructeq during the
Fifth Plan, although no decision has
been taken on their location.

National Parks and Sanciuaries and
Ceatral Aid to States therefor

7648. SHRI RANABAHADUR
SINGH: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the number of National Parks
and Sanctuaries at present function-
ing in the country, State-wise; and

(b) the Anancial assistance to these
States for National Parks and Sanc-
tuaries, State-wise during 19737

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) Up-to-
date information is being collected
from the State Governments etc., and
will be laid on the Table of the Sabha
in due course.

(b) The amount allotted to the va-
rioug States for National Parks and
Sanctuaries, including Project Tiger
areas, in the year 1973-74 is given as
follows:—

Rs.

1. Assam 90,000
2, Gujarat . 1,41,000
3. Madhya Prades h

4. Maharashtra 3,900
§. Manipur 80,000
6. Karnataka 14,600
7. Rajasthan 39,400
8. Uttar Pardesh . 71,000
9. Wast Bengal 1,45,000
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UNDFP. Frojeet Indian Ovean
Fishery Survey amd Development
Programme’

Writtén Answers

7648. SHRI RANABHADUR SINGH:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether United Nations Deve-
lopment Programme (UNDP) experts
have proposed 5 large scale project
called the ‘Indian Ocean Fishery Sur-
vey and Development Programme’ to
help develop fisheries resources of
countries surrounding Indian Ocean;
and

(b) if so, the facts thereof and the
reaction of Indian Government there-
on in getting assistance in this regard?

THE MINISTER OF STATE IN THE
MINISTRY oF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE): (a)
Yes, Sir.

(b) The programme aims at the
development of fisheries of the Indian
Ocean in all its aspects. As it is a
regional programme no direct assis-
tance to any country is involved. How-
ever, it would be beneficial to India
to promote marine fisheries develop-
ment of the country.

The Indian Government have agreed
to the programme.

CB81 enquiry against Official of
National Library, Calcutts

7650. SHRI PRABODH CHANDRA:
SHRI RAM PRAKASH:

‘Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether enquiry by the Central
Bureau of Investigation has been
instituted against some of the officials
of National Library, Calcutts; and

(b) if un, the finding of the enquiry
and Govirnment's reaction thereto?

APRIL 22. 1074
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAYV): (a) and (b). The matter re-
garding delay in depositing of money
recovered from the monthly salary
bills of 107 employees of the National
Library, Calcutta, for payment of Life
Insurance premia under the Salary
Savings Scheme is under investigation
by the Central Bureau of Investiga-
tion (S.P.E.)

Decline in Sugar production in
Cooperative Sector

7651. SHRI PRABODH CHANDRA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether sugar production in
the cooperative sector in the country
during the last two years has declin-
ed;

(b) if so, the reasons therefor; and

(c) the
posed?

remedial measures pro-

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA). (a) to (c).
The cooperative sugar factories in the
country produced 14.52 lakh tonnes
during 1972-73 as aganst 1263 lakh
tonnes and 12.72 lakh tonnes in 1970-
71 and 1871-72 yespectively. There
hag thus been no quantitative fall in
their sugar production. Nevertheless,
the overall percentage of sugar pro-
duction in relation to all India per-
formance had declined from 41.3 per
cent in 1971-72 to 37.5 per cent in
1872-73. The reasdns for this appesr
to be (i) higher production during
1972-73 by joint stock factories, parti-
cularly in UP, (i) lower recovery of
sugar in 1972-73 as compared fo 1971-
72 due to drought conditiong around
sugar factories located in Maharash-
tra, where 37 out of the total of 85
cooperative sugar factories are located.
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Widening and Upkeep of Roads in
Pankha Road Colony, Delhi

7652. SHRI K. MALLANNA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether the Pankha Road,
Delhi which flanks the biggest resi-
dential colony of the DD.A. viz,
Janakpuri is in a state of disrepair
and has become a traffic hazard;

(t) whether the Delhi Development
Authority has disowned its responsi-
bility for widening and upkeep of this
road although it is shown as one of
the main roads under the Master Plan
for Pankha Road residential area;

(¢) if so, the agency which is res-
ponsible for the maintenance and
development of this road; and

(d) what steps are being taken to
see that the road is widened so as to
make it safe for the traffic which is
fast growing in the developing colony
of Janakpuri?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Traffic on
this road has increased necessitating
widening of the road.

" (b) and (c). The Municipal Corpo-
ration of Delhi is responsible for main-
tenance and development of the road.

(¢) The scheme to widen and im-
prove the road has been included in
the draft Fifth Five Year Plan.

Package Programme for Sheep Deve-
lopment in States

7653. SHRT K. MALLANNA: Will
the Minister of AGRICULTURE be
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pleased to state:

(a) whether = Government  have
advised the States to take up sheep
development on package programmme
basig in selected areas providing for
improved breeding, disease control and
marketing facilities;

(b) the names of the States at
present which are wool shearing,
grading wool and ‘marketing with
U.N.D.P, assistance; and

(¢) the estimate of wool production
in the country, State.wise during the
last two years?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) Yes,
Sir.

(b) A programme of shearing grad-
ing and marketing of wool under the
UNDP was initiated in Rajasthan in
1969 and further extendeq to eight
more States: Gujarat, Haryana, Hima-
chal Pradesh, Jammu & Kashmir, Kar-
nataka, Madhya Pradesh, Punjab and
Uttar Pradesh. The programme was
completed ip August, 1973.

(c) Estimates of production of wool
are at present frameq every five years
on the basis of livestock census con-
ducted quinquennially based on the
livestock census data of 1966. The pro-
duction of wool in the country in
1968-69, was estimated to be order
of 37.6 million kgs. As information on
sheep population in 1972 when the last
livestock census was conducted, has
not beep received from all the States.
it is not possible to give Statewise esti-
mates of production of wool during the
last two years. .During the Fifth Five
Year Plan period, it is proposed to
develop a system through which the
States will report objective estimates
of annual production of major live-
stock products including wool through
regular and systematic sample surveys.
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Rice to Centre for Export in West
Asian Countries

7654. SHRI K. MALLANNA: Wil
the Minister of AGRICULTURE be
rleased to state:

(a) whether some States have
jcintly offered superior quality of
Tasmati rice to the Central Govern-
ment for export to West Asian coun-
tries; and

(b) if so, the names of such States
and the quantiii-s offered to Central
Gevernment for  exports by the
States?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE): (a)
and (b). Basmati rice of export quali-
ty procureq in all the major producing
States is channelised for export
through the State Trading Corporation.
In addition, the State Trading Corpo-
ration have also made arrangements
fer direct purchase of 15,000 tonnes
cf bamati from Haryanz and 10,000
icnnes from Punjab individualy offer-
.ed by these States.
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New over.bridge over Yamuna River
in Delh}

7667. SHRI G. P. YADAV; Will the
Minster of SHIPPING ANpD TRANS-
PORT be pleaseq to state:

(a) whether a new over-bridge
over Yamuna River in Delhi is pro-
posed to be constructed in the near
future;

tb) if so, when and whether any
survey in this regard has been con-
ducted by Government and the area
selected for the purpose; and

(c) whether any compensation will
be given to the owners of land whose
lands will be acquired for the purpose,
if so, what?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHEREIJEE); (a) and (b).
One more over-bridge across the river
Yamung is proposed to be constructed
to the north of the existing rail-cum-
road bridge opposite the Inter-State
Bus Terminus in Delhi. This proposal
is included in the Draft Fifth Five
Year Plan of Delhi Administration for
roads, Neocassary hydraulic, sub-soil
and traffic gurveys and other investign-
tions in vonnection with the design of
434 L8—7

the bridge and its approaches have
been undertaken and gome results are
on hand,

(c) It any private land is acquired
{or the bridge and its approaches, com-
pensation to the gwners would be
given as per rules in force for acquisi-
tion of land for public purposes. It is
not possible at this stage to say what
compensation would be paid to the
owners of the private land.

Development of new method o kiii
insects in desert

7658. SHRI NAWAL KISHORE
SHARMA!: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whethey the Central Arid Zone
Research Institute at Jodhpur  has
developed a new method to kill rats
and other ingects in deserts and flelds:

(b) if so, itg effectiveness over the
rats, and such other insects;

(c) whether the medicines to kill
rats in the field have some adverse
affects on standing crops; and

(d) if so, the steps proposed to be
taken to save the crops from such
effecta?

THE MINISTER OF STATE IN THE
MINISTRY or AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) Yes, Sir. The Central Arid Zone
Research Imptitute, Jodhpur has evolv-
ed the control method for desert gerbil
(desert rodent or rat) which is a
major pest in arid regions, destroying
crops, grasses and seedlings of trees.
The control method consists of soaking
air-dried berries of ber (Zizyphus
nimmularia) for 24 hours in a solution
of sodium monofluroacetate and plac~
ing them ag lethal baits inside the bur-
row openings, mixed with unpoison-
ed ones In the proportion of ona of
poisoned berry to 4 of unpoisoned
berries.
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Also the insecticidal control studies
on white grubs have revealed that the
use of lindane or phorate granules at
the vate of 1 kg setive ingredient per
bectare is quite effective in checking
damaje by white grub in bajra crop.

13
(b) and (c). When applied accord-
ing to prescribed tions,
messures are quite effective in
controlling desert gerbil and white
grub without adverse effect on stand-

Ing crops
(d) Does not urise,

Permanent Pogts and Selection Grade
for Amsistant Tepchers in New Delhi
Munielpal Scheols

7659. SHRI NAWAL KISHORE
SHARMA: Will the Minister of EDU-
dmm'l:ION. SOCIAL:. WELFARE AND

TURE be pleased to state:

(a) total number of posts of Assist-
ant Teachers made permanent by the
New Delhi Municipal Committee so
for;

(b) to what extent the Selection
Grade has been given by the Educa-

tion Department, NDMC. to the
Assistant teachers; and

(c) what further gteps are being
taken by the authorities to give Selec-
tion Grede 1o all the eligible Assistant
Teachers s0 as to hring the quots of
15 per cent up-to-date?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL, WELFARE AND IN THE
PEPARTMENT OF CULTURE (SHRI
D P. YADAV): (a) 648 posts of As-
sistant Teachers have been made per-
manent g0 far by the New Delbi Muni-
cipal Committee,

(b) and (c). As per prescribed
quota of 15 per cent. 9§ teachers are
eligible to receive the Selestion Grade.
84 teachers have slready been grantd
Selection Grade by the Education De-
partment of New Delhi Municipal

&4
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7660. SHRI R. N BARMAN: Wwill
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whethex allotment of quarters
in the new colony of North West of
Moti Bagh has been started;

(b) the number of houses category-
wise constructed in that colony; amd

(c) what steps have been taken for
arrangements of basic amenities
DMSS Depot. Post Office, CGHS Dis-
pensary, DTC buses, Schools, Market
for the oonvenience of Government
employees accepting allotment there?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PANJAIE
FARY AFFAIRS AND IN THE #11-
NISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Yes

(b) So far oply 80 Nos of v
quarters have been compl in all
respects and alloited 96 Type II
Quarters and 112 type 11l quarters are
under construction.

(c) This colony is really an exten-
slon of the existing Moti Bagh Coldny
and Nanskpura is just opposite. The
facilities in question are availalile in
these colonies which are cfhﬁ:’yl:
Howwg;, sbace for a Nursery
Play Totlots

12 anywhere the different departments/

Minjstry concerned feel the netednity,

wmﬂhtputuptm requistte faci-
es,

and
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Poliutation, of Harboury ang Coasty of
mwmﬁ.mﬁ.ﬁ,um

7661. SHRI R. N. BARMAN; will
the Minister of AGRICULTURE be
pleased to state:

(a) whether due to growing pollu-
tion of harhours and coasts of Indian
Ses, there has been heavy mortality
of fish in the recent past; and

(b) if so, what measurez Govern-
ment propose to take to prevent
pollution of harbours and coasts of
Indian Sea?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE):
(a) There have been reports of some
maortality of fish, i the waters near
the point of discharge of ipdustrial
effuents from fertilizer factories near
Cochin and Goa and Rayon Factory
near Calicut.

(b) A Water (Prevention and Con-
trol of Pollution) Act, 1574 already
passed by both the Houses of Parlia-
ment envisages constitution of Central
and State Water Pollution Boards to
prevent and control pollution of sea,
rivers etc.

Prepomls for mainiaining
Rationing of Rice in West Bengal

7682. SHRI VAYALAR RAVL:
SHRI K. P. UNNIKRISHNAN:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Government
change the procuremert policy of
rice; and

() it so, what are the proposals
tor mdnhin.in%the statutory ration-
ing of rice in West Pengsl and infor-
mal rationing in Kerala?

u%« TER OF STATE IN THE

OF  AGRICULTURE
(SHRI, ANNASARER P SHINDE):
(a) ang (b). No change in the pro-

curement policy for rice formulated
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towardg the beginning of the kharif
procurement season 1973-74 is contem-
plated, .

Hindl Medium University in Nea-
Hindi Speaking Areay

7663. SHRI VAYALAR RAVI:
SHR] K. P, UNNIKRISHNAN:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether there 1s any proposal
to establish Hindi-medium Universi-
ties 1n non-Hindl speaking areas, and

(b) if so, the sahent features of

the proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P. YADAV): (a) No, Sir.

(b) Question does not arise

Land Reforms as Central Subject

7864 SHRI ARJUN . will
the Minster of AGRICULTURE be

pleased to state:

(a) whethey Government are consi-
dering to make the land reforms as
Central Subject for its expeditious,
better implementation and control in
the country in view of its urgenty
and nature of subject involved;

(b) if not, the reaction of Govern-
ment therefor; and

(¢) how Government propose to
remove gaps between policy and legis-
lation, l1aws and its implementation®

THE MINISI'ER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE):
(a) and (b), No, Sir.

(¢) The Government of India has
laid down guidelines from time fo
time for the land reform laws to con-
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form to. The States have been revis-
ing their laws in the light of these
guidelines. Increasing attention is
Leing given {0 streamline the imple-
menting machinery to cope with the
task of implementation. Popular
Committees are being set up in certain
éreag to assist the officiaj machinery
in the ta‘sk. It is proposed to further
Te-organise the implementing ara-
tus in the light of experience, 8PP

Progress of Tigey Sanctuary at Bari-
pada, Mayurbhanj (Orissa)

7665. SHRI ARJUN SETHI: Wil
the Minister of AGRICULTURE be
rleased to state:

(a) the progress of Tiger Sanctuary
at Baripada, District Mayurbhanj,
Orissa; and

(b) the total cost of the project and
programmes for its completion?

THE MINISTER OF STATE IN THF,
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) and (b).
The Project Tiger in the Simlipal Tiger
Reserve with Meadquarters at Bari-
rada has been sanctioned as a ‘Cen-
tral Sector Scheme’ at a total cost of
Rs, 38,62,000/- for six years ie, 1973-
74 to 1978-79. A Field Director has
also heen appointed to implement the
project,

Gujarat re Dsturbances in the State
Gujarat Re, Disturbances in the State

7666 SHRI P. M. MEHTA: Will the
Minister of AGRICULTURE be pleas-
ed to sfate:

(a) whethey attention of Govern-
ment has been drawn to the press
report where the former Chief Minis-
ter of Gujarat blamed the Union Food
Department for allowing the current
disturbances in the State to grow bs
not releasing the food i, time and
refusing to remove the ban on inter-
State movement of coarse grain at the
initial stages;
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(b) whether the former (Chiet
Minister hos also written o lettar, in
this regard on 12th February, 1974;
and -

(c) if so, what are otner contenty
of the letter and the reaction of Gov-
ernment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE):
(a) to (c¢), The Government have seen
the report. In his letter dated the
12th February, 1974, the former Chief
Minister mentioned, among other
things, the food situation in Gujarat,
the allocations made from the Central
Pool and the turther assistance which
he envisaged from the Centre. In the
Government's reply apart from ex-
plaining the various actions taken by
the Central Government to improve
availability of coarse grains and in-
creased assistance given from the
Central Pool, facts regarding certain
observations made were also brought
to the notice of the former Chief
Minister.

Non-availability of Foodgrains o
Bhavnagar and other Areas

7667. SHRI P. M. MEHTA: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether 1n view of the violence
1n several parts of Gujarat State the
people have not been provided suffi-
cient food in Bhavnagar and some
other areas;

(b) 1f =0, what sieps are being
takep to supply the foodgrains to each
district; and

(¢c) whether the movement of food-
graing in the State is véry diffoult
and people are dying hungry for non-
availability of foodgrains?

THE MINISTER OF STATE IN THE
MINISTRY OF A
(SHRI ANNASAHEB P, SHINDE):
(a) to (c). Distribtuion of foodgrains
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to the different districts is the respon~
sibility of the 8tate Government.
Gujarat was allotted 50,000 tonnes of
foedgrains in January, 1974 and 52,000
tonnes for each month from February
to April, 1974 against 36,000 tonnes
allotted for December, 1973. In addi-
tion, the State Government had also
arranged purchase of coarse grains
from surplus States. With the remo-
val of inter-State restrictions on the
movement of coarse grains and arri-
+val of rabi crops in the market, the
availability of foodgrains in the State
will improve further.

Payment of Arrears to non-teaching
Staff in Universities in Gujarat

7668. SHRI P. M. MEHTA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be plcased
to state:

(a) whether Gujarat Government
have decided that the merger of pay
with D.A. of the non-teaching staff in
Universitiea in the State will be effec-
tive from 1ist June, 1967 instead of
ist April, 1971;

(b),if so, when the arrears will be
paid to them;

(¢) whether the arrears will be paid
in cash or in certificates; and

(d) whether the staff has demanded
that the arrears should be paid in
cash?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{PROF. 8, NURUL HASAN): (a) to
£{d). Actording to the information re-
ceived from the State Government, the
merger of Pay with D.A. of the non-
teaching staff in the Universities in
the State of Gujarat will be effective
for 1st June, 1967 instead of 1st April,
1971, However, arrears are not to be
paid for ¢he period from 1-6-67 to
381-12-1967, while arrears for the period
from 1-1-88 to 28.2-1974 are t0 be
Pald in Government Bonds or Cerdi-
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ficates. The State Government has
not received so far any demand from

the staff for payment of arrears in
cash,

Uniform Pay Scales for non-teaching
staff in Universities

7669. SHRI P, M. MEHTA: Will the
Minister of EDUCATION, SOCIAL

WELFARE AND CULTURE be pleasea
to state:

(a) whether any decision in regara
to uniform pay scales of non-ieaching
staff of all Universities has been
taken; and

(b) if so, the brief account thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S NURUL HASAN): (a) and
(b). The pay scales of non-teching
employees of the Central Universities
(including their Colleges) are being
revised in the light of recommenda-
tions of the Third Central Pay Com-
mission. In the case of non-teaching
staff of the State Universities, it ig for
the State Governmentis to take neces-
sary action in this regard,

Perfermance of Wholesale Traderg in
Wheat

7670. SHRI P. M. MEHTA:
SHRI V. MAYAVAN:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government’s decision
to allow wholesalers to procure the
foodgrains have not brought in re-
sultg as expected by the Government:

(b) if so, whether most of the States
did not like this change in the policy:

(c) whether some Siates have not
allowed the wholesalers to purchase
the wheat; and

(d) if so, whether under the agree-
ment it was obligatory on the part of
a trader to surrender to Government
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agencies 50 per cent of the wheat pro.
cured by it at a fixed price of Rs. 105
a quintal, ang if so, the actipp taken
against them?

THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) The current Rabi season com-
menced on 1st April, 1974 and 1t is
yet too early to form an opinion about
the results of wheat procurement
under the new policy,

(b) to (d). The procurement and
pricing policy of wheat for 1974-75
season, as anounced by the Minister
of Agriculture in Lok Sabha on 28-3-
14, was formulated after @iscussions in
the National Food Advisary Council,
Congultative Committee of Parilament
and Conference of Chief Ministers.
This policy inter alia provides that in
the surplua States of b, Haryana,
U.P.,, Madhya Pradesh Rajasthan,
50 per cent levy will be imposed on
the foodgrain traders including co-
eperative societies of their daily pur-
chaseg in mandis/purchase centres, to
be given to Government at g fixed
price of Rs, 105/« per quintal. After
the levy obligation has been discharg-
ed, the traders including such coope-
rative societies will be permitted to
sell the levy-free wheat within the
State or outside the State on the basis
of a permit, In the other wheat pro-
ducing States, the State Governments
may undertake procurement by a
graded levy on producers. The State
Governments/Administrations are tak-
ing necessary action to implement the

new policy.

Procurement of rice by UP. and pro-
poml for rending surpius rice to

¥g71. SHRI M. M. JOSEPH: Will
e Minister of AGRICULTURE be

pleased to state:

(a) whether UP, Government bad
the target of procurement of

APRIL 22. 1074
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rioe of three lakh tonnes fixed
Union Government; by the

(b) whether the State has now in-
creased its target to five lakh tonnes;

(c) whether the Centre will recom-
mend the case of Kerala to U.P. Gov-
ernment by sending a surplus quantity
of rice to the deficit areas of Kerala;
and

(d) if so, the concessional rate of
rice Government propose to charge
from the needy people of Kerala?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE):
(a) Yes Sir

(b) While there has been no change
in the target, the State Government
expect to procure five lakh tonnes of
rice durning the current kharif year.

(¢) and (d). The surplus quantity
of rice available in U.P. will be tak~
en over in the Central Pool for sup-
ply to deficit States including Keraln,
at the Central Government Issue Price

Ne'Mle,oleth-th

7672. SHRI M. M. JOSEPH: WwWilt
the Minister of AGRICULTURE be
pleased to state,

(a) whether traders, farmers have
welcomed the Government's new
policy of giving up the controversial
take-over of wholessle trade fn wheat;

(b) whether Punjab State which
produces the: largest quantity of whest,
bas wppesed Centre's decision;

(c) whether other States will also
follow suit; and

(d) if 30, whethar it will not affect
Government's new policy of fiving wp
Whllewste rade tn wheat? ' -
THE MINISTER OF STATE IN THE
MINISTRY OF - AGRICULTORE
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(SHRI ANNASAHEB P, SHINDE):
(a) The procurement and pricing
policy of wheat for 1974-75 season
which was announced in the Lok
Sabha on 28-3-74, was formulated
after discusisons in the National Food
Advisory Council, Consultative Com-
mittee of Parliament and Conference
of Chief Ministers.

(by and (c). No, Sir. The State
Governments/Union Territory Admi-
nistrations are taking necesary action
to implement the new policy.

(d) Does not arise.

Reduction in Wheat Queta for Central
Pool by surplug States

7673. SHRI MOHINDER SINGH
GILL:

SHRI DHAMANKAR:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether State Governments of
the surplus States like Punjab, Har-
yana and U.P., have decided to reduce
their wheat quota for the ‘central pool;

(b) whether they are planning to
build up their own reserves to sustain
Bfternal distribution system; and -

(c) if so, reasons for the same and
the reaction of the Centre thereto?

¢

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHB.I ANNASAHEB P. SHINDE):
(a) to (¢). Though the new policy
has’ been announced the details re-
garding the procurement and contri-
bution to the central pool are yet to
be worked out in consultation with
t}ne State Governments,

206

Refusal of Government Undertaking
to Employ Physically Handicapped

7674. SHRI MOHINDER SINGH
GILL: Will the Minister of EDUCA-
TION, SOCIAL, WELARE AND CUL~-
TURE be pleased to state:

(a) whether the Blind Relief Asso-
ciation hasg alleged that the Govern.
ment Undertakings refuse to employ
the physically handicapped even
though they are otherwise skilled and
trained in specific jobs; and

(b) if so, what efforts are made by
the Social Welfare Department and
voluntarily run organisations and
State run Corporationg to provide jobs
to the handicapped?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI ARVIND NETAM): (a) The
Blind Relief Association has stated
that they have not made this allega-
tion. o

(b) Does not arise.
Provision of Appointment of Vice-

Prineipal, Principal and Deputy Edu-
cation Officers in Education Direqtorate,

Delhi
7675. SHRI AMBESH: Will the
Minister of EDUCATION, SOCIAL

WELFARE AND CULTURE be plea-
sed to state:

(a) number of Principals, Vice-
principals, Deputy Education officers
including other officers working in this
Grade, Education Officers/Assistant
Directors of Education Officers, Deputy
Directors of Education, Joint Directors
of Education and Additional Directors
of Education appointed and promoted,
separately, during the last three years,
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year-wise in the Delhi Administration
Delhi;

(b) the number of Scheduled Cas-
tes and Scheduled Tribes separately
appointed and promoted out of the
above; and

(c) due representation of above

communities?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAV): (a) ang (b).
The information is being collected and
wil be laid on the Table of the House.

(c) 15% for Scheduleg Castes
73% for Scheduled Tribes

wa ¥t AF ¥ i W o

7676. % WM @ AT :
wof gft ol g TN H T @
fw .

(%) #a7 w@wit & & S @
wifema = =1 Frafa fear o g &
LIRS

(w) afk i, Y Foerdy s & 7

wiw savm & xvom sl (sft wowr-
afgw o e ) :  (7) W
(@) whm @ fow & faedy
aifera =1 1w frew &

T & 100 frizer @i wr Frate fear
q |

W v i ¥ wvarwt ou Wit Ry
wiw o

. 7677, it wlwre W dvn ;W
s 3l 77 T W P oW fw
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(v) feeslt W o d@w wow
Rt ¥ g & wfy sfer s, ¥,
e Wi ol w1 Wy Wy e Wy
wr § ; W

(@) &7 xequl ¥ w&T WAqA
frt s Famm Hrarfrg ?

wit smrem # v wat (st o
afgr  qto ) (%) WX
(@), ¥= wfer Rw ¥ graw WX
W & famcw s s safe s
fraifa & & il 3 wife
Rw & oAt #1 § 0 9fET oA
Y gEE § @ W faa aw
JOTT A WrATHE *Y ITFeHT qgA
FRrwmfrusmar ¢, s acri
fadgaar @y @ § wiw afer
JUASHAT HAF I wifaT w_w, waw
¥ waw fw Fwr gehw o wAQ
gar # faw faw 3 wfve sl
faarzor sy @ farcor & fog W |
ar g fratfer aft fear
¢ | wm ofcfefami ox fnix
w73 ge faaor & wrar o faufor
F@ %1 s ¥x mfem st &
sttt & farder qx ors fear mr @ o

Commonwealth Regional Semisar em
Adult Flucation and Natlonal

Development

7678, SHRI VIKRAM MAHAJAN:
Will the Minister of EDUCATION
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether &8 Commonweslth Re~
gional Seminar op Adult Xducatiom
and National Development was held
in the month of March, 1074 in Delhi;

(b) it e0, the nameg of persons wWho
represented India in the seminar; sand,

(¢) the main recommendstions of
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the seminar and the reaction of the
Government of India thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEFARTMENT OF CULTURE
(SHRI D. P. YADAV): (a) A Regional
Seminar on Adult Education and Na-
tional Development, organised by the
Commonwealth Secretariat in colla-
boration with the University of Man-
chester, was held in New Delh1 in
March, 1974.

(b) The Indian Delegation com-
prised of the following:—

(1) Sbhri Shahid Alikhan
Joint Secretary
Ministry of Education and
Social Welfare

{2) Shri D. P. Nayar
Eduecation Adviser
Planning Commission

(3) Shr1 J. Veeraraghavan
Director
Ministry of Education and
Social Welfare

(4) Shri Anil Bordia
Director
Government of Rajasthan.

() The Semunar suggested inter-
alwa, that the concept of continuing
education should be the basis of all
future educational development and
that non-formal education for adults
should be coordinated with formal
education. This is in line with
Government thinking.

Sapction for Scheme of All India Co-
oOrdinated Riee Improvement Project

7679. SHRI LUTFAL HAQUE: Wwill
4he Minister of AGRICULTURE be
pleaseq to state:

(a) whether any amount has been
sunctioned by Government to West
Bengal during last three years under
fhe scheme of All India Coordinated
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Rice Improvement Projects and All
India Coordinated Research Project
of oil seeds;

(b) it so, outlines of the scheme;
and

(c) the result achieved so far in the
country State-wise?

THE MINISTER OF STATE IN THE
MINISTRY

OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) Yes. Rs. 2,56,478/- and Rs

52,20,391/. have been sanctioned for
the mmprovement of rice and oilseeds

respectively for the year 1971-72 to
1973.74.

(b) Indian Council of Agricultural
Rescarch has been supporting two
research stations at Kalimpong and
Chinsura on rice and one research
centre on oilseeds at Berhampur m
(West DBengal) under All India
Coordinated Projects on rice and
oilseeds. The main objectives of these
research centres are:

(i) to evolve high yielding
varieties of rice and oilseeds
with better built in agro-
nomic attributes, resistant to
pest and diseases and ‘'well
suited to the various agro-
climatic conditiong existing in
West Bengal;

(ii) to develop improved agro-
techniques for getting high
yields per unit area and unit
time;

(2ii) to popularise high yielding
varieties of rice and oilseeds
among farmers by organising
‘Farmer’s Day’, through Ex-
tengion Agencies and by
publishing Farm Bulletins
and Magazines,

(c) The Coordinated Rice Improve-
‘ment work was taken up at Kalim~
pong ang Chinsura in 1965 with the
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establishment of All India Coordi-
wpted Rice Improvement Project.
Vithin a ghort time a large number
of high yelding rice strammg wefle
generated at these two research
atations. Besides, thg materials
received under AICRIP were also
tested. Based on the results of the
trials conducted at these research
centras the high yielding varieties of
rice found suited to commercial
cultivation for the various agro-
climatic conditions existing mn West
Bengal are Bala, Cauvery, Pusa-2-21,
YET 2508 and CR-36-148 for rainfed
conditions; IR 20, Vijaya, Jaya and
Jayanti for upland irrigated condi-
tion! Pankaj, Jagannath, IR8 Vijaya
for lowland condition; Ratna,
Krishna, Pusa-2-21, IE 489, CR-36-148
snd CR-44-1 for boro season and
Béla, Ratns, Krishna and Pusa-2-21
R summer season.

s

Similarly, three improved varieties
el groundnut vie, AN-1192, J11 and
-240 with an oil content of 30%

snd geed dormancy of wbout a month
were isolated at Berhampur. Efforts
are being made to lsc'ated improved
varietfew of Rape-muste ), sesamum
cator, sunflowér and’saflower also.

The improved agro-techniqueg for
getting high ylelds of rice and oilseeds
per unit area and timg have been also
developed and have been recom-

APRIL 22, 1974
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Requirement and production of edible
ol in Noerth-Eastern States

7681. SHRI LUTFAL HAQUE: wilt
the Minister of AGRICULTURE be
pleased to state:

(a) the requirement of edible oil
of West Bengal, and North-Eastern
Region Statea during the last three
years, year-wise,;

(b) the production of edible oil in
these States, State-wise during the
said period; and

(c) the qQuantity of edible oil sup-
plied to these States, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) In the absence of wny comprehen-
aive and scientific survey on consump-
tion and 1n view of the fact that
requirements vaty to some extent
depending on such factors as changes
in prices, levels of incomes, consump-
tion patterns, growth of population,
ete. it is not possible to trame precise
quantitative estimates of the reguire-
ments of edibie oils of different States
in the country,

(b) Information askeg for is not
available.

(¢) The undermentioned quantities
of imported rapeseed only were sup-
plied to the following States by “the

Written Answers

mended to the cultivators for Central Goverrment during the Tast 3
adoption. yeurs, 1971 t5 1079

(In tonnes)
1971 1972 w73
West Bengal . ., 29,329 44,708 3541
Assam . . 5:546 1':9“ e
Mdlyl . 1,130 .. ’e
NM . 524 226 .o

-
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Bulk of the supplies of oilseeds and movement of edible oilseeds and oils
éils are receiveg in the various States by rail into these States during a
¢n private trade account. Attached period of 3 years ending 1971-72, for
statement gshows the figures of net

which these data are available,

STATEMENT
Inland movement of oilseeds and cils (Pinancial year)
(In tonnes)
1969~-70 1970-71 1971-72
States Item
Netmports Netimports Net imports
or !S;{;proﬂl or é:;)exports or iz export
(] =) =
T 2 3 4 5
1. West Bengal Edible Oilseeds
Groundmuts . . o (+)14,728 (41840 (12420
Rapesced & Mustard . (4-)2,19,508 (4-)182,624 (+)150,997
Sesamum . . . ($)0985 o (H)S01 - (+)neoz
Edible Onls
Ground nut (+)28.87s  (+)42,367 ((+)48,772
Coconut . ;(+)!,3‘t’!9 (5,672 t (46,804
2. Assam . Edible Oikeeds
Groundnuts . . (H1,397 L (3)1,518 (+)1,024
Rapeseed & Mustard’ +36,014  (+)s,201  (4)13,009
Sesarmum . . ~—)3,017 !(-—;ﬁ,ﬂs 1(—)a,039
Gtoune&ﬂ- 432,736  [(+)2815  (1)6,374
Coconmt . GBI (+isy0r
3. Manpur Bdible Qilseeds p g p 3;
Ggmdmm . . .e ——)IX o
Rapeseed & Mustard (=117 )76 (s
Sessmum . . (=465 (S-)49° (—-;63
Edidle Oils
Groundnut . . (#)12 +)3 (+)
4. Nagaland Edidle Oilseads
Groundnurs . . (+ (47 .
Rapeseed & Mustard (+)3)§ (+§18 (+)76
ScsanmiR . . . . e
Edible Oils
Grogndout 34 (x4 (-+)169
. Triptra Edidlg Oclseeds
’ R & Mustard Pactic S < Y 0%
Sessrum . - (--3540 (—a0s (~)s30
Edidle Oils
Geowndnnt . (+)ar0 -+ )12
Cocongit - (+)83 ((-0)-’7;3 E‘F)‘S”
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Agro-seevice Cemires in West Bengal
vided to unemployeq engineers

7682. SHRI LUTFAL HAQUE: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the number of Agro-Service
Centres in West Bengal and Maharash-
tra ang the location of each centres in
these States; and

(b) the number of persons provided
with self-employment from amongst
the young unemployed engineers and
other technical personnel under this
scheme 1 these Centres, Centre-wise,
during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). 148 Agro-Service Centres
have been set up in West Bengal and
45 centres in Maharashtra, Necessary
information in regard to the location
of these centres; and the number of
persong provided with self-employ-
ment from amongst the young unem-
ployed engineers and other technical
Rrersonnel under this scheme is being
collected and would be laid on the
Table of the Sabha.

Outlay on drought prone area pro-
gramme for Fifth Plan

7683, SHRI LUTFAL HAQUE: Wil
4he Minister of AGRICULTURE be
pleased to state:

(a) the total outlay for drought-
prone area programme for the fifth
five year plan period;

(b) whether 54 Districts have been
selected as chronically drought-prone
Districts and if 8o name of the Dis-
tricts, State-wise and the amount sanc-
tioned during fourth five year plan
period in these Districts, State-wise:
and

(¢) allocation for 1874-75 in the
sprogramme, State-wise?

APRIL 22, 1874
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) Rs, 187
crores (including Rs. 20 crores for
special Minor Irrigation Schemes).

(b) 54 districts together with conti-
guous areas in another 18 districts
have been identified as chronically
drought affected. The names of the
distirctg are given M the state-
ment laid on the Table of the House.
{Placed in Library. See No LT-6785/
74}. No district-wise amount was
sanctioned to the States during the
Fourlth Five Year Plan. An amount
of Rs, 8488 crores; has been sanctioned
to programme States since the incep~
tion of the programme and its State-
wise break-up is given in the state-
ment laid on the Table of the Hnuse.
|Placeq in Labrary. See No. LT-6785/

741.

() A budget provision of Rs 22
crores hag been made for the year
1974-75. The allocation to a State has
to be matched by an equal amount
from the State Government. Accord-
ing to the provision made in the
annual plan for 1974-75 of the State
Governments, the States 'may get the
amounts indicated in annexure III
However actua] releases tp the States
will depend upon the expenditure
ineurred.

Classification of “Privadarshinl” as a
ship

7684. SHRI JYOTIRMOY BOSU:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) who are the owners of the
Barge afioat Bombay dock for ore
loading, ‘Priysdarshini”, which was
built in Japan;

(b) when and who brought it to
India;
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(c) whether Government of India
suffered a loss of about Rs, 1 crore due
to wrong classifieation of this barge
&8 a ship, if so, the facts thereof;

(d) who are the persons responsible
for this loss; and

(e) what action, if any, hag been
taken against them?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) M/s.
Dempo & Company Private Limited,
Panaji, Goa.

(b) It was brought to India by M/s.
Dempo & Company Private Limited
on 14-2-1972.

(¢) The vessel was wrongly regis-
tered as a ship on 13-3-1972 under
Part V of the Merchant Shipping Act.
1958, and this could have enabled the
owners to claim exemption from pay-
ment of customs duty. However, the
order of registration was gubsequently
reviewed by the Director General of
Shipping and cancelled on 3-4-1973.
The owners have filed a writ petition
in the Bombay High Court against
thig cancellation. Until the Court
gives its decision, it would not be
possible to arrive at any conclusion
aa to whether any loss has been suffer-
red by Government on this account,

(d) and (e). Shri K. Parthasarthy,
Principal Officer, Mercantile Marine
Department Bombay, and Capt. M. S.
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Patel, formerly Nautical Adviser to
the Government of India, Bombay,
were responsible for the wrong regis-
trgtion of PRIYADARSHINI ag & ship.
Départmental proceedings have been
initiated against both the officers for
their role in the wrong registration
of the vessel.

Books purchased by Central Secretariat
Library

7685, SHR1 JYOTIRMOY BOSU:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) total value of books purchased
by the Central Secretariat Library,
year-wise. during the last three years;
and

(b) subject-wise number of the
books so purchased during the same
periods?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAV):

) Subjects

1. Generalia including Philosophy & Religion.
2. Social Sciences and Humamties,

3. Science & Technology. -
4. Biography, Travel and History

.

Rs.
® 1971-72 1,07:254 25
1972-73 1,94,569 ‘80
197374 1,78,396 "5t
Rs.  4:80,220°56
No. of Books Purchased
197172 1973-73  1973-74
. . 1500 1000 1400
3400 3500 3500
900 100 209
. . 2226 619 2147
8026 53219 7256
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Roguest for % Govelepment of
Mﬁmm

Y BOSU:

686. 1 JY
bl CULTURE

‘Will the Minigter of A
be pleased to state:

(a) whether the Government of Iran
-sought technical help from India for
the development of fisheries;

(b) whether his Ministry has sent
some experts to Iran for the purpose;
and

(c) if so, the name, designation and
1echnical qualification of the experts?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
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(a) to (c). Yes, Sir. As part of the
agreement of cooperation in many
flelds between India and Iran, a teath
of officers was sent to Iran to prepare
a programme of assistance for fish-
erieg development in Iran. The team
consisted of four officers of which one
was a techical expert in fisheries and
the others were officers having finan-
cial and administrative experience, to
assist in drawing up an agreement of
assistance. Among them two officers
also had experience in fisheries by
virtue of their work in that sector in
an administrative capacity for a few
years,

The names and designations of the officers
are given below:—

Name

Designation

1. Shei K. K. Bhatiagar .
2. Shri K. S. Bhullar (Late)
3. SheiM.P.Modi .

4. Shri 8. B, Mani

Dy. Secretary (Admn. and Fisheries) Deptt. of Agriculture,
Commissioner of Fisheries, Govt. of Gujarat.
Dy. Secretary, Deptt. of Bconomic  Afleirs, Ministry of
Finance.

General Gujarat Fisheries Central Co-operative
A“M'?‘S“s Ah, ! perati

Fooq pesition in West Bengal as
reported by Chief Minister

7687. SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the West Bengal Chief
Minister told the press at Darjeeling
on 19th February, 1974 that food posi-
tion in West Bengal iy miserable; and

(b) if so, Government's reaction
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Government of India have seen n
press report in which the Chief
Minigter, West Bengal is stated to
have mentioned among their things

about the gifficult food situation in the
State, Al

(b)West Bengal Government have
represented about the difficult food
position in the State and asked for
increased allocations of foodgrains.
The allotment of foodgraing to West
Bengal hag been increased.

Funds released for dronght affecied
tribal areas of Orissa

7688. SHRI GAJADHAR MAJNI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the amount of money so0 far
releagsed by the State of Orissa in the
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IR (1 S I -
affacted, greas, district-wise,
.m»vz.n; and

» i h

(b) the amount of money sapction-
ed for the tribal agf'eu by the Centre
a8 well ag by the State Government
to meet the need of relief operations
4in that jrea?

e

‘THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The State Government have
reported that out of the total expen-
diture of Rs 15.39 crores incurred
-during 1872-73, on relief operations on
-aecount of drought, floed and cyclone
an amount of Rs. 642 crores was
released directly to the districts as
per details given in the attached state-
mient and the balance to the various
departments for this purpose. No
separate account hag been maintained
exclusively for drought expenditure.

(b) The funds sanctiened by the
‘Central as well as State Governments
towards relief operations cover all the
affected areag including tribal areas
However, while rendering reliet the
needs of the affected tribal population
-are given due consideration.

Statement

8. Nameofthe District Amount
No. Rs. in
lakhs)
1. Curtack . .. 4
2. FIII! . . 61
3. Balasore . . . 5o
4. Mayurbhanj . .. 53
S- Sambalpur .. 56
<. M’h . . 16
7. w . . . 24
§' Dhenkanal §7
95 4
‘Ilo danum . 96
3x. Koraput . 38
I8 Kalshendi . 20
3. Phufbani . . 10
TOTAL : 642

Ly
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Emme of rico iIn Oziesa gug te
smuggling to neighbowring States

*689. SHRI GAJADHAR MAJHI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether there is a shortage of
rice m Orissa in view of the coming
crop of rice;

(b) whether high prices in neigh-
bouring States is stated to be another
reason; and

(c) whether the agents smuggle the
stock to neighbouring States for a
higher price resulting in shortage and
it so, the efforts Government have
made 1n this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No, Sir

(b) ang (c¢). While high prices ’;r'e
reported to be prevailing in neigh-
bouring States no report has been
received abeut smugghing of rice hy
Government agents to these States.
Unserupulous persons are reporteq to
be engaged in smuggling across the
border Following steps have heen
taken by the State Government to
check smuggling'—

(1) 152 check gates and check
posts are functioning in the
State.

(u) Anti-smuggling staff, magis-
trates and armed police have



a3 Written Answers
been deployed to patrol in
border areas and oconduct
surprige raids in rail road
and water routes.

, - (i1} Enforcement squads have
been formed at State and
District levely to organise
surprise checks,

(iv) Movement of rice/paddy in
border belt area have been
reduced from one quintal to
20 Kilogram and inter districl
movement has been restricted
to six quintals.

(v) District collectors have been
ingtructed to deal with smug-
glerg firmly including deten-
tion under MISA.

(vi) Intensification of checking.

Procurement price of paddy

7690. SHRI GAJADHAR MAJHI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have re-
alised the realities regarding increase
in the procurement price for paddy for
the coming market season; and

(b) if so, what efforts have been
made by Government to reach at
appropriate level for the procurement
price of paddy?

THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). While considering the
pricing policy of paddy for 1974-75
kharif season the level at which pro-
curement price should be fixed will
be decided.

Special grant to colleges of Palamau
District

7691. KUMARI KAMLA KUMARI
Wil the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be plelSEd to state;
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(a) whether the Union Government

propose to give any special grait fo
the colleges of Palamau District' of
Bihar as the Palamau District is In-
dustrially backward; and

(b) if 80, the facty thereof?

Written Answers

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASAN): (2) No
such proposal is under consideration
of the Government or the University
Grants Commmission,

(b) Does not arise.

Special foodgrain quota for Chotanag-
pur (Bihar)

7692. KUMARI KAMLA KUMARI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Central Govern-
ment are going to give special food-
grain quota for Chotanagpur region
in Bibar as there ig acute shortage of
foodgrains; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). Allotments from the
Central Pool are made to the different
States keeping in view the availabi-
lity of stocks in the Central Pool, the
needs of the deficit states and other
relevant factors. Internal distribu-
tion of the foodgrains is the responsi-
bility of the State Governments and
no direct allotment to the varjous
regions in a State is made by the
Central Government.

Appointment of a new Tariff Commis-
sion for fixation of sugar Price

7803. SHRI E. V. VIKHE PATIL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government propose to
appoint a new Tariff Commission for
fixation of sugar price; and
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(b) if s0, when?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. BAURYA)- (a) and (b)
The latest report (1973) of the Tanff
Commussion, which 18 a permanent
statutory body. on the cost structure
of sugar mndustry is valid for a period
of three years, ymz.. upto the end of
1974-73 season The question of
appommtment of any new Tarff Com-
yssion for fixation of sugar price does
not therefore arise
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Introduction of barge carrievs

7696. SHRI RANEN SEN: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state;

(a) whether Government have tak-
en a decision regarding the introduc-
tion of barge carriers, the newest form
of transport in Marine Cargo Services;
and

{b) if so, the outlines thereot?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRA. SPORT (SHRI PRANAB
KUIIA™ **JKHERJEE): (a) No, Sir.
The question of using the tug and
barge system for transportation of
ccal around the coast is under study.

(b) Does not arise.

Provision of sewage ang nursery school
in Anarkali Park, Delhi

7697. KUMARI KAMLA KUMARI:

Will the Minister of WORKS AND
HOUSING be pleased to refer to the
reply given to Unstarred Question No.
8054 on the 15th May, 1972 and state:

(3) whether sewage and nursery
school have been provided in the loca-
lity of Anarkali Park, Delhi-51;

(b) if not, the reasons and when it
g likely ‘o be provided;

(c) whether 45 ft. Link Road from
Radhepuri to Anarkali and onwards as
provided in zonal plan is likely to be
provided in the future; and

(@) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). These are no out-fall sewers in
Shahdara area and therefore no inter-
nal sewers have been provided in this
area. Work on Tlaying of cutfall
sewers in Shahdara is under progress.
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It is likely to te completed by the
end of Fifth Five Year Plan. After
this is complzted, the work of laying
internal sewers will be taken up.

An attached Nursery clasg in Anar-
kali has been provided.

tc) and (d). The informatioen is
being collected and will be laid on
the Table of the Sabha
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Feiry service between Chandpal Ghat
and Burabazar in Calcutta

7699 SHRI SAROJ MUKHERJEE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state

{a) whether the ferry gservice bet-
ween Chandpal Ghat and Burabazar
in Calcutta (West Bengal) over the
Heoghly river to ease the traffic con-
gestion on the Howrah Bridge during
the peak hours hag been finalised by
the Central Government;

(b) whether the Centre has sanc-
tionud the first phase of State Gov-
ernment (West Bengal) scheme in-
volving Rs 1,04,84,500, ang

{¢) whether the entire amount of
money to be needed for connecting
Howrah and Fairlie Place, Caleufta in
the sccond phase of the above scheme
will be borne by the Centre

T DEPUTY MINISTER IN
THY, MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
RKUMAR MUKHERJEE). (a) and (b)
The Amt phase of the scheme pre-
pared by the Government of West
Bengal for running a ferry service
between Chandpal Ghat, Burabazar
and Howrah over the river Hooghly
wag approved inh January, 1974 at a
cost of Rs 1,04,04,500

{c) The second phage of the scheme
will be considered atter watching the
asctual performance off the ferry
serviceg under the first phase of the
scheme

Oost of production of raw jute

700 SHRI S P BHATTACHA-
RYYA: WIlil the Minister of AGRI-
CULTURE be pleased to state cost of
production of raw jute in different
States with item-wise break-up?

THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
Under the Comprehensive Scheme
for Btudying the Cost of Cultivation of

1806 (Saka)

Principal Crops in India, launched by
the Minstry, jute has been taken up
for studv as a principal crop mn the
States of Assam, Bihax Orissa and
West Benga] during the current agri-
cultural year (1973-74) The field
data are being collected by the Agri-
cultural Umversities, ec  entrusted
with the work 1n the concerned States,
After the clogse of the year, the Uni-
versities, etc will compile the cost
data and send them to the Minstry
for further analyss It would there-
fore be some time before the item-
wise break-up of the cost of produc-
tion of raw jute in different States
becones available
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Amount of foodgrains procureq dur-

ing November, 1973 to January, 1974

and corresponding periog during iast
three yeary

7701 SHRY KRISHNA CHANDRA
HALDER
SHRI MANORANJAN
HAZRA-

Witi the Manister of AGRICUL~
TURE be pleased to state.

(a) what is the totsl amount of
foodgrains procured by the Governw
ment in November, December, 1973
and January, 1874, and

(b) what was the pretutement figure
during period mentioned above in the
year 1970, 1971 anq 1972?

THE MINISTER OF STATE IN THE
MINISTRY or AGRICULTURE
(SHR1 ANNASAHEB P SHINDE):
(a) and (b) A statement containing
the required information is attached.

STATEMENT
(figures in '000 tonnes)

YEAR Nog%}&- I)E(i‘;%tki- JANU'ARY
1973-74 812 © 8¢9 6 - fNL 4
1972-73 474 % <25 4 5707
197872 778 6 786 4 610 3
1970-71 633 o 356 8 726 8
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Safdarjang over-bridge

7702. SHRI DINEN BHATTACHA-
RYYA: Will the Minister of WORKS
AND HOUSING be pleaseg to state:

(a) whether Government have set-
up an independent Technical Com-
mittee to investigate and pin point
why a portion of the controversial
Sufdarjang (Delhi) Overbridge col-
lapsed on the 9th January, 1974;

(b) whether any report has been
submitted by the said Committee and
if so, what are the main features of
the report; and

(¢) action taken on this report?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTA-
RY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
{SHRI OM MEHTA): (a) The Govern-
ment appointeg y Comission of Inquiry
under the Commissions of Inquiry
Act, 1952, to inquire into the facts
ang circumstances including the causes
leading to the collapse of two spans
(under construction) of the Safadar-
jung fiyover on oth January, 1974

(b) snd (c). The Commission has
since submitted its report which is
under examination of the Government.

ety

1210 hrs

CALLLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE

REPORTED SEALING OF 20 GODOWNS OF
DeLny  Muwicipan,  CORPORATION  BY
CR.L

SHRT S. M. BANERJEE (Kanpur):
I call the attention of the Minister of
Home Affairs to the following matter
of urgent public importance and re-
duest that he may make a statement
thereon:

The reported sealing of 20 godowns
of Dethi Municipal Corporation by
the CBL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
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DCM Godowns by
CBI (CA)

NEL (SHRI RAM NIWAS MIRDHA):
Sir, ¢n 16-4-1974 a complaint was re-
ceived by the Central Bureau of In-
vestigation alleging embezzlement of
publi~ funds by some employees of
the Municipal Cnrporation of Delhi in
collusion with certain firms by falsely
showing receipt of ballast and other
building ma erial purported to have
been, supplied by some firms while
no supplies were actually made or
lesser or sub-standord materia} was
supplied. It was also alleged that
cerlaiy official records hag been inter-
polated and forged to show favours to
the firms in the acceptance of tenders.
The firms were further alleged to be
changing their names As the alle-
gation under Sections 120-B/420/409
minal offences and it had specifically
bee, mentioned in the complaint. that
unless immediate action was taken by
the Central Bureau of Investigation,
the accused would destroy the evi-
dence, a case was regisiered on
17-4-1974 at 8 am. by the SP.E. Di-
vision of Centra) Bureau of Investi-
gation under Sections 120-B}420|408}
487 IPC, Section 5(2) read with Sec-
tion 5(1(a) & (d) of Prevention of
Corruption Act and investigation was
taken up. The Commissioner of ibe
Muncipal Corporation of Delhi was
informed and the Director of Vigilan-
ce of Delthi Municipal Corporation was
{nrmediately requesteg to provide ne-
cessary assistance. The Deputy Direc-
tor Vigilance was deputed to assist
the Central Buresu of investigation
Team in the seizure of relevant re-
cords at the Karo! Bagh Zonal Office.

237

Action was taken to seiza the re-
Jevant records at the various stores
of the Corporation and its hot mix
plant on the 17th April and later da‘es
for the purpose of verification of
stocks Since shortage of stores was
alleged, the verification of stocks on
hand was taken up with the assistance
of technical s'aff provided by the Chief
Technical Examiner of the Central
Vigilance Commission 8nd Wi
Organisation of the CP.WD. PFurther
Mvestigation s continuing.
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SHRI 8 M. BANERJEE: Mr. Spea-
ker, 1 am surprised at this sketchy
statement because I havg got more
material in my possession than what
the hon. Minister hag mentioned in
hig statement, ang this has happened
in New Delhi. I expected the hon.
Minister to collect and supply us
more information but what he has
stated is less than what has appeared
in the newspapers.

The total budget of the Corporation
3s Rs. 8 crores, out of which Rs. 2
crores is the Corporatio, Budget for
maintenance, Rs. 2 crores is the Gov-
ernment of India Grants and Rs. 50
lakhs is the budget set apart ag Rs.
50,000 per constituency per councillor,
and the rest is for school buildings,
staff quarters, development colonies
etc., making a total of Rs. 8 crores.

According to the CPWD Schedule,
there should be one Superintending.
Engineer for every Rs. 2 crores of ex-
penditure, but in the Corporation
there is only one Suprintending Engi-
neer for the entire budget of Rs. 6
crores. In the entire Corporation area,
exgept Karol Bagh Zone where this
incident has taken place, the ruling
party fiag majority in the Curporation
and the majoritv of the Councillors
helong to th, ruling party. Without
attributing any motives te anybody,
including my hon. friend, Shri Vaj-
payee, and his party, I would like
to say that only the Executive Engi-
neer has the authority to call for ten-
ders up‘o Ra. 10,000 and allot work or
make purchases. In the Karol Bagh
zone there is an exception made, where
the Assistant Engineer is authorised
to make purchases upto Rs. 5,000.

#n March, 1874 purchases worth Rs.
2% lakhs have been shown in the Karol
Bagh Zone and another Rs. 8 lakhs
int the Clvi] Lines zone, in the canst'i-
{uéncy which the same Astistant Engi-
neer is supposed to look after. The
position is that the tenders were invi-
ted’ on 20th March, 1974, opened on
28%h March angq the purchases were
allotted on the 27th March. The bill
was made on the 28th March and pas-

o
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sed for payment so that the amount
could be shown as the expenditure in
the current financial year. But the
actual position is that the material
was never supplied. Enquiries can
be made as ‘o from which shop or
firm did they buy the material. The
fact is that thg Councillors and their
relations have floated fake firms.
Under the Corporation Act no person
can remain a Councillor or Alderman
of the Corporatiop if he, directly or
indirectly, is involved as g partner in
any firm which supplies materials to
the Corporation. In this particular
cagse the position is that the material
was never supplied.

There are certain firms involved in
this case which are owned by the re-
latives of cerlain Councillors. I do not
want to mention names, even of ihe
CBI, because I belong to the CPI
There is supposed to be one DK.4&
Company, from whom purchases for
the Karol Bagh Zone was made to
the tune of Rs. 1 lakh in March alone,
owned by a boy who till two months
back was a student, and this firm is
not at all in existence and it is not
registered a9 a firm either.

Then there are two firms, where
another Jan Sangh Councillor is in-
volved—Mjs. K. 8. & Company and
Naresh Kumar Jain. These are fake
firms. There is not even a sign board.
1 can understand it if there is at least
a sign board.

Then there is Shri Krishan Lal,
brother-in-law of another big person
in the Corporation, who has floated
three fake firms calleg Krishsnlal &
Company, Pal & Company and Dar-
shap Lal. Again, the brother in law
(wife’s brother) of the same person
has floated three fake firms, namely,
Sundarlal & Sons, Sethi Construction
Company and Naresh Construction
Company. It is also understood that
the sons of the same very blg person
in the Corporation—I do not want to
mention names; I do not know who
is Shri Balraj. Khenna....

MR. SPEAKER: If he wants to men-
Hon the namg of any person who is
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[Mr. Speaker)

not present in the House, he should
inform me in advance,

SHRI S. M. BANERJEE: The Minis-
ter should investigate, the CBI should
mvestigate ang also Shri Atal Bihan
Vajpayee should investigate if these
people are involved in this. The
President of the Mandal of Patel
Nagar—I do not know what that Man-
dal is—Shri Satpal Thareja has also
three fake firms, namely, Messrs.
Janak Construction Company, P. Ra)
& Company and Gold Li Construc-
tion Company.

MR. SPEAKER; 1 just want to men-
tion that if some names are to be men-
tioned then he has to inform the Spea-
ker in advance.

SHRI S. M. BANERJEE; Sir, if you
8o desire, I am prepared to withdraw
those names.

MR. SPEAKER: I just wanted to
invite hie attention to the rules

SHRI 8. M. BANERJEE: 1 am sorry;
I will not mention any more names.
But unless the names of the firms are
mentioned, how cap I ask the ques-
tions?

MR. SPEAKER: He can mention the
names of firms. But for mentioning
the names of individuals he has to
give prior intimation.

SHR] S M. BANERJEE: All these
fake firms are owned by the relatives
or in-laws of the Councillors. I would
like to know from the hon Minister
whether these firms are really genuine
or fake firms which never existed
with which there were shady transac-
tions by the officials of the Corporation.
¥ in the investigation it is found that
any Councillor is invdlved in these
deals, it will give 3 blow to our public
life and the good ndmies of those who
are in f?oﬂtics

I sgw whosoever 1s involveq there
should bg a proper investigation,

1 want to knaw from the hon. Minis-
ter, apart from the C.BI. inquiry which
' . PR
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18 being conducted, whether after the
inquiry report 18 available, he ix going
to appoint a high-pdwlr Comrhissién
with a High Court judge or a Suprethe
Court Judge to go into the vutivus
charges. Wil he ask the CPRWD
why have the rules been violuted?
Will he ask the Corporation or the
Chief Commussioner of the Corpéra-
tion why m the case of Karol Bagh
zone alone the Assistant Enginec; has
been given so many power® Is it
that the Assistant Engineer ,n the
Karol Bagh zone is there fo; the last
8 years although, under the 1ules,
the persons are transferred after a
certain number of years? Why has
the Karol Bagh zone beiom¢ a gold
mine for everyone?

I want to know from the hon Minis-
ter whether, after the CBI inquiry
1s over, a thorough probc will be made
into this whole affair If the hon
Minister wants more facts, 1 can give
him umore facts

SHRTI RAM NIWAS MIRDHA: The
hon. Member, Shri S. M. Banerjee fas
given a number of facts regarding this
case. i

My difficuity is that the case is under
investigation It was registered only
a few days back The moment infor-
mation was received, very prompt ac-
tion was taken. All the complaints
mentioned in the report were fully
logked into I am not iy a positon
to say whether all these firmg are in-
volved or not because it would entail
examination of records, verification of
stores. ..

SHRI § M. BANERJEE- Whether
these firms do exist, whether they are
correctly or wrongly involved.

SHRI RAM NIWAS MIEDHA: This
1 being lookeq in‘o, as to which firm
supplied what things and, if they sup-
plied those things, whether they werce
sub+standard and whether they bave
betn accounted for in the stores. As
many as 19 or 20 stores have been
sseled. Physieal verification is going
on. We do not have enough technical



237 Seal of

s'afl. So, we have taken the assistanco
of the Central Vigilance Commission’s
technical staff, and also of the C.P.W.D.
The whole thing is being thoroughly
looked into. All the facts that the
hon. Membey hag mentioned will also
be looked into 1 can only say, at th s
g'age, that it will be very prumature
for me to say anything which may,
to some extent, be unhelpful to the
investigations going on. If the hon.
Member wants, he can pass on rrore
facts to me.

As regardg the appointment of Com-
nmussion of Inquiry, it depends on what
the result of the CBI inquiry is. If
any criminal case is made it will go
to the court. If there is contravention
of any other law, the Income-Tax law
or the Sales-Tax law, an appropriate
action will be taken under the law of
the land.

SHRI P. GANGADEB (Angul); Sir,
I take this opportunity to compliment
the C.BL for taking initiative and for
unearthing a scandal involving embez-
zlement of lakhs of rupees ang sealing
of 20 godowns of the Dethi Munieipal
Corporation in the Karo] Bangh zone
area,

The Delhi Municipal Corporation is
one of the largest corporations in the
world, only next to that of Tokyo
which covers an area of 720 sq. miles
a8 against 520 sq. miley in the juris-
diction of the Dethi Municipal Corpo-
ration. Ak we are all aware, the
annual income of the Corporation ex-
cdeds Rs. 6 crores. Any collusion and
connivance between the Municipal
authovities, the contractors ang the
Municipal Counciilors can result in a
considerable leakage of funds. There-
fors, » misappropriation of funds to
the tune of about 10 per cent alone
mey mvolve a crore 'of rupees.

Unfortunately, all this shall be at the
cost of the innocent citizens of Delhi.
They shadl be do&rlvod of thelr civic
amentfizs. It fs indeed shocking that
in thi# dity of Delhi, téday more than
helf the houses d¢'not:have even flush
latrines » . ’ '

1Ay
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Many con.inue to live m slums and
conditions of inhuman habitation. It
it not most unethical anq immoral?
The irony of the whole situation is
that the politica] party in power in
the Delhi Municipal Corpora ion seemns
to be practising Nypocrisy of the
highest order. This is an instance of
reckless use of authority and inexcu-
sable abuse of power against public
interest and thereby promoting cor-
ruption in an unabated manner.

SHRI ATAL BIHAR] VAJPAYEE
fGwalior): These allegations cannot
be allowed to go unchallenged. What
are we discussing? Are we discussing
the conduct of my party in the Delhi
Municipal Corporation or the sealing of
20 godowns?

MR. SPEAKER: The objection rai-
seq by Mr. Vajpayee, to my mind, is
perfectly valid. You should ask for
factua] information without casting
any reflection on any party.

SHRI ATAL BIHARI VAJPAYEE:
Has he been given g brief from e
ruling par'y? They are reading from
the same paper....

MR. SPEAKER I am not aware of
that.

SHR1 ATAL BIHARI VAJPAYEE:
He is congratulsting the CBI for
prompt action. What about prompt
action by CBI in the case of VIP land
grabing in Delhi? Can they order
a CBI inquiry?

SHRI P. GANGADEB: I am sorry it
my friend, Mr. Vajpayee, has taken it
m.

MR. SPEAKER: Ask for only factual
information without going into who
is good and who is bad. |

SHRI P. GANGADEB: The Vigi-
lance Department of the Delhi Admi-
nistration has not played its role pro-
perly apparently becsuse of some
pressure ' used by the Municipal
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Councillors and the municipal autho-
rities Sir, something has to be done
urgently with a strong hand by the
Central Governmerst; otherwwe, I am
afraid the vast population of Delh:,
entrusted to the care of these corrupt
officers and contractors, will conti-
nue to suffer the tragic consequences
of abuse of power by the ruling
party in the Delhi Municipal Cor-
poration.

MR. SPEAKER:
tions

SHRI P GANGADEB: I would
like to ask some very basiec questions
I would take this opportunity to
submit that inadequacies and lLimita-
tion of judicial procedure and its
system m matters of avoiding severe
and deterrent punishment to the
enemies of public interest should not
be allowed to provide room for cor-
ruption and embezzlement of public
funds. 1 therefore, suggest that the
jegal enactments and provisions of
the Indian Penal Code be suitably
modified so that nobody finds it
worthwhile to indulge in corruption.

MR, SPEAKER: This is regarding
sealing of 20 godowns: And you are
giving them advice what to do and
what not to do. You can ask for the
information that you want.

SHRI P. GANGADEB: I am just
concluding, Sir. Before I conclude, I
must congratulate the Youth Cong-
ress of Delhi who have retahated
very well in  this embezzlement
case,

SHR! ATAL BIHARI VAJPAYEE:
Now the cat is out of the bag

MR. SPEAKER: There seem to be
many cats in the bag

AN HON. MEMBER: One ;s out of
the bag

SHRI P. GANGADEB: I would
reguest the hon. Home Minister to
give us not only the details and &l
relevant facts but also spell out, for

Ask your ques-
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concrete measures that Government
propose to take for thorougn probe
mto the matter as well ag for impos-
ing the severest and the most deter-
rent punishment to the agents and
masters of corruption in the Delhi
Municipal Corporation.

SHRI RAM NIWAS MIRDHA: The
hon Member has raised g number of
general points His main contention
seems to be that the procedures of
the Corporation should be such as are
capable of taking care of leaxago of
funds and seeing that government
fund; are properly spent The Coi-
poration has the same rules and pro-
cedureg as are followed by the
CPWD in account maiters The
measurements are recorded by junior
engineers, 50 per cent test check s
made by the Assistant{ Engineer be-
fore any runming or final payment is
made The Executive Engineer is
required to make 10 per cent check
of the measurementg for the works
4nq supplies made as a whole. There-
fore, so far as the rules and regula-
tiong and checks are concerned, they
already exist, and it is only -when
they are contravened that difficulties
of this nature arise 7T what extent
these rules have been contravened is
subject-matter of investigation, and
before it 1s completed, it is not pos-
sible for me to say anythung T can
assure the hon Member thai all as-
pects of the matter mentioned by him
would he taken note of, and if any
system is found wanting it will also
be set at rest I do not think there is
anything in the legal provisions that
1s needed at this stage But if that is
also necessary wy would take suit-
able action with respect to that also.

SHRI MADHURYYA HALDAR
(Mathurapur); Mr. Speaker, Sir, 1
have no briet ag alleged by Shri Atal
Bihary Vajpayee, nor have I to cong~
ratulate any one except the lady who
was an employee in the godown and
and who expressed and entire mutier
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‘to the higher authorities for investi-
gatioh. But I think her Lfe ig in
danger because these people are mis-
creants and can do anything. So, my
first point is that security to her life
has to be ensured by the Government
80 that nothing can happen to her.
Then I wish to put some straight
questions to the Minister as to who
are these contractors—I want their
names—, the value of their supplies,
what was the contract, what was
their supply, and whether the CBI
has completed its 1eport. If the CBI
has completed its report. I think the
hon Minister would supply copies of
the report to the Members of par-
liament; if not, 1 want to know when
the CBI js going to complete itz re-
port; at least some hints may be given
1o us.

There is a news item in which it
15 sa.d that, in the Delhj Municipal
Corpuration, the overseers have special
powers to purchase bullding mate-
rialg worth Rs. 1,000, Assistant Engi-
neers upto Rs. 5,000; and Executive
Engineers upto Rs. 10,000. The
Councillors have got Rs. 50,000 for
their constituencies. This has come
in the press 1 do not understand
‘what building materials can be pur-
chased with Rs. 1,000. Only a few
‘bags of cement or a little quantity of
steel can be purchased. But all these
things would be provided by the De-
partment or by the Commissioner.
8o, giving such special powers has
-given rise to corruption; this is the
root cruse of corruption—from over-
geers to executive engineers and
Counciliors. T want to know from the
‘hon. Minister how many cases of cor-
ruption have come to their notice so
far, for how long this has been going
on and what action has been taken.
Particularly 1 want to know whether
the Assistant Engineery or the in-
charges of those godowns who accep-
ted the tenders have been suspended
.6r not I wani to know whether these
contractore are related to these
people. My fear in that the CBI en-
quiry wnll not reveal all these facts
because ejther directly or indirectly
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the councillors can jinfluence the
Assistant Engineers or the Engineers
who accept the tender.,  Therefore
what I feel is that a judicial enquiry
iy very necessary. I want to know
whether the Government js ready to
order a judicial enquiry into this
matter. I want fo know as to how
long the engineers have been posted
in these areas, how long were they
in charge of the godowns there. What
is the normal tenure of the service in
a certain godown which is prescribed?
I want to know whether posting is
done on highest bidding ag in the case
of auctions. Lastly I want to know
one thing. This is my last question.
In the newspapers it has been gtated
that what has been unearthed in
Karol Bagh Zonal Office ig just a small
part of the financial racket that
operates in almost all zonal offices
and at DMS h.q. at Chandri Chowk
with the connivance of officers and
councillors. 1 want to know whether
a raid was done at any other godowns
or not. At least what has been done
with regard to the DMC hgq. at
Chandni Chowk. I want to know.

SHRI RAM NIWAS MIRDHA: He
wants to know as to how many
godowns were raided. I have sald
19 godowns and one store. They have
been sealed and the contents are being
verified. As regardg other godowns
there are no complaints about them.
They go into the specific complaints
that have been referreq to them.
These have got to be investigated.
And for this various steps have been
taken about which I have already in-
dicated in my previous reply. .Re-
garding proper protection to be given
to persong cooperating in this, I can
certainly say all protection will he
given to the persong who cooperate
in this investigation and who feel
that they have anything to fear from
any quarter. About Chandni Chowk
they have not done anything becauds
there was no complaint about that.
We are concenirating on those
areus where there have been specif®
complaints. .
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You are gaving tunme to hush up the miw%n‘tﬁmi\#ﬁm

affair

SHRI RAM NIWAS MIRDHA It
1s not a rov.ng type of enquiry It
18 8 question of wnvestigation CBI 15
an nvestigation agency which goes
mto specific charges that are referred
to it There are certain specific com-
plaints made and on those thwngs in-
vestigation 1s going on If ceitamn
other complaints come, naturally they
will also go into them As regard?
presenting the report to the House, 1
don't think that 1s necessary That
15 a statutory report 1If it reveals
that there 1s a case against cextain
persons 1t will be followed up and
case field mm court of law, etc, and
suitable action will be taken Re-
garding his next question about num-
ber of corruption cases 1 do not have
the figures with me. There 13 a Vigi-
lance wing or Vigilance section which
wvest gateg into these cases as and
when they are referred to them
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SHRI RAM NIWAS MIRDHA: It
is true that no one has ay yet been
suspendeq or arrested in this case. I
hope the hon. Member would agree
that we can arrest persone only when
a certain amount of proof 15 available,
and we are on the track and if the
scrutiny of records ang other material
that is available before us reveals
complicity of anyone, whether he is
an officer or a corporator or anv ohe
else, we ghall not hesilate to take
proper act on under law But that
can only be done after we have
collected information and the re-
cords and find what 1 to be done
against them

As regards giving protection to
officers, as 1 said earlier we shall
certainly give full protection to any-
one, and anyone who will co-operate
with thig investigation need not be
under anv fear that he would be put
some trouble because of hic co-opera-
tion with the CBI

Ag regards the practice of Rs
50,000 per corporator, it has been
going on for some time, and gll that
I can say at this stage is that we
shall go into this practice and see
whether that 18 proper or that needs
to be modificd or changed and 1if so
in what way

1248 hrs
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF INDUSTRIAL AND
COMMERCIAL UNDERTAKINGS OF THE
CENTRAL GOVERNMENT 1972-73

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHTAGD On
behalf of Shri X R Ganesh, 1 beg to
lay on the Table a copy of the Annual
Report (Hindi and English versions)
on the working of the Industrial and
Commercial Undertakings of the Cen-
tra] Government for the vear 1972-78
{Placed 1m the Labrary See No LT-
683,741,
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MR SPEAKER Next item Shri
Shinde He is not present here?

ANNUAL REPORT or NATIONAL COOPERA-
TIvE DEvELOPMFNT CORPORATION, NEW
DeLs FOr  1972-73, BombAy  INAMS
(Kurcd  ARra)  ApoLITION  (GUJARAT
AMDT) AcT BoMBAY TENANCY AND AGRI-
currurar Lavnps (Gurarar Ampr) Acr,
aNp G yaraT DivASTHAN INaMG (ABOLI-
TI0N AmpT.) RuLLs, 1973

THE MINISTER OF AGRICUL~
TURE (SHRI F A AHMED) 1 beg to
lay on the Table—

(1) A copy of the Annual Re-
pori (Hindi ang English versions)
of the National Cooperative De-
velopment Corporation, Nea Delh!
for the year 1972-73, under sub-
secton (3) oL section 3 of section
14 of the National Cooperative De-
velopment Corporation Act, 1962
{Placed wn Library See No LT-
6764 T4)

(2) A cupy each or the following
President's  Act (Hindi and  kn-
glish  versions) under sub-section

(3) of the Gujarat State Legusla-
ture (Delegation of Powers) Act,
1974 —

(1) The Bombay Inams (Kutch
Area) Abolition (Gujarat Amend-
ment) Act, 1974 (President's Act
No 7 of 1874) publishedq 1n
Gazette of India dated the 81st
March, 1874.

(1) The Bombay Tenancy and

Agricultural Lands (Guyarat
Amendment) Act 1874 (Presi-
dent's Act No 7 of 1974) pub-

lished in Gazette of Indla dated
the 31st March, 1974  [Placed
Iabrary See No LT-8765[74)

(3) A copy of the Gujarat Devas
than Inams (Abolition Amendmernt)
Rules, 1978 (Hindi and English ver-
stons) published in Notification No.
GHM-281 in Gujarat Government
Gazelte dated the 14th November,
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1978 under gub-section (2) of sec-
tion 29 of the QGujarat Devasthan
Inams Abolition Act, 1969, read
with clause (¢) (iu) of the Procla-
mation dated the 9th February, 1974,
1ssued by the President in relation
te the State of Gujarat, together
with an explanatory note. {Placed
n Library See No. LT-—6766/74]

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): You should have
been mnformed earlier

MR. SPEAKER: Tae senior Mmister
has himself laid it.

MR. JYOTIRMOY BOSU: On &
pomnt of order. I just want to know
one gimple thing. Has he obtained
your consent in this regard previously
or not?

MR SPEAKER. 1 must say ‘not’

SHRI JYOTIRMOY BOUSU: Sw, you
were not theve three days ago, and
the House took at least half an hour
to express itg displeasure, severe dis-
pleasure, at the way the Minister:
were treating this House.

. MR. SPEAKER. Let him not re-
peat that now.

SHRI ATAL BIHAR] VAJPAYEE
(Gwal or), They are repeating their
performance

MR. SPEAKER: I think it should
have been intimated to me

SHR! JYOTIRMOY BOSU:
King can do no wrong.

MR SBPEAKER. There are no more
kings left now. There are just con-
stitutional heads now.

SHRI ATAL BIHARI VAJPAYEE
Let them expresg their sorrow.

AGRESMINT WITH BIHAR GOVERNMENT

re. DEVELOPMENT AND MAINTENANCE OF

ROAD LINKS WITH NATIONAL HIGHWAYS
™ BIHAR

* THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND

The

0

1898 (Saka) Papers Lawd 25¢
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): I beg to lay
on the Table a copy of the Agreement
(Hindi and Englich versions) enterea
into between the President of Indie
and the Government of Bihar regard-
ing the development and mamntenance
of roag hnks within large towns ser-
ved by National Highways in Bihar
State, under section 10 of the National
Highways Act, 18956 [Placed in La-
brary See No LT-676%7|74]

ANNUAL REPORTS OF EXECUTIVE COM-

MITTEE OF TRUSTEES oOF VICTORIA

MEMORIAL HALL, CALCUTTA AND INDIAN

COUNCIL OF SOCIAL SCIENCE RESRARCH,
New DriLH1 ror 1972-73

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI1
D. P. YADAV): I beg to lay on the
Table—

(1) A copy of the Annual Report
(Hindi and English versions) of the
Executive Committee of the Trus-
tee of the Victoria Memorial Hall,
Calcutta, for the year I1972-73%
{Placed in Library. See No. LT-
6768]74]

(2) A copy of the Annual Report
iHindi and English versions) of the
Indian Council of Social Science
Research, New Delhi, for the year
1972-713. {[Placed in Library See
No LT-6769,74]

MR SPEAKER. There ig another
item wh.ch has been added later on.
ftem No 7A to be laid on the Lable
by Shrimati Rohatgi

NoTIFicATION UNDER CENTRAL ExcCrsg
Rures, 1944

SHRIMATI SUSHILA POHAT!)
I beg to lay on the Tahle o rupy of
Notification No 7SR 182(1) (Hinde
and English versions) published in
Guzette of India dated the 20th April,
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1974, issued under the Central Excise
Rules, 1944, together with an expla-
natory memorandum |[Pluced m Lib-
rary. See No LT-8771/74}

PUBLIC ACCOUNTS COMMITTIEE

HUNDRED ANp TWENTY-FIFTH REPORT

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) 1 beg to present the
Hundred and twenty-fifth Report of
the Public Accounts Committee on
paragraphs contamnd m the Report of
the Comptroller and Auditor General
of India for the vear 1971-72, Union
Government (Defence Services)

12.50 hrs.

STATEMENT RE INTERIM REPORTS
BY THE NATIONAL COMMISSION
ON AGRICULTURE

. THE MINISTER OF AGRICULTU-
RE (SHR[ F. A. AHMED): As Mem-
bers are aware, the National Commis~
sion on Agriculture set up by the
Government of India has been asked
t0 make interim recommendations on
such | ems of the Terms of Reference
given to them as it may deem fit The
Commission hag hitherto submitted 18
Interim Reportg on different subjects

ies of all these Reports have been
placed in the Library of Sabha [See
No LT.6770|74])

The Commission has presented on
the 19th April, 1974 to the Govern-
ment of India three more Interim
Reports on the following subjects :—

1 Desert Development
2 Forest Research and Education

8 Certain Important Aspects of
Selected Export-oriented Ag-
ricultural Commodities.

‘These Reports as well as the Sum-
thary of the important recommenda-
tions made in these three Interim Re-
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ports are placed on the Table of the
Sabha,

I have directed my Department to
examine the recommendations quick-
ly before Government takeg further
action 1n the matter

SUMMARY OF THE IMPORTANT
RECOMMENDATIONS MADE IN
THE THREE INTERIM REPORYS
SUBMITTED BY THE NATIONAL
COMMISSION ON AGRICULTURE

The National Commission on Agri-
culture hag submutted to the Govemn-
ment of India today three Interim
Reports dealing wath

(1) Desert Development,

(2) Forest Research and Educa-
tion;

(3) Certain Important Aspects of
Selected Export-oriented  Agricul-
tural Commodities

The important Recommendations
made in three Interim Reports are
summarised below:

I. INTERIM REPORT ON DESERT
DEVELOPMENT

The Interim Report an Desert Deve.
lopment deals with the Great Indian
Desert situated in Rajasthan, Harys-
na ang Gujarat The Commission has
called for early action to arrest the
repid deterioration of the desert area
and has recommended a comprehen-
sive 15-year programme for ity imp-
rovement and economic development
s0 that much of the hardship arising
there out of the drought and eridity
can be mitigated permanently and
lasting soclo-economic improvements
can be brought about in this under.
developed region

The integrated plan suggesteg by
the Commission ig designed ¢o pemy
simultaneous attention io the deve-
fppment of water resources, forestry,

\
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animal husbandry and pasture deve-
lopment. Among important measures
for utilisation of water resources are
proposals for recasting of the Rajas-
than Canal Proiect to exclude un-
suitoble areas and for construction
«of five Lft canals 10 bring some more
areag under irrigation to extend the
benefits to g larger section of the
community The Report has urged
early iettlement on the question of
sharing the river waters for expedi-
tious development of water resources
in Haryana and Gujarat

Groundwater exploitation is intend-
ed mainly for domestic and indus-
trial use For maximising the utili-
sation of the scanty rainwater, use
of walsr conservation techniques Jike
khadins, bandh's and adbandis on a
larger scale hag been proposed Ad-
vocating judicious use of available
water resources, the Commission has
suggested alteration of the cropping
pattern to utilise about 30 per cent
of ¢canal commanded areas for grow-
ing fodder crops to meet the require-
men's of aninral husbandry in mixed
farming and large-scr.e producticn of
quality seeds for which the area is
eminently suitable.

A large gscale programme of tree
plantation, davelopment of shelter
belts and wind-bremks and rejuvena-
tion of vegetal cover by utilising the
whater available in the early stages of
command area development hag been
recommended with a view to control-
ling the effects of hot winds, wind
erosiin, send blowing ang sand cas-
#ing on arable flelds. Tree and grass
cover hay been suggested on shifting
sand dunes in canal commanded areas
and on those which pose a threat to
hebitations, roads and railways The
plantation programme Is also geared
10 meet the requirements of fuel and
soail timber locally and to prevent
over.exploitation of the existing re-
sources and digaing of phog roots
which ceuse deterioration of the de-
sert by loosening the sail.

The Commission has recommended
that the economy of the desert area
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should be mainly animal husbandry
oriented. A major thrust of the pro~
grammes is on prevention in a large
meausre of the present nomadism of
the cattle breeders and sheep owners
for their social development and for
systematic breeding of the livestock
The programmeg suggested also in-
clude planned breeding for improv-
g the productivity of cattle and
sheep, In canmal commanded areas,
dairy development through setting up
of additional milk collection and milk
chilling centres and milk products
factories has been proposed.

In other arid areas, the major em-
phasis has been placed on sheep de-
velopment for which wool shearing
and grading centres and wool and
meat marketing arrangements have
been suggested Adequate extension
support for preliminary processing of
waol has been recommended for ma-
ximum utilisation of wool locally by
the cottage industry and for creating
more employment opportunities

Programmes have been recommend-
ed for gugmenting feed and fodder re-
sources in the area to ensute supply
of adequate nutrition to the animals
For this, proposals have been made
for large scale development of pas-
tures, regulated grazing to prevent
over.use and creation of grass reserv-
es and fodder banks for supply of hay
in scarcity years

It has been estimated that the va-
rious programmes recommended would
require outlays of about Rs. 307 cro-
res in Rajasthan including Rs. 207
crores for comple.ing Rajasthan Canal
Project and developing the command-
ed area, Rs 18 crores in Haryana and
Rs 10 crores in Gujarat in addition to
other itemg of development under the
Plan in the desery areas. The Com-
mission has suggested that the prog-
rammeg should be properly phased
over a period of three plans and
should be given adequate organiss-
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tional support to en:.wl'e-‘i..imely and
effective implementation.

H. INTERIM REPORT ON FOREST
. RESEARCH AND EDUCATION

In its Interim Report on Forest Re-
seurch and Education, the Commis-
sion hag observed that the exisiing
base of forest research in India is not
sufficiently adequate to implement the
programmes based on the approach
outlined in itg parlier two Interim Re-
ports on ‘Produciion Forestry-Man-
made Forests' and on ‘Social Forestry',
The Commission has also drawn at-
tention to the need for substantial
research gupport 1o the forestry prog-
'ramznes in the contexi of fast chang-
ing technology in the ‘ield of manage-
ment and utilisation of forests and
the need for adoption of dynamic fo-
restry practices. The Report deals
wiﬂ; the steps needed to remove the
orxamsatlonal technica] and finan-

‘constraints gnd to re.vitalise fo-
rest research and education in the
cdountry.

.The Commission has divided forest
research into thres groups, viz. (is
fprem'y ang biologica] research; (i)
industrial and utilisation research;
and (iil) forest management and ope-
rations research, including statistics,
economics and marketing research, It
has also indicated the types of organi-
sation  necessary to carry out basic,
applied and adaptive research at local,
regional and national levels. The
Commission hag recommended that
facilities required to carrv out basic

and applied research bearing on fo-'

rests should be built up in the agri-
cultural universities. Other universi-
tieg may also organise research on
forest problemy to the ex.ent feasible
and possible. For th: purpose, the
State forest departments shoulq pro-
vide the necessary facilities and sup-
port, ‘The State forest depar ments
may, if necessary, establish properly
equipp*d and gtaffed research institu-
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" tes in order to tackle applied research

problems of & local nature. In addi-
tion to basic. research, the Central
Yorest research organisations should
take up applied research of regional
and national importance, and glso as-
sist forest research organisationally
and financially in the Stateg having
inadequate research base. The in-
dustrial research which requires a
large capital investment and special
expertise and equipment should be
the responsibility of the Centre. At
present, there is no-well organised
unit of industrial design to expedite
commercial exploitation of proven
pilot experiments and this should be
made good, The Central Government
should also set up, where necessary,
multi-disciplinary regional forest re-
search institutes. In addition, there
might be centres to take up specific
problem-oriented research projects.

The agricultural and other wuniversi.
ties which are to undertake forest re-
search could introduce forestry as one
of the subjects in the ynder-graduate
course Gradually. the svope of forest
education could be widened to gra-
duate, post-graduate and doctorate
Degree courses in forestry, as quali-
fled slaff and other facilities needed
for research becume available. "In or-
der to create more opportunities for
employment of forestry graduates
under-graduate course could bde
broad-based, so that 3 wide choice of
careers is possible. - Moreover, fores-
try coulq be included as one -of the
elective subjects in - the ' competitive
examination for the Indian Forest
Service; besides preference tp the
university gradustss in forestry can
be given in the recruitment of the
State Forest Servive officers and Forsst
Rangers. There should be an -integral’
approach to research -and - education,
by which teachers are -actively involv.
ed in research and vice~vérss.  The
Commission  has *also. re¢ommended
that the Forest Reégearch- Inmstitute,
Dehra Dun, because ¢f fte long tradi-
tion of research and taachmg. should
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be developed as an academic insti-
tution for teaching in forestry both
at the under-graduate and post.gra-
duate levels,

In order to promote forest researcn
and education within the existing ad-
ministrative giructure and also in or-
der to achieve the desired degree of
coordination between Central and
State forest research institutes and the
universities, a high-powered Council
of Forest Research and Education
(CFRE) should be get up in the Union
Ministry of Agriculture, with ithe Ca-
binet Minister of Agriculture as its
Chairman. One of the tasks of the
CFRE would be to have a realistic
assessment madé of technical man.
power, including each category of
specialisation needed at professional
levels in forest management, research
and industries.

The universities and forest-based
industries, besides the Central aund
State research organisations, should
be more thoroughly involved in the
identification of pioblemg and formu-
lation of programmes for inclusion in
the Five Year Plans, Once the prog-
rammes are formulated and approved
and allocation of funds is made, the
institutes/centres should have full
authority for incurring expenditure,

The Commission has recommended
that in the Five Year Plang the total
funding, for forest research and edu-
cation should pot be less than 1 per
cent of the forestry and logging sec-
tor’'s contribution to the Gross Do-
mestic Product. The possibility of
levying an R & D Cess on industrial
products of Forest Corporations and
forest-baged industries or a cess or
surcharge on sales tax on forest pro-
duce should be explored as a source
of finance for forest Research and De-
velopment.

The Commission has glso made se-
veral recommendations regarding the
personne] policy and cadre manage:
ment with & view to improving their
efficiency.
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III. INTERIM REPORI ON CERTAIN
IMPORTANT ASPECTS OF SELEC-
TED EXPORT-ORIENTED AGRICUL-
TURAL COMMODITIES

In its Interim Report on Certain
Important Aspects of Selected Export.
Oriented Agricultural Commaodities,
the Commission has covered five com-
modities, namely, tea, coftee, tobacco,
Pepper and cardamom which together
account for about 40 per cent of the
total exports of agricultural eommodi-
ties of the country. The Commission
has attempted to make a broad assess-
ment of the export possibilities of these
commodities in the Light of the likely
trends in production and internal de-
mand over a period of time, An en.
deavour has also been made to iden-
tify some of the countries where a
high jevel of demand could emerge
for these commodities, Various mea-
sures to facilitate exports or to miti-
gate the influence of factors inhibit-
ing the export drive in respect of
these commodities have been discus.
sed in the context of forecasts of the
future demand,

In regard to tea, the Commission
has suggested that 4 country-wise
assessment of its export possibili.ies,
not only to traditional buyers but also
to the new markets, should be made
on a continuing basis. It observed
that the in.ernal demand for tea has
been kept at a low leve] by fiscal
measures to adjust exportg to pro-
duction. The internal demand for tea
worked out by the Commission is
much higher than that envisaged at
present and this suggests an aggres-
sive production programme and a re-
orientation of the existing approach
The firsy essential step is to collect,
by means of survey, the basic dala m
respect of classification of tea planta-
tions into good, meajum and others as
also the extent of surplug land suit-
able for growing tea through the co-
operation of various tea planters’ as-
sociation and the concerned State Gov-
ernments. Good plantations with effiti-
ent management and high yields should
be allowed to expand the area in the
normal way. Medium plantations
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should reach the level of good ma-
nagement before they are allowed to
expand. Wherever feasible, additional
capital and technical assistance ne-
cessary to improve yields of medium
plantations should be provided In
other plantations, which include a
large number of small holdings, u
scheme on the pattern of Tea Deve-
lopment Authority in Xenya could
be developed and taken up in the cn-
operative sector, The Commission
has laid special .t1ess on the prob-
lemg of tea estateg in Darjeeling, re-
habilitation of sick plantations, promc-
tion of internal consumption of jow-
ering of cost of production ag also tiic
initiation of a programme of long
term development of tea industry. It
bas also recommended that financioi
assistance to each plantation should
be based on its actual] performancs
and not on State regional average
yields and has also guggested the cr1
teria for rendering financial assistance
to various types of tea plantations.

In the case of coffee, the Commission
has urged that realistic estimates ot
the demand for coffee in the world
markets should be made and that the
scope for developing new export
markets should be explored. With
proper propaganda and retail market.
ing facilities, the internal demand wili
also be very much higher than a.
present envisaged, The Pprogramme
for production of coffee should take
note of these factors.

The Commission is of the view that
plantations in the size range 2 to 10
hectares can be made viable if they
are —rovided proper input services
and adequate extension support. The
problems of small coffee growerg of
Kerala deserves urgent attention.
The Coffee Board should take the
leadership in organising Farmers’ Ser
vice Societies in plantation aveas
where small holders are thickly cung-
regated, Further, in the new areas
coming under plantations and in some
of the potential areas indentified by
the Board, small holders’ coffee pian-
tations nmy be systematically deve-
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loped on the pattern of the Tea De-
velopment Authority in Kenya. For
rehabilitating small plantations, the
Coffee Board should, after a quick
survey, arrange to complete, wuthir
2 or 3 years, gap filling in such plan-
tations with clones of high yielaing
varieties of coffee. Properly run of-
fee plantationg should get the w.rk

ing capital from banks, and the de-
velopment fundg of the Coffee Board
should not be allowed to be locked
up in working capital.

In regard to tobacco, the Commis-
sion feels that, with the general con-
sumption trend towardg the low nicc-
tine content of virguma, the tobacco
grown on light soil areas with irtiga-
tion should find favour from the mar-
keting point of view It is also es.en-
tial to safeguard the interests of to-
bacco producers by making an inrnaa
into the worlg trade in filler tobacco
especially when India hag got varictica
which could find a place in the wrmid
marketg provided they are offered at
competitive prices. The Commissicn
considetg it desirable to have a se~
cond string of exports in the pablic
sector which could cut across the me-
nopoly of foreign concerns. The
Commussion has recommended that
the proposed Totacoo Roard sanild
be enstrusted, inter alio. with .he 1a:.k
of studying the preferences of the
traditional buyers for tobacco with
low nicotine content growm in light
soil areas and taking steps necessary
for improving, the exprort prospects of
filler tobacoo.

In regard to pepper, the Commis-
sion is of the view that tte program-
me for popularisation of Panmyur-l
hybrid, which is not only high wieni-
ing but iz also suitable for export
from be quality agnle, should be
given high priority. A suitable plan
of action for eradication of wilt disea~
se should be expeditionsly taken up
by the Ministry of Agrirultyre in con-
sultation with the concerned Staies.
For stepping up exports of pepper, it
is essential to collect deiuiled mfuc-
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mation about the qualitiss popu.ar in
the importing countries and the rul-
ing prices as also the tou-ces of sup-
ply so that the competition can be
planned accordingly. Due weight
should be given to fureigr gperitica-
tions in the Indian gradiag system sc
that production of pepper of lower
pungency becomes possitle in the
country. The requiremen‘s for mest-
ing the export demand for hist pun.
gency pepper are small and could be
met without difficulty. The two main
congiderations in encouraging produc-
tion should be the yield and quality
acceptability for the bulk of the export
market. In view of the demard from
certain countrieg for pro~ecsed pcpper
products, the economics ang possibility
of exporting them gh-wlc be exarnm-
ed.

As far as cardamown i5 corcerned,
the Commuission feels that infestation
by Katte disease is responsible for
low yields and that urgen! steps ore
necessary to conirol thi; disease by
uprooting all the affected plants, It

has suggested, that the Cardamom
Board should underiake a survey of
the plantations so us to assess the area
infested with Kettz diicase The arca
under replantation programme ghould
be stepped up subsiant.ally. Suiiable
packages of practi.eg for adoption by
the small farmers need to re devis-
ed. The system of growing cardamom
ag a mixed crop with arecanut and
pepper in protected valley locations
should be adopted. Efforts should be
made to evolve denser varieties of
cardamom for export . the Scandi-
navian countries. Attention should also
be given to the marufacture of pro-
cesged products of cardemom. If the
economicg of these products is found
favourable, the countrieq to which
these products could be exported
should be indentified.
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12.51hrs. 3

STATEMENT BY MEMBER RE.
NEW  FRIENDS COOPERATIVE
HOUSE BUILDING SOCIETY

MR SPEAKER. Mov:, Shri Vajpayee
to make a statement under djrection
No 115.

SHRI JYOTIRMOY BOSU
(Diamond Harbour):On this, I want
to make one submission. I uad given
a privilege motion ¢on this and I was
advised by the Secretariat to bring
it up under Direction No. 155, Then,
later on, of course, I Lave been ruled
out. I would lhike to gct one munute,
if you would so please.

MR SPEAKER: Now, Shri S, M.
Buanerjee.

SHRI JYOTIRMOY BOSU: I just
want to tell you somethingz important.

1 have got some additional informa-
tlon, very serious information, which
indicates that perjury has been com-
mitted by the Lt. Governor, and tihe
House has also been misled In the
case of one particular member—I take
full responsibility for this gtatement-——
the Lt. Governor had taken the ini-
tiative to write to the Co-operative
Society to give her land. She iz Mrs.
Shakuntala Masani who 18 a great
frieng of Mrs, Indira Gandhi. I have
got documentary evidence to produce
before the House. I take full respon-
sibility for this statement that the
Lt. Governor had written to the Co-
operative Society to give her land I
have got the documents in my posses.
sion, If yoy want, I can lay them
on the Table of the House. I have got
the original documents. Kindly have
a look at this. Sea what is going on.

MR. SPEAKER: No, no; not at this
time,

oY wew fagrét mwgdt (verfrae):
WEqH WEIEY, WA WEET S ATHN0
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[oft ww fapnt xwda]
FAT @Y, A AT ¥ wFW X wEM F
W E & e ¥y fawm 9%
qEH W7 WHET LT ZAm

ot wiw qaw (sfaor  feesll) -
T AL, AL O F99T ¥ g
& Yt 7 fove &, fa= e fa
e g g g @Y wien
Wi 57 q< fegswm gFr =@fyy o
SHRI JYOTIRMOY BOSU; The Lt.

Governor should have been guspen-
ded then und there...

SHRI S. M. BANERJEE: rose—

MR, SPEAKER: Kindly sit down
please I have called Shri Vajpayee
1 think the facts he is going to give
are identical.

SHRI S. M. BANERJEE (Kanpur):
You have called me. T.et me muke a
submussion.

SHRI JYOTIRMOY BOSU: I am
producing the original documents
which will shoy that the Lt Gov-
ernor has commitited a serious per-
Jury and the Minister has musled the
House. Kindly have a look at these.

MR SPEAKER: These documents
are not to be produced on the spot
so abruptly, I am not permitting you.

SHRI S. M BANERJEE: Let there
be a high-power 1nquiry into this
Since...

MR. SPEAKER: Please sit down.

N wew fagrt swddt ;g
HATg R 770wt oft 1w framy fraf X
10 5%, 1974 #1 927 § "o dhogy
sl 7 gow fafesn A #
IR ¥ OF g fawr )

ag % W1 faw § fr SR g8
agaqd qat W w5 fewmr g
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T @ T N A 707 F 3w fear
g

(1) = frai ¥ ag sown fe
HraTER T Y 50 T qIW FOY 4G
A 34 T @ g A § W
Wi 7§ FHaten ¥ fe
weedt § 1 ) IR Ay A qaar
fr v 16 amer dW g 7

¥ 9 witw =Y 7 w1 a7 fF Samgdt
T sy W) afwira s @ oA9fa
srifer fer o & oY Iew gaewm
T anfas gu § o7 % g
¥ g afuy +ff gaff, fadw samo &
qgF afvg o A, Tg w@wy ¥
wfaferr afa s = sars A9, v feqa
wiehE  grE-fawT = 1o Fo AT,
fRw darmn & afyw, o o o
faﬁﬂ, «ft Fo Yo AT, WTEo HYo qqo
w7 20 dto Fasf, urfo Wo THwo F 1
T ufafaa 8% gz & sy ot f
g gwedt ¥ ool ofgh frd,
TTo OHo THo ITSF qUT Y T30 FAN
e o arfa s & wT g o g fw
o qI% A oY TW FAIT AT ¥
§ome o Ry g

N foral & oy e @ fem,
forrg Tt gfie ot aff Y | o A
N LA ST T BN [T TR T
ey

(2) =t fraf & o f Sy
g 102 =frdl Y ‘Wewr fae’ wr
wer ff WA & qAw & afx
TS W o o Wiy @ & wum gwar
ar, f&P1 I ag AT W AT W
sfomg & T faur fin “feeelt wwmam
& wete vy ¥ wgr e v aamd
* art ¥ AR AT I wiver ok
#few fve A 8 0
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gefey wmaem % faely faere
wifron & QG & Y T gEETT
wege fear @ 1 faely fawrer mifireor
feft e ST oH wr g ) feelr %
TR fawm afaror & s
139 T T AN g A
ot 3 Fgr & 7 =t fraf & wom A
gfsoat 327 3 & 1| SR FEETIY AT
afey ST o aFT § —

The old management of the Society
had submitted a waiting list of per-
sons to the Delln Admimstration in
December, 1986 The list was signed
by two officers of the Delln Adminis-
tration and 1s on record

T, 31, 1967 FT dwE TE
ﬁ%ﬂfﬁm*ﬁeﬁ’frﬂo%oqﬁ
¥ ‘afewr fr’ T QA AT gEAT A GO
wrarzdy w1 faar —

‘I am desired to make 1t clear
that list of members submited with
your letter under reference has
been treated as final and no change
in that list can be made without
prioy written permussion of the
Administration and no change will
be allowed in the list already sub-
mitted to this admirnstration”

AT 8 A | AT I Iroeqwe
it AR W T 26 wwAD,
1974 FY AETEdY ¥ g w5 fag o
* wfafafc  faan QA derda
60 AU T awry A wiphr & ¥
9@ ¥ ITCRNY ALY A (@t § —

“However, it sorme members on
the approved waiting hist of some
of the cooperative House Building
Societies 1n South Delhi are offered
{o you for membership by us, these
will have to be accommodated by
your Socigtv”

w7 9% § fr afe v grow fafsd
drargfedt &Y afewr faee @l & A
dgm el ¥ ‘Gfer foe’ wiY AdY
& awdr | g ov 8fer fawe &
‘oEe @ w1 A §, w WY §R
e 9v g5t e F e e my
&) g A i oy gAY § AT
WY AENE € 1 I AW g w7
27

=Y et T & fr agwrdy wfafamt
# a7 afcndl @@ ¢ f v and
& frg #r€ grdwfw grar ¥ AT &
FA@EFN g fF o amdw &
gaar fa T AT WAl WeTAre,
T, =97 wrE-wEienEe # AR
dqar o graT FO?

T g hogA AT F AT w1
§ | GETER ¥ YT X 26 A0,
1 aoresy feag & aA oF oe—
agy g ST T@Ar e f ardaf
4 ¥ fam, Faw faeelt & guereqwre
FIR A3 T, wgHrr afef) &
FEwr W Ey @ &, T sEE
aft TR FT AT BAT AR g—
7Y FFAT T Y AT AR | IR
I fam g frwr w1 28
1 60 A dw@WT A W)
% & 7 qar g fF qeeET Qe &)
T % qO & fg A ¥ Y addw
AEEAT BTY AWT WX WY qH 7
o I fAd b e F o v
T ¥ ? @ g ¥ owme
Fea fag ¥ Ao g A N 39
g ¥ A T QAT W FEREE
oo ot ¥ —

“Since there was no approved
waiting list for the enrolment of
new members there was no other
alictnative for the Managing Com-~
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mittee but to select such persons of
eminence, quality and character, as
would m 1tg judgment, improve
the neighbourhood of the colony”

Persons of eminence, quahty and

character

w1 9% ¥ W wer
5T ? W7 GATHATT FT Ta GE AT
AT # g8 FERY AFT § 7 oW
‘T Wi ‘FORT FT THIHHR
e @R & gfeE, ayw sfesy
Wt wrfo o THo WEED A & ¥
wr g ?

13 hrs.

oft faut 97 ag wav o www @
f& agegt 1 WAl

“95s a matter within the purview of
the management of the Socety.”

srifer SRR W 1973
¥ OEIT A4 g #7 WAl STy
B A T FL TEAT &, o 6
E A

g T AT W WA A
F A% wIedy A WAt &1 e frar &
g TR IS FT ATHAL § |
FUE F 9 Fr T A A 3wy FY dow
*Y gAY aF T & 9 | Tve S fag
¥ gu fgfaey w7 aE} var

=ft fat 3 750 a=r o ot s @
T o faeelY somrae & @, 1967
¥ wgary "fafadt g0 A7 @Em
FA7] 9T % & & Ff oY 4% gaey
Faa o @ wEfy ¥ qem
& T 9 G

T qary e a7 faw ana &y
T FT00 7 7 7y oY wrsz e wfg
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fr fredlt wuea 7wl @ wyifet
Foraifca # § ford wmare o Sramfed
¥ 7% gew wAT  FY o fromdr @ ?
T 3w WY ¥ I wafedl §T oqew
frar war ?

ot a% ag % A8 ¢ fe a9
T R WY T 3N 1 wiww
JuasaaTd ® @ 8 ar o o go
F AT R ? o W faE wT qW
o o Yo AT w1 formy wav §,
9 X IR “wiferdea” WY faar g,
JTORATE FY AGT | o Fo wo
Fataa gared wee ¥ § o fF a9v-
KU A ) D 1 14
AT qT § | AT F AT 6-7 W #Y
AT & | 26 SHAY WY ArTsdY %
daot gra faer @ 9w s g
T F+& W &7 Trerarer #Y 29w q¢
4 qger ?

7 fray weg OYarsdr ¥ avedy
¥ 9. § oA g ¥ e
faar ? war SET ag Tfaer A v
fr % gt 9 wdft Y wepafa ¥ gu
Tad f5 owd A A faewfor 5@ g
arrsdy 7 fraeYy qur afonfeat v
qe fear & ar a8 7 s IRE
A wY ATy T 3 ar we
7T T zrrew & g 7 afe aR
g A FY AT T @A A
78wt f5 Saw S frw foder
qar S5 @rw ufgedr Sy qelr &
A OF A T W oy o
7 ¥ B §g dav Ay go ?

IS § ATh g A fasw
yfgstr W wws st & fag
w1 gy Ko 7 afe 3t for el ol
& arft ot o wrewe @ Y 2
A
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of firat & wgr § fo saredt orr
60 ATl i fawrfow #r wf ), fey
Wrw 5 wmfer dac T W@ TEr
Wit gur ? ®re wrohr fag A wdtew
R 3 oY gewAT 1 fEaT Iu HAAIC
25 WY WY 60 AY Frag A AT
T ¥ AN gwa g foay fe
¥O qX ¥ e AT ¥ HIT FT
fear wafa weer dwr 50 @ w
o ag ¥ fe W AW W A
g ¥ I ST ¥ g qeTr
Riafea? smagas g fr fow
W TR T IR et
FreAE & sfaere srawr iy 37
w1 9% W a9 § 5 o AT &
WAY T A Ao & far ?

oft faul 79 wW 9% A4 /T
ot iR dmae &
R #, fad aiw Iv wew afe
o g & FE aFR w R W
@y

=7 ¥ R # el -
USAGTT & ST #Y EE TgOR A
T s v aF & dfew 7

AN am & G5 o Sw it
gorrd woad ¥ fazg Friad WX
AT IwT I TR Iy
WA FAF AN E

W, g W awer Te-fmtr
weFrd gfafrl & o, 9a% g
ore B & oA Fraell anar sl &t
qafrare ¢ Q¥ www gery wifgg
fomdy = oy gy J¥ drwwrEl
W wfss ¥ g @ €10

SHRI JYOTIRMOY BOSU: That
day I raised a privilege motion. You
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may kindly look into the records.
There it is stated that he should be
allowed to make a statement under
Direction 115. Now, after....

MR SPEAKER: Whan was it?

SHRI JYOTIRMOY BOSU: I shall
give you the date. Your Secretariat
knows about it.

MR, SPEAKER: This matter has
already been mentioned by Mr, Vaj-
payee.

SHRI ATAL BIHAR] VAJPAYEE:
Some new facts had come to light and
are in his possession. I could not
include them in this statement,

MR. SPEAKER: I shall see the new
facts which you are going to give.

SHRI JYOTIRMOY BOSU Thank
you.

st wfr wew (R faelt)
o Wiy, f qg R sr @ O
5w aredt ¥ wewvw 1 AR Ay
daE wEard # oY §, wmfeg gw
agy & fr oed o feorwm 1 o

weaw W ;Wi W Aifew
A am @ wf &

St SR quw ;w0

wew Agvan . w foe W AR
qrg Afew wrf § swer & § 3w
forrey Afeq & 78 s & oA fag
% g5 T X w0

TR W AT HR 5 & w7 g7 57
s oFgT & w7 & & weer g |
ag & wioey qufa ¥ @ § 1 @i
Tt off & a wg Wi S A
ks Ll
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g WwEa a9 wiwe fanni R
e Wit (st aw faare fuaf) -
Frar oft & o wfY q@r g @y

g A fRar m@r @ S SEEr
TR &Y dA A fear §

SHRI JYOTIRMOY BOSU: My
submission is slightly different. 1
gave a Privilege Motion and the
observations of the Chair on that was
he should be allowed to make a state-
ment under Direction 115. In the
List of Business, I do not find that.
Will you kindly permit me...

MR. SPEAKER; You want to make
a statement just now?

SHRI JYOTIRMOY BOSU: I need
your observation. I will give fresh
material and you may kindly allow
me,

MR. SPEAKER: Just now? If fresh
material is given, I will examine it.

SHRI JYOTIRMOY BOSU: I will
give notice today with additional facts.

SHRI S. M. BANERJEE: Sir, this
is a statement under Direction 115.
I have given a Calling Attention
Notice. In the other House, this sub-
ject was discussed. I am told.

MR, SPEAKER; If there is going
to be a Calling Attention Notice, why
should the Minister make a statement
at this stage?

ft wew foprt woRdy : uw
T W § w0 A T 1 Pufa
aed & o9 S PRy § 78 W T
for ax F T o7 w3t w009

MR, SPEAKER:: You want to have
Calling Attention, and besides Calling
Attent'on, statement under Direction
1157

SHRI JYOTIRMOY BOSU; No, Sir.
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. discussion and have a
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SHRI VASANT SATHE (Akola):
Sir, Mr. Vajpayee has already made
a statement. To this, the Minister
may give whatever replies he has.
After that, if there are certain addi-
tional facts, which are in possession
of men like Mr. Bosu who want to
place them before the House, the best
thing would be to give notice under
Rule 183 and have a full discussion on
that.

(Interruptions)

MR. SPEAKER: Mr. Bosu, why are
you so impatient when I say I am
going to see that?

SHRI JYOTIRMOY BOSU: I want
to draw your attention to another
matter, in regard to the price of these
plots. If you are a genuine coopera-
tive society member, yoy pay Rs.
50,000, But, outside, it is Rs. 1,25,000.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): Sir. before I make the
statement, I would like to refer to a
suggestion that has been made regard-
ing a discussion on the subject. We
are perfectly willing to submit to a
regular dis-
cussion, But my difficulty in having
that discussion, as alsp in making this
statement, is that all the matters that
have been raised are being contested,
very seriously contested, by one party
or other in the court. So, within the
ambit of that, I am making the state-
ment and, if that discussion is allowed
to be held within that ambit, we are
perfectly willing to a discussion,

Sir, in the statement made by me
on the 10th April 1974 I had indicated
that the matter relating to the new
Friends Cooperative House Building
Soclety was pending before the Sup-
reme Court and that most of what had
heen stated by Shri Ata]l Behari Vaj-
payee earlier had been alleged in cer-
tain affidavits fileq before the Court.
Ag the issues were sudbjudice had
made it clegr that I had to confine
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myself to the factual position. This
congtraint still continues,

Shri Vajpayee now says that in pre-
senting the facts on the 10th April
1974 had suppressed certain impor-
tant facts from the House and distor-
ted certain other facts. Sir, I res-
pectfully deny this. I shall make my
submissions regarding points men-
tioned by him in his statement.

Shri Vajpayee says that I stated
that 34 out of the 50 new members
were neither Government servants
nor were they their near relations
and accuses me of not having stated
who the remaining 16 members were.
It should be obvious from the context
that the remaining persons could only
be either Government servanis or
their near relatives. There was,
therefore, no suppression of facts,

Shri Vajpayce has referred to his
carlier statement about certain per-
sons who, according to him, have
been benefited by the society through
irregular and illegal allotment of the
land. He then goes on to accvse me
of not having refuted or confirmed
his statement. Sir, this is one of the
allegations before the court and I do
not see how I could have said any-
thing in regard to such allegation
when the matter is sub-judice.

SHRI ATAL BIHARI VAJPAYEE:
Whether the name of the Home Sec~
retary is there or not is a question
of fact, not an allegation. Let him
deny or conflrm it,

SHRI RAM NIWAS MIRDHA:
Shri Vajpayee has referred to what
I had stated about the waiting list of
102 members. The hon’ble member
seems to think that there is a contra-
diction between what I saig and what
is stated in the affidavit filed by the
Secretary of the DDA, and the Admi-
nistration’s letter of 31st July 1967.
Sir, what I stated on the last occasion
is factually correct and what I had
stated was that the Delhi Administra-
tion had submitted to the Supreme
Court that there was no such waiting
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list having the approval of the Lt.
Governor. The reference was merely
to the submission made by the Delhi
Administiration to the Court. The
question whether there is any contra-
diction belwcen the submission made
by the Administration before the court
and the affidavit and the Administra-
tion’s letler is. of course, one to be
considered by the Court,

Shri Vajpayee has raised the point
as to what is meant by the term
“approved” list and wants to know
the procedure for approving the wait-
ing list. He has also slated that the
concept of approval has been raised
to suppress the bungling. Sir, a claim
has been made ipn this <ase before
the Supreme Court that there was an
approved waiting list maintained by
the society in 1966. This has been
strongly contested by the other party..
The questions raised by Shri Vajpayee
are thus before the Court 1 would,
therefore, like to refrain from saying
anything in the matter at this stage,
except to deny the innuendo

Shri Vajpayee has asked the ques-
tion that 1f it is not the practice of
cooperative societies to give public
notice for enrolment of new members,
how could corruption favouritism and
nepotism be checked? Sir, what 1
stated before the House was the
factual position as to the prevalent
practice. Whether such  practice
leads to corruption, etc. it a matter
of opinion about which T would not
like to enter into any argument.

Shri Vajpayee has made certain
statements regarding the action taken
by the Lt Governor with reference
to the society’s request for permission
to admit new members on a hohday.
In my previous statement I had refer-
red 1o the affidavit and counter-
affidavit bearing on this-issue I do
not, therefore. wish to say anything
further on this,

The next point raised by Shri Vaj-
payee is whether the President of the
society went from door to door with
the membership form to inform the
new members. He has also referred
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to certain portions of the affidavit
fileg by the President of the society.
Obviously, I cannot answer for the
President of the society.

Shri Vajpayee savs that I was not
correct in saying that the enrolment of
members is within the purview of the
management of the society. Accord-
ing to him. enrolment of new mem-
bers can only be made by the general
body of the society and not by others.
Sir, the factual position is that under
the Delhi Cooperative Societies Rules
1973 and bye-laws of the society, the
Managing Committee is competent to
admit new members.

As stated by Shri Vajpayce, the
Managing Committee of the society
has been nominated by the Lt Gover-
nor. But he goes on to state that
three out of the nine members of the
Committee were not informed of the
meeting at which the Committee
decided to enrol new members and
that the President of the Managing
Committee kept the rivals away.
These are also among the allegations
in the proceedings before the court
and will be considered by the court.

Shri Vajpayee says that I did not
throw light on the fact that the Delhi
Administration had, in February 1987,
imposed restrictions on enrolment of
new members by the cooperative
societies and that new members could
be enrolled only with the prior per-
mission of the Administration. He
also wants me to clarify the reason
for framing such rules and the basis
on which societies are permitted to
enrol new members, Sir, this is also
a matter which will come up for con-
sideration by the court As such it
will not be appropriate for me to say
anything more at this stage.

Shri Vajpayee has also raised the
question as to how the letter written
by the President of the asociety rcach-
ed the Lt, Governor on the same day.
He has also raised the question whe-
ther it was not the responsibility of
the Lt. Governor to see, at the time
of according permission for the enrol-
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ment of new members, whether the
society had complied with the rules
and conventions while recommending
the names and whether he had scruti-
nised the list. The hon’ble member
has further raised the point as to why
the list was not referred to the Delhi
Development Authority for investiga~
tion, All these points have been spe-
ciflcally raised before the court in the
proceedings ang the court will go into
these ang give a finding or decision.
It is not appropriate for me to say
anything on this.

Direction 115

Shri Vajpayee also wants to know
the reason why the society decided to
enrol certain members who were not
interested in buying the plots. Sir,
what I had stated was that of the 60
names recommendeq by the society,
only 50 persons were ultimately en-
rolled on 28th February 1974, This
statement is factually correct. It is
not for me to say why certain mem-
bers declined or did not get plots.

The next question raised by Shri
Vajpayee is whether Shri Tamta,
Commissioner. Municipal Corporation
of Delhi was on of those who declin-
ed to accepy the plots and whether he
withdrew his name for fear of criti-
cism., It is true that Shri Tamta's
application for membership was ac-
cepted but according to available
information no plot was offered to
him because he had indicated his in-
ability to pay the price of the plot in
less than three months,

Shri Vajpayee has stated that I had
been silent on the point as to what
action Centra] Government propose
to take in regard to this matter., Sir,
I would submit that the question of
taking action against any person does
not arise at this stage when the whole
matter is sub-judice. My endeavour
has been only to present the factual
position and not to justify or slur over
the conduct of anyone,

Shri Vajpayee’s suggestion that the
working of all House Building Socie~
ties should be reviewed is beyond the
scope of the present statement. How.-
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ever, I shall convey it to the Ministers
of Agriculture and Works and Hous-
ing for such action as they may con-
sider necessary,

13.20 hrs,

CONSTITUTION (THIRTY-SECOND
AMENDMENT) BILL

RECOMMENDATION TO RAJYA SABHA TO
APPOINT MEMBERS TO JOINT COMMITTEE

SHRI P, G. MAVALANKAR (Ah-
medabad): I beg to move:

“That this House do recommend
to Rajya Sabha that Rajya Sabha do
appoint five members of Rajya
Sabha to the Joint Commiitee on
the Bill further to amend the Con-
stitution of India in the vacancies
caused by the retiremeni of Sarva-
Shri Jaisukhlal Hathi, Aijit Prasad
Jain, Ram Niwas Mirdha, ©, D.
Pande and Bindeshwari Prasad
Singh from Rajya Sabha ang do
communicate to this Hcuse the
names of the members so appointed
by Rajya Sabha to the Joint Com-
mittee.”

MR, SPEAKER:: The question is:

“That this House do rccommend
to Rajya Sabha that Rajya Sabha do
appoint five members of Rajya
Sabha to the Joint Committee on
the Bill further to amend the Con-
stitution of India in the vacancies
caused by the retirement of Sarva-
shri Jaisukhlal Hathi. Ant Prasad
Jain, Ram Niwas Mirdha, C, D.
Pande and Bindeshwati Prasad
Singh from Rajya Sabha and do
communicate to this House the
names of the members so appointed
by Rajya Sabha to the Join; Com-
mittee.”

The motion was adoptec.

—————

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour); Sir, I have given
notice, . ,

MR, SPEAKER: I hive nothing
before me, Mr, 5, M. Banerjee. 1
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Bill
am hot permitting any one except
Mr., S, M. Banerjee. Mr, Jyotirmoy
Bosu, you cannot furce yourself on
me like this. 1 am not allowing you.
How can you suddenly get up and
raise any matter like this? I have
called only Mr, S, M. Banerjee.
You cannot coerce the Chair. You
cannot force me. I have sallowed
already one motion. As for the others
I will see if they are within the com-
petence ¢f this Parliament to be
brought. You suddenly come up and
bring something here; I have no time
to examine whilg 1 am conducting
the business of the House. I receive
hundreds of such Motiong and I must
study them,
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SHRI JYOTIRMOY BOSU: 1 am
very responsible,.
MR SPEAKER- You are n  res-

ponsible at all. You try to coerce
the Chair, which I refuse to accept.
I can see whether this particular
Motion should be sent to Home Minis-
ter or not. I cannot give you an off~
hand reply. You cannot force me,
You cannot force me to just throw
it on to him. without myselt first be-
ing satisfied about it, I will examine
whether if is within the proper juris.
diction of this Parliament or not,

SHRI JYOTIRMOY BOSU: Mean-
while, let the Home Mimster collect
the information.

MR SPEAKER; I cannol give any
ruling I will have to examine. If
there is anything for him, I will ask
the Home Minister about it. If the
Home Minister is not concerned, I
will not ask him. 1 will have to see
that. (Interruptions).

Please do not interrupt me while I
am conducting the proceedings You
say something when I ara sitting here.
I have to conduct the proceedings, At
present no matter is before me, I will
never get cXercised. You also do not
get exercised. Everything is being
shown as being exercised, You are
showing that you are very much exer.
cised. I know it and you know it. You
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are at normal level, but I too am at
normal level Please sit down You
may go on repeating. But my reply is
the same You are a clever member
I shal! have to see il before I ask the
Minister to reply Do you want that
I should keep myself shut and you
should pass on the slip to him with-
out even my seeing it> Why are you
wasting the time? Please sit down
The Home Minister is taking the hint
if he takes it from you-not from me
This is not the wav T am really very
sorry, thic practice is so bad Be rea-
sonable You will qubmit it to me

1 shall examine 1t and I can horectly
assure you that I shall examine it on
merits I have allowed many manv
dangerous things from vour =ide But,
this is not the way of getting through
me When I am attending to some
member's dehate vay suddenlv creep
in with some things T wish I could
get my ear deafened when you are <o
near and when vou speak I wish 1
could switch off when you speak!
Now, Mr Banerjee, you are being per-
mitted bv vour friend 1o go ahead

13 33 hrs.
MATTER UNDER RULE 377

RerORTED DEATH OF A GIRL IN 4
Kanrur HOSPITAL DUE 170 DICRYSTICIN
INIECTION

SHRI S M BANERJEE (Kanpur)-
Mr Speaker, Sir, T would like to
raise a verv important issue which
has shaken not only the city of Kan-
pur but also the entire country That
is ahout the spurinus drugs’ adminis.
tration resulting in deathc of co manvy
lives

Unfortunately, you were not here
at the time when I raised this ques-
tion how gpurious glucose injections
which were administereq to the pa-
tients had rost 24 lives in a Kanpur
Hospital. You would have read to-
day’s news in the Times of India
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under the caption ‘Life-saving drug
claimg life’

It says:

“A 2 1|2 year-old gir] is reported
to have died immediately after ghe
was adminisiered a test dose of
dicrysticin, “life.saving” drug, at a
local charitable hospital here yes-
terday.”

You know, Sir, that the child was
under the treatment of another clinic
for the last many days It was brou-
ght to the charitable hospital and the
drug was prescribed to be adminis~
tered to that ¢hild The compounder
gavpe that child a ‘sensitive test’ but
she collapsed within minutes

According to doctors, there were
caseg in which the patients succumb-
ed even to the test dose. The police
have sealed all the dicrysticin injec-
tions in the hospital and the com
pounder hag been arrested

May I inivite your attention to the
fact that in this very House Dr. Karan
Singh while reolv.ng to myv point
raised under rule 377 had stated that
he would take proper steps because
he thought that this was not death
because of spurious drugs but this
amounted to murder?

The extent of the menace can be
gauged from the speeq with which
firmg manufacturing drugs and allied
products have mushroomed in the
state, that is, U.P, during the last ten
years According to a directory pub-
lished by the directorate of industries,
there were only 87 drug units in 1963
1n the entire sector. Their number has
now gone up to more than 200, of
which over 70 are located in Kanpur
alone These firms just do not stand
on their own, and 1 made a statement
here with full authority that there
were very high people, people who
came from the high society in Kan~
pur, who were the cream of the so-
ciety. who were highly connected, that
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is, people who were Ministers, ex-

Ministers, and even today Ministers;
their firmg are connected with this.. .,

SHRI PILOO MODY: (Gondhra):

They are not the cream; but they are
the scum.

SHRI S. M. BANERJEE: Yoy will
be surprised to knoy, the amount of
opium issued through the Centre for
the manufacture of certain drugs like
pathidrine, 50 per cent of this opium
ig consumed by a single firm in Kan-
pur called Hind Chemicals. I am sur-
prised that no inquiry has been con-
ducted into the working of these firms,
May I request you, Sir, to kindly ask
the Health Minister to make a slate~
ment? The Chief Minister of UP has
arrested many persons, and I am very
happy about it But I would just men-
tion one more thing about what has
happened in the case of these drug
firms, The press report says:

“Alarmeq by thig phenomenal
growth, the UP Government ap-
pointeq three years ago a committee
of flive doctors headed by the then
additional directors of health, Dr.
B. N. Chattery;, to find out whe-
ther the drug units were maintam-
ing the standards required of them.
The Committee, which visited parts

of not only UP but also Maharashtira
and Gujarat reported that mot a
single pharmaceutical firm in the
State was maintaining the standards
required in respect of the manufac-
ture of sophisticated qrugs.

Amazing as 1t may seem the
powers~-that-be put the committee’s
report in ¢old storage and drugs of
doubtful quality continued to be
bought by hospitals and other insti-
tutions in large quantities.”.

I am surprised that the Health Minis-
ter is not here. Let the Health Minis-
ter make a statement. and I am pre-
pared to give all ke proog required to
show how the people are involved in
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it, I would request you to ask the
Health Minister to make a statement.

MR. SPEAKER: I shal} forward it
to the Health Minister I have also
received—1 do not know whether it is
in my capacity as Speaker or other-
wise—another complaint that two very
eminent persons had hardly survived
afier taking a drug which turned out
spurious. They told me that the drug
inspeclors were actively involved in
it, So, I shall convey that along with
the hon. Member’s observation; I do
not know whether that came to me in
my capacily as Speaker or otherwise,
but I will certainly ask the Health
Minister to pursue it and look into it.

13,39 hrs,

DEMANDS* FOR GRANTS,

75-—contd.

1974—

MINISTRY OF AGRICULTURE

MR. SPEAKER: The House will
now take up discussion and voting on
Demands Nos. 1 to 10 relating to the
Ministry of Agriculture for which 9
hours have been allotted.

DEMAND NoO. 1—DEPARTMENT OF AGRI~-
CULTURE

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 1,36,02,000 on Revenue Account
bhe granted to the President to com~
plete the sum necessary to detray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1975, in res-
pect of ‘Department of Agricul-
ture’,”

DEMAND NO, 2—DEPARTMENT OF AGRI-
CULTURAL RESEARCH ANp LDUCATION

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 6,50,000 on Revenue Account

*Moved with the recommendation of the President.
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be granied to the President to com-
plete the sum =ecessary o defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1975, in res-
pect of ‘Department of Agricultural

tR1]

Research and Education’.

DEMAND NoO. 3—~-AGRICULTURE

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 65,23,26,000 on Revenue Account
and not exceeding Rs, 3,06,60,42,000
on Capital Account be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1975, in respect
of ‘Agriculture’.”

DEMAND NO. 4-—FISHERIES

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 6,17,97,000 on Revenue Account
and not exceeding Rs. 1,06,50,000 on
Capital Account be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1975, in respect of ‘Fisheri-
ies'.”

DemMmaAND No, 5—ANImAL HUSBANDRY
AND DAIRY DEVELOPMENT

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 26,41,11,000 on Revenue Account
and not exceeding Rs. 2,40,33,000 on
Capital Account be granied to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1975, in respect of ‘Animal
Husbandry and Dairy Develop-
ment’*
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Demand No. G—Foresy

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 7,49,00,000 on Revenue Accouat
and not exceeding Rs. 45,83,000 on
Capital Aceount be granted to the
President to complete the sum ne-
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1975, in respect
of ‘Forest’.”

DEMAND NO. 7--PAYMENTS TO INDIAN

COUNCIL OF AGRICULTURAL RESEARCH

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs, 29,11,80,000 on Revenue Account
be granted to the President to com~
plete the sum necessary to defray
the charges which will come in
cdurse of jpayment during the
year ending the 31st day of March,
1975, in respect of ‘Payments to
Indian Council of Agricultural
Research'.”

DemaNp No. 3—DEPARTMENT oF Foobp

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs, 100,10,53,000 on Revenue Account
and not exceeding Rs. 10,09,83,000
on Capital Account be granted to
the President to complete the sum
necessary to defray the charges
which will come in course af pay-
ment during the year ending the
31st day of March, 1875, in respect
of ‘Department of Food’.”

DEMAND No. 9—DEPARTMENT OF COoM-
MUNITY DEVELOPMENT

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 24,65,11,000 on Revenue Account
be granted to the President to ¢com~
plete the sum necessary to defray the
charges which will come in courge
of payment during the year ending
the 31st day of March, 1875, in res-
pect of ‘Department of Community
Development'.”
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Demanp No, 10—DEPARTMENT OF Co-
OPERATION

MR SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 5,53,68,000 on Revenue Account
and not exceeding Rs. 17,58,37,000
on Capital Account be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1875, in respect
of ‘Department of Cooperation’.”

I have received a long list of Speak-
ers. I think 9 hours are enough, but
still we shall have to fix some time
limit, say 7 to 10 minutes. In the case
of the opposition parties, the time is
already allocated, and one Member
from each party may take the whole
time allotted to that party or divide
it amongst the different Members of
the party who may be speaking, and
I lcave it to them.

Hon. Members who are pre.ent and
desire to move their cut motions may
please do so

SHRI BHOGENDRA JHA (Jai-
nagar): I beg to move.

“Thai the demang under the head
Department of Agriculture be re-
duced to Re, 1.,

[Failure to implement the
amended land ceiling laws and
distributing the surplug land
among the landlegs, particularly
in the Union territories (1)].

“That the demang under the head
Department of Agriculture be re-
duced to Re, 1.”,

[Failure to totally stop evictions
of share-croppers and giving them
security of tenure. (2)].

“That the demang under the head
Agriculture be reduced to Re. 1"

{Fatlure to distribute all the
arable non-cultivated Government

Agrieulture
land and land owned on paper by
ex~princeg to the Jlandless and
land-hungry peasants. (12)].

‘“That the demang under the head
Fisheries be reduced by Rs. 100.”.

[Need of keeping all gairma-
jarua tanks and ponds under, Gov-
ernment ownership preventing
encroachment by big landowners
particularly in Bihar and N.E.
India to develop fisheries, (15)].

“That the demand under the head
Forest be reduced by Rs, 100.”.

[Need of distributing non-fores-
ted arable but formerly forest
land among the Scheduled Tribes
and other landless for cultivation.
(16) 1.

“That the demang under the head
Department of Food be reduced to
Re 1.

[Failure to take over entirely
wholesale trade of all foodgrains
and to procure entire marketing
surplus through a system of grad-
ed levy to ensure regular supply
at controlled prices to the weaker
sectiong in rural areas and vulne-
rable gections in urban and indus-
trial areas (17)].

“That the demang under the head
Department of Food be reduced by
Rs, 100.”,

[Necessity of preventing wast-
age, pilferage and adulteration of
foodgrains under the Foodq Cor-
poration of Inida. (19)].

“That the demanq under the head
Department of Commumnty Develop-
ment be reduced by Rs, 100.”.

[Need for giving more powers
and finances to the Gram Pan-
chayats. 20)].

“That the demang under the head
Department of Community Develop-
ment be reduced by Rs. 100.”.

[Need for further democratisa-
tion of the executive and judicial
wings of Gram Panchayats. (21)]

“That the demand under the head
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Department of Co-operation be re-
duced by Rs 100"

[Need of forming separate co-
operatives of marginal farmers
and agricultural labourers in each
Panchayat (22)]

“That the demangd under the head
Department of Co-operation be re-
duced by Rs 100"

[Need of ending illegal usury
and ensuring credit at Jower rate
of 1ifiterest to poor peasants and
agricultural labourers (23)]

SHR1 SARJOO PANDEY (Ghaz-
pur) X beg to move

“That the demand under the head
Department of Agiicultute be 1c-
duced to Re 1*

[Failure to abolish crop shai-
g system (39)]

‘That the demand under the head
Department of Agriculture be re-
duced to Re 1”

[Failure to acquue¢ the entue
agricultural lang 1n possession of
by, landlords (40)}

‘That the demang under the head
Depaitment of Aguculiure be re-
duced to Re 1”

[Failuie to enforce laws relat-
ing to land caling (41)]

“That the demang under the head
Department of Agriculture be re

duced to Re 1"

|Failure to disiribute barren
and surpuls land left after conso-
lidation of holding among lund-
lesg persons (42)]

*fhat the demand under the head
Department of Agriculture be re-
duced by Rs 100 °

[Failure to ymplement the dec-
lared policy of Government to
distribute land among landless
persons (43)]

(Patna)

APRIL 22, 1974 D. G Mwm of Agricul- 288

twre

That the demand under the head
Depaitment of Food be reduced to
Re 1

[Nced to take over wholesale
tiade In wheat 1n order to supply
toodgiains at controlled prices to
1ural uiban and industrial areas
(49)]

That the demangd undexr the head
Department of Food be reduced by
Rs 100

|Faitluie to nationalise sugar

mills  (51)]

That the demand under the head
Dep utment of Co-operation be 1e-
duced hy Rs 100

[Failure o set up <eparate co-
operative societies for iural agri-
cultural liboureis and poop tar-
mers  (52)]

That the demangd unde; the head
Dipartment of Co-operation be re-
duced by Rs 100

[Need to advance loans to poor
people and agricultural labourers
through co-operative societies 1n
order to save thum from usury
53)]

SHRI SHASTRI

RAMAVATAR
I Leg 0 move

‘That the demang under the head
Depairtment of Agricultuer be redu-
ced by Rs 100’

| Unsatisfactory progress of land
reform programme  (54)]

That the demand under the head
Depaitment of Agriculture be re-
duced by Rs 100°

[Need to fiame land reform
Jiws on the basis of suggestions
made by the Akhil Bharatiya
Kisan Sabha  (55)]

That the demanq under the head
Department of Food be reduced by
Rs 100"

[Government s surrender before
the hoarders and profiteers by
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abando the policy of taking
over of trade of whest.
<88)1.

“That the demangd under the head
Department of Food be reduced by
Re 1"

[Need to take over the trade of
wheat, rice, coarse grains sugar,
edible oils and other essential Com-
modities. (57)).

“Phat the demang under the head
Department of Food be reduced to
Re. 1.7,

[Failure to nationalise the sugar
mills. (58)].

“That the demangd under the head
Department of Food be reduced to
Re. 1™

[Need to sell sugar only through
fair price shops by stopping its
tree sale (58)].

SHR1 LALJI BHA! (Udaipur): 1
beg to move:

“That the demand under the head
Department of Agriculture by re-
duced by Rs. 100.”.

[Failure to supply full quantity
of milk against tokeng in DMS
booths in New Delhi particularly
i Moti Bagh. (60)].

“That the demand under the head

Department of Agriculture be re-
duced by Rs. 100.".
{Indisorimingte cut of milk

quota at the instigation of certain
bissed officials of DMS at DMS
booths in New Delhi particulurly
in Moti Bagh area. (61)).
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SHRI R. V. BADE (Khargon): 1

beg to move;

“That the demand under the head
Department of Agriculture be re-
duced by Hs. 100.”.

[Failure to supply full quan-
tity of milk aganst authorised
tokens from DMS, booths in New
Delhi particularly in Sarojini
Nagar area, (69)].

“That the demand under the head
Department of Agriculture be re-
duced by Rs. 100.”.

[Indiscriminate cut of milk
quote at the instigation of certain
biased officials of DMS at DMS
booths 1n New Delhi particularly
n Sarojini Nagar area. (70)].

“That the demand under the head
Department of Agriculture be re-
duced by Rs, 100.”.

[Need to lay stress on the offi-
cials of DMS to visit mulk booths
i New Delhi particularly in
Sarojini Nagar area instead of
confining themseclves to desk work
alone and remedy the hardship
causeqd to the token holders. (71)].

“That the demand under the head
Department of Food be reduced by
Rs. 100.”,

{Urgent need to make available
vanaspati ghee for at least domes-
tic use and relieve the housewives
from great hardship and mental
agony. (74)1.

“That the demang under the head
Department of Food be reduced by
Rs. 100.",

[Failure to check hoarding and
black marketing, of vanaspati
ghee in New Delhi. (75)1.

“That the demang under the head
Department of Food be reduced by
Rs. 100.".

[Failure to unearth ang plug the
source of procurement of vanas-
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pat: ghee and mada by the hal-
wa1 while the people in general
are being deprived of these essen-
tial commodities (76)]

“That the demand under the head
Department of Food be reduced by

Rs 100",

[Need to impose suitable res-
trictions on the use of vanaspati
ghee and malda by the halwais

(7]

“That the demang under the head
Department of Food be reduced by

Rs 100’

[Failure to supply vegetable
ghee ang matda for domestic use
in New Delhi while these esven-
tial commodities are made avail-
able halwis 1n abundance (78)1]

“That the demand under the head
Department of Food be reduced by
Rs 100",

[Need to improve the distribu-
{ion svstem of essential articles
like vanasapti ghec mawda and
DMS milk (79)]

“That the demand under the head
Depaitment of Food be reduced by
Rs 100°

[Causes for supplving rotien
quality of wheat by FCI to Fair
Price Shops in Delh: despite ab-
normal 1ncrease in its price  (80)]

“That the demand under the head
Depurtment of Food be reduced by
Rs 1000”7

{Need to supply indigenous
wheat by FCI to the Fair Price
Shops for consumers of Delhi ins-
texd of imported wheat thereby
saving transportation charges on
movement (81)]

SHRI S M BANERJEE: (Kanpur):
1 beg to move

“That the demand under the head
Department of Food be reduced to
Re 1"
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[Failure to nationalise sugar mills
in U P, ang Bihar (72).

“That the demand under the head
Department of Food be reduced to
Re. L"”

[Failure to talk over wholesale trade
in foodgramns (73) )

MR SPEAKER, The cut motion are
also before the House

SHRI S8 P BHATTACHARYA
(Uluberia). From the reports given
by the vairlous agriculture departments
and by the Minstry of Agriculture
here, a person coming from an outside
country into India may feel that the
Government of India in the Ministry
of Agriculture i35 doing something
very good 1n this field but knowing
the reality of our condition we cannot
think in that wdy

1340 hrs

[Mr, DrruTy-SPEAKER mt the Chawr]

It 13 not clearly stated m what
direction our country 1s going In our
Constitution, there 1g a direction that
the disparity of income levels should
be minimised But after so many
years, what do I find? You find that
that the disparity 1is increasing For-
merly 40 per cent of the people were
below the poverty hine This was a
few years ago Now due t{o devalua-
tion of the rupee and rising prices this
percentage hag gone up to 70

Why 1g this s50?” One reason 1s con-
centration of land Five per cent of
the families control near about 40
per cent of the agricultural land There
was the P C Mahalanobis Commuttee
to go mto the question of concentra-
tion of land It has said that land
concentration 11 not broken by various
enactments There was the Ra)
Commaittee on Agricultural income In
page 40 of 1ts Report, it has sald that
10 per cent of the rural families are
controlling two-thirds of the agricul-
tural produce If that be #0, youy can
understand that 70—80 per cent of the
rural population are redlly toiling to



293 D, G. Min, of
produce our agricultural commodities.
our food ang commercial crops by
their labour, toil, suffering and exer-
tion. But they are deprived of the
zight to live like human beings; they
are deprived of their food, clothing
and other living rights. This is the
situation through which the country

i, passing,

Reports are there saying that the
Jpoorer section, the small ownerg should
be helped. Bank lawg are there to
give loang to these persons. But there
must be security giveng. Without
security, they cannot get loan. They
can get some charitable gifts. but in
general no real help 13 given. Due to
this poverty of our rural population,
industry cannot also grow. Without
a home market, with vast numbers of
people remaming in starvation, what
andustry can grow? Simply exporting
some commodities worth a few crores
of rupeeg cannot make industry grow.
Lue to this, industry is decaying. The
capitalist class of our country are a
degenerate class, They are not making
profit by giving help to people; they
are making profit by killing people.
This is being supported by the policies
of the Government. The Guvernmen?
for various reasong hac got a soft
coiner for them, The Planning Com-
mission’s Task Force brought out a
report on land reform. I{ has clearly
stated that land reform legislation is
enacted, but there is no will to execute
those Acts. The money spent by the
Government goeg to help the richer
sections of the peasantry and not the
poor. The Task Force has said that
Rs. 2 000 crores are spent on irrigation
thiy year, but all that money has not
helped the poorer sections of the
people. When the United Front Gov-
ernment was in power in West Bengal,
they gistributed some geven lakh acres
of benami land an %as land of the
Government, but the Centre was
eager {o send its force and crush the
peasants. Fyrom this we can under-
‘#tand for whose interests the Govern-
ment runs,

VAISAKHA 2, 1898_(SAKA)

Agrculture

294

Moreover, we find that the Govern-
ment has given up the wholesale trade
in wheat and rice. They have given
it up. The Prime Mmister asked,
before this new crop was harvested
what should be the policy regarding
food procurement. Our party gave a
clean ctatement of our policy, and that
could have saved our couniry from
death and destruction us is now going
on. We clearly stated that now, in
our country, near about 11 crore
tonnes of foodgraing are produced,
and out of that., the richer sections
control more than five crore tonnes.
After keeping their requirements for
food and cultivation we could procure
five crure tonnes from them to feed
our country. GQGiving their cost of
production and 25 per cent profit, we
could buy from them all their surplus
at Rs. 80 per quintal, rice or wheat,
and we could sell the product thrcugh
the ration ghops at Re 1 per kilo to
the people. That would save our
country and our people. People would
not have been discontented as they
are now due to high prices and no
supplies In West Bengal, there are
no supp'ies. Even some Ministers and
some MLAs from there came here in
connection with food supplies to Cal-
cutta. But what abnut the rural
people 1n West Bengal? The modified
rationing system has almost collapsed
and you cannot understand what is
the suffering of the people. Rice is
selling at Rs. 3 to Rs. 4 if not more,
per kilo. We do not know what will
be the position in the coming months.
Naturally therefore, the people are
getting disturbed and discontented. T
have seen that even in States where
the majority rule is that of the Con-
gress and where no ofher party exists,
such as Gujarat and Bihar, the people
are gettine discontented. Thig is due
to the rise in prices and the non-
avajlability of foodgrains at the nor-
mal price for the majority of the
people. This discontent is growing.
Due to the Central Government’s
policies, even when we have got suffi-
cient food production in the country,
it is impossible for the people to have
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food, This is a dangerous situation
that we huve come to.

The point 18 that due to thus sgricul-
tural policy, our country i1z really
lagging behind. Ouy country cannot
develop industrially; our peopls can-
not have an end to their sufferings.
Poverty cannot end. Tha unemployed
men cannot get any jobs in this state
of economy in our country. This is
the position we have brought in and
this is a dangerous postion, If the
Minister of Agriculfure does not realise
thig reality, we do not know what will
heppen in the future. You say that
the disturbances are going on due to
right reactionaries What 13 the diffe-
rence hetween you and the right re-
action? They say no rationing and no
procurement. you also in practice do
that. You are helping the profiteers
and the big land owners and the black-
marketeers. What is then the diffe-
Tence between you and them? Nothing.
Different persons are there but they
are in the same class. The only alter.
native to our people is to struggle and
fight. People are not made of stones;
they have got to live and they must
find a way to meet their expenses for
living In this state of affairs, one
might ask- is it possible to solve our
problems? I say, yes, it is possible in
our country to solve these problems
and end poverty and the problem of
unemloyment and also develop our
couniry, To do that the basic thing
is this. The lands of landiords who
own more than 10 acres of wet land
or 2030 acres of dry land: but who
never toil or till in their Jand and
never produce, most de taken away
without compensation and distributed
among the rural landless peasantry
tribel people and Harijans. The owners
of less than 10 acres—upto 5 acres
muy be taken if they have sufficient
fvcome from other sources. ‘The owners
of five acrés who are not cultivators
should give thefy tand. They should
alow them to cultivate the surplus
Tand so dequired and distrituted with
the heln of the people among the poor
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peasanizs and agricultural labourers. If
we reaily help them industrial produc-
tion and agricuitural production will
develop by leaps and bounds and our
poverty will end. Corruption also
will end it life is allowed to develop.
in this way in our country. If you
do not do that, the country is bound
to suffer. There i3 no glternative to
save our country and people, to end
poverty and unemployment. ] speak
like thig not because I am an Opposi~-
tion party M.P. 1 shall quote from &
publication brought out by the Lok
Sabha Secretariat Library on 13 April,
1974: reviewing a book called ‘Impe-
rialism and Revolution in South Asia,
edited by Kathleen Gough and Hari
P Sharma” It says:

“The serious difficulties the Indian
economy has been facing regarding
the growth of the national product
and an all round improvement i
people’s living conditions go not, in
the main arize from any natural or
technical deficiencies They astemr
from the particular path of econo-
mic development that India has been
following The choice of thig path
was primarily due to the incapacity
and unwillingness of the Indiarx
bourgeoisie given its relative weak-
ness and its solidarity with the
semifedual elements in the country-
gide in the face of growing mass
struggle—".

“to effect radical agrarian reforms
and thereby remove the obstacles to
the development of productive forces
for the immense majority of the
Indian people. It ig only when the
poor ang landlegs peasants, the
majority of the rural pedple, direct~
1y take policies into their ewn handy
that the indispensable agrarian
tranaformation can be effected, the
main obstacles to economic develop-
ment removed, and India’s depen-
dence on imperialism ended. This,
however Is unthinknble without the
selzure of political power Dy the
profetariat in  alliance with  the
peasantry.”
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Thig is the situation. This is the way
out given by the economist. We should
seriously congider this. Otherwise, our
country is going to be more and more
dependent on imperialism. They have
written in so many words. I do not
8o deep into this. But, I want that,
since the situation is so gerious in our
country, we wmust deeply think of it
and change our dangerous policy of
ruining the country, Thig is what I
would appeal to the Minister of
Agriculture.

MR. DEPUTY-SPEAKER: I have a
note from the Minigter of Parliamen-
tary Affairs to allot 10 minutes to
members of the Congress Party. I
am sorry to say that, but they may
‘keep that in mind. I am just convey-
ing this to you,

SHRI K. SURYANARAYANA
XEluru): Mr, Deputy-Speaker, Sir,
while supporting the Demands for
Grants in respect of the Minisiry of
Agriculture, I would like to say a few
words.

According to the Annual Report of
the Ministry of Agriculture for the
year 1973-74, on the developmental
activities of agriculture, the Depart-
'‘ment has intensified its efforts during
the last year ip regard io the Plan and
production programmes. Sir, if we
take into account the production
figures, I think the Opposition parties
also have to agree that the Govern-
ment of India and the State Govern-
ments are taking keen interest in
regard to the development of agricul-
ture, which is the basig for any deve-
lopment. From the report, we find
that during the year 1968-89, the pro-
ductiogp was only 83.6 million tonnes.
This relates to cereals. I you include
pulses production. which was 104
million tonnes, the total foodgrains
production in 1968-60 waz 94 million
tonnes, In 1870-71, when the climatic
and other conditions were favourable,
thy preduction was 1084 wmillion
tonnes. When there were droughts
and other calamities in the country,
in 1972-73, the production came down
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to 95.2 million tonnes. If fertilisers
and credits are made available in
time. I think, even if there are cala-
mities, producers will never hesitate
to produce more and give to the
nation. The farmers and the agricul~
tural labourers are not bothered about
the prices and their wages respec-
tively. But, the other clasgs, including
the industrialists, keep quiet when the
prices come down. When the prices
go up, then there is a demand for

more wages by the industilal maz-
doors.

298

14.00 hrs.

About 70 per cent of our population
in India is agricultural Community.
They are not demanding more even
though fertilisers are not given in
time and are not supplied at proper
prices. They are not demanding; they
are only begging fcr fertilizers. In-
spite of those things the Government
has not given a proper attention as to
how to get rid of all these things and
to grow more food in the rural areas.
Their only interest is to safeguard the
interests of the industrialists and the
industrial mazdoors in the towns and
cities who are not food producers but
only consumers.

The agricultural labourers are
suffering the most. There ig no work
for them throughout the year whereas
for an industrial nezdoor there is a
guarantee of work throughout the
year in the city. They constitute only
30 per cent of the population. For 70
per cent of the poulation, rural popu-
lation, there is no guarantee of work
for the agricultural labourers and
there is no guarantee for the producers
that they will get fertilisers and other
inputs in time and at proper prices.
In spite of all these things they are
producing food at the cost of evem
mortgaging their entire property.

What are the conditiong of agricul-
tural labourers? T am an agricul-
turist closely associated with them.
There is no guarantee of work for
them. I cannot also guarantee work
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to them. I cannot depend enturely on
the agricultural income., I cannot
survive myself only on agricultural
income. 1 have to find out other
ineans also. Formerly, there was a
misapprehension that we could not
sell all our produce and that we must
keep only a limited stock with our-
selves. That was an old cocialism.
Now, the socialism has spread to towns
and villages also. It is nofi thatv
socialism. We agriculturistg are the
real socialists. We produce for the
country, not only for us. Our agri-
cultura} labourecs also, without any
guarantee, work day and might to
produce food for the country. Now he
15 able to get work for 100 days or so
in a year. Formerly, he used to
work for 365 doys in a year There
Is no capacity w:th the farmer to keep
agricultural labourers for the whole
year. I cannot mainiain my agricui-
tural labourerg throughout the year.
I am keeping them only on daily
wages,

Then, according to the recent policy
of the Government of India about the
change in the wholesale trade 1n
wheat, they have given a guarantee
cnly t~ those who are living in the
mieirogc itan cities and the industrial
mazdogrs. The producer 1s hoaving
only one or two months’ stock, Today,
everybody 1s a small farmer. There
15 no big farmer now after the intro-
duction of land reforms. My hon.
friend, Shri Bhattacharyya may not
know 1t I have got my own experi-
ence, After introducing land reforms
within one or two years, there will
not be any big landlord. On the other
hand, there are big industrialists, big
house-owners and all that. They have
framed so many rules for land reforms.
Nobody can escape now.

It is all in the hands of State Gov-
ernments now. Even though in several
States, the Congress Governments are
there, they are not taking much inte-
rest. 1 agree with you there. The
State Governments always say that
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the necessary legislation in this direc—
tion is forthcoming. In Punjab, they
are now thinking of bringing forward
a legislation with amendments on the
subject of land reforms.

In Andhra Pradesh, they have
already distributed 10 lakh acres of
Government lani. But still there are
lands which are bemng occupied by
landlords in my area, Several times,
1 have brought it to the notice of the
Government. About 1 lakh acres of
land are to be distributed in my con-
stituency. There is g potentinlity of
having a second crop there, They
can grow second crop also on that
land. There is a report from the
State Government for land distribu-
tion. But, on account of various rea-
sons, fiom patwar1 to Collector they
are joumng together ang they will not
allow the landg to be distributed to
the landles; poor. Somebody is given
50 to 100 acres in the name of c¢o-
operatives and somebody 1s given in
the name of Dharm Samsthans 200—
500 acres and they do not pay taxes
even, But if a poor farmer owning
one or two acres does not pay taxes,
his land is attached whereag a man
sitz there with 500 acres in the name
of Dharm Samsthan and he does not
pay a single paise as tax. I asked
even the Collector and he said on2
Dharm Samsthan owed about Rs.
53,000 to the Government in taxes. All
these things are at the metcy of the
State Governments The State Gov-
ernments are not taking so much inte-
rest m land reformg implementation.
That is the position where we have
become the target of criticism of other
Parties. Let us confing it to ourselves
i.e, the Congress party, let us concoen-
trate our workers our MLAg and our
MPs, and implement our policies.
Sitting here and speaking in the legls-
latures, 50 per cent of the people,
either MLAs or MPs are not aware of
the local conditions and how to fmple-
ment our policies ang programmes
and they are simply talking. That is
my opinion. ... (Interruptions).

Then about ground water survey,
there is inadequate grant of funds for
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thig scheme, In my State of Andhra
Pradesh, they have surveyed four
coastal districts. There is great poten-
tial for ground water utilisation, The
Survey of India has made the survey
and gave a report but the Govern-
ment of Andhra Pradesh has no funds
to execute the scheme. So, ] appeal
to the Government of India to recom-
mend to the World Bank to help the
State if they 1themselveg have no
funds. Andhra has got immense poten-
tiality for ground water, If they have
only adequate funds, the Andhra Gov-
ernment can execute the scheme.

Then, Sir, Shri Bhattacharyya and
other friends, while speaking on the
Bihar issue, raised that the Govern-
ments in the States are not taking
sufficient interest in procurement and
that is why the prices are going up.
1 will give an instance to show how
the Government of India is taking
Intcrest on this matter of procure-
ment 1f you see the Annual Report
on food of 1973-74 in Table 3 on page
8, you will find that the total procure-
ment in 1971-72 (Nov. Oct.) is 311600
tonnes and 1972-73 (Nov. Oct.) it is
2708,000 tonnes (the tota] quantity pro-
cured) and the quantity delivered to
Central Pool is 1425,000 tonnes. What
clse can they do? This is a credit-
able achievement in spite of all the
calamities. The procurement businesg
wag taken over by the Government to
help the poor people and to help the
down-trodden people by opening
fair-price shows. The Andhra Pradesh
Government has also procured nearly
8000 tonnes in spite of the severe
droughts and it has given 6000 ton-
nes to the Central Pool,

But I am sorry to  voice my an-
suish and anger on the floor of this
House that the Government is ot
Providing to Andhra Pradesh
cient fertilisers as much ag they are
giving to other States. There 1s no
et policy for the distribution of fer-
tilisers. There is np unjversal system
or method of distribution of fertiif-
Sers In verious Mtates. Seversl gov-
traments are Congress Governments.
Then what iy the difficulty in having
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a uniform policy for distribytion of
fertilisers? When you are interfer-
ing and recommending in the master
of land reforms, why not you entrust
the distribution of fertilisers to the
Co-operatives under the jurisdiction of
State Governments so that they can
execute the sales in a systematic ma-
nner. I suppose 1t was in 196263
that the Government of India appoin-
ted a Fertiliser enquiry Committee of
which one Mr, Sivaraman, a senior
ICS official was the Chairman. He
has no touch with the farmers' pro-
blerns though he might have been an
expert. He came to mv place. As
I was the President of the Local
Marketing Society, he saw me and
inquired why only co-operatives were
entrusted with this work. But, Sir,
we have done well and have shown
results. There are no valid compliants.
Mr. Sivaraman has given his report
in favour of the manutacturers of fer-
tibsers. He has rccommended that fhe
work be also entrusted to the private
merchants. When you have enirusted
he matter to the private peoble, today
the result is that here is no fertiliser
in the market. Now the co-operatives
have got a networkof 1500 depots in
Andhra Pradesh alone and we want
to supply fertihisers at the doorsteps
of the farmer but we are not able to
do so because of these policies. Your
schemes and ideas may be sound but
the implementation is gefting into
trouble because the officials create
hurdies in the implementation.
Other important crops in our coun
try, next to rice, are the commercial
crops like sugar. You know ever:
time how many people and how many
parties are criticising our policy and
the policies of the Government of
India on sugar. There is no price
policy. Various stetes pay various
prices for sugar. The Andhra Pra-
desh Government have recommended
Rs. 170 instead «f Rs. 151.24 ver quintal
fixed by Government of India, Whereas
in Madhya Pradesh it is 193. In North
Bihar it ig Rs. 166 and Rajasthan 181,
South Bjhar—Rs. 176 fixed by the
Government of India, What is the
reason for these different prices?
SHRI R. V. SWAMINATHAN (Ma-



303 D, G. Mwm. of

duraj): That depends on the sugar
content,

SHRI K SURYANARAYANA;
That is also not true. There is one
National Federation of Co-operative
8Sugar Factories. Our hon. Minister
8hri Fakhruddin Ali Ahmed said at a
meeting of the federation that co-
operative sugar factories also are not
properly selling the free-sale Bugar.
While agreeing with him, I want to
say that they have aright to prosecute
them but without prosecuting them or
without launching any case against
them, simply blaming them is not
right. Some officer might have infor-
med him. Otherwise, how does he
know? He has not personally seen.
He has read the reports only. Let
me bring one instance in this regard
to his notice. There was one IAS
officer, Managing Director of g co-
operative Sugar Factory in my dis-
trict. There is a complaint against
him. The General Body passed a
resolution against him. Mr, Balarama
Raju, an ex MP also wrote to the
Government of India but what has
been done? He has been promoted
and also sent for higher training.
The complaint was that he hasg sold
without the approval of the Board
free sugar at a lesser price, They
have all records. Andhra Pradesh
Government algo launched an inquiry.

Finally, a word about the co-opera~
tive suger factories in the country.
Now we are trying to export sugar as
we get 2 very good price in forelgn
markets, They should encourage the
sugar industry by giving liberal finen-
cial assistance. It there is no money,
they cen borrow from the world
World Bank. Now the price of sugar
machinery hed gone up. But they
are not copsidering how the new
sugar factories have to be commiysio-
ned. I appesl to the Government of
India for setting up of new sugar
factorien in the cooperative seetop In
tAr;m and other parts of the coune

There is one thing which I would
like transfer to in the end. This s
regarding the N.C.D.C.—~National Co-
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operative Development Corporation.
It is wellorganised and wellequipped
and it ig the only institution in iy
opinion at the Government leavel
which is useful to the farmers as well
as the other sections of the population
in the rural area for the development
of our industries. Their activities
cover itemg like foodstuffs, agricul-
tural produce, sugsr, cotton, jute,
vegetable oil etc. In regard to tribal
people also there are items like lac
and varions other prducts lke soap
match-boxes, honey, ete. which are
cottage industries in the rural areas
and they look tp their marketing also
and giving of reasonable prices. So,
my request is that the Government
of India should give more finance to
the N.C.D.C. to develop these indus-
tries in the rural areas as well as in
the tribal areas.

St wex ardr - (reigE)
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Land reform Bill fails to trans-
form agrarian structure. Storm over
land ceiings in Gujarat.

Land reform measures in Bibar
reduced to a farce Land reforms
only on paper
dF “wE FRuw Y ow oAwd g
fody oY AT A &AT FIT QAT FAA7
AT I AHE AH TEH | GIFC
F 0w § FET W7 F 2 F 1@ awe due
fageriy feT & a1 9 Y qar
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T 3G for ad nEd ¥ ey A
g a1 ¥ § N wfeat ard
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&1 Y T T W AR R & g
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& g sufygw o,

T FF WETRT B a9 T AR
TR Y qFr a1 wAT iy AT
Tk forg A7 o ¥ o af AW
WA ¥ qar AmA, oAz w0
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vy @ wd ¢ vw Ay oy s
vy wifgg  Fora o ax o W
Tt ax At wod oY wpw wOX &
wrr 3k fag wft A e ok Ty o9
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T weT ek wt ) Ay f weere ¥

fiE § sore uri o wem ¥ W w2
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MR. DEPUTY-SPEAKER: Shri
Dabara Sinigh. Kindly keep in mind.
the time-limitation.

SHRI DARBARA SINGH: (Hoshi-
arpur): I have prepared so much on
this subject that in ten minutes it is-

not possible tp dispose of my points.

MR, DEPUTY?!SPEAKER: Try
your best.

SHRI DARBARA SINGH: I nor-
mally do mot speak in Parliament on:
those. sublects in which I am not in-
terested.
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i v % ond W . T w7

s el Agw e e won § fr gm

o o fewer & wnpe Frewr e 8

T Wi o wrefe § ot wrd e
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MR, DEPUTY-SPEAKER: The
hon, Member may please conclude
now,

SHRI DARBARA SINGH: I will sit

down thea. Thet B all; I ¢an 8o no-
tiig ewe, I peidom speek.

MR, DEPUTY-SPEAKER: You

have taken more than double the
time.

SHRI DARBARA SINGH: Thank
you, Sir.
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SHRI R v SWAMINATHAN
(Madurai): Mr. Chairman, while
supporting the demands of the Minis-
try of Food and Agriculture I want to
say a few worde because Agriculture
is the vital gector of our economy. All
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the troubleg that we see around us
are due to shortages of food stuffs
and other essential commodities and
also the agitation all over the coun-
try is due to the agricultural sector
not being able to produce enough to
meet the requirements of the country.
If the production in agricultural sec
tor had been adequate enough it could
have absorbed even the effects of de-
ficit financing.

The failure of agriculture sector to
produce adequate quantity of agricul-
tural commodities effects adversely
other sectors of Indian economy. It
will be r¢called that when agricultu-
ral sector some years ago was not
producing sufficiently the industrial
sector also suffered a serious sel-
back because the purchasing capacity
of the rural sector had diminished
considerably and the industry was
also not able to do much.

In the overall interest of the econo-
my of the country it is, therefore, im-
perative that the agricultura] sector
should be developed at a rapid pace
and the allocation of resources to this
sector should be given top priority.
The question is: are we doing that?

The much trumpted green revolu-
tion has now received a jolt and set
back. There igs a fall in production
of foodgraing to the tune of 10 mil-
lion tomnes during 1972-73 as against
the production of previous year. In
1973-74 also there is a fall in produc-
tion.

The Agriculture Ministry is under
the able leadership of Shri F, A.
Ahmed, Shri Shinde and Shri Maur-
ya The Ministry is in safe hands.
The Report of the Agriculture Ministry
for 1973-74 and the detailed notes of
demands and grants of the Ministry
of Agriculture will speak for them-
selves about the sincere and honest
efforts that this Ministry is making

tio improve the agricultural produc-
tion,

Inspite of that there is a failure. We
are not able to produce more. What
is the reagon? It can be due to the
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drought that has played worst part in
this country. But that is not the only
reason. There are other reasoms also
which we have to go into. One of
the reasons is that 1t has become the
fashion of the day with some sections
of people to attack agricuiltural sector
and the farming communty. Instead
o encouraging the farmers and the
farming community to help to produce
more they are being subjected to at-
tacks. There are pulls and pressures
on the Agriculture Ministry and the
Government by a very small but
powerful and vociferous section ot
our country They take pleasure n
attacking the farmers and the farm-
ing community. If I want to speak
for one minute more than the time
allotted, I am not able to have that
extra one minute, because I belong
to the ruling party which consists of
about 350 Members But there are
Members of other parties who arc
smaller in number who hold th¢
House; for hours together even with-
out the permission of the Chair, and
it is these people who exert pressures
and pulls on the Ministry and when-
ever the Ministry dore something to
help the farmers, they start shouting
that the Government are trying to
help the kulaks: we do not know
what they actually mean by kulaks.
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Whenever the question of agricul-
ture comes up, these people think of
the old system that prevailed in
Russia during the Czarist regime
They forget to sce the realities in
India and the enormous changes that
have taken place in the country and
which have been introduced in recent
years and under the leadership of
our Prime Mimster Shrimati Indira
Gandhi. It is a pity that manv
people do not see reason and attach
due importance to agricultural sector
of our country.

It hag been said that even the high-
ly industrialised countries like the
USA and some Scandinavian and
other European countries in the West
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and Japan, Australia. New Zealand and
some other couniries in the Easi do
not consider any other industry such
as aulomobiles, textiles, electronics,
etc. as an efficient industry but only
agriculture as an efficient industry.

That is why they have been able to
produce more and cxport to  other
country, besides being self-supporting
in the mailler, of food production and
they have been able 1p solve the food
problem. Therefore, we should
also give top priority to agriculture
in our country.

In 1978, we imported foodgrains to
the extent of 36.14 lakh tonnes and
Rs 318.52 crores. If we take a little
more interest in enthusing the far-
mers they will produce more to fill
up this gap and thereby we can also
save this precious foreign exchange
which we are now spending.

There are three
out which
namely

basic inputs with-

the plants cannot grow,
water facilities, improved
seeds and fertilisers. Unless there
is a large quantity of fertilisers
supplied, we cannot produce more in
the agricultural sector and achieve
the target. .As a result of constant
publicity, the Indian farmers have
now adopted modern methods of
seientific cultivation and, therefore,
require more fertilisers. But we are
not able to supply the required
quantities of fertilisers to the farmers.
Last year, I myself had to pay three
tynes the value for a bag of fertiliser,
because we were not able to get
fertilisers owing to some defect in the
distribution system. 1 would, there-
fore, suggest that there should be
equitable distribution of fertilisers
throughout the country. This acute
shortage of fertilisers should be solved
by importing more fertilizers since
our indigenous fertiliser production
is now lagging behind. According to
the budget estimates, a sum of Rs, 358
crores has been for the purchase or
import of fertilisers from abroad. This
is not sufficient. Thig is hardly
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sufficient, considering the price in the
International market. This would

mean that we would import only what
we had importeg last year.

MR. CHAIRMAN: Now, the Mem-
ber should try to conclude.

SHRI R. V. SWAMINATHAN: I am
a ‘armer myself, and I request that 1
may be given some more time

MR. CHAIRMAN: I have got a long
List of 26 speakers from the Congress
Party alone. So, let him please be
brief.

SHRI R. V. SWAMINATHAN:
Therefore, I strongly urge that the
provision for import of fertilisers
should bhe substantially enhanced.
Even if it meang a cul in the alloca-
tions for other sectors, they must allo-
cate more for fertilisers.

In view of the fact that major river
valley or irrigation schemeg will take
more time and involve huge expendi-
ture and more money, we must tap
underground water resources. My
suggestion is that we should have a
Central Tubewells Corporation which
would undertake on a countrywide
basis for the tapping of underground
water by means of tubewells to help
farmers, Tubewells should be sunk
in the villages and also in tank beds,
It should be in a position to help
farmers, collectively and also indivi-
dual cultivators whoever comes for-
ward, to have this facility. This must
be done on a nation-wide basis. ~

Then another thing. The price fac-
tor is very important. The price that
has now been fixed is not according
to the cost of production. It must be
fixed on the basis of cost of produc-
tion, Nobody ever Dbothers to
find out what it cost the farmer to
produce, the high prices he has to pay
for his inputs and other commodities
for his personal use. Even dlesel has
become dearer. He has to pay Rs. 3
a litre and for this he hag to walk
some miles. Even then he does not
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get it in sufficient quantity. . These
things are not being taken into ac-
count in fixing the price of his pro-
duce Increasg in the price may
affect the consumer It may be irue
But instead of wasting our foreign
exchange resources  on mporting
foodgiains, could we not give a
hitle more price incentive to our
farmers? You may call it incentive or
subsidy wi hout affeciing the consu-
mers. If you give a little more
price, a price fixed gccording to his
cost of.production we will be able to
sare on imports

The National Agricultural Com-
mission have submitted many interim
repoits They have made some sug-
gestions to help small, and marginal
farmoers and agriculturist labourers to
suppiement their income, it by way
of maintaining poultry sheep and
eattle farms. This should be taken
up by Government and help rendered
to the farmers I know our Mimsters
are all interested in this and they will
help.

Then agro-service centres should be
opened in the country at the national
level. This is being done in the
Scandinavian countries.

With regard to land ceilings, I have
to say that the guestion has not been
tackled properly In some States.
some people are still having more
land. Ceiling legislations are not
implemenied strictly. So far as Tam.xl
Nadu is concerned, I can say that it
has been properly implemented pro-
perly. In Tamil Nadu, nobody can
have more than 15 acres. Of course,
there may be one or two black sheep
here and there. One of the Jana
Sangh member said that we have no
definite policy regarding land ceiling.
I wish to tell him, Sir, that the Con-
gress Party has got a policy on land
ceiling, Under this policy, no one can
have more than 18 standarg acres. In
Tamil Nadu, they have fixed it at 15
acres, a jower figure. Therefore, we

have party policy in regard to land
reiling.
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With small holdings, one cannot

afford to have imported machinery
like tractos, harvester-combines and
other costly machines. So for this
purpose, Agro-Service Centres should
be started all over the country at the
nationa] level and this machinery

should be available on hire to far-
mers

Alsy fish cultuie shoulg be introdu-
¢«.d This must also be done all over
the country at the national level as
in the case of Japan where even 'n
small lands fish culture is introducea.

Lastly, there should be an agricul-
tural cadre consisting of agricultural
scientists. People who are interested
in agriculture, agricultural students,
should be usked to go to the villages
and cducate the farmers. They could
also help Government in finding out
the people who 1s holding more land
than permitted under the ceiling law
illegally, directly or indirectly. They
could report this to Government.
Apart from this, as I said, they can
educate our farmers in modern agri~-
cultural techniques which will help
to merease production.

With these words I support
Demands.

the

*SHRI P. A. SAMINATHAN (Gobi-
chettipalayam): Mr. Chairman. Sir,
on behalf of Dravida Munnetra
Kazhagam, I rise to express my
views on the Demands for Grants o’

the Ministry of Agrictulture for the
year 1974-75.

India is predominantly an agricul-
tural country and agriculture is the
mainstay of Indian economy. I should
say that, in fact, agriculture is the
backbone of all our economic and
Industrial activities,

The hon. Minister of Agriculture
and his colleagues in the Ministry
have been saying repeatedly inside
and outside thig House that our
country has made rapid strides in
agriculture and they have also been
talking about the achievement of self-

*The original speech was delivered

in Tamil.
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sufficiency in foodrgrains production
as a result of the Green Revolution.
1 would like to controvert their argu-
ment by stating that the food produc-
tion has been gradually declining. In
1970-71, the foodgraing production was
108.42 million tonnes; it came down
to 105.17 million tonnes in 1971-72.
In 1972-73 the fooq production was
only 95.20 million tonnes.

In the Annual Report of the De-
partment of Agriculture for 1873-74,
it has been stated that the drought
situation tha{ prevailed continuously
in two years was the reason for the
fall in food production. After invest-
ing 5 gigantic sum of Rs. 7500 crorcs
in power and irrigation projects dur-
ing the past two and half decades, I
am unable to accept the argument of
drought for the fall in agricultural
production. Even if one accepts this
for the sake of argument, it is inex-
plicable why the Central Govern-
ment’s Budget for the year 1874-75
has made no provision for giving
financial assistance to the States for
tackling the twin problem of drought
and floods, one of which has been
given as a reason for the fall in agri-
cultural production. Does this in any
way show the lack of interest on the
part of the Central Government in
augmenting agricultural production?

If it is stressed that the policies of
the Central Government are not con-
ducive for boosting agricultural pro-
duction, the hon. Minister might point
out that the State Governments have
equal responsibility in increasing agri-
cultural production. He would even
say that on account of lack of inten-
sive interest in agriculture and food-
grains the wholesale trade in whest
has been handed over to the private
sector. I would request you not {o
miconstrue me it I refer to the Gov-
ernment of Tamil Nadu to prove my
contention that the Central Govern-
ment on their own do not attend to
the requirements promptly and they
do not also allow the State Govern-
ments lo act effectively and expedi-
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tiously. It should not be taken that
a DMK. Member hag started talking.
about the D.MK. Government in
Tamil Nadu.

It is my charge that the Central
Government have not taken concrete
steps to control the price rise in essen-
tial commodities like foodgrains and
to curb the growth of black-market
in foodgrains. It should not be for-
gotten that the Defence of India Rules
are in force in our country. The
Central Government are empowered
to take action for controlling the price
rise in foodgrains Neither they will
do that nor they will allow the State
Government to invoke the Defence of
India Rules for this purpose. To give
an example, since the Tamil Nadu
Goverment felt that unless the traders
were compelled to declare  their
stocks and te fix the prices in accor-
dance with the marging statutorily
laid down by the Government which
should be displayed for the informa-
tion of the consumers, in September
1973 the State Government sent the
Tamil Nadu KEssential Articles Fixa-
tion of Prices Order 1873 for the con-
currence of the Central Government
and although six months have lapsed,
the concurrence of the Central Gov-
ernment has not yet been communi-
cated to the State Government.

SHRI M. RAM GOPAL REDDY
(Nizamabad): For that you do not
require any order from the Central
Government. The State Government

can do it.

SHRI ' A SAMINATHAN- That
can be done only with the concur-
rence of the Central Government.

Similarly, the Central Government
have not vet communicated their con-
currence to the Tamil Nadu Vanas-
pathi (Regulation of Trade) Order,
1673 and to the Sugar (Regulation of
Trade) Order, 1973 gent by the State
Government in October, 1873. The
State Government is administering
various control orders issued under
the Essential Commodities Act, 1085.
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The Tamil Nadu Government is of the
view that the penal provisions con-
tained in thig Act are not deterrent
enough to dissuade the offenders from
indulging i malipractices. As early
ag May, 1973 the State Government
suggested to the Central Government
the amendment of Section 6A of the
Act, providing for mandatory forfei-
ture of property and suspension of
business in respect of first offences.
With a view to tightening up the
penal provisions of this Act in the
present context of countrywide food
sho:tage, the State Government intro-
duced in the Tamil Nadu Legislative
Assembly on January 29, 1974 the
Essential Commodities (Tamil Nadu
Amendment Bill), 1974. The State
Government have addressed the Gov-
ernment of India in March 1974 seek-
ing their concurrence for this Bill. I
request the hon. Minister of Agricul-
ture that he should expedite the
Central Government’s concurrence for
this Bill and also bring forward in
thig House suitable amendmentg for
the Essential Commodities Act, 1933
ag suggested by the State Government
of Tamil! Nadu in their communica-
tions dated May 18, 1973 and July 20,
1973.
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I haye referred to these instances
because of my desire that both the
Central Government and the State
Governments should co-ordinate their
efforts in tackling the grave food
crisis prevailing in the country today.
Such inordinate delay in the part of
the Central Government in giving
their concurernce to the State Gov-
ernment will only hamper the deter-
mination of the State Government to
solve the problems being faced by the
common people. I would appeal to
the hon. Minister that he should look
into these essential things and do the
needful immediately.

Here, I would refer to the recent
lifting of ban on the movement of
coarse graing by the Central Govern-
ment. I am sorry to say that the
Central Government have not consul-
ted the State Government before
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taking guch a vital decision, The hon,

Minister of Agriculture, Shri Shinde,
has acknowldged the readiness of the
Tamil Nadu Government in despatch-
ing surplus foodgraing to the deficit
States and also to drought-affected

States. The Tamil Nadu Government
has been supplying foodgraing not
only to neighbouring States like
Kerala and Karnataka but also to
Maharashtra, Gujarat and West
Bengal. In these circumstances, the
lifting of ban on the movement of

coarse grains an only be termed as a
conspiracy against the Tamil Nadu
Government. The free movement of
coarse grains has resulted in abnor-
mal rise ip the price of coarse graing
in Tamil Nadu. The prices of coarses
have gone up by 50 per cent and there
is the possibility of prices going up
still further. Naturally this will in
turn lead to price increase in fine and
superfine foodgrains in Tamil Nadu,
where so far. in comparison with the
prices prevailing in other parts of the
country, they have been the lowest.
1 woulq like to know why the State
Government was not consulted by the
Central Government in this important
matter. Our Chief Minister Dr.
Kalaignar Karunanidhi has strongly
condemned this action of the Central
Government, because of hig fear that
Tam:l Nadu might become another
Bihar or another Gujarat. The Tamil
Nadu might become a deficit State and
wviolent food agitations followed by
Police action might become the order
of the day in Tamil Nadu. I am tem-
pted to point out that the State Gov-
ernment on account of this action of
the Central Government might be-
come the target ef attack from all
sides.

Here, the situation assumes grave
significance because of the refusal of
the Central Government to accede to
the request of the State Governmnt
for imposing a levy of 30 per cent on
coarse grains which would go a long
way in helping the common people
from soaring pricez of coarse grains.
I charge that the Central Govern-
ment are acting in a high-handed
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mauner and the Central Minister of
Asnculture is not doing justice to four
and half crores of Tamil people.

Sir, it is widely believed that ihe
Cential Government are determined
t, form a single zone for the Southern
States 1 would Like to know how far
1t 1s true. If the Central Government
are going to create a single zone for
the Southern States, then 1t 1s certain
that Tamil Nadu, whrch 1s a suiplus
State now, will become a deficit Sta ¢
The entire people o Tam! Nadu will
no doubt get the feeling that the Cen-
tral Government have by this decision
conspired against the well-being of
the State The State of Tamil Nadu
hag been not only contributing a major
share to the Central Pool but also
sending foodgrains to other deficit and
drought affected areas in the country.
In this background, if such a decision
has been taken, even without consult-
ing the State Government, it will defi-
nitely be an act of injustice perpetrat-
ed on the State of Tamil Nadu.

I would like to have a categorical
reply from the hon. Minister saying
that no decision to have a single zone
for the Southern States has been taken
by the Central Government.

I would now refer to the Crash
Scheme for Rural employment which
is in force from 1971-72. This is a
very useful scheme intended to create
employment opportunities in rural
areas. The Central assistance to this
scheme has been gradually coming
down from Rs 203.05 lakhs in 1871-
72 to Rs 285.50 lakhs in 1972-78,
though the State Government of
Tamil Nadu had spent Rs 298.76 lakhs
in this year In 1973-74, the Central
assistance has been only 232.50 lakhs,
It hag been reported that in 1974-75
this scheme has been given a go-by
Since the discontinuance of the scheme
at this stage would cause discontent-
ment and frutstration among the rural
youth, our Chief Minister, Dr.
Kalaignar Karunanidhi has already
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written to the Prime Minister to con-
sider the feasibility of continuing the
scheme during the Fifth Five Year
Plan as g separate entity. I request
the hon Minister of Agrictulture o
continuc this scheme during 1974-76
and also during the Fifth Plan period

Before 1 go to sugar, I would refer
to another important item. For the
last two vear, there has beey an ab-
novmal merecse in the prices of
gioundnut and groundnut  oil. With
a view to ensuring the availabihty of
groundnut and gioundnut oil ut
rasonable prices to the people, ihe
State Government of Tamil Nadu
desired to 1mpose a levy on all pur-
chaseg ang movements of groundnut
and groundnut oil When the Central
Government Was approached in this
mat er, the Central Government want-
ed to know the rate of levy and also
stipulateqd that the prior concurrence
of the Central Government should be
obtained In October, 1073 the Siate
Government addressed the Central
Government for their concurrence fo
impose 25 per cent levy on all pur-
chases and movements of groundnut
and for the payment of Rs 3000 per
quintal for the levy purchases. In
reply, the Central Government ex-
pressed the view that it would be
undesirable to impose any levy at
this juncture. Again, the State Gov-
ernment hss approached the Centre
in thig matter, solely guided by its
desire to supply groundnut oil at rea~
sonable prices to the consumers. The
hon. Minister of Agriculture should
look into the genuine request of the
State Government of Tamil Nadu
ang give their concurrence imme-
diately for imposing 25 per cent levy
on groundnut and groundnut oil pur-
chases

Coming now to sugar, in 1878-T4
the sugar production was of the
order of 45 lakh tonnes. There are
209 sugar mills in the private and in
cooperative sectors. The dual prie-
ing polcy of the Central Govern-
ment i sugar hag been helping
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greatly the sugar mills to make
huge prufits. To give you one gra-
phic example, there 15 one small
sugar mill called the Amaravatj Co-
operative Sugar Mill in Tamil Nadu.
In 1973-74, this sugar mill earned a
a profit of R, 35 lakhs and paid Rs
18 Takhs in income-tax to the Cen-
tral Government If this is the rate
offprofit of one emall sugar mill, you
can imagine the huge profits being
made by the sugar mills throughout

the country In fact, these sugar
mills are real Kamadhenu for the
Government I wonder why the

Central Government are hesitant
about nationalising the entire sugar
industry. 1 want to know from the
hon. Minister when the Government
propose to take a decision about the
nationalisation of entire sugar indus-
try

8ir, the Government policy of 70
per cent levy for public distribution
and 30 per cent for free distribution
in sugar has become the breeding
ground for Dblackmarket in sugar.
The price and emcise duty on levy
sugar are comparatively lower than
that of Iree suger. gﬂ the sugar
mills exploit the sgituation and
indulge in blackmarket in free sugar.
Secondly, through public distribution
the Government have created the
habit of taking sugar even in the
rural aress at the cest of gur and
khandssri. At the same time the
bulkk consumers Mike tea-sheps, Idtels,
sbft-drink matitisctur-
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15 1eported that though eight lakh
lonnes of sugar are available, only
30000 tonnes have go far been ex~
ported. It 1s felt that the country
may be deprived of Rs 400 crores in
foieign exchange on account of not
exporuing the sugar. I would like
to know from the hon. Mimster the
actual position in regard to the ex-
port of sugar. I would also like to
know who 18 responsible for the
export of sugar and what steps the
Government propose to take for-
achieving the targeted export.
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Taking now the question of ferti-
lizers, 1t cannot be denied that che-
mical fertilizers are the primary
input in agriculture. On account of
acute shortage of fertilizers and alse
due to misconceived fertilizer polcy
of the Central Government, a 50 kilo-
bag of chemical manure, the controll-
ed price of which is Rs. 62, is being
soid at Rs. 125 or Rs. 130. The indi-
genous production coupled with the
imports of fertiizers meet only 50 per
cent requrement of agriculture. In
1872-73 the productian of nitrogenous
fertihzers was 10.80 lakh tonnes and
the import was 6.15 lakh fonues.
Similarly, the production of phospa-
tic fertilizers was 3,26 lakh tonnes and
the import 2.04 lakh tonnes. It is a
matter of shame that even after 27
years of our independence potpsh is
not being manufsctured within the
country apd in 1972.78 we imported
325 lakh tonnes of potash. TUnless
the indigenoug production of fertl-
lizers s incregsed substantiglly, the
production of foodgrains and also
commercial crops Hie cotton, suger,
oil-seeds etc. will be greately affect-
ed. T that is not possible, then il
Government ghould unhesitatingly
import the required guantities of fer-
tilizers to meet the :dhnth‘e in the
interest of sustain agticultera:
production. T would o know the
steps taken by the i
this direétion.

Again, here, the fertilizer distribu-
tion polcy of the Government kas
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been faulty. This has created many
‘problemg for the farmers. The dis-
tribution of imported fertilizerg is
«done through the State Governments.
The indigenous production is supplied
through private agencies who have
no compunction in exploiting the pre-
vailing shortage of fertilizers to their
personal advantage. The Tamil Nadu
'Government have distributed cards
to the farmers who get whatever is
available from the cooperative soci-
‘eties. The Tamil Nadu Government
hag been repeatedly requesting the
'Central Government that the distri-
bution of fertilizers through private
agencies must be stopped. All the
available fertilizers must be distrie
buted through the State Govern-
ments and cooperative societies. But
all the pleas of the State Govern-
ment have fallen on deaf ears. I
would appeal to the hon. Minister of
Agriculture that the distribution of
fertilizers, both indigenous and im-
ported, should be entrusteg to the
State Governments.

Sir. the D.MXK. GCovernment in
“Tamil Nadu during its six years of
rule hag given power connection to
'3,00,000 pump-sets and the Congress
‘Government in its 20 years of rule
in the State gave power connection
to 3,00,000 pump-sets, The DMK
‘Government can legitimately feel
proud of jts efforts in making the
State a surplug State in foodgrains.
Naturally, the D.MXK. Government
expect adequate supplies of ferti-
lizeps from the Centre for maintain-
ing the present production of food-
grajns in the State. I would sug-
gest that a barter deal should be
concluded with the State Govern-
ment of Tamil Nadu. The Centre
should give all the required quanti-
tieg of fertilizers for the State and
the State should hand over to the
Centre g1l the surplus foodgrains
produced! in the State.

The Fooq Corporation of India was
set up to operate as the sole agency

of the Central Government for pro-
curement, imports, distribution, sto-
rage, movement and sale of food-
grains. Though the Corporation is
expected to play such a crucial role
effectively, the activities of the Cor-
poration have not resulteq in any
benefit to the common people of the
country. In fact, the price rise in
foodgrains can be attributed to the
mal-functioning of this Corporation,
Insteag of unloading foodgrains and
fertilizers at Calcutta Port. they are
unloaded at Tuticorin Port. Though
the ships bringing these items from
America are to go to Calcutta for un-
loading, the itemg are unloaded at
Tuticorin by the FCI and then they
are transporteti to Assam, West Ben-
gal etc. through rail wagons from
Tuticorin. Should I say that the cost
of transportation through rajl wagons
will increase the price of foodgrains
and fertilizers in Assam and West
Bengal? It iz reported that the FCI
has got certain vested interests in
doing such an unjust thing. Simi-
larly, the FCI call for tenderg for
carrying fertilizers and foodgrains
through lorry {ransport from Tuti-
corin to Madurai and Tiruchirappalli.
The FCI entertain some fictitious
tenders from ten bogus companies
ang the tender in the emd is award~
ed to a contractor who obliges the
FCl officials in many ways. The
FCI officials and such contractors
have made the entire country as
their looting ground. My ecolleague-
members from DMK, Shri Sivaswamy
and Shri Mayavan brought this to the
notice of the Zonal Manager and
Regional Manager of FCI, atter which
tendere were invited according to
rules and regulations. It is under-
stood that this has resulled in a-
saving of Rs, 22 lakhs to the FCL

From this you can imagine the meg-

nitude of the losses being incurred

by the FCI as a result of mal-

practices within the Corporation. I

would like to know from the hom.
Minister the steps being taken hy

-

<
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him to make this organisation an
effective instrument for achieving

the objective set before it at the
time of its constitution.

In conclusion, I would like to know
~categoricaily from the hon. Minister
.about the formation of single zone
for the Southetn States, which is
agitating the people of Tamil Nadu.
1 am sure that he will bear in mind
that Tamil Nadu is a surplus State
in foodgrains and he will not jeo-
pardise the interests of the people of
"Tamil Nadu.

With these words, I conclude.

SHRI VASANT SATHE (Akola):
Mr. Chairman Sir, the Ministry of
Agriculture is the most vital Minis-
try in the country because the acti-
vities in this Ministry, if properly
handled. can save the downward
tregnd of our entire economy. That
13 why there is importance of this
Ministry in its varioug activities.

I would like to take up Arst the
policy that we have recently adopted,
that is, of wheat distribution in colla~
boration with the wholesale traders.
Last year, we said that the wheat
take-over was the begininng of our
new policy of what we called social-
ism 1 really do not know why we
used the word ‘socialism’ at all there.
But that is what we declared. We
thought that that was a pragmatic
policy because the Government felt
that public disribution could ensure
disribution to the vulnerable sections
of our society at reasonable rate and
Proper quantity . .

SHRI PILOO MODY
Socialism is not pragmatic.

SHRI VASANT SATHE: That is
why I said, “Why did you use the
word ‘soplalism’ there.” T hope, he
will agree with me at least there.
But he is upget by the very word of
it. That i3 .why he could not get
my idea,

(Godhra):
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SHR] PIL.OO MODY: I am.

SHRI VASANT SATHE: Therefore,
I thought, we introduceq that policy
ot wheat take-over with that objec-
tive You know where we falled al
though we do not like to accept that
we falled. We say that we passed
with 40 per cent marks. After all,
if passing marks are 26 or 30 per
cent, we say, we have pasfed with
40 per cent marks. If we failed 60
per cent. it does matter. Therefore,
we say, we did not fail and that we
passed with 40 per cent marks. 60
per cent we did not get. The sim-
ple reason for not getting wheat that
we had hoped to get, that is 8
million tonnes, was that the big land-
lords refused to part with wheat at
the rate of Re. 76 ang Rs. 80 per
quintal that was fixed by our learn-
ned people in the Agricultural Prices
Commisgion at that time. We want-
ed 8 million tonnes and we got only
42 million tonnes. So, we passed
with 50 per cent marks.

350

AN HON. MEMBER: Why did you
say 40 per cent marks?

SHRI PILOO MODY: The imple-
mentation part of it deserves only 15
per cent marks.

SHRI VASANT SATHE: When we
did not have wheat take-over, the
quantity of wheat that came in the
market was 13 million tonnes when
the production wes 28 million tonnes
When our production went up, ac-
cording to the Finance Minister's
statement in the House to 26—30
million tonnes, what we got. as a
result of complete wheat take-over,
as against our Target of 8 million
tonnes, only 4.2 million tonnes. Vet
we have passed.

Why did we not get it? You
yourself have agdmitted that it is
because the steps did not succeed in
achieving the target. After all, you
alone could not have gonpe to the
States to procure it. Therefore, you
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relied on the State machinery and
the State machinery could not rise to
the occasion because they could pro-
cure at the price of Rs. 76 and Rs. 80
per quintal,

16 hrs.

When person afier person. in this
House, from all the gides said, “Please
increase the price at least by Rs. 107,
you saig, “No. Thip will add to-in-
flation in the country.” Therefore,
we agreed to auopert four million
tonnes of wheat at a much higher
price—for about Rs. 200 crores. But
we did not agree to give Rs. 10
more %0 our own farmers which
would heave come, for the entire
wheat of 8 million tennes, to about
Re 80 cromey. And we pursued this
policy deggedly, dogmatically, obsti-
nately angd did not .agree to give a
higher price fo farmers. The Agri-
was
quoted to say that they were against
inoreasing the pumice. Unfortunately,
the Agricultural Prices Commission
cannot be called here; otherwise, we
mey kmow the fruth. I wamt to
know what hae keppened in one
year. In one year what has hap-
pened in the country so much that
the same Agrioyiture]l Prices Com-
mission has mow agreed {0 Rs. 1057
And with this rate of Ra. 185 and
with the chewge ia Ppolicy, are you
geoing to gat pbe veguirements of food
that you went?

I will now quote from a letter
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other produce, viz, Masoor Rs.
175, Gulabi Gram Rs, 260, lin-

seed Rs. 325, etc and does not find
it necessary to sell wheat at
lower rate. But more important
ig his feeling that withholding the
dtock will ultimately help him
to force the Government to
change itg policy an enable him
to get better price, In this
connection hig capacity to with-
hold the stocks should not be
underestimated. He iz also now
used to sell wheat outside the
market yard where the expenses
and taxes have not to be paid..”
ete,

Then they say:

“In view of this situation at
present, we feel that the impres-

to the Goverament iz a little too
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Then they say that the mast im—
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_m they say:

, “We fegr that any #mpression
wemented by us ibat the wheat
~givices will ronge from Rs 150 to
«iis. 160 at the present juncture
win any part of the country with~
weut drastic ecomomic and fiscal
steps by the Government will be
wrong.”

Bhey say, ‘We will purchase at the
zate of Rs. 135 and give to the Gov-
epnment 50 per cent at the rate of
Re. 150; that means, we have lost
JBs. 30 and this we are expected to
up in the other 50 per cent
thet we are to sell at a higher price’.

and their purchasing power has not
increased and that section of soclety
you want to tighten its belt. The
middieclass and the upper middle
s will get it in the open market
it Wg. 200. Therefore, how i this

Policy really going to help you?

Nbw, the ghestion arises: why <o
Poumont . go 'the ‘whele hog in what-
dver wou eant to'de? Why are you
4341812,

»
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half-hearted? In the whole-sale we
would have gone whole-heartéd by
tnereasing the :Price romsonsbly and
Wen smy ‘wednust get “the wrheat
‘particularly from the rich fandiords,
Do you really want to do so? No,
Sir. 'You do'niot'do it. Here, at loast
you till the traders, "We do not want
this 60 per cent business. The entire
responsibility should be of the whole-
sale and the retail traders.’ All your
FCI godowns end everything may be
given to them and put in their charge
and tell them that we &re not going
to touch a single grain of wheat.
Take them fully into your confidence.
I do not believe in this slogan that
the traders are an umpatriotic
people. ...

SHRI M. RAM GOPAL REDDY:
Only big landlords are unpatrietic.

SHRI VASANT SATHE: Big
land-lords, of course, are not. Your
behaviour has not shown any such
thing.

I say that nobody has the mono-

poly of patriofism. If the trading
community has to be trusted, then
trust them fully. If you tell them
that you purchase wheat at the rate
of Rs. H95 or whatever reasonable
rate, I ‘wonld be peifectly wiilling to
increase this even to Rs. 115 for the
sake of the cultivator. Having dome
that you must have a parity, a
rational parity in fhe country in the
costing.

Now, the truders fell wug that the
wholesale trade’s margin is betwesn
‘'t and 2 per ceat. That is wha
they hadle. Now let them have
even 2 per cent which you add an-
other 3 per tent. So, total 5 per
cent. I shall go to the end of 10 per
cent in the whole thing. I you sey
that wheat will gsell at Re. 115-120
anywhiere in the .country and it will
Yo thelr responmibilily to see Uit
wheat does:not sell in the volintry ata
price highier than Rs. 135 anywhere,
I am sure the tradely with their Te-
tail outiets, ‘with (heir traditional
outlets séllit throughout the couttry
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even in places which you csnnot
reach through your fair-price shops
which ere the most unfair units of
your Bhatijas and Bhaiyas and sons-
in-law. I am not talking of good ex~
ceptions Exceptions may be there.
1 am talking of as a general princi-
ple. If you want, you hoid them res-
ponsible with your local units,
consisting of university boys, repre-
sentatives of the working classes,
acting as vigilance units. Give them
powers of Nyaya Panchayats so that
sny default committed by the re-
tailer anywhere may be checked and
the trader punished summarily with
a Magistrate helping them. You
should do something like that which
will help in restoring the faith of our
people. All these gimmicks done
with the advice of the bureaucrats
have failed.

My next point is this. This is
about milk. We know what we have
done. We talked of operation flood.
The figures that we have show this
position since we started thig opera-
tion flcod. In 1955 we launched this
idea of increasing the milk produc-
tion in the country. These are the
figures. The 1955 production was
20.9 million tonnes Now the produc-
tion has gone up to 28.2 million
tonnes. Now the production as gone
up to 23.2 million tonnes. From 1855
to 1975, nearly 20 years, this ig the
increase. The per capita production
fell from 147 grammes io 111
grammes, though our population has
increased from 2390 million to 573.8
million. In the fleld of milk what is
our policy? Are we helping our
Dairy development more and more,
10 grow better and better? Are we
giving milk and buffalo to our far-
mers and our dairymen who are de-

ture

milk per day. Fimst when the DMS
was set up it was presumed that 88
per cent of the required milk would
be collected indigencusly, and 20 per
cent would be imported. But sudse-
quently the situation, was reversed,
The DMS had to resort to 80 per ¢ent
imported milk, that means, bubter
oil. The new plant therefore has to
dependent 100 per cent in imposted
milk powder, butter oil etc. The
cost of imported milk powder has
shot up from Rs. 5,600 per tonne im
1971-72 to Rs. 8,300 per tonme. 8o,
what is the effect of your whole pro-
gramme of ‘operation flood’ I want
to know. Are we going to depend
more and more on butter oil and
milk powder or are we going to en-
courage indigenous milk production
by our own cultivators? You have to
give encouragement to the landless
labourer; you have to give cow and
buffalo for him. You have to pro-
vide the farmer with the necessary
monetary help. Why don’t you have
such a plan? You can do that mew
instead of depending more and mare
on imported milk powder and butter
oil. Moynihan snd others are trying
to help you. They spy they have a
better food-crop. Mr. Kissinger is
coming now. They will be only teo
glad to help you in the form of milk
powder But are we going to depand
only on this? I want to know this
from you, What ig our policy? There
wag a time when this land was sup-
posed to be a land of ‘milk amd
honey’. But now we are facing'so
much shortage. There have been
certain suggestions made for M-
stance, regarding teirapack bottles
for distribution of milk which e
been rejected by the UNICEF.

But, they say ‘no’. They are per-
fectly all right. It must be im .
So you import the machinethe typi-
cal types of bottles—ietrapack—and
later on, glasses, these must he
carded. If you want new ma
for that, you may have o import
more millkk and convert that into bitter
oll, mixtyre and all that. If yow jme-
port more and more machinery for
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this, then you will land yourselves
completely into difficulty. And this
is what are doing with regard
to milk I would only suggest one
more thing.

MR. CHAIRMAN: Mr. Sathe, let
not your friends complain that the
‘Chairman, has become liberal to an-
other Chairman. You have already
taken more {ime. You have exceed-
ed the time.

SHRI VASANT SATHE: How
much time have I taken? Anyway,
please gave me a minute more,

In the field of edible oil, I would
suggest that we should have a policy.
If at all we have to import, let us
not import edible oil. Let us import
seed nstead of edible oul. T am told
that we may be requred to import
about 2 lakhs tonnes of edible oil
1f we import the seed only, that will
help us, our crushems and other em-
ployment-oriented industries in this
country. If at all we import,
we should have mutton tallow, for
soap-making purpose instead of oil
bemng used for it I would once
again like to emphasise on one point
which the other hon. friends have
done. That is in regard to sugar
which can earn a great deal of foreign
exchange Why don’t you boldly
take the decision of nationalising the
sugar industries. It is our policy It
has been our policy right from the
Bombay Congress Session. It is
nothing now. Why don't we boldly
decide to take this step? This will
create a confidence and allowing the
sugar mills to earn crores of rupees
at the hands of the people can be
stopped, For Heaven's sake don't
allow in any fleld the dual price
policy. This is the most corrupting
thing that can ever he dome in any
frhere.

Thiz is one suggestion—I do not
Wwant to touch any other thing. As
far ag irrigation is concerned, I know
‘hat in our tracts, the water experts
Uso say that there is a whole belt
®hich practically hes enough under-
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ground water, if we go @& little
deeper. Irrigation in my region is

hardly 1.8 per cent sithough this is
one of the richest agricultural lands
in the country, the black cotton soil
of the Vadarbha. You can make it a
granary of India. That is possible
only if we tap the underground
water resources I would request you
to pay a liftle more attention to
this sphere.

My last but not the least point is
this. We must have an agro-indus-
trial pattern of shifting more of our
young men from agriculture to agro-
industries. Cotton to-day is the
worst sufferer because we do not
have any plan; we do not even give
& fair or proper price for cotton to
the cotton growers and we are not
moving towards the pattern of decen-
tralisation of agriculture, Why can-
not you git with your colleague, the
Commerce Minister and evolve a pro-
per pattern of cotton—cloth—produc-
twon. Then only you will be able to
do justice to cotton growing people
as also to the handloom industry
which gives employment to two
crores of people in this country.

Agro-industries have got a tre-
mendous potential of giving employ-
ment In the entire national plan-
ning, in agricultural area, the agri-
cultural lsbour should be the lowest
family umit Family planning should
not be ony in Nirodh, Family plan-
ning must mean the entire economic
growth of the standard of living for
the smallest family. If this is done,
with the growing standard of living,
automatically the population control
also will be successful.

SHRI K. MAYATHEVAR (Dindi-
gul): Mr. Chairman, Sir, I thank
you very much for having given me
this opportunity for participating in
the debate on the demands for Agri-
culture on behalf of Anng D.M.X.
which 15 going to form Government
again in Pondichery with over-
whelming majority and which is the
next ruling party of Tamil Nadu.
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As we all know, India is an agri-
culturist country. In our country 70
per cent of the people depend on
agmeulture.  \JIndian~  agricultural
economy contributes and constitutes
about 44 per cent of the total
national economy of the country.

So, agriculture 1s the backbone of
the Indwen economy. The agricul-
turists in India are the feeding
masters of the rest of the population.
They are not only feeding the rest
of the nation but also they are sup-
plying raw materials 1o other allied
industries like jute, sugar, cotton and
s0 on and so forth. According to the
divine poet Thiruvalluvar “Alone
those men who plough the fields for
lLivehhood do live; all others how to
them and eke out their livelihood.”
According to Manimeghalai another
Tamil classic: ‘“The farmerg are

giving life to the countrymen and
elsewhere.”

But what is the position of the far-
mer? What js the standard of the
peasant? What 1s  his status in the
society? Are they protected by Cen-
tral or State governments? No. Are
they guided and protected by politi-
cal parties? No, Nay, Nil. Is their
interest being safeguarded by the
trade unions? Np. The Indian far-
mer 18 born in debt, lives mn debt,
dies in debts and bequeaths debt to
the future generation too. That is
the real, true and correct situation
and position of the vast majority of
the Indian agriculturists and farmers
in the country.

The farmers in India are suppres-
sed both by the Central and the
State governments. The peasants in
India are depressed in the society due
to poverty. The agriculturists m
this country are oppressed by the big
landlords, middlemen, moneylenders
and rich minority classes in the rural
areas, We will have to fight for
their economic fresdom and redeem
{nem from their perpetual and pene-
trated debt and indebtedness, Rural
indebienwss has become sn incurable

ture 3%
infirmity and disease to the rural
eeonomy .and the. Indiap farmers, As
Magay did in Medras in the year
1887438 the <Ceatral Government
should introdyce an Al India Agri-
cultural Debt Relief Act to save the
interests of the agriculturist.

8ir, there are two objectives which
are envisaged in the Fifth Five Year
Plan, The first is removal of poverty
and the second is attainment of self-
rebance I would hike to warn the
Government that until and unless we
remove poverty in the rural areas we
cannot remove the poverty from the
Indian soil. In spite of four Five
Year Plans and after 27 years of
Congress rule the rich have become
richer and the poor have become
poorer. I should like to ask the Gov~-
ernment and the ruling party and
leaders of a]l parttes who 1s res-
ponsible? Is it not the Congress
Government and the various Govern-
ments in the States are responsible for
making the rich people richer and
the poor people poorer. For the
attainment of aself-reliance on food-
grains, jute sugar and cotton, we
shall have to remove the poverty of
the rural people, that is the farmers
etc. So, both these objectives are not
independent but inter-dependent.

Before removing poverty, they must
first try to remove the corrtuption
that 1s prevalent from top to bottoax
and bettom to top throughout India
invariably and indiscriminately in
almost all the places throughout
every nook and corner of the Indian
nation. If this Government fails to
take gpeedy and effective steps and
measures to prevent and remove the
unparalieled and unprecedented
corruption which is there, this
corruption itself will remove this
Ministry at the Centre and the
various Ministries at the State level.
1 charge and accuse this Government
and the Governments in the various
States including the Government of
Tamil Nadu led by the DMK party
of functioning as an embodiment of
corruption throughout India.
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farmetrs are not able to get fertilisérs:
eleétric mupply for pump cets and
loang without paying mamools,
mamools meaning money to grease
the palm of officials and to corrupt
themn. 1 myself have got personal
experience in this connection. For
purchasing pump sets and fertilisers
for my own land, I was forced
through my workers to part with
some mamool for the officials., It is
a damn shame to ihe administration.
Therefore 1 would request the
Government to put an end to
corruption before putting an end to
poverty from the Indian soil.

The total outlay of the Fifth Plan
1s envisaged at a sum of Rs 54,411
crores, out of which the public sector
gets an allotment of Rs 37,250 crores
and the private sector gets an
dallotment of Rs. 16 161 crores The
genetal growth rate estimated in the
Fifth Five Year Plan 1s at the rate of
5} per cent per annum. The total
mvestment for the creation of
productive assets aggregates to Rs.
47,561 crores. In the Fourth Plan,
the public sector outlay was only
Rs 16774 crores. It has more than
doubled in the Fifth Plan. I welcome
this increased investment in the
public sector and for the creation of
productive assets, But we have to
five @ue importance, and in fact, the
lion’s share to our national Tural
economy, namely agriculture. So, 1
accuge this Government of having
brokeri the backbone of the agri-
cultural or rural economy.

I shall now substantiate my charge
against the framers of the Fifth Plan,
so far as agriculture is concerned.
The aggrefate amount allotted to
agricultuye in the Fowrth Plan outlay
was Rs, 3,486 crores. In the Fifth
Play, it is about Rs. 4,730 crores. As
Percentages of the total outlay of the
Plan, these amounts work out to
207 per cent and 201 per cent
respaetively! of the Fourth and Fifth
Five Yoar Plap outlsys. 1 welcom®
and appreciste the significance and
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notable increase in the total outlay
ior agriculture from Rs. 3,468 ctores
in the Fourth Plan to Rs. 4,730 crores
in the Fifth Plan, But it is regrett-
able that only a small, insignificant
and negligible portion has been
allotted to agriculture, which comes
to only about 20.1 per cent of the
total or aggregate outlay of the Fifth
Plan. But, according to our survey,
we admit that 70 per cent of the
Indians rely on the rural and agri-
cultural ecconomy. We further do
admit that the agricultural economy
forms part and parcel of the national
economy to the extent of 44 per cent.
Theirefore I plead, on behalf of the
agriculturists in India, with the
Government of India that the moral,
legal and legitimate and statistically
satusfactory and proportionate share
should be given to agriculture, namely
40 to 44 per cent which is the
percentage to which they are entitled.
But Government have given only less
than 50 per cent of thejr legitimate
share, namely only 20.1 per cent of
the total outlay So, they have stolen
the bread of the poor farmers and
stabbed on the back of the innocent
farmers, since they are silent inno-
cent and honest and straight forward
in their dealings towards the country.

362

Remember that the rural economy is
the backbone of the Indian economy.
Without that you cannot run the
Government, nor can you implement
the other programmes.

MR. CHAIRMAN: His time is up.

SHRI K. MAYATHEVAR: I have
requestel that the Forward Bloc’s
time also should be given to me.

MR. CHATRMAN: 1 have included
their time also is your quota.

SHRI K. MAYATHEVAR: 1
request the party in power to aliot
at least 40 per cent of the total Plan
outlpy ‘to the development of agri-
culture. Then only it will mean that
we are helping the rural econemy in
India.
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There are at present 72 agricultural
colleges, 22 veterinary colleges,
8 agricultural engineering colleges
and 9 agncultural umversities in
India, In the Fifth Plan period
Government intend to increase the
number of graduates coming out of
these institutions.

Regarding admissions to agri-
cultural colleges, I plead with Gov-
ernment on behalt of the sons of
agriculturists to give priority to the
song of Agriculturists or family mem-
bers of Agriculturists. The song of
1.A.S. and LP.S, officers could easily
become 1AS and IPS. officers.
Therefore the sons of Agriculturists
should be given constitutional protec-
tion like the protection given to the
scheduled castes, scheduleq Tribes
and other backward class under Arts.
15 and 16 of chapter III of the con-
stitution,

1 request Government fo initiate
steps to enact legislation to safeguard
rural economy and protect the
agriculturists. Thisg may be called the
All India Agricultural Debt Relief
Act.

Secondly, cattle play a very vital
role in the rural economy. To safe-
guard the cattle wealth of Indis,
another piece of legislation called the
Indian Cattle Insurance Act may be
passed.

The question of a crop insurance
scheme hag been pending for a long
time before the Central and State
Governments, The Finance Minister,
Shri Chavan recently mentioned
about the introduction of legislation
in this behalf. This is very ecsential
because our farmers are affected by
both drought and flood and they must
be protected against these,

Finally, as regards the Ganga--
Kavery project, I strongly request
Goverhment on behalf of the whole
Indian people, not only of the Tamil
Nadu peonle, to implement the
project.
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SHRI DINEN BHATTACHARYYA
(Serampore): It comes under the
Irrigation Ministry.,

SHRI K. MAYATHEVAR; Irri-
gation is also a subject coming within
thiy Minstry. If this project 1is
rmplemented, so many problems will
be solved. It will serve as a canal
of national unity and integration; it
will solve the drought and famine
problems that confront the country;
it will solve the food problem; it will
solve the flood problem; if will solve
the problem of electricity and power
shortage, it would provide and help
transport facilities in the cheapest
possible manner; it will solve the
problem of drinking water scarcity:
and finally it will also to an extent
solve the problem of unemployment
in India.

With these words, 1 conclude.

oft myaw wfgont (fenag) -
vty a€rT, ary a9T T fawor
Y wi & I ot wuf gy G e
¥ edr v g AN IS gEE AW
FEAT EACE | ug A wdfafer @ fe
a3 3 A XA ¥ T 07 A JAEEy wYU
ow wer il wrr folt § i sfe
TR A AT w-swaer § wer Qe
war F7r ¥ + fredr e 197273 ¥
RN A e § g o
forady @41 % wrody safer 28 Swwr erfaarar
A A G A FCA R Y | Wk
FTCT 3T FY T-2THAT FIET rar-Erer
BT E A Ty O oeR oRn ¥
/T 9 wfws s faur war e
g ugt M v foutey w7 F v,
wfrY a7 ffFer sy, Pk art ¥
WyERT A At ey or R §
stz wfafw i Rok wf ot ¥
o oy Ay v o wd ¥ fe gt Wt
& N wifaw wf Freldy 22 Wy
frirdy ¥fier g e W svdeilr
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SHRI BHALJIBHA1 PARMAR
(Dohat); Mr. Chairman Sir, the
hon. Minister of Agriculture bas
presented his demands for the
approval of this hon House. It
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amounty to Bs. 792,28.36,000. In all,
there are ten demands which are to
be sanctioned by thig House We have
no hesitation to grant the same. But,
today, 1s a day for self-retrospection
for the Minstiy of Agilculture and
examine whether the objectives as
laad down, for the various Depart-
ments are fulfilled, as required

For instance, the Department of
Agriculture has to organise and
develop country’s resources in the
fleld of agriculture, animal husbandry,
forestry, fishery, to secure water
resources for agricultural purposes, to
mmprove the qualty of agricultural
inputs including seeds, fertilisers and
cattle feed, to improve the economie
conditions of the rural population by
giving subsidiary occupations, credit
facilities and remove indebtedness
and also to lay down agricultural
price policy and fix price structures
and so on and so forth.

Now looking to some of those ob-
jectives we can see that they have not
achieved the desired results in those
spheres. The picture in this respect
does not seem to be bright. So, vigo-
rous efforts are necessary to meet the
challenges Food production is not
increasing as required. After all, the
principles of economics ig that con-
sumption is the end and aim of pro-
duction is not followed in its true
spirit. Production must be at least
up to the mark proportionately, but
it is not s0 We have no doubt an
army of officers in the Ministry withx
adequate staff under them to fight on
the fo0od front But we fing we are
helipless i, solving the food
of the country. Why is it so? There
must be something lacking in our
planning The results can well be
judged from the performastice throt-.
ghout the year and the previous years
of planning.

Nowsdsys food riols are taking
place in the country. Who ig ves-
ponsible for this? Whether propet
distribution of foodstuffs at ths proper
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time is done requires to be exsmined
and if it 18 not done, then it has to
be remedied. Why dig the Ministry
remain a silent spectator during the
food riots in Gujarat recently? Why
is it that proper arrangements were
not made for the distribution of food-
graing at the proper time during the
Chimanbhai Patel Ministry and why
is it that they rusheq foodstuffs after
the imposition of President’s Rule m
the State? This is a serioug matter
because the food riots took a toll of
more than 130 innocent lives. I would
now request the hon. Minigter and
his two colleagues to put their heart
and soul together to solve the food
problexn with redoubled courage, They
must do things whole-heartedly be-
cause things done half-heartedly
never succeed. They must also be
firm in their policies ang they should
ensure that they are implemented.
They must have faith in themselves,
in what they do and, simultaneously,
they must have immense faith in God
Almighty, who is the source of all
strength.

In the Draft Fifth Plan the out-
lay for Centrally-sponsored schemes
in the agricultural and allied sec-
tors amounts to Rs. 2,140 croves.
Looking to the broad breakup un-
der heads of development, it is seen
that only Rs. 47 crores are provided
for forestry, which is not at all sde-
quate when we consider the fast
vanishing forests in the country. Af-
forestation is the need of the day for
the supply of wood, timberwood and
other forest products to meet the
needs of the people. In Gujarat the
jungle products contract co-opera-
tive societies, formed for thig pur-
pose, do not get new jungles cvoupes
as forests have disappeared. This
requires serious recomsideration.

It is a matter of satisfaction that
the Fitth Plan encoturages involve-
ment in agriculture of small and sar-
ginal farmers and the application of
dry farming techniques on a large
scale. The co-operative sector snust
be strengthened for looking after the
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needs of the peasants, workers and
consumers.
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In terms of credit, advances, both
short term, medium term ang long
term, the Plan fixeg the target at Rs.
3,125 crores for 197879, compared to
Rs. 1,800 crores for the current year,
which is a good trend. But when we
look at the high rising prices whe-
ther this will be adequate is a ques-
tion which will have to be conside-
red.

In the flelds of animal husbandry
and dairying, intensive development
proposed in the draft Plan must be
successfully carried out in order to
meet the needs of the fast-growing
population of this country. The sche-
meg of dairy development, sheep and
wool, poultry, piggery, feed and fod-
der, etc. must be implemented in their
true spirit for the economic well~
being of the nation.

Considerable attention must be
paid by way of research on geed tech-
nology for improving the quality of
seeds.

For improvement im agriculture, I
suggest that there must be village
surveys for ascertaining the require-
ments of villages before planning for
their development. The Plan must
start from below. For agricultural
purposes, a survey is
must essential in order to know the
requiirements of a village in respect
of irrigation, driking water, agricul-

the agricultural production.

Fhe panchayat is the base of demo-~
cratic set-up and hence must compile
the requisite infoimation on behalf of
the village. The involvement of pan-
chayat jp the implementation of agri-
cultural plan is vital.
is the core of the
will fail to

;
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wrigation. In spite of planning all
these years, the country has been able
to irrigate only one acre out of four.
Even in respect of that one acre, the
assured water supply is for only 0.8
of an acre and the other 0.4 is depen-
dent on the rainfall, So, while finali-
sing the plan, the Planng Commis-
sion should take into account the
backwardness of the States and un-
der-developed areas must be given
priority.

The irrigation sysiem must be such
as would provide water not only in
the required quantity but at the re-
quired time. Schemes should be for-
mulated to educate and assist  the
farmerg 1n the economic and judicious
utilisation of water.

Immediate steps should be taken to
generatg more power as the country
18, at present, 1n a grip of severe po-
wer crisis.

Inter-State water disputeg tend to
create ill-wil] among the States mn-
volved anq also stand in the way of
development of the water resources.
The Government should find out ways
for a speedy solution to such long-
standing disputes, like, Narmada riv-
er project at Nawagaon.

Further, I would likg to know whe-~

ther proper percentages of Scheduled
Castey-and -Scheditled Tribes in var-

tained amdy if net, the reasbns there-
for and the action: that is going to be
taken.

Lastly, the land reforms on the
lines of the State of Gujarat may be
intraduced in varions: States of the
countryr after enacting laws for the
purposei

@ wwe fog (werr) o awfy
aivew, wil it ¥w W g sy
§ R derdty dYwandt ¥ pri
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SHRIMATI GAYATRI DEVI (Jai-
pur): I should like to make a request
to the Minister for Agriculture that
he should make plans in the country
for the future and not only to meet
serious situation which occur now and
then arising.

In this country drought, famine,
flood etc. are no phenomena and in-
stead of trying to find a remedy for
them at the last moment, i1t would be
far better if some sort of plans could
be made to contain these natural cala-
mities as best as possible Everytime
there is a crisis like food shortage in
our country we find that the Food
Ministers of different States are sum-
moned to the Centre and from there
on we read in the papers what has
trangpired there Some say that a
levy should be put on agricultural
production Others feel that it should
not be implemented, because. after
all, ours is vast country, with vast
agricultural elements 1n each State,
Therefore, what I feel is this Instead
of having these hasty consultations, 1t
would be certainly much better if we
sit quietly and deliberate calmly as to
what should we do about it.

For instance in the last few months
the levy was impused. I have nothing
agamnst it. But how Is it that the as-
sessment was done after the crops
had been cut? If you put levy, farm-
ers should be warned in time. These
farmers affected should have been
properly notified in time. The local
officers should go to the field and as-
eess the crop as they start. But what
happened in some cases was this, in
my constituency the small farmers
were told that levy will be implement-
ed; they were warned by Patwari,
Tahsildar and others, after the crops
had been cut. Some farmers had not
even sown some of the fields and yet
they were asked to pay. I have writ-
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ten t6 the Minister about it and I have
not got a xatisfactory answer. I would
strongly plead with him thet in future,
he should see to it that proper action
is taken. Otherwise what happens
is, all these petty officials take ad-
vantage of their position and their
authority and they harass the farmer.
‘This ehould not happen.

There is so much of talk going on
about the need to increase the produe-
tion of food. I have no quarrel with
that argument. But I would like to
point out that perhaps it is the Gov-
ernment itself who are responsible for
turning some of the most fertile parts
of our country into arid deserts. I
say this because we have had drought
in the past; it is not a new phenome-
non; this has been there earlier; but
there are places where we get drought
where we have never heasrd of it in
the past Why? We have never heard
about floods in certain places where
we have now got floods. I am not an
expert on this subject, but ig i1t true
that this is because of the deforesta-
tion which has been practised? Is it
because of the fact that trees have
been cut that so many floods are oc-
curring? Is it due to the lack of
trees and consequent erosion of the
80il? Sowe have to see whether in-
discriminate cutting of trees is ome
of the causes responsible for these
things. So, this is a matter we must
very seriously consider. I do not
know whether there is a lack of co-
ordination between the different de-
partments. I would like to read a
little extract from the Junior States-
man which I think is very very rele-
vant and which I think all of us, legis~
lators, should geriously consider.

A very typical example of the ig-
norance of our legislators as to the
importance of forests is given in the
Junior Statesman of April ¢, where is
says:

“When guestionsti about the wide-
spread destruction of forests in
India and Mahersshirg in particu-
Tar, 8 is stated to have an-
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swered with characteristic wit,
‘Which is more important, a tree or
a man?
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Then it goes on to say:

If the choice were so simple and
the devastation of forests could make
people richer, then, India should
have been among the most pros-
peroug nations of the world. Un-
fortunately, deforestation amounts
literally to a destruction of food
crops, and man has not yet arnved
at the stage where he can live with-
out food.”

I would like to bring this very rele-
vant passage to the attention of the
hon. Minister, because we alone in
this House today are not responsible
for the erisis which has happens.

Very soon, we will be gone from the
surface of the earth, but, others, are
coming after us. We are responsible
here for generation of Indians whoe
are going to come and to live in this
country. What are we geing to give
them if we are to denude the forests
and having nothing but barren lands
there

In the year 1952, the National Forest
Department in their survey, said that
India needed 33 per cent of the forests
elsewhere and 68 per cent of the
same in the hills. To-day there is
only 17 per cent of forests left in this
country And that too is being rapid.
ly denuded. Why? Because it brings
in quick money; it brings in quick
profits. To whom? To the Government
coffers and to the rich papermsn.
Whatever is left with in this country
is going to be destroyed. Are we go-
ing to sit here in the Lok Sabha and
the Legislators sitting in different
States Legislatures to encourage this
sort of thing s¢ that they cam only il
up their pockets? To what effect? I
would, therefore, honestly urge upomp
the Minister to see to it that there i»
a programme of education—not for the
college or university students- for the
Leglslators of Indla so that they realise
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what they are doing to our natural
m0i} and natural resources that we
have in this country. That is one
point.

:Now, coming t0 one more thing, it
s the Government’s claim that 1t plants
400 thousands of trees a year duning
téhe Van Mahotsav week But, I be-
Meve, the Estimates Committee of Par-
‘Hiament have pamfully had to remark
that they do not believe in this. They
disbelieve the figures of trees given
by Government There are hardly any
trees. Another thing 1s that there is
-~gefarestation. The other thing is that
#hey grow ucalyptus trees; everybody
«<kmows that ucalyptus growth is some-
thing I find very important plant as
far as future is concerned. It has un-
dergrowth.

« Another mest important thing is
Ahis. As a pesult of cutting of trees,
~as I have already explained, there is
«gail erasion. Take for example the
Jhakra Nangal Dam. There is a re-
port that the dam after twenty years
the whole reservoir will become use-
“Jess because of the heavy siltation.
This 13 very serious accusation. If it
Js true, thig is very serious. I would
~ask the hon. Minster to consider at.
‘Yesierday’s paper or day before yes-
ferday’s paper, made a mention about
the crusade of women against the
~destruction of forest trees. There
‘Ahe women clung on to the trees so
-#bat thy could not be cut gway—the
#zees in the area called Nit1 Valley in
Chamoli District, I have already said
soough about the soil conservation
«pnd preservation of forests. Now, I
would like to raise a question about
sio and the way 1n which we preserve
s@ur grains. 30 per cent of grain is
vepy bad because of this. In 1962, in

arliament, ag a Member, I heard that

e Scandinavian countries were offer-
Jng at that time a silo to the then

Jood Minister, Shri 8. K, Patil. Now
the value of tbe money had gone down

It we had implemapted this at that
Rime, we would probably have saved
so much of graina. We did xot apply
our mind in - preserving the Ilerests
from denudation. That is another thing
we must werry about.

People are sp ignorant; .our peeple
go to forests and cut the forests. Why
should be not preserve our forest
wealth? We pay so much attention
by adopting the socialist pattern of
policy in this country. I still do mot
see what improvement had taken plave
m the villages in the tweniy-
eight years of our Independsnce”
Surely, if you want {0 meke the eco-
nomy of this country selfspufficient it
1s the villages where you should con-
centrate. .You should concentrate on
rural electrification, roads end com-
"mumecation. All these things need to
be developed. In my State it is im-
possible to get frem ‘a’ to ‘b. The
hon. Member from D.MX. spoke about
QGanga-Caveri link. I wanted to sy
eomething about Rajasthan camal be-
cause I do feel wherever there are big
irrigation schemes which the State
Government cannot tackle the Centre
should come forward because afterall
if you can ¢reate grainary in apy State
then that food stuff can go all over
the country. The ban on surplus
wheat going to defivit areas must be
removed. Afterall it is one ceuntry.
We must mever object to it. I omce
again urge upon the Minister to Jook
into the fature to do things to remedy
the situation and not to just cure them.

st awrow  (STERgY) o wwnfe
ey, & vfr of mme sarer ¥ awe
T #T T v & fag e
gt g | /ft-ardy & wrew ¥ AWl ¥
avE g ¥ faere o, ¥few & qvwar
g fr woow & a & ¥ famly
Tt gk gl wiroft gk 1 gfe ww
qux sfge W AW @ o wAm
f& oroow & ogor el g
srdywrerw oY, 2 forenr &, e 8 wvrer
MadarrE sy ww
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Ay s & a §, fawy fea
g AE AT 9T, SO T, SRy
oY 7€y wofY v s faasar mar—
W aF &1 afor ag gwi fR Ad
FRmaR I AR g wvAr ol s

2
framt &t @7 @i oY @ fow &
g afe g ghaar & deras s
aﬁ@aﬁﬁloowaﬁﬁzﬁ
GaraTe & AT &

wa ¥ 3o 49157 A7 & yaw &
qraeg N FEAT AIZAT | T IR F
AR 48T FGT AT & | 1972~
73 § ¥y gar qe, faas a9 ¥
gl W qat g A9 ¥ @6, ZgE-
& it g m, w=d a@ F
g ¥ 9%, A9 Y gw 19, vee
a<g & o 7 X wF | Ao ag gt
5 ToR agr M T N dEIER @
W AN I Y F09 1 FAT =7 To°00
0 &er gav 1 & fiy § § AR
1 & W AR faw awar g—
@R 1 T a8 %1 qaeq] FE
wrfed fF foad @@ o s w1 59
e AT | T AT WY 1973-74
¥ @y W H qren oTn, Fww Ay
IO WU g § FEAT AWM E,
TAR TG W1, W, W@, A, {f W
JEHT TGH TUTET WAL TET | @E qY
am fred ww @ qrFl W S Y,
¥feT w@ o fawelt P
WA W oAy ¥ gEdAw wW
fooreht o frelt fored &t & auft
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g fear W @, SR faw oaw
faoreft 7t wrf—wwmr WY GeraR o<
T T qEWT QT

TR ¥ oft A @i w1 A
ifirwr N w1 Hifaw F a=w O BT
m:ﬁm“w@'mwh
et | wow el & v afvee
ﬂwﬁ w1, e gl sfady

wifew nfaay & &
m%mqﬁﬁm%ﬁmﬁm
agr faeft | & wrgar g fr v W
S8 FY T ax a1 A7 fo A R
W & gl g, fad awr -
A FT W W A T &, IR
W 3T I wEEaT w0\

@R A fearh & fa¥ vk @
a ¥ fege wagd & fa¥ oy ware
femar T @t F Ao &
AT 1 AT TR ¥ IAE @ & oy
v Wt fad, dfee wferaret smef
¥ gAY woAr A A fear | A A
faar # @ faw & ™ § Wk
foar & afifad § s 1 2D &1 quyw
foqr Mg

wa & iy a7 & ww ¥ wix
e ¥ ol SRANTEY weagT &
wg ¥ §O TEAT TEA F | www
forx % srarer WY qur AfEd & w@
warre e (@) § ) T awm
Tz § agar A F wx § 1 g
T frdly ag ¥ AT 7T ¥ AR
g fearf & wweqr w0 R}, W@
oy wrafr B Qe fwr qwar
2 9= ¥ w9 T FAAIT w awvq § |
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Wt aw & swew ¥ AR
g WY §E w97 W v R
¥ @ § | WHlTe e # spaeen
frrm N i@ wawm
AT el eqwr & fe S gfar &
NG 50 WY ¥ fowdt ofr sww wiw-
e A fFam A St e A @@ § )
T T & I9a) 7 fowwa g€ | wOHTC
= Wifgd & sgde Ao 9 § TR
TEfr @ T ¥ afer ey W%
FgEfeaT T S {q HT Naw
R afr @ a% & afemse w

qT gore @e ¥ |

qrft & faq & ag AT wTEET §
f ot faoreft sme Ao & g ¥
IAHT | WA ¥ 1 W SEwT T
R 7T T w T ax I Ay farsft
& ol & ) N go ™Y ¥ Fd
9T 36 TRIT % g gAY # fgave ¥
gw g AT A WX ¥ W ¥ aw
T 9T AT HITT 9T 360 w47 frarr
yaur fgromar g1 X wvmar g
@K TR AT ¥ T qH FL |

afs pfy = a7 mr Wi
ot sow w1 g fraifca v o
TT W rmtes giewtr weArr
el WX T weT qe frewy S
afgg 1+ & weaT g fr o e WY
ot g w1 105 W w1 Fraifr qew §
ag fram & fad w7 § 1 fewr WY
wqrar faemT oifagdy A @ oo R
figm Y qr T ¢

T Ny AT @AW
W ww N dEm

afFm sy A N ww own
wr ) TEN T A v A ot §
a3 oY v gk &Y oo ey, weT A
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oy ot Twg witzw AfeT g B @@
AT T T€T {1 T T Y A
¥ g W A d & ww ¥ wgr
g feamr g Gar wom A= #T
W R A qow W% wdw oy
qw & whw ¥ fag o T awan
1 @ Wl | T| a7 o g WY
forar wr wnfigm w e ¥ f3 A
W aE B o) v N NS § I
| W rEw g

TF @ W g g g fw
T 7 o1 arg Afr ¥ aw omR
afgee § 1 ww W ¥ S ey
e 3 §, 9 fog aww A et
7 § Afew s @ sQuafy §
I WY ¥ § WIS 70 & SREy WY
8 ¥ Wa X o af@wr # g
weir ¥ witw w78 fawely §
afer wgT ¥ o wE B ww oF
foat were 3 ¢ afus wewT freft
g me ¥ ow welt ) oaw
A Tt X T A gER R
et Sgar g fe s o Afa
FTaT wifaT & 7 WE #Y W19 wwaw
|qT F2T AR § SR g A, Foaw
80 ¥EN WFT wWH ¥ Towr o
Tmemy g1 X wwwm § W
wen fraifa w3 ool g oo
TR ¥ AW WY e wgl ¥ A
Afad | a@wrd wefe) & & @)t
& iy rew T ¢, T A §iforg )
e ¥ o fagT woge & W o
o2 fram & N wiadw § 9ver o
wear ffd

& wrowr wfur awy A 8
AT 1 do oavgTen™ AgE ¥ wEwrl
ad} ot ar@ wlY ff, g« awq °r @,
R o feael X oY qgerd S W
fardw ferr ar & o o wER, WA
wd g o G5 ggerd of g
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TR TFMARTADNRE L A
A% WS HT W § A 97 v § )
frama oF Ao ¥ 24 W2 F19 wEETET
a7 dfew vl Y qF AR 8 W2 A
ST FTH AL FOM T AT T 24 92
¥ fog fiv @i wogR @ w®F
Tt g & ooy oY Fram w7 Wi §
I TUE T AT FAT I W)
gy & ag feafq Gar & wdshy fr
afm e MA@ wam |
woY T S witwr 9G¥ fF qgd
d i oA ) g g
TR WM F AT oW oo fAr W,
AT FATL 30 A TZHrQ gt A aga
TEIT T | W FEETQ @q g g,
"X W IR 9w @ feew
FEx gt 93w  wk Wi
dar X qamr swafew @4
¥ fafrrrswd fraw * frdem
a¥ wfafem fram oot qgsrd
g ¥ Tw % afz ag Wi gwa
MM FTFFATE | GEFTA G Y
S50 o fae gy 8, ST wd ST}
g Y frz qelY § 1 ST sy A AR
gQ s §t wg o F qurw Fav g
THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
Sir, I am thankful to you for
giving me time to intervene in this
debate. Despite a very difficult situ-
ation, I nmst say that this debate has
been very constructive, and very use.
ful suggestions have been made from
both sides of the House. For instance,
the last two speaters, Shri Tula Ram
and Shrimati Gayatri Devi, alsgp made
very constructive speeches. I may not
agree with all the views expressed by
the hon. Members on the fioor of the
House, but even then, the debate to

my mind would be of immense use to
my Ministry.

Of course, some statements have
been made which have no basis. For
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Instance ,Shri Sarjoo Pandey, one of
our valued friends—he ig not here
now-—made a sweeping remark that
during the last 25 years no production
has increased in this country. I am not
saying that my Ministry is infallible;
I am not prepared to take the position
that the Government of India does
not commit mistakes; I am not prepare
to say that everythimng is all right on
the agricultural front. But, in this
august, sovereign body of this coun-
try, I think we must take a very ba-
lanced view of things. Therefore,
when he says that there has been no
increase in production, may I quote
a few flgures for the infurmation of
hon. Members?
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Now, it is the experience the world
over that agricultural production can-
not be judged by taking a solitary
figure for one year, because agricul-
ture, unlike industry, is exposed to
the vicissitudes of Nature like storms,
failure of rains, severe winter gnd a
number of other factors. So, it has
to be judged over a long period, say,
five years or seven years. In this
light, if we take the average annual
production in thig country over the
years, we find that in the first plan
period, it was about 66 millicn tonnes.
In the second Plan, it came to 75 mil-
hon tonnes In the third Plan, it
came to about B81 million tonnes
Then during 1967-68 and 1968.69
when there was no plan—the
non-plan years—in these years, 1t
came to 88 mullion tonnes. And in the
fourth Plan period, it came t5 102 mil-
lion tonnes. What do these figures in
dicate? These figures positively indi-
cate that there hag been progressively
an addition or increase tg our produc-
tion, and even the growth rate 1s
gradually becoming more and more
favourable to us. Not that I am satis-
fled with the growth rate, but this in-
dicates a very positive side of the agri-
cultural situation in thig country.

Now, I do not want this Houge to
carry the impression that there is
something basically wrong in our ag-
vicultural strategy. To my mind, the
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strategy of agricultural production

which has been worked out g basically

sound. There may be 8 many weak-

nesses, as I said earlier, It is so

sound.. .,

SHRI DASARATHA DEB (Tripura
East): ....so sound that people have
died of starvation in Maharashtra and
Tirpura.

SHRI ANNASAHEB P. SHINDE-
When we had a setback in production
tu the extznt £ 17 miu.n tomne- in
the year 1972-73, we examined the
trend of production to find out wnere
wasg the snorttfall. You will find that
there was a shortfall of two million
tonnes in Gujarat, 19 lakh tonnes in
Maharaghtra, 10 lakh tonnes in Andhra
Pradesh, 15 lakh tonnes in Karnataka,
12 lakh tonnes ip Rajasthan and 11
lakhs of tonnes in West Bengal. In
most of the States where cropg were
affected by severe drought or failure
of rain or long dry spells, naturaily
production, suffered. Had there been
a shortfall 1n production in some
other area, then perhaps we would
have been required to analyse the
reasons and find out what other fac~
tors had really contributed.. (Inter-
ruptions). I am open to conviction
Hon. Member cap give me suggestiony
andg my Minstry would respond to
them.

My senior colleague made some re-
ferences to the peculiar situation in
the country perhaps about a year or
ago and pointed out that agricultural
production was not comung up uniform.
ly in all regions. This can be seen
from the figures of productivity in
this country. The per hectare produc-
tion of wheat in Punjab is 2406 kilo
grammes while in Karanataka it is
540 and in Maharashtra 498. One can
say that these are Southern States
where the climatic conditions are
not favourable for wheat growing.
But if you take Madhya Pradesh, the
figure is 870; in U.P. it is only 1249;
In the case of rice also it is the same
story and I do not want to go into all
the figures., Punjab leads the couniry
with 2044 kilo grammes per hectare,
while in States like Assam with the
most fertile Brahmaputra valley the
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per hectare production is only 970.
In Madhya Pradesh it is 818 and in
U.P. 800 and in Orissa 779. This shows
some of the weaknesses of our Indian
agriculture.
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The Hon. Member from Tamil Nadu
Shri P. A, Saminathan of the DMK,
Party, who is not here at present, made
a negative statement and he said that
production was going down. This
statement is not justified by fact. All
of you know about our population
growth ang our responsibility to feed
the country. Naturally some imba-
lances are coming up. But to say that
agricultural production is going down
is not a correct assessment of the situ-
ation.

AN HON MEMBER: What about
per capita production?

SHRI ANNASAHEB P. SHINDE: 1
shall come to that. We can take a nor-
mal year and calculate. Ip the last
two years the position was not so
good, but the per capita availabilily
of foodgrains up‘c 1971-72 was higher
ag compared to the immediate post-
Independence period.

MR. CHAIRMAN: That is not the
fault of your Ministry.

SHRI ANNASAHEB P. SHINDE:
What I am saying is, 1 request you to
appreciate the difficult situation that
my Ministry is facing. Take for ins-
tance fertilisers. From all States
Members complaineq about thg short-
ages of fertilisers. Thep there was
some talk of compost. In our national
interest, we have te use compost and
organic manure. It will be against
our national interest if we waste orga-
ni; manure available here. But we
must have correct assessment. Some
experts have gone into the problem
and they have come to certain conclu-
sions. They say that it will not be
enough to meet our needs even if you
organise 100 per cent of the organic
material and the city waste in this
coun‘ry. Of course it is very difficult
to organise it 100 per cent. In China,
they used the excreta of human
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beings. This did not solve their prok-
lem. They had to resort to the use
of NPK fertiliser. The point that I
am making is, our experts have esti-
mated that even by organising all
organic manures, only 8 per cent of
our country’s requirements woulq be
met. Ultimately, modern fertiliser
ifnputs are a must for the country.
I agree with the hon. Members that
there is need to strengthen the distri-
bution arrangements. We have taken
a number of steps. I have explained
the position a number of times. But,
the point I aym making is, whatever
fertiliser available either through in-
digenous production or import on
which we have no controlunfortu-
nately, my Mmisiry or even the Gov-
ernment of India, for that matter,
have no control over the impor‘s—
within the limitations of conditions of
shortage of fertilisers, we have carried
out this programme of agricultural
production We have to take into
account the difficult circumstances.
There is the power shortage
which is of immediate relevance.
Now, the Rabi production pro-
gramme was carried out in very
adverse circumstances. But, despite
that, Indian agriculture is not looking
back. To my mind, there is rich
potential for developmen!, and we
should succeed in mobilising neces-
sary resources, necessary inputs and
organising the necessary infra-struc-
ture. That was the point T was
making.
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Then, Sir, many hon Members re-
ferred to, as usual, to lang reforms.
My semior colleague, when he repues
to the debate, woulg naturally explain
some of the facts. But, I would
appeal to the good sense of hon. Mem-~
bers from that wing. We are a demo-
cratic set-up. Many times, very easy
always questioned some of col-
leagues here, whom I value very
much. I may bave differences with
much. I may have eafferences with
them. I told them” when you were in
power in West Bengal, you never took
any lega) steps to enforce legislation:
you thought that by organising extra-
cunstitutional movements, you will be
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able to implement land reforms.’ I
am not saying that popular move-
ments should not be organised. Ul-
timately, there are certain constraints
in a democratic set-up, in regarg to
implementation of land reforms. Of
course, democratic procedures are
time-consuming procedures. We must
admit that., There is no denying the
fact. This country, for the first time,
as a result of the demands made in
the House and agitations outside, has
accepted the position and we, in the
Government of India, have formulated
new national guidelines for langq re-
forms. Most of the States now ex-
cept Tripurg and Manipur—in Mani-
pur, there was no popular rule and
in Tripura, there were some difficul-
ties—have enacted laws. In these
small States, law is still in the pro-
cess of being enacted. In regard to
Meghalaya, NEFA and other areas,
land is owneg by the communities.
It is community ownership of land
and as far as the present land re-
forms are concerned, they have no
relevance there. Except these areas,
all other States have enacted laws
according to the new guidelines Gov-
ernment proposes to give constitu-
tional protection to the ceiling laws
under the Ninth Schedule of the
Constitution so that they will
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SHRI ATAL BIHARI VAJPAYEE
(Gwalior): What about Bihar?

SHRI ANNASAHEB P. SHINDE:
In Bihar also, they have enacted a
Jaw. Laws proposed to be included
are from the States of Andhrgq Pra-
desh, Bihar, Guarat, Haryana, Hima-
chal Pradesh, . Karnataka, Xerals,
Punjab, Rajasthan and West Bengal
Some of these legislations will be in-
cluded. If necessary, Government
will not hesitate to come forward
with the constitutionaj amendment to
give constitutional protection to other
Bills which may not come up imme-
diately. We propose tfo move this
legisiation in this Session itself is pos
sible.
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Then, Sir, the new wheat policy
has been criticised. I am sorry. You,
yourself, are in the Chair. I hope
you will not misunderstand me if 1
refer to the observation made by you.

MR. CHAIRMAN: When I am in
the Chair, I am only Chairman. But,
you can freely criticise the Member,
Mr. Sathe.

SHRI ANNASAHEB P. SHINDE:
Thank you very much, Sir. There are
these differences and we should, in a
democratic set-up, accept these diffe-
rences. We never expected that the
new wheat policy would be unani-
mously accepted by all. There are
different political parties and indepen-
dents holding different views. So, you
have the right to criticise it. But you
were laying top much emphasis on
the point that the Government of
India formulated this policy on the
advice of the bureaucracy. I would
like to say, first of all, that at the poli-
tical level my senior colleague and
myself are prepared to take the full
responsibility for this policy. So, why
shoulq we blame the bureaucracy and
the civil servants? While there may
be blacksheep everywhere, including
politics, there are many honest and
sincere civil servants who make good
contributions. We should no¢ say
things which are not at all necessary.
Of course, hon. Members can have
different views on this subject.

The main thrust of the new wheat
policy is to have procurement through
traders and producers levy. We can-
not think of monopoly procurement or
complete State control because we
have millions and millions of small
farmers. Further, we are not a regi-
mented society, which has to be realis-
ed and appreciated, even though some
of the members may not lke this
policy.

We are not giving up the public
distribution system, or the -
lity of feeding the poorer sections of
the society. That is why we have
evolved the institution of the Food
Corporatioy, of India. But some mar-



397 D.G.Min, of VAISAKHA 2, 1888 (SAKA)

Agriculture

ket mechanism has to be introduced
in this country. Otherwise, food-
graing will go underground. Market
arrivals will be affected.

While there may be some other
reasons also for the happemngs in
Gujarat, food was an important con-
tributory factor. As politicians and
realists, we have to make a real
asgessment of the situation and we
cannot be blind to this. The farmers
react 1n a particular way to the price
situation When we are not able to
ensure the inputs at reasonable prices
to the farmers, how can we fix the
food prices at 3 very low level? So,
it ig necessary to introduce an element
of elasticity in prices Otherwise, pro-
duction would go down ang then noth-
ing can save the country. Whatever
may be the weakness of our policy,
nothing should be done to discourage
production Considering al] these
factors, the new wheat policy was
evolved by the Government of India,
and it is too early to pass a judge-
ment on that Because, procurement
is not the only yardstick on the basis
ot which thig policy has to be judged

MR CHAIRMAN: The hon. Minis-
ter just now referred to small far-
mers. Was this policy mainly on
account of small farmers?

SHRI ANNASAHEB P SHINDE:
The price of 76 was not accepted
even by the small farmers. I will not
go into the detailg of it because we
have discussed it a number of times,

Then hon. Member from Tamil
Nadu was very unkind in his remarks
and I would like to be very sharp in
my reaction. He saild that it was a
consgpiracy on the part of the Central
Government to remove zonal res-
trictions, ag far as coarse grains are
concerned He levelled this charge
ag if this decision was taken only in
respect of Tamil Nadu. Price distor-
tion was developing in the country;
in some parts of the country the prices
were low and in some parts the prices
were too high. Are we not the citi-
zens of the same country? The DMK
may take a position that they are
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meant only for Tamil Nadu. But I
would not like to take that position.
The foodgrains of the country are
meant for the whole country. Every-
body in this country has an equal
right over the production of this coun-
try, be it produced in Punjab or Tamil
Nadu. I repudiate strongly the charge
that the removal of restrictions on the
movement of coarse grains was with a
view to having food riots in Tamil
Nadu. In fact, thig is g politically
motivated charge which 1 repudiate
and I would like to ask the House
also to condemn such type of state-
ments.

The hon Member from Tamil Nadu
wanted to know whether the Govern-
ment of Indig is contemplating one
southern rice zone No decision has
been taken in the matter so far and
no decision will be taken without
consulting the State Governments.
Even here, take the case of Kerala.
Rice is being sold there at Rs 3 to 4
per kilo while in Tamil Nadu it is
sold at Re. 1 or Re. 150 a kilo. Are
the people of Keralg not the citizens
of India? Naturally, a lot of bitter-
ness is developing there because of
this.

When the southern zone was formed
in the good old days, at that time
Andhra was the only surplus State in
the south I am referring to rice
zone arrangement By and large, the
present rice zone arrangement is
working very well. In the south, some
new factorg have developed, Karna-
taka which was very deficit in the past
has become, more or less, a marginally
surplug State. It is in a position to
meet the requirements. In a bad
year it iz marginally a deficit State.
Tamil Nadu has become a substan-
tially or. at least, a marginally surplus
State. Andhra has been a gurplus
State Xerala is the only deficit which
is isolated from all these States.
Whether this arrangement needs to
be reconsidered, it is a matter of
opinion. But we will take fully the
Tamil Nadu Government into confi-
dence
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There is ong thing that I would like
to say here. Ag soon ag the idem of
sharing what is produced in Tamil
Nadu with Kerala and Karnataka' is
mooted, immediately a strong reaction
starts. I do not think it is a patriotic
or nationalistic approach. I would
appeal to the Tamil Nadu Govern-
ment not to take parochial and
regional positions in the matter of
foocd economy

Again, he made a statement that
foodgrains are being unload at Tuti-
corin when the foodgraine are to be
carried to Calcutta and Assam. Now,
this argument appears te be so plau-
sible on the face of it. What an irra-
tional thing the Government of India
is doing that foodgrains which are
requiTed to be taken to Calcutta and
Assam are being unload at Tutivorin!
Prima facie the argument appears to
be very convincing. But the point is
that at a par.cular point of time, we
had entered into an agreement with
the Soviet Union. The Soviet Union
was good enough to offer 2 million
tonnes of wheat which was to be
unloaded and received at Indian ports
at a particular point of time. We
examined the availability of port faci-
lities everywhere as to what were the
berths available, where it could be
unload, apart from the fact that there
are some problems of low draught at
Hooghly, etc. 1 am not referring to
that now. The point is that there was
no place to unload wheat. Had we
not unloaded it at that point of time
at any of ou, ports, we would have
been required to pay a heavy demur-
rage in foreign exchange, Vizag port
was fully loaded; Calcutta port was
fullty Yoaded. There was no possibi-
Mty of adjusting any ship at these
ports. So, we had to do it at Tuti-
corin port. Though it meant some
burden on the railway system that
wat not an Irrational thing. We had
to do it under the compulsion of cir-
cumstances,
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I can only refer to one point more
that the hon. Member from the D.M.K.
party made. He said that the Tamil
Nadu Government has sent a proposal
for amending the Essential Commodi-
ties Act. They have made a sugges-
tion to make some amendments in the
Essential Commodities Act...

MR. CHAIRMAN: May I remind
the hon. Minister that at 6 O'Clock
we have got a Half-an-Hour Discus-
sion? Would he like to resume his
speech tomorrow?

SHRI ANNASAHEB P, SHINDE: 1
will take three or four minutes more
and finish it.

Then, my hon, friend, Shri Sarjon
Pandey made a statement that in all
our ICAR institutes, there is a lot of
corruption and mal practices. I would
like to refute the statement. Not that
there 1s nothing wrong anywhere.
Human failures may be occurring here
and there. But I must say that the
country should be proud of the fact
that the Indian Council of Agricul-
tural Research ig one of the finest
institutes in the country working
under the leadership of eminent
scientist. He raised two issues. Firstly,
he eaid that no increments are being
given to the employees there. I would
like to make a submission that the
Pay Comrmission did not go into this
problem. The Pay  Commission,
obviously, did not go into the pro-
blems of employees of autonomous
bodies. Therefore the ICAR did not
come under their examination. But
we have accepted in principle that,
whatever recommendations the Pay
Commission has made would be appli-
cable to categories II, IIT and IV
employees of the ICAR, Even in
regard to category I, where similar
scales are prevalent in Government of
Indin those scales would be applicable
to them. Government will be taking
a decision accepting the same princl.
ple, There is mo guestion of diseri-
mination against our employees. In
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fact, our Ministry has been taking the
position that our scientists should be
on par with scientisis 1n the Atomic
Energy Commission or elsewhere.
Therefore, we would like to give them
all encouragement.

18.60 hr».

He also said that no promotions are
given to gcientisis, The ICAR Inquiry
Committee under Dr. Gajendragadkar
wenti into this problem. They have
made certain recommendations. One
of the reasons that we found was this.
Ag you know, it arose out of the sui-
cide committed by late Dr. Shah. The
Commuittee came to the conclusion—
and Governmcent was also of the view
—that frequently subjecting themsel-
ves to interviews for promotions led
to frustrations. Now we have taken
a decision that the scientists would
be making periodical assessments of
their work and they would be eligible
for automatic promotion Therefore.
this problem is no longer there. We
are trying to have an equitable per-
sonnel policy in regard to our scien-
tists. -

MR. CHAIRMAN: What about the
case of the person whose gratuity has
not been settled for two years?

SHRI ANNASAHER P. SHINDE: If
you bring it to our notice, we will go
into it, we will examine it,

Shri Darbara Singh made a state-
ment—of course, he complimented our
scientists—that the growth rate,
instead of 45 per cent, should be six
per cent, Nowhere in the world in a
country that of our size has six per
cent growth rate been possible easily
4} per cent itself under our condi-
tions is quite a reasonable growth rate
and therefore, we need not have any
complaint about it. If possibly a
higher growth rate can be brought
about, we should have no objection. I¢
there are any suggestiong for that, we
would welcome them.
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There are many other points also
which have been raised, Two of my
colleagues are yet to speak and they
would meet the remaining points. I
am thankful to you and this hon.
House for having given me this oppor-
tunity.

SHRI RANABAHADUR SINGH
(Sidhi): Mr. Chairman, Sir, 1 thank
you for your kindness..,,

MR. CHAIRMAN: The hon, Member
will continue tomorrow.

1886 (SAKA)

18 03 hrs.

HALF-AN-HOUR DISCUSSION
TAX EXEMPTION TO INDUSTRIES IN BACK-
WARD AREAS

MR CHAIRMAN: The Houge will
now take up the half-an-hour discus-
sion,

Mr. N. K. P, Salve.

SHRI N. K. P. SALVE (Betul); Mr.
Chairman, Sir, my purpose 1n raising
this discussion is mainly to focus the
attention of the Government on this
rmportant question of giving some tax
exemption to backward areas with the
ultimate intent and purpose of eradi-
cating regional imbalances, economic
imbalances, a dream which we seem
to be having for the last 2% decades
—eradication of imbalances, economic
imbalances. It is a happy augury, Mr.
Chairman, that you are in the chair
because, as far as I know, you repre-
fent an otherwise backward area but
politically very conscious—you would
not have been elected if it was not
very politically conscious—and that
backward area of yours is not in the
Eighth Schedule of the proposed
Direct Taxes (Amendment) Bill, 1973.

MR. CHATIRMAN: That has been my
grievance.

SHRI M SATYANARAYANA RAO
(Karimnagar): What about Telengana?
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SHRI N. K. P. SALVE: The Bill has
gone to a Select Committee and when

the report comes, wr will know about
it

There is another point to which I
want to draw the attention of the hon.
Mimster. While in the Eighth Sche-
dule you are keeping whichever areas
are there, good, bad or indifferent, I
wish to pint out {o the Minister—and
I want an assurance from him on the
floor of the House—that the districts
which are included in the Eighth
Schedule do not seem to have been
determined or enumerated on any
rational basis or any uniform criteria.
That is the reason why when You
peruse the Eighth Schedule, speaking
of my State I find some areas which
are by no stretch of imagination, back-
ward—backward in the sense, compa-
ratively. the whole country is back-
ward that way—but comparatively
backward areas are left out of it
Therefore, in fact, a very careful
review of the entire approach is need-
¢d to formulation of areas to be inclu-
ded in any eighth or ninth or tenth
schedule or whatever schedule it may
be, any schedule in which backward
areas are sought to be enumerated for
the purpose of being given certain tax
concessions with the intent and pur-
pose of ensuring a rapid industriali-
sation so that some day the regional
imbalances and the economic imba-
lances may disappear Be that as it
'may, that is so far as the basis of
inclusion of varioug areas in the sche-
dule is concerned.

The real point to which I wish to
draw the attention of the Minister is
to the very anomalous situation which
this concession to backward areas is
creating and in fact this situation has
come about that with one type you
are filling the fountain and with an-
other one you are draining it out. It
is this that out of these backward
areag mentioned in the Eighth Sche-
dule some of the areas are entitled to
subsidy from the Planning Commis-

. sion on the basis of the recommenda-
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tions of the Planning Commission to
the extent of 10—15 per cent for all
new industrial undertakings which
may start an industry in that area
with the result what is happening is
that amongst these backward areas.
some backward areas are really be-
coming forward and the otherg are
getting still backward,

In each State six districts have been
nominated by different Chief Ministers
which will be entitled to this sort of
a subsidy. I do not want to go into
the question of what an amount of
unprincipled political ruthlessness has
been shown by different States in
selecting these six districts. That is
not a matter which is covered by my
question I am leaving it out of it.

What 1s happening in my own
constituency which happens to be a
backward area in the Eighth Schedule
is that a small paper plant of 10
tonnes wag proposed to be installed
by an entrereneur. After the machi-
nery was ordered, the site was chosen
and every other formality was com-
pleted, one fine morning I learnt that
the plant has been taken to Chandra-
pur in Maharashtra, If it hag gone to
Chandrapur in Maharashtra which is
a backward areas, as anyway it goes to
a backward area it is my country and
in that sense, I have no grievance. The
question is: ig it not an anomalous
position? What iz going to happen?
These six districts in the FKighth
Schedule are going to be districts in
which there is going to be a tremen-
dous saturation of indusiries ang the
rest of them are going to be again
excluded with the result that there is
going to be a fresh lease of disparities
amongst the backward areas them-
selves Therefore, I would request the
Minister to evolve gome rational baals
in giving this subsidy and I request
him t{o consider the pomibility of
either gpreading the ontire subsidy
which the Government wants to give
tn the backward srea over all these
districts or to ensure that these subsi-
dies in relation to each of the heck-
ward gdistricts will not be for more
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than two or three years. That is the

only way you will be able to ration-

alige it. .

Therefore. I would like to know of
the Minister:

Firstly whether some steps would
be taken by him to rationalise the
Eighth Schedule as such, and

Secondly, what steps would be
taken by him to ensure that we do
not, amongst the backward areas
themselves, again creat to give a fresh
leage of disparities in the same.

MR. CHAIRMAN: I would like to
know from you about this. There are
backward areas par se where there is
no infra-structure for any industrial
growth at all and backward areas
where there is infra-structure facility
but where there are no industries,
because, there is no incentive to go
to the backward area. Are you not
going to distinguish between thege two
types of backwarg areas?

SHRI N. K. P. SALVE: That is a
very valid point Sir. In the remote
areas, in the jungle areas, even if you
declare gome area as a backward area
and give subsidy, nobody is going
there. In such backward areas where
it is reasonably possible to have infra-
structure with comparatively lesser
expense, it is in those respects that
Planning comes in. That is how the
approach ought to be; in fact T am
inclined to consider that thic whole
approach of selecting 6 districts for
subsidy is utterly understandable
and the approach is ridiculous, if I
may say so How can you choose only
8 districts? Take the Bastar area.
Undoubtedly it is the most backward
area. Adivasis are there. It ig very
very thinly populated area. If you
declare that in an area in which you
g0, you will get subsidy some of the
industries will ‘go, and even in Bastar
ulso, it will go only on the fringe, on
the towns which are on the forward
area or close to the forward area and
the rea] remote corners of Bastar
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would continue to remain undevelop-
ed ang underdeveloped. Therefore,
Sir, what you have staled is extremely
important and I do hope some day
somebody will look at thig matter
more rationally and ensure that only
such backward areas where infra-
structure can be created without very
heavy expenditure or the areas in
respect of which some impetus some
incentiveg are given are selected. Our
Minister brings to bear a matured
approach to these problems and I am

sure he will be able to satisfy us in
this regard.
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MR CHAIRMAN: Chandrika Pra-
sad—absent.

Shri Giridhar Gomango.

SHRI GIRIDHAR GOMANGO
(Koraput): Mr. Chairman, Sir, now
the question is whether there should
be tax-exemption for setting up the
industries in the backward areas or
not. The question is whether these
things would be able to solve the
regional 1mbalance of the country or
not. Mr, Save has rightly said about
the development of the backward
areas. I would like to remind the
hon. Minister that the Pande Com-
mittee had identifieq the backward-
ness of areas of the country. The
Wanchoo Committee recommended for
the implementation of the recommen-
dations of the Pande Committee.
Thuogh a number of recommendations
and reports have been submitted, we
still find, so many areas are yet to be
developed and industries set up in
backward areas. Rightly, as Mr. Salve
has sald, there are infra-structure
facilities lacking in the backward
areas. But my point is this. The
Finance Ministry is the main respon-
sible Ministry which comes in regard-
ing the development of the backward
areas. Not only finance but there are
sn many factors which are responsible
for the development of industries. This
ic therefore a very relevant question
and an important question to discuss
here, namely, about the tax exemption
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of the industries in these backward
areas.

Whether the government will pro~
pose or will come forward soon to
exempt small industries from taxa-
tion in the backward areas that is a
different thing. I am not asking you
that we should exempt the indus-
tries—private or public. I only want
the small industries to be helped
which are facing certain problems.

I come from a State which is very
rich in minerals—rich in forestry and
rich in other natural resources. But
there is no development. You know
very well that there are backward
areas in my State. Pande Committee,
for example, have pointed out that
Koraput District is having all the
natural resources but the aret is
backward. In that district a big in-
dustry is located in my constituency,
namely, Sonabeda HAL. This is for
the country as a whole and, not, for
the people there. A number of people
of my area have been employed in
that industry. Here the question is-
how to eradicate the regional imbal-
ance or regional disparity. How is it

possible for the economic develop-
ment of that particular area? We
want big industry; we also want

small-scale industries. What we have
io consider is this. Let us look at
the development of big or small scale
industries. In the Fifth Plan docu-
ment, there is a mention. I quote:

“Provision has also been made
to allow a deduction equal to
twenty per cent of the profits
derived by the industrial under-
takings set up in the backward
areag in computing its taxable
profit for a period of ten years.

It is, however, realised that
the revision of such a concession
or subsidy would not. by them-
selves, bring about the desired
results.”

Here, there is
cxemption,

a provicion o° tax
But, the result hag not
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achjeved as we thought of or what
we desired in the gcheme.

Lastly I would request the Minister
to see that for the development of
backward areas, that encouragement
is given by the hon. Minister not only
for these industries but for every
other thing concerned to the indus-
tries.

In the Plan paper what all is men-
tioned will become true only if this
is done. Lastly, I request the Minis-
ter to expedite the sanction for set-
ting up three industries in my district
~aluminium factory, paper mill and
a cement factory. I would like to
have anp answer from the hon. Min-
ister ag to why, by giving special
attention or taking special steps, the
development of backward areag still
remains as they are.

MR CHAIRMAN:
He is not here.

Shri Banerjee.

Shri Ramavatar Shastri He is also
not here. Now the Minister,

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): Sir, ag you are
aware, the hon. Member was the
Chairman of the Select Committee.
And this question had been gone into
by the Select Committee.

SHRI N. K P. SALVE: Why do you
go into this?

SHRI K R. GANESH: All right 1
am not going into it.

MR. CHAIRMAN: He only says
that he is an actor and he can play
double role very well

SHRI K. R, GANESH; I do not
know why the hon. Member has raised
this discussion after all the discus-
sions have gone round. Another
difficulty that I have is this. He
referred to the tax concession and 80
on. The whole discussion, the way
it hag gone round. though very briefly
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indicates that thig is a matter which
concerns mainly the Planning Com-
mission which is to coordinate, indi-
cate and work out the criteria for the
various districts included in the
Eighth Schedule as well as in the
Planning Commission’s Plan docu.-
ments and various other papers. How-
ever, with whatever material I have
got I ghall try to answer, The first
question he asked was that were the
criteria for identifying the backward
areas. Thig question of identification
of backward areag for various con-
cessiong for removing economic and
regional imbalance was taken up by
the Planning Commission. A work-
ing group headed by Shri B. D, Pande
was entrusted to identify backward
areas and certain terms of reference
were given to this working group.
This working group presenteq its
report to the National Development
Council in 1969. After discussions in
the National Development Council
and discussion with the Chief Minis-
ters and all State Governments cer-
tain pattern emerged out of which
decisiong were taken. The areas were
divided into four or five categories—
districts which are both economically
and industrially developed; districts
which are economically developed but
industrially backward; districts which
are economically and industrially
backward but which do not possess
the minimum infra-structural facili-
ties essential for industrial develop-
ment, and districty which possesg the
minimum infra-structural facilities
essential for industrial development.
It wag decided that districts which
are both economically and industrially
developed were to be left out and
districts which are economically and
industrially backward and possess
the minimum infra-structural facili-
ties essential for industrial develop-
ment were to be given priority over
districts which were economically
developed but industrially backward.

It was also thought that in regard
to districts which dig not have the
minimum infra-structural facilities,
whatever concessions you may give
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them, no Industry will go there whe-
ther or not there is Central gubsidy
or State subsidy or tax concession or
transport subsidy. This ought to be
part of the general development of the
country, that is, the State giving
priority to development of infra-
structure so that industriegs in these
backward areas could be attracted by
utilising the varioug concessiong that
are available, This was the main
reasoning on which these districts
have been located. It was as a result
of the report of the working group
done by the Planning Commisgion in
consultation with the Chief Ministers,
discussed at the meeting of the
National Development Council and
also with the State Governments, that
these districts have been, located. May-
be there is room for improvement. It
is not my contention that there ig no
room for improvement. But the fact
is that thig has been done on the
basis of certain criteria.
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MR. CHAIRMAN: You know, the
experience of most of the Members is
that the criteria indicated by you does
not apply to most of these districts.
Can you explain how this thing has
happened?

SHRI K. R. GANESH: It is very
difficult for me to go district by dis-
trict. You yourself in your basic
capacity have been raising this ques-
tion and you had put this question to
the Secretaries who came there. It
had been discussed thoroughly. All
that I can do is to indicate the broad
criteria op the basic of which these
districts have been located.

MR. CHAIRMAN: No satisfactory
answer came there also. I thought
that it would come from the hon.
Minister at least here,

SHRI M. SATYANARAYANA
RAO: We are not interested in those
private conversations going on else-
where. We are interested in the true
picture.



Tax Exemption to
Industries
SHRI K. R. GANESH: Eve, this
morning, you, Sir hed raised this

question....
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MR. CHAIRMAN: I am trying to
get an answer for the benefit of the
hon. Member.

SHRI K. R. GANESH: Even this
morning, you, Sir, had raised the
question. ...

MR. CHAIRMAN: et him not
refer to what [ had said there.

SHRI K. R. GANESH: After you
had raised thig question, I trieq to get
myself prepared; I did not know that
you would be presiding over the
House during this discussion. 1 was
trying to prepare myself with all
these facts about how these districts
had been located and what the crite-
ria were and how it had been done

Regarding the question of subsidv,
it was decided in September, 1971
that a Central scheme of an outright
grant or subsidy amounting to 10 per
cent of the fixed capital investment of
new units and existing units under-
taking substantial expansion having
an investment of not more than
Rs, 50 lakhs each should be introduc-
ed in two districts each of the States
identified as industrially backward
and one district each of the other
States and Union territories. This
scheme was existing. Then, in March,
1973, certain other changes were
made in terms of the quantum of gub-
sidy available as well ag in the other
spheres. In 1972, this scheme wus
extended to six districts each of the
States identified as industrially back-
ward and to three districts each of
the other States. The entitlement to
the subsidy was also extended to units
having a fixed capital investment of
more than Rs. 50 lakhs. subject to a
ceiling of Rs. 5 lakhs. It was further
improved with effect from 1lst March,
1973 when the ceiling of investment
eligible for subsidy was raised from
Rs. 50 lakhg to Rs. 1 crore and the
percentage of subsidy hag been raised
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from 10 per cent to 15 per cent. This
scheme of subsidy has been an ex-
panding one and from September,
1871 to March, 1973 g much larger
coverage hag been done.
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About the general question, I would
like to give certain information since
this discussion has been raised here.
Since the last five years, the industrial
licences and the letters of intent
issued for establishing industrial units
in backward areas have been as fol-
lows: In 1970, the number of licences
granted was 59 and that of letters of
intent issued was 42, while in 1973,
it rose to 103 licences and 127 lettera
of intent issued.

There are various schemes for the
development of backward areas. One
is the scheme of concessional finance
available to all the districts which are
located as backwaid districts. There
are various parts ef the scheme of
concessional finance, the basic one
being that the rate of interest on
loans is 8 per cent as against the
normal rate of 9.5 per cent Then,
there is an extension of the initial
grace period for payment of loans
from three years to five years, and
there are various other concesions
available in relation to concessional
finance.

I have already referred to the
Central outright subsidy scheme
which is given to the various districts.
the number of districts has increased;
the quantum hag increased and the
investment alsp has increased up to
Rs. 1 crore. Then, iransport subsidy
is also given. Then, tax incentives
are available. Already under section
280ZA of the Income-tax companies
shifting their industrial undertakings
from an urbap area to any other area
are entitled to tax credit certificates,
and the capital gains which accrued
there are adjusted with the new in-
vestment that they might make,

The Direct Taxes (Amendment)
Bill, which the Select Committee has
finalised under the learned chairman-~
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ship of the hon. member, Shri Salve,
further gives a concession of 20 per
cent deduction from profits. This will
be available to all those districts
which have been identified by the
Planning Commission ag districts en-
titled to concessional finance. Each
State Government has got wvarious
schemes which are now known to the
House,

MR. CHAIRMAN: You may reply
to Shri Gomango also.

SHRI K. R. GANESH: It will also
be necessary to state here that the
concessional finance sanctionag by the
financial institutions upto December
31, 1973, amounted to about Rs. 67
crores and the Central subsidy allow-
ed upto October 1973 amounted to
Rs. 2.25 crores. Applications num-
bering 660 for the grant of Central
subsidy have already been disposed
of and about 2,000 applications are
still under consideration,

These figures about the quantum of
concesional finance available, about
the quantum of Central subsidy al-
ready given, about licences having
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been sanctioned and about letters of
intent having been issued to indicate
that some impact has been made in
making a breakthrough in going to
the backward areas. The country is
very large and as the hon. member
has said, here it is only a question of
relative backwardness. The fact re-
maing that much more impact will
have to be made.
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Then the liberalisation of these
concessions and various other things,
a point which hon. members raised,
are constantly under the review of
Government and the Planning Com-
mission. Apart from the develop-
ment under the Plan and apart from
other efforts that State Governments
might be making, these concesions
which are there, which may not have
made a complete impact, have at least
resulted in a breakthrough and cer-
tain results are seen.

18.33 hrs,

The Lok Sabha then adjourned ti!l
Eleven of the Clock on Tuesday, April
23 1974/Vaisakha 3, 1896 (Saka).
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